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LOK SABHA DEBATES

LOK SABHA Will the PRIME MINISTER be pleased
to state:

(a)the names of the companies which
Wednesday. December, 18 1991/Agrahay- are manufacturing commercial vehicles in

ana 27,1913 (Saka) the country;

(b) the annual production of each such
company;

The Lok Sabha met at
Eleven of the Clock (c) whether the demand for commercial

vehicles is decreasing year after year;
[MR. SPEAKER in the Chair]

(d) if so, the reasons therefor;
ORAL ANSWERS TO  QUESTIONS

(e) whether there is demand for Indian
[Engrish] commercial vehicles in foreign countries;

and
Manufacture of Commercial

Vehicles (f) so, the details thereof?

•386. SHRI PRABHU DYAL * THE MINISTER OF STATE IN THE
KATHERIA: MINISTRY O F INDUSTRY (PROF.P.J.

DR. RAMESH CHAND KURIEN): (a) to (f) A statement is laid on the
TOMAR: Table of the House.

STATEM EN T

(a) and (b).The names of the major manufacturers of commercial vehicles and their
production during the last three years is as under:

1988 89 1989-90 1990-91

«) M/s. TELC O 61258 64963 81931

«> M/s. Ashok Leyland 18909 22689 24968

si) M/s. Hindustan Motors 1678 1644 1296

iv) M/s. Bajaj Tempo 14667 16871 16325

v) M/s. DCM Toyota 3348 3619 4312
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1988-89 1989-90 1990-91

vi) M/s. Eicher Motors 4271 4427 4829

vii) M/s. Swaraj Mazda 3215 3371 3750

viii) M/s. Mahindra Nissan 2352 2533 3952

be) M/s. Mahindra & Mahindra 4901 4950 3193

(c) and (d). The sales of commercial 
vehicles during the last three years (given 
below) indicate a rising trend:

1988-89

1989-90

1990-91

117413

124444

141782

(e) and (f). Commercial vehicles are 
being exported to various parts of the 
world. The export of commercial vehicles 
have been 5052 during 1989-90 and 5759 
during 1990-91 and t is expected to go up 
further during 1991 -92.

[ Translation]
SHRI PRABHU DAYAL KATHERIA: Mr. 

Speaker. Sir. I would I See to know through 
you from the Government that how many 
commercial vehicles have been exported to 
foreign countries and what are the names of 
those countries.

[Engfsh]

PROF. P J . KURIEN: Sir, we are ex­
porting buses and trucks to USSR, UAE, 
China, Bangladesh, Kuwait and Sri 
Lanka. Trucks have been exported specially 
to Sri Lanka. Nepal. Kenya. UAE and Bang­
ladesh. The export is on the increase. This 
year's export figure has already been given 
in the answer to the hon. Member's 
question.We are expecting an increase in 
the exports. We are expecting to export in 
future 10,000 and odd vehicles. But we are 
projecting the requirements of the Eighth 
Ran. Since, the Eighth Ran requirements

have not been finally consolidated, I am not 
able to give the exact figures regarding our 
future projected plan for exports.

[Translation]

SHRI PRABHU DAYAL KATHERIA: Mr. 
speaker Sir. I would to know the names of the 
countries who have asked for commercial 
vehicles from the Government during the 
year 1991-92 and what is the difference 
between the cost of the commercial vehicles 
made in India and those which are of foreign 
make?

[English]

PEOF. P J .  KUREN: Sir. this question 
should be addressed to the Commerce 
Ministry. The thrust of this question here is 
decrease in demand of the commercial 
vehicles. The hon. Member should ask a 
separate question to the Commerce Minis­
ter.

[ Translation]

DR. RAMESH CHAND TOMAR: Mr. 
Speaker Sir. would the hon. Minister be 
pleased to state the percentage of total 
demand of Indian made vehicles which is 
met through exports in foreign countries and 
the steps the Government is taking to in­
crease its numbers so that we may get more 
foreign exchange and the demand of our 
commercial vehicles may increase.

[EnglishI

PROF.PJ. KUREN: Sir I have already 
stated in my answer that in 1989-90. our
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export was 5502 commercial vehicles and in 
1991, it is 5759 commercial vehicles.

Sir, the export promotion programmes 
as such are taken up by Ministry of Com­
merce. However, our Industry Ministry is 
trying to improve the quality of the motor 
vehicles which are manufactured by us in 
order to see that they are competitive in the 
international market. We also allow import of 
raw materials for export oriented c^rs. We 
allow, import f raw materials on conces­
sional rates.

Further, researches are going on for 
fuel efficient complaints for manufacture of 
cars. All these things are aimed at improving 
the quality of our products so that they match 
the international standards;

Export promotion measures as such 
should be undertaken by the Ministry of 
Commerce.

SHRI ANBARASU ERA: Sir, I have a 
reliable information that a Coimbatore based 
Private limited Company had applied for 
licence to produce small care fitted with 
diesei engines by fixing lower price com­
pared to the Maruti cars but the government 
have refused to give\ them the licence. Is it a 
fact? If not, will the Government give them 
the licence to produce small cars fitted with 
diesel engines by fixing a lower price com­
pared to the Maruti cars?

PROF P.J. KURIEN: Sir, it is true that a 
Coimbatore based firm has submitted an 
application earlier for licence to produce 
diesel engine cars which are cheaper also 
according to the manufacturer though that 
application was rejected earlier but they have 
again submitted a representation which is 
under examination in the Ministry.

SHRI NIRMAL KANTI CHATTERJEEI: 
From out of these commercial vehicles there 
are companies which manufacture only 
LMVs, Light Motor Vehicles. Apart from Telco 
all these are with Japanese collabaration, 
that is those who manufacture light Motors 
vehicles, that is. Eicher Motors. Swaraj light

Motors vehicles, DCM Toyota, etc. The hon. 
Minister has given the export figures in terms 
of cars, in terms of numbers. The question 
that I want to be answered is how much 
outflow of foreign exchange has taken place 
because of these imports, in order to manu­
facture these car, at all stages of imports, 
including the import of parts. And how much 
foreign exchange has been lost, whether 
there is net outgo of foreign exchange or not,
I want the figures.

PROF. P.J. KURIEN: All these cars, 
light Motors vehicles which have been hav­
ing foreign collaberation have also been 
exported. For the information of the hon. 
Members I can give the number of cars 
exported.

SHRI NIRMAL KANTI CHATTERJEE: 
What is the out go of foreign exchange?

PROF.P.J. KURIEN: There is a not 
earing of foreign exchange in this. There is a 
net gain of foreign exchange.

SHRI NIRMAL KANTI CHATTERJEE: 
What is the figure?

PROF P.J. KURIEN: For figures, I need 
a separate notice.

MR. SPEAKER: You are right. Mr. Petal.

SHRI NRMAL KANTI CHATTERJEE: 
Out go of foreign exchange.

MR. SPEAKER: This question does not 
concern outflow of foreign exchange.

SHRI SHRAVAN KUMAR PATEL: I 
would like to know from the Government 
whether it is a fact that some of the Govern­
ment vehicles factories including one at 
Jabalpur have enormous capacity and can 
very well manufacture commercial vehicles 
with slight modification and upgradation of 
technologiy I would like to know whether the 
Government plans to utilise this capacity to 
augment the capacity to augment the pro­
duction of commercial vehicles.
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PROF. P.J. KURIEN: For manufacture 
of commercial vehicles today licence is not 
needed after the new industrial policy. Al­
ready we have a certain installed capacity 
and which has been almost not fully utilised. 
Therefore, we do not think that there is any 
need for any additional capacity for manu­
facturing light commercial vehicles.

[ Translation]

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether it is not true that the 
production in both areas i.e. the production 
of light commercial vehicles and medium 
and heavy commercial vehicles has de­
creased during this year from April to Octo­
ber. The production of medium and heavy 
commercial vehicles rose by 26.4 per cent 
during the same period last year, whereas 
this year ft has gone up by 8.2 per cent only. 
Last year, whereas there was an increase of 
24.4 per cent in commercial vehicles, this 
year it has increased by 2.9 per cent only 
during the corresponding period. I request 
the hon. Minister to present the figures, at 
least the figures of this year, since I have the 
documents in which these are published by 
a private agency named Centre for Monitor­
ing Indian Economy wherein it has been 
stated that:

In the case of light commercial vehicles, 
their sales during the period from April to 
October 1991 were lower compared to those 
in the comparable period of 1990 in respect 
of Bajaj Tempo DCM Toyota, Eicher Motors, 
Mahmdra Nissan, Mahindra, Swaraj Mazda. 
While the sales of Ashok Leyland during the 
period under review remained stagnant, 
excepting Telco, no other company has been 
able to sell these vehicles at the same rate as 
it did last year.

[Translation]

I would like to know whether you have 
the latest data ? If so, why are you not 
informing the House about ft?

[English]

PROF. P.J. KURIEN: Yes. There is 
certainly a decline in the rate of growth of 
production. But I would like to inform the hon. 
Member that compared to last year with 
regard to commercial vehicles there is a 
growth. The number of commercial vehicles 
produced has increased. There is a certain 
growth. {Interruptions) I will explain. Please 
listen There is a growth. But there is a decline 
in the rate of growth. 1 will give the 
number.. .(Interruptions)

MR. SPEAKER: Let us distinguish be­
tween growth and rate of growth. These two 
things are different. *

PROF. P.J. KURIEN: If you allow me, I 
will explain it. Let me first give the 
figures.. .(Interruptions) In the year 1991, the 
rate of growth was 15 per cent compared to 
the previous year. And whereas in the year 
1991 -92 for commercial vehicles, upto April, 
the rate of growth is 5.5. per cent compared 
to the corresponding period of the last year.
I will give the exact number also.

In 1989-90, the number of commercial 
vehicles produced is 1,25,051. In 1991, the 
total number of commercial vehicle is 
1,44,556. The rate of growth is 15 per 
cent.Then, coming to this current year, 1991 - 
92, upto the October month, the production 
is 82,474. The number in the corresponding 
period of the previous year is 78,042. The 
increase is 5.5 per cent. So, in absolute 
terms the number of commercial vehicles 
has increased from 78,000 to 82,000. But 
when compared to the last year, the rate of 
growth has declined from 15 per cent to 5.5 
per cent.

MR.SPEAKER: Question no. 387 is 
transferred to the Finance Ministry.

Land Acquired Under Urban Land 
Celling Act, 1976.

*388. SHRI PP. KALIAPERUMAL: 
KUMARI VIMLA VERMA:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:
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(a) the total area mdentlified under the 
Urban Land Ceiling Act, 1976 since its 
commencement, State-wise and year-wise,

(b) the total area acquired and distrib­
uted/allotted among the economically weaker 
sections, and

(c) the nur iber of persons thus bene­
fited?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL) (a) to
(c) A Statement is laid on the Table of the 
Sabha

Sir, the Total area identified under the 
Urban Land ceiling Act is 2,16,537 79 hec­
tares and the Central Act is not in force in the 
states of Nagaland, Sikkim Tamil Nadu and 
Jammu & Kashmir as they did not adopt this 
Central Act

Th land acquired and distrusted among

the economically weaker sections was 
10,373 53 hectares and this allotment is 
made by the state

The number of dwelling units envisaged 
in the scheme is 3,19,951 And of these are 
five in a family, then 15,99,725 persons will 
be benefited by this

STATEM ENT

(a) to (c) The details of the estimate of 
excess vacant land, the extent of vacant land 
physically taken possession of by the State 
GovemmentsAJnion Territories and the 
number of dwelling, units envisaged in the 
approved schemes and the extent of land 
covered by the approved schemes in hec­
tares under Section 21 of the Urban Land 
(Ceiling & Regulation) Act, 1976 for weaker 
sections of the society as received from state 
Governments/Union Territories is explained 
in the Annexure Such information year-wise 
is not compiled by Government of India
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SHRI P.P. KALIAPERUMAL: What are 
the reasons for the poor performance in the 
implementation of this Act?

SHRMAT! SHEILA KAUL: Well, certain 
problems keep chi cropping up. And it is 
correct tQ say that it is not what we would like 
it to be. Certain problems have arisen be­
cause we do not get enough land; land is not 
there that can be distributed. And then litiga­
tion will take place. And because of litigation, 
everything is hampered.

^Translation]

KUMARI VIMLA VERMA: Mr. Speaker 
Sir, by going through (a) and (b) parts of the 
hon. Minister’s reply, it seems that 5 per cent 
land has been acquired. She has stated that 
the land cannot be acquired due to litigation 
involved. I would lice to know from the hon. 
Minister if she is thinking to amend this act for 
this purpose and while doing so will the 
suggestions in the interim reports of the 
National Commission on Urbanisation and 
Central Council for Rural Development and 
Urban Development and the recommenda­
tions made at the meeting of Ali India Council 
of Mayor held in 1989 be taken into consid­
eration. Is there is a proposal to distrbute 
land to the widows of middle class families 
and war widows on priority basis.

[EngBsh]

SHRIMATI SHEILA KAUL: State Gov­
ernments, different organisations, important 
people and others have suggested amend­
ment to this Act. Their views are being exam­
ined in detail and proposals are being modi­
fied. About widows and others who are in 
need of tfiis, different State Governments 
can take up this matter because it is the 
Stales that distribute and allot lands.

[Translation]

SHRI ANNA JOSHI: Mr. Speaker Sir, 
the first part of my question is th ~t the com­
mon people srrouMgrt land to construct thetr 
houses and f or tirn purpose an Act has been 
enacted. To achieve this objective Govern

ment wish to make some amendment and 
for that a committee has been set 
up... ( Interruptbns)...

MR. SPEAKER: He has just replied, a 
minute back.

SHRI ANNA JOSHI: What are the de­
tails of those recommendations? Secondly, 
does the Central Government wish to give 
directions to the State under this Act to 
distribute surplus land to the people immedi­
ately.

SHRIMATI SHEILA KAUL: I have re­
plied to your first question.

[English]

SHRI ANNA JOSHI: what are the exact 
recommendations of the Committee?

SHRIMATI SHEILA KAUL: This is a 
long one. I wiH (ay it on the Table.

MR. SPEAKER... You can go to the 
second part of the question.

( Translation]

MR. SPEAKER: What would you fike to
1o for the dtstrfcution of the excess land?

SHRIMATI SHEILA KAUL: The excess 
land can be distributed for the welfare of the 
people. We have been asked to bear it in 
mind. We feel that those who are suffering or 
those who need land tor their business or 
industry should be provided land under that 
Act.

SHRIMATI KRISHNA SAHI:... ( Inter­
ruptbns)

Mr. Speaker sir.the hon. Minister has 
said that the State government have been 
given direction in this regard I would lice to 
know how far those directions have been 
followed. Can there be a time bound pro­
gramme for it.

SHRIMATI SHEILA KAUL: I would lice
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to inform the hon. Member that we have not 
given any directions. II is their duty and they 
wilt do '^...(Interruptions)...

SHRI RAM NOHOR R A L (Interrup­
tions) Mr. Speaker Sir91 would Eke to know 
from the hon. Minister the quota fixed for 
scheduled Castes and Scheduled Tribes in 
the surplus land which is going to be distrib­
uted. What is the percentage and names 
Harijans and AdvasFs to whom it has been 
g iven...(Interruptions)...

MR. SPEAKER: What is the quota f ixed 
for Harijans and Adivasi’s?

SHRIMATI SHEILA KAUL: There is 
provision lor weaker sections which includes 
these categories also.

[English}

SHRI MURLI DEORA: The hon. Minis­
ter has said in her reply that out of 2.16 lakh 
hectares of land, less than 10,000 hectares 
of land has been acquired. That comes to 5 
per cent of the total surplus land available. 
Then out of that also for only 4496 hectares 
of land schemes have been sanctioned. 
That comes to less than 2.5 per cent of the 
total area available. This shows  ̂that since 
1976 this Act has totally failed. In view of the 
liberal policy of the Government, may I know 
from the hon. Prime Minister whether he will 
consider to scrap this Act totally since it has 
not achieved anything what it was intended 
lor. Secondly, this is a Central Act. This is not 
an Act made by the state governments. So, 
the central Government has to amend or 
scrap this Act What is the Minister’s reply to 
that?

SHRIMATI SHEILA KAUL: We will go 
by the views of the House.

International Treaty on Rights over the 
Ocean

•389 SHRI MANORANJAN BHAKTA: 
WW the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government have signed 
any Internationa! Treaty on rights over the 
Ocean;

(b) if so, the salient features thereof;

(c) whether the Government have any 
plan to explore the sea for natural wealth in 
the Bay of Bengal,particularly in the sea 
around the Andaman & Nicobar Islands;

(d) whether any scientific research has 
been conducted in this regard; and

(e) if so,the results of such research and 
the possibility for future exploitation?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIE VANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) The United Nations Convention on 
the Law of the Sea was adopted on 30th 
April, 1982 and India is a signatory to the 
Convention. It establishes a comprehensive 
framework for the regulation of aU ocean 
space. It contains provisions governing in- 
ter-alia, the limits of national jurisdiction over 
ocean space, access to the seas, naviga­
tion, protection and preservation of the marine 
environment, exploitation of living resources 
and conservation, scientific research, sea­
bed mining and exploitation of other non­
living resources and the settlement of dis­
putes.

(c) and (d). Yes, Sir.

(e) A Statement is laid on the table of the 
House.

STATEM ENT

Exploitation of living resources

Exploration and exploitation of living 
resources in the Indian Exclusive Economic 
Zone which included Bay of Bengal and 
Andaman and Nicobar Sea is carried out by 
surveys undertaken by the research and 
survey vessels of the Department of Ocean
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Development, Fisheries survey of Indian and 
Central Marine Fisheries Research Institute. 
The surveys carried out so far have indicated 
an annual exploitable potential of marine fish 
of about 10.9. lakh tonnes in Bay of Bengal 
and 1.61 lakh tonnes in Andaman and Nkx>- 
bar seas. The recent trawler survey of fisher­
ies survey of India in Andaman sea located 
grounds of deep sea spear lobster in exploit­
able quantity.

2. The future programme includes sur­
vey of pelagic resources of Bay of Bengal 
and Andaman Sea and survey of surface 
swimming tunas of Andaman and Nicobar 
Islands by oceanic purse seining.

Exploration of Non-Living Resources

3. The Geological Survey of India com­
pleted survey for non-living resources in 
about 63% of Indian exclusive economic 
zone which covers Bay of Bengal and An­
daman and Nicobar Islands. The survey 
revealed the following:

(i) Extensive patches of multi- 
placer sands like ilmenite, 
rutile, zirocon, monazite in 
the near shelf domain of 
Orissa and Andhra coast.

(ii) High grade lime mud off 
Pentakota in Andhra 
Pradesh, and

(iii) Indications of anomalous 
concentration of base met­
als (copper, lead and zinc) 
in thin layers in Andaman 
Sea.

4. The future programmes included 
search of placer minerals within the territo­
rial waters and geo-chemical sampling for 
possible sources of categenous hydrocar­
bon along continental slopes.

5. The Oil and Nautrai Gas Commission
are offering three of shore blocks in West
Bengal and eleven tn Andamans ;n the fourth
round of exploration for oil and gas in the Bay
of Bengal and Andaman Sea areas.

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, we have already exhausted 
the exploration of the mineris in the land and 
now there is need to exploit more the seabed 
wealth forthe mankind. In view of this whether 
the International Treaty on Rights Over the 
Ocean including the equitable distribution of 
wealth among the developed and develop­
ing countries has been taken into considera­
tion and which are the countries who have 
signed the Treaty? Out of 54 million sq.kms. 
seabed, what is the area that lies in India?

SHRIMATI MARGARET ALVA: Sir, the 
Convention on the Law of the Sea was 
adopted in 1982 and was signed by 130 
countries. But, in order that it might come 
into force, it is required that at least 60 
countries should ratify the convention. Only 
49 countries have ratified it as yet. There­
fore, the seabed Authority which was envis­
aged under the Convention has not yet come 
into being and because of that I must say that 
ail that was envisaged has not become 
possible internationally. India has also not 
yet ratified the convention.

About the area, as you know, under the 
law, we do have the exclusive economic 
zone and you have certain laws governing 
the area which is not under us.

SHRI MANORANJAN BHAKTA. Sir, 
what I wanted to know was whether equi­
table distribution between the developed 
and developing countries has got any place 
in the Treaty9

MR. SPEAKER: It is the common heri­
tage of mankind.

SHRIMATI MARGARET ALVA: Yes Sir, 
provided the Convention is ratified by suffi­
cient number of countries and the Seadbed 
Authority comes into being. Under the 
Convention,once it comes into being, there 
are two important provisions. Firstly, 50 per 
c*>nt of the funding has to be done by the 
~*r.mber countries themselves. Secondly, 

t̂ere is provision also for sharing of techno­
logic which is developed by any of the coun­
ties, so that the others could benefit from it.
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Probably this is the reason why none of the 
industrialised countries, (seventeen of them,) 
have not yet ratified this Convention which 
means there are reservations about sharing 
boththe resources required and the technol­
ogy developed with the other countries of the 
world.

SHRI MANORANJAN BHAKTA: Sir, part 
ii) of my question was not properly replied. 
The hon. Prime Minister is also here. He can 
better say the position whether the Interna­
tional Treaty on the right of the Seabed does 
include the equitable distribution of the sea­
bed wealth between the developing coun­
tries and developed countries, whether that 
has a place in the International Treaty?

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): That is the intention of 
the convention. It is a different matter that the 
Convention has not come into force. She has 
already explained why probably it has not 
come into force. (Interruptions)

(Interruptions)

MR. SPEAKER: No, no. It cannot be 
allowed like this. You have not utilised your 
right properly.

(Interruptions)

MR. SPEAKER: Shri Jena, let Shri 
Bhakta ask the question.

SHRI MANORANJAN BHAKTA: Sir, the 
Geological Survey of India has undertaken a 
survey in the sea-beds around Andaman 
and Nicobar islands and collected 75 samples 
within a depth ranging from 500 to 2, 500 
metres in the sea-bed and that indicated the 
availability of copper, lead, zinc and may be 
gold in the sea bed around Andaman and 
Nicobar Islands. In view of this, I would like 
to know whether the Government will con­
sider opening one office of the Ocean Devel­
opment Department in Andaman & Nicobar 
Islands to undertake in depth water study at 
a depth of more than 2, 500 metres and 
above in the sea bed areas around An­
daman and Nicobar Islands.

In the reply it has been stated that the oil 
exploration work would take place and rele­
vant places have been identified for An­
daman and Nicobar Islands. I would like to 
know whether the Government is going to 
give contracts for this to any foreign com­
pany and if that be so, how many f irms will be 
given contracts in Andaman and Nicobar 
Islands?

SHRIMTI MARGARET ALVA: As far as
oil exploration is concerned, I may say that it 
is off-shore drilling facility. We have no inten­
tion. at the moment, of locating any thing in 
the Andaman and Nicobar Islands. It is only 
at the exploratory level for which bids have 
been called for by April, 1992 and the
O.N.G.C. would be able to give other details 
about it.

As far as sea-bed exploration is con­
cerned, most of the work is being done 
through specialised ships which are survey­
ing and studying the ocean-bed and examin­
ing what has been explored. A Centre for 
Ocean Development has recently opened in 
a small office in Andaman and Nicobar Is­
lands. The provision is there. It will be ex­
panded as and when the time is ripe.

SHRI SRIKANTA JENA: In our exclu­
sive economic zone non-living materials Idee 
Elumanite, Zarcum and Gypsum etc. have 
been identified to be available in the Bay of 
Bengal. I understand all these non-living 
resources have been identified. I would like 
to ask the hon Minister whether the Govern­
ment of India is planning to exploit all these 
resources for national utilisation?

SHRIMATI MARGARET ALVA: The 
resources have now been discovered in 
certain areas As I said earlier, when we find 
them to be economically viable to exploit 
them, the concerned Departments and oth­
ers will take up the work I may mention, for 
instance, that this Department does the 
exploratory work, develops the necessary 
technology and then the concerned Depart­
ment, takes up the specific planning and 
follows it up. For instance, the Atomic En­
ergy Department does have provision for
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rare earths. We have plants in Kerala and 
Tamil Nadu which are already doing this. 
Therefore, at the moment I would not be able 
to say who is going to do what.. The explora­
tory work has been done Certain areas and 
locations have been identified and foiiow-up 
work, work as the technology etc. is to be 
done. As and when funds and other things 
become available, it will be exploited com* 
merdally.

SHRI VUAY NAVAL PATIL: Sir, for 
exploration of the sea-bed research and 
flora and fauna, way back in 1980-1981 
three vessels were purchased at the cost of 
about Rs. 100 crores and work done by them 
is not promising. That is what I feel. Whether 
the Hon. Minister will ask for more funds in 
the Eighth Five Year Plan for research and 
survey of the sea-bed and also whether 
there will be efforts made for getting the 
signature of fifty per cent countries for final­
ising the treaty because it is very important 
for a country lice India where there is a Vast 
sea coast and around Andaman and Nico­
bar Islands from where we can go further 
deep, say 450 kilometres,as exclusive eco­
nomic zone, for survey and exploration and 
exploitation. I want the details from the hon. 
Minister,

MR.SPEAKER: The Ministers always 
ask for more funds from the Finance Minis- 
ter.

SHRIMATI MARGARET ALVA: Sir, in 
the Eighth Plan Rs, 235 cores has been 
requested for the entire programme and we 
hope that we wiB be able to get what we 
require. As far as the ships that are with us. 
I mean.with the various departments the 
Member said that they have not been of 
much use . But we feel that they have been 
doing very good work.

SHRI VUAYA NAVAL PATIL: They have 
not been ut&sed properly.

SHRIMATI MARGARET ALVA: They 
have been utiKsed, Sir. The Fisheries De­
partment has some survey vessels, the

Department of Ocean Development has 
come, the Geological Survey of India has got 
its own infrastructure, and therefore, they 
have been used by different departments 
and they have got their own equipment as 
per their requirements. Two types of vessels 
are required, one for the coast and another 
for deep sea. There are two types of vessels 
which have been used and we have made 
provision for improving the infrastructure on 
this front in the Eighth Plan.

The,hon. Member asked if the 50th 
signature for the ratification would be ar­
ranged by us. I want to tell the hon. Member 
that we require 60 signatures, and not 50 for 
the convention to come into operation.

SHRI JASW ANT SINGH: Mr. Speaker, 
Sir, the hon. Minister of State has informed 
us that so far as the Convention is con­
cerned, amongst the non-ratifiers and non­
signatories to the Convention is India. We 
have also not ratified the Convention. I would 
like to understand from the hon. Prime Min­
ister or the hon. Minister of State as to what 
is holding up of ratification of the Convention.

Further, so far as the E.E.Z. is con­
cerned, the Indian exclusive economic zone 
had been fully delineated and if we had not 
fully delineated it, what are the areas where 
we had not delineated it? For example, the 
New Moore Island is an area of dispute. 
Where have we not delineated it and for what 
reason?

SHRIMATI MARGARET ALVA. Sir. we 
have had our reservations also about some 
pf the provisions of the Convention. We have 
not yet ratified it and as I said, one of them is 
that once the Treaty is ratified, then all the 
technology has to be shared among all those 
who are Members and we are yet develop­
ing our own indigenous technology investing 
our own money; and none of the industrial­
ised countries,. 17 of them, have ratified it, 
which means that they are also not prepared 
to share either the funding or the technology 
which is developed by them. And therefore, 
unless all of us are prepared to do it together, 
we feel that there is no point only our rushing
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into it ahead of Ihose who really have that 
technology.

Sir, as far as the demarcation of the 
Exclusive Economic Zone is concerned, I 
think we do not have a problem about that. It 
is the second part of it and that is the Conti­
nental shelf which really requires to be 
mapped to show how much of it really comes 
under our exclusive control. This work is 
going on, parts of it have been completed, 
the rest if it are still under survey.

SHRI CHANDRA JEET YADAV: Sir, my 
question is regarding the Exclusive Eco­
nomic Zone of India. From the answer it is 
clear that there are five agencies which are 
doing the survey and exploration work- the 
Department of Ocean Development, Fisher­
ies Surveys, Central Marine fisheries, Geo­
logical Survey of India and the Oil and Natu­
ral Gas Commission. Five different agencies 
are doing the survey and exploration work. 
According to ail the indications which are 
available, our sea beds have a very rich 
wealth, but we find that we do not have 
enough capacity and also necessary equip­
ment and organisation to do this exploration 
work as expeditiously as rt is required. Keep­
ing this in view, is the government thinking to 
have, a coordinated department or agency? 
Secondly, are they going to seek some 
assistance from foreign agencies where 
required high technology and equipments 
are made available for the exploration of this 
sea-bed wealth?

SHRIMATI MARGARET ALVA Sir, I 
will start by answering the last part of it first. 
For off-shore oil exploration we have called 
for bids now from international companies 
which are prepared to come both for the off­
shore Andaman and Nicobar Islands as well 
as for the three blocks on the Bengal coast. 
These are being oflered for international 
exploration and exploitation with certain 
conditions which would give the option to us 
to buy 100% of the crude when it becomes 
available.

As far as the other exploration is con­
cerned, I can mention that a Working Group

was set up by the Ministry of Agriculture for 
exploration and exploitation of the fish re­
sources. This question is exclusively related 
to Bay of Bengal and Andaman and Nicobar 
Islands which has been put. In this area also, 
Tuna and certain other fish resources like 
lobsters have been discovered which could 
be exploited upto the level of 10.9. and 1.3 i 
lakh tonnes annually in these areas which 
are not yet exploited. That is being done by 
the Ministry of Agriculture and Fisheries 
Department. We also have, at the same 
time, other explorations going on, for in­
stance, for demarkating the EEZ and this 
one is done by the Geological Survey of 
India. Therefore, as I said in the beginning, 
there are various agencies attending to dif­
ferent types of work which are going in the 
off-shore areas which have been under­
taken.

SHRI CHANDRA JE E T  YEADAV: Sir, 
My question regarding the coordinated 
agency for all these works, has not been 
answered.

SHRIMATI MARGARET ALVA: Sir, this 
is a good suggestion which we would cer­
tainly like to consider.

Norms For Allocation of Levy 
Sugar

*390. SHRI KASHIRAM RANA: Will the 
Minister of FOOD be pleased to state:

(a) the norms for allocation of levy sugar 
to the States;

(b) the allocation thereof to each State 
dunng the current year, month-wise: and

(c) whether the government propose to 
fix the levy sugar quota to the States on the 
basis of population as per census of 1991 ?

THE MINISTER OF STATE OF THE 
MfNlTERY OF FOOD (SHRI TARUN 
GOGOI): (a) Under the present policy of 
partial control, levy sugar allocations to the 
States are generally made on uniform norms 
of ensunng 425 gms per capital monthly
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availability for the projected populations on
1.10.1986. These norms are effective from 
1.2.1987.

In addition to the monthly levy quota, a 
quantity 99, 950 tonnes of levy sugar is 
released to States/U.Ts as festival quota 
each year. The festival quota is apportioned 
among the States/U.Ts in proportion to their 
normal levy allocations.

(b) State-wise quantities of monthly 
levy sugar quota, additional 5% adhoc 
allotment and festival quota are given in 
the Statement, laid on the Table of the 
Sabha.

(c) The allocation of levy sugar to States/ 
U.Ts is being increased keeping in view 
increased production.
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DR. SUDHIR RAY: Sir, you are not at all 
allowing the back benchers to ask supple­
mentary questions. You cannot browbeat us. 
{Interruptions)

MR. SPEAKER: This is not allowed. 
Please sit down.

(Interruptions)

MR. SPEAKER: The back benchers will 
have a chance now. Please take your seats.

{ Interruptions)

[ Translation]

SHRI TEJ NARAYAN SINGH: Mr. 
Speaker, Sir, you must also give an opportu­
nity to the back-benchers to express their 
views. (Interruptions) or inform us about the 
time when we will be given an opportunity to 
speak. (Interruptbns)

[English]

MR. SPEAKER: Please take your seats. 

(interruptions)

[ Translation]

SHRI SAIFUDDIN CHOUDHURY: My 
suggestion is that the entire proceedings of 
the House should be televised.

SHRI HARIN PATHAK Mr Speaker, 
Sir, we always come prepared for our 
speeches but always stand in queqe, waiting 
tor our turn to oome. You must pay attention 
to thts matter. (Interruptions)

SHRI HAUADHAN ROY: Though we 
rome well-prepared with our speeches but 
we don’t get an opportunity to ask questions 
and supplementary.

(Interruptions)

SHRI KASHIRAM RANA: MrSpeaker,
Sir, I had asked a specific question, whether

Government is distributing levy sugar quota 
on the basis of 1987 census. (Interruptions)
I would like to point out that from the 1987 
onwards the population of our country has 
increased form 20 to 25%. In reply to my 
question the hon. Minister has admitted that 
Government is not considering to make 1991 
as base year for distribution of levy sugar 
quota. (Interruptions) Through you, I would 
like to submit to the hon. Minister that even 
though there is an increase of 20 to 25% in 
the population of our country since 1987, the 
Government is still distributing levy sugar 
quota with 1987 as base year and as a result 
there of there is acute shortage of levy sugar. 
(interruptions) Therefore, through you, I would 
like to know from the hon. Minister when 
people are being denied the levy sugar, why 
the Government is not considering 1991 as 
base year for distributing sugar quota. (Inter­
ruptions)

[English)

MR. SPEAKER. Please take your seat. 
Now I will allow the back-benchers to ask 
supplementaies Please be ready for this.

(Interruptions)

[ Translation]

SHRI HARIN PATHAK: Mr. Speaker, 
Sir, I have not got an opportunity to raise 
even a single question. (Interruptions)

SHRI KASHIRAM RANA: Through you, 
Mr. Speaker, Sir. I would like to know from 
the hon. Minister whether any proposal to 
make 1991 as base year for the distribution 
of levy sugar quota is under consideration as 
the population has increased from by 20 to 
25% since 1987. Besides, the production of 
sugar has also increased and Government 
proposes to export sugar. Keeping in view 
these aspects of sugar production, I think it 
is justiftable to make 1991 as base year for 
the distribution of levy sugar quota. I would 
like to know whether any such proposal is 
under consideration of the Government, is 
the hon. Minister ready to accept the pro 
posal.
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[English]

SHRI TARUN GOGOI: Sir, it is a fact * 
that as on today we are allocating the levy 
sugar on the basis of 1 -10-1986 population. 
In view of the increased production of sugar 
in the meantime, we have increased the 
existing quota by five per cent. To meet the 
requirements of levy sugar according to the 
1991 Census, I think, it may take another 
one year as the production of sugar is to pick 
up and to stabilise. We can consider it next 
year To meet the requirement 10 per cent 
extra increase of sugar is necessary. We 
have already given five per cent more.

SHRI KASHIRAM RANA: I would like to 
ask the hon. Minister whether the Govern­
ment will consider to increase the quot of 
sugar from 425 grammes to 700 grammes 
due to the unbearable price of sugar prevail­
ing in the market.

SHRi TARUN GOGOI: We have not 
been able to increase the quota even to 425 
grammes on the basis of 1991 census. It ts 
under consideration. It is a partial control, 
with the ratio between 45 levy sugar and 55 
free sale sugar Out of the levy sugar, we 
have to give the allocation to the different 
States.

( Transition]

SHRI CHHITUBHAI GAMIT: Mr. 
Speaker, Sir, I would like to point out of the 
hon.Minister that the sugar mills are incur­
ring heavy losses and farmers are not get­
ting remunerative price for their produce due 
to the faulty sugar policy of the Government? 
(In fem/p/#ons)

MR. SPEAKER This question does not 
arise out of the main question, ff I do not 
allow you, you would become angry.

[English]

MR. SPEAKER: Please take your seat. 
It does not come out of it.

SHRI RRAJA KISHORE TRIPATHY. I

would like to know from the hon. Minister 
whether the norms mentioned by the Gov­
ernment for distribution of sugar in the States 
are maintained by the Government for distri­
bution of sugar. And if the norms are main­
tained then? What are the norms? And is it a 
fact that the sugar that is distributed to rural 
people in comparison to urban people is less 
and, if it is less, why it is less?

SHRI TARUN GOGOI: 425 grammes is 
distributed on the basis of the projected 
population of 1986. This is the norm of distri­
bution to all the States. There is no discrimi­
nation between one State and another. 
Whatever is allocated to the State, the State 
distributes. We do not come into the picture 
to see whether there is any discrimination 
between the urban and the rural.

DR. KARTIKESWAR PATRA: What is 
the total production of sugar? What is the net 
demand for consumption and what is the 
present value in the open market? There is 
some gap between the control rate and the 
open market rate. What are the measures to 
be taKen by the Government it bridge this 
gap of price9

SHRi TARUN GOGOI: The production 
is 1, 19, 000 tonnes and the consumption is
1.15,000 tonnes. There is always difference 
between the control pnce and the open price. 
Control price is cheaper price and open 
market price is determined by the demand 
and supply. There ts a difference between 
control price and open market pnce.

{ Interruptions)

MR. SPEAKER: Please bear in mind 
that I will allow one question from the ruling 
party and the other from the Opposition party

(Interruptions)

[ Translation]

SHRI ARVINO TRIVEDI; Mr. Speaker, 
Sir, through you I would like to know from the 
hon. Minister as to why there is a difference
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in the quality of the sugar which is sold at 
control price and the sugar sold in the open 
market. Poor people should also get the 
same quality of sugar as in the open market. 
We get lesser quantity because it is made 
available at controlled rate but there should 
be no complaint about quality of sugar and 
the weighing system. It has been observed 
that poor quality sugar is distributed in most 
of the ration shops in rural areas. There 
should be improvement in this. ( Interrup­
tions)

[English]

MR. SPEAKER: Please help the Mem­
bers in the House, to put their questions, by 
keeping quiet.

(Interruptions)

SHRI TARUN GOGOI: I do not agree 
that whatever we give to the ration-shops is 
of third quality, whatever we allot, we allot to 
the State Governments. They have got every 
right to reject if the standard is below the 
normal standard (Interruptions)

[Translation]

MR. SPEAKER: Why are you interrupt­
ing others? Afterwards you would complain 
that Members are not given opportunity to 
speak.

[English]

MR. SPEAKER: Have you completed 
your reply?

(Interruptions)

MR. SPEAKER: I know why you are 
asking so many questions. But please help 
me to give you a chance.

(Interruptions)

SHRI TARUN GOGOI: About his 
quest ion, I would like to say that it is the same 
sugar which we allot because it comes from 
the same factory.

MR. SPEAKER: Now, the Lady Mem­
ber Dr.(Shrimati) K.S. Soundaram to put the 
question.

DR. (SHRIMATI) K.S. SOUNDARAM: I 
do not want to ask any question.

SHRI ARVIND TRIVEDI: Mr.Speaker, 
Sir, there is a lot of difference in the quality of 
levy sugar and the sugar sold in open mar* 
ket. People should get the same quality 
sugar through ration shops.

MR. SPEAKER: You had raised your 
hand. Now you do not want to ask your 
question...No cross-talk there. Please help 
other members

[Translation]

SHRI BRISHIN PATEL: Mr. Speaker, 
Sir, hon. Minister has submitted that no 
discrimination is done in allocating sugar to 
States through Public Distribution System to 
urban and rural areas. But we know that it is 
true in cause of States. I would like to know 
from the hon. Minister whether Government 
would issue any guidelines to the States to 
the effect that no discrimation is made in 
distribution of levy sugar between the urban 
and the rural areas otherwise Central Gov­
ernment would cut off their shares.

SHRI TARUN GOGOI: Normally we do 
give any instructions how it is to be distrib­
uted. We allot it taking into consideration the 
population that is there on the basis of
1.10.1986.

MR. SPEAKER: Shri Shankarrao D. 
Kale. He knows a lot about sugar.

SHRI SHANKARRAO D. KALE: The 
price fixed for the levy sugar is not quite 
sufficient to meet out the cost of production 
of sugar. Will the hon. Minister think of rais­
ing the price of levy sugar to meet #ut the 
cost of production? Further, the levy price in 
respect of each State is different. Will the 
Minister think of bringing an equal price in 
respect of all the States as far as the levy- 
price is concerned? Will he maintain a price
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panty in respect of all the States? (Interrup­
tions)

(Interruptions)

SHRI TARUN GOGOL The ex-factory 
levy price differs from State to State. I think 
the hon Member means the ex-factory price 
of Sugar But ** does not anse out of this 
question Anyhow, I would like to State that 
it varies from State to State For example, as 
far as Maharashtra is concerned, the pro­
duction is higher, the recovery is higher, the 
duration is more, the cost of production is 
less Companng to Uttar Pradesh and Bihar, 
the cost of production is less in Maharashtra 
That is why we fix up the ex-factory value 
taking into consideration the cost of 
production (interruptions)

SHRIMAH GEETA MUKERJEE Sir, 
You are not calling my question

MR SPEAKER You are a front­
bencher

{Interruptions)

[ Translation]

SHRI HARADHAN ROY Mr Speaker, 
Sir.there are two types of rationing systems 
prevalent in the country - one is statuory 
rationing and the other is modified rationing 
If the production of sugar is increasing in the 
country why cannot we distnbute the same 
quality sugar through both the rationing 
systems How long would it take now9

MR SPEAKER This is not a relevant 
question but even then I am allowing the 
Minister

[English]

SHRI TARUN GOGOI We distnbute it 
uniformly taking into consideration the total 
population We give 425 grams per head

[Translation]

SHRI DATTA MEGHE Mr Speaker,

Sir, in Delhi, per head quota is comparatively 
more than in other States A uniformity should 
be maintained if sugar is distributed consid- 
enng 1991 as base year then all people 
would be able to get it and there would be 
adequate supply (Interruptions)

SHRI TARUN GOGOI Sir, it is a fact 
that Delhi has been getting a Irttie bit more

SOME HON. MEMBERS Why?

SHRI TARUN GOGOI It is getting for a 
very long time

MR SPEAKER And also because, Delhi 
has no sugar factory Shn Meghe, Please sit 
down You have asked the question and you 
will get the reply

SHRI TARUN GOGOI S.r, not only 
Delhi, there are seven such areas which get 
a little bit more For example, Lakshadweep, 
the constituency of Shn P M Sayeed, An­
daman and Nicobar Islands from where Shn 
Manoranjan Bhakta comes and certain other 
areas

Ban on Employment of Children in 
Beedi Industry

•391 SHRIMATI GEETA MUKHER- 
JEE

SHRI C P  MUDALA GIRI- 
YAPPA

Will the PRIME MINISTER be pleased 
to state

(a) the number of children employed in 
the beedi industry in the country,

(b) whether the Supreme Court has 
given a judgement putting an immediate ban 
on employment of chilaren in beedi 
industry.
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(c) if so, the details of the directive given 
by the Supreme Court in this regard; and

(d) the steps being taken/poposed to be 
taken for the speedy implementation of these 
directives?

TH E DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR):(a) to (d). A statement 
is laid on the Table of the House.

STATEM EN T

Employment of Child Labour in indus­
trial premises where beedi is manufactured 
is prohibited under Section 24 of the Beedi 
and Cigar Workers (Conditions of Employ­
ment), Act, 1966. Section 43 of the above 
Act ’however* enjoins that the provisions 
shall not aoply to a self-employed person 
manufacturing beedi in a private dwelling 
house with the assistance of members of the 
family including children dependent on him. 
‘Child' under the above Act means a person 
who has not completed 14 years of age. The 
Child Labour (Prohibition and Regulation) 
Act, 1986 also contains similar provisions in 
respect of employment of children in beedi- 
making. No statistics are available of chil­
dren being employed by way of assistance in 
the family or private dwelling houses in beedi 
making.

2. The Supreme Court in the writ petition 
No. 1262 of 1987 on November 19. 1991, 
inter alia, directed as follows:

“Tobacco manufacturing has indeed 
heaRh hazards. Child labour in this trade 
should therefore be prohibited as far as 
possisie and employment of child la­
bour should be slopped either immedi­
ately or in phased manner to be decided 
by the State Governments but within a 
period not exceeding three years from

now. The provisions of Child Labour
Abolition Act, 1986 should be strictly
implemented.*

3. The State Government are advised to 
ensure strict implementation of the provi­
sions of the Child Labour (Prohibition and 
Regulation) Act, 1986.

SHRIMATIGEETA MUKHERJEE: Sir. 
the Supreme Court’s ruling was given in 
1987 and it says that ‘employment of child 
labour is prohibited in bidi manufacturing 
and that it should be stopped either immedi­
ately or in phased manner to be decided by 
the State Governments but within a period 
not exceeding three years from now." Al­
ready four years have passed. In the state­
ment you have asked the State Govern­
ments to ensure strict implementation.

May I know whether you have received 
any feed-back from the State Governments 
and if so, which States have responded and 
what was the teed back.

THE MINISTER O F STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
Sir, the judgment of the Supreme Court was 
not given in 1987. It was given on 19th of 
November. 1991.1 think the hon. Member 
had made a slight mistake in referring the 
case number and the year. The judgment 
was delivered on the 19th of November, 
1991. It is just about a month now. We need 
a little more time, to get the information from 
the State Governments. Also, it is being 
examined by our Legal Department. It will 
take sometime.

SHRIMATI G EETA  MUKHERJEE: Sir. 
if the case was registered in 1987, how come 
that the Government could let il pass after 
four years? May I know, what steps were 
taken at that time to get the judgment on 
time

SHRI P.A. SANGMA: Sir. Icannot make
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any comment on the delay of the judgement 
by the Supreme Court.

[Translation]

SHRI MANJAY LAL: Mr. Speaker, Sir, 
hon. Minister has stated in his reply that 
underthe Act of 1966 children below the age 
of fourteen years can not be employed. But 
in Bidi Industry in Bihar boys of the age of 
eightto ten years are also employed. Is there 
any Government monitoting agency to check 
it.

[English]

SHRI P.A. SANGMA: Sir, employment 
of children is not prohibited everywhere. The 
employment of children is proibited only in 
certain areas where it is hazardous and in 
the non-hazardous areas, the children are 
allowed to be employed with certain regula­
tions, certain conditions. So, it is possible 
that in non-hazardous areas, the children 
are being given employment

[ Translation]

SHRI SURAJ MANDAL: Mr. Speaker. 
Sir. I would like to know if the Government 
has conducted a survey to find out the number 
of child labourers presently employed in Bidi 
Industry. It has been observed that Supreme 
Court has ordered the ban on child labour yet 
their conditions are such that they cannot 
remain jobless as they belong to poor sec­
tions of society. So I would like to know if the 
Government has any plan under considera­
tion wherein those chiid-labours can get 
education and earn while they learn.

[Engtsh]

SHRI P. A. SANGMA: Sir. bidi is pro­
duced in two ways. One is in the factory and 
another is in the family, on contract basis. 
The rolling is done by the families. As far as 
the factory is concerned, we have prohtoited

employment of children in the factories. But 
as far as home making is concerned, we 
have allowed the children to help their par­
ents. There are children who are helping 
their parents in rolling the bidis.

WRITTEN ANSWERS TO  QUESTIONS 

[English]

Modifications in Eighth plan Targets

*392. SHRI VUAY NAVAL PATILWill 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Union Government 
propose to modify the targets of the Eighth 
Five Year Plan in view of the liberalised 
economic policies;

(b) if so, the f ields in which modifications 
are tikely to be effected; and

(c) the precise details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IM PLEM ENTATION (SHRI
H.R.BHARDWAJ): (a) The Eighth Five Year 
Plan is stiH under preparation and its targets 
are yet to be finalised.

(b) Does not arise.

(c) Does not arise.

Status Paper on Revival of Sick Public 
Sector Units

*393 SHRI RABI RAY: Wi» the PRIME 
MINISTER be pleased to state:'

(a) whether a separate status paper has
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been prepared on the revival of the sick 
public sector units and on the performance 
of coal mines;

(b) if so, the details of each such paper;
and

(c) whether these status paper are Ikely 
to be discussed in the Tripartite Committee 
recently constituted by the Government to 
safeguard the interests of labour?

TH E MINISTER O F STA TE O F THE 
M IN IS TR Y O F  C O A L (SH R I P.A. 
SANGMA):(a) to (c). A monograph prepared 
by the Department of Pubic Sector Enter­
prises has already been furnished to the 
Members of the House by that Department 
The aforesaid monograph will also be dis­
cussed in the Special Tripartite Committee 
constituted by the Ministry of Labour to 
consider the impact of the New Industrial 
Policy on the problem affecting labour and 
other related matters and to make appropri­
ate recommendations.

In so far as the status paper on unecon­
omic coal mines is concerned, the paper has 
been prepared for consideration in the 
Consultative Committee of Parliament at­
tached to the Ministry of Coal.

Units of IPCL

*394. SHRI A. PRATAP SAI;
SHRI K. RAMA KRISHNA:

Will the PRIME MINISTER be pleased 
to state;

(a) the location of each unit of IPCL in 
the country at present;

(b) whether there is any proposal to 
start some new units of IPCL; and

(c) if so, the site selected therefor. State- 
wise and the approximate expenditure Ikely 
to be incurred thereon?

THE MINISTER O F STATE OF THE 
MINISTRY O F CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN)r(a) Indian 
Petrochemicals Corporation Limited (IPCL) 
is having three manufacturing units at Bar- 
oda, Gujarat, MGCC, Nagothane, Mahar­
ashtra, and Thane, Maharashtra.

(b) and (c) IPCL has proposed to set up 
six new expansion projects details of which 
are given in the attached statement.

STATEM ENT

SI.No. P R O JEC T LOCATION PROPOSED
CAPITAL COSTfCR.)

1. Poly Butadiene Rubber 
Baroda Complex .Gujarat 
Expansion

149.2

2. Polypropylene -do- 198.63

3. Engmeering Plastics -do- 125.62

4. Ethylene Expansion MGCC, Nagothane, 
Maharashtra

177.58

5. HOPE Expulsion -do- 158.78

6. krtegrated Gas CracfcaiGandhar, tisL Bhanjch, Gujarat 
Complex

3484.37
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Joint Fertiliser Ventura in Jordan

*395. SHRI HARIN PATHAK: Will the 
Minister of PRIME MINISTER be pleased to 
state:

(a) whether an agreement has been 
signed with Jordan to set up a Joint fertiliser 
Venture in that country.

(b) if so, the details thereof;

(c) whether Indian workers are likely to 
get employment there; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
M/s. Southenrn Petrochemicals Industries 
Corpo-ation Ltd. (SPIC) and M/s. Jordan 
Phosphate Mines Ltd. (JPMC), have signed 
an agreement on 12th October, 1991 for 
setting up a joint venture with majority share­
holding by SPIC, to be provided mostly in the 
form of plant and machinery, equipment and 
technical services from India. The project is 
to produce phosphoric acid phosphoric acted 
equivalent to 2.08 lakh tonnes of P205 per 
annum, at an investment of US $ 100 million. 
Commercial production is expected by early 
1994.

(c) and (d) Opportunities for Indian work­
force are expected to open up as a result of 
the joint venture, but this cannot be quanti­
fied at this stage.

[Translation]

Self-Employment Programmes

*396. SHRI PAWAN KUMAR BANSAL: 
WiH the PRIME MINISTER be pleased to
state:

(a) whether a study has recently been

conducted to evalute the implementation of 
various self-employment programmes;

(b) if so, the findings thereof; and

(c) the action proposed to be taken to 
make such programmes more result-ori­
ented?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
Third round of concurrent evaluation of Inte­
grated Rural Development Programme which 
is the self-employment programme in rural 
areas was conducted in the States/Union 
Territories for the period January, 1989- 
December, 1989.

(b) The main findings of this evaluation 
are as follows:-

(1) Primary and Tertiary Sectors 
were areas of main thrust cover­
ing 44% and 45% families re­
spectively. In primary sector, 
Dairy Units (20%coverage) were 
more popular, as compared to 
other schemes. In Tertiary and 
Secondary Sectors, the reliance 
was on shops (17% coverage) 
and village industries (6% cover­
age) respectively.

(2) At the national level, 65% bene­
ficiaries were selected in the 
meetings of Gram Sabhas.

(3) In the opinion of the beneficiar­
ies, the assets provided to them

. were of good quality in 80% 
cases.

(4) About 37% beneficiaries had no 
overdues and 29% beneficiaries 
had overdues less than Rs. 1000. 
Thus about 66% beneficiaries 
had overdues upto Rs. 1000/-
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This compares well with thefind- 
ings of NABARD(t985) accord­
ing to which recovery is estimated
at 69%.

(5) At the national level, 94% bene- 
fidari&s had not borrowed any 
money from private sources af­
ter acquisition of the asset.

(6) The assets had generated addi­
tional income (net of cost of 
maintenance and repayment of 
loan) of more than Rs. 2000/- in 
42% cases, between Rs. 1001 /- 
and Rs. 2000/- in 18% cases and 
between Rs. 501/-and Rs. 1000/
• in 9% cases.

(7) The old beneficiaries had 
crossed the poverty tine of Rs. 
3500 in 81% cases and revised 
poverty line of Rs. 6400/- in 28% 
cases at the national level.

(8) Ineligible families were assisted 
in 16% cases at the national level.

(9) In 82% cases, there was no dif­
ference in the cost the asset as 
per official record and its value in 
the opinion of the beneficiary. 
However in the remaining 18% 
cases, some differences were 
observed. Of these, in 9% cases 
there were significant difference 
of more than Rs. 500/-. This 
indicates some malpractices and 
leakages in the implementation, 
which needs to be probed in by 
the authorities.

(10) Working capflal was not provided 
to beneficiaries in 20% cases out 
of 62% such cases, where work­
ing capita! was required.

(11) Alter care and Government sup-

Written Answers

port was not made available to 
the beneficiaries in 53% cases 
out of 71 %  cases requiring such 
support

(12) The beneficiaries were not aware 
of the Group Life Insurance 
Scheme in 76% cases at na­
tional level.

(c) These findings were torwarded to 
the State Govemments/UT Administrations 
for necessary corrective measures for proper 
implementation of the programme. In addi­
tion the following steps have also been taken

(1) Target for coverage of SC/ST 
benef iciaries has been increased 
from 30% to 50% and that of 
women beneficiaries from 30% 
to 40% of total families assisted 
with effect from 1.4.1990.

(2) Subsidy ceiling for physically 
handicapped persons has been 
enhanced to 50% of total project 
cost subject to monetary ceiling 
of Rs. 5000 from 1991-92 on­
wards.

(3) The target under TRYSEM has 
been increased to 4.25 lakhs in
1991-92.

(4) Land purchase has been made a 
permissible activity under Inte­
grated Rural Development Pro­
gramme with effect from 
1.4.1991.

(5) All the Integrated Rural Develop­
ment Programme beneficiaries 
from 1. 4. 1988 have been cov­
ered recently under Group Insur­
ance Scheme at Life Insurance 
Corporation by way of Social 
Security Measures.
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(6) Constant efforts are bainfl made 
to slap up per capita investment

Industries In RajaHhan

*397. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state:

(a) The number of small, medium and 
heavy industries established in the public 
and private sector in Rajasthan during the 
last three years;

(b) whether the Government of Rajast­
han has submitted any proposal to make 
available at cheaper rates the required power 
and funds for the industries; and

(c) if so, the action taken by the Union 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Registration of units in the 
Small Scale Sector is done at the district 
level. However, number of small scale units 
established under DIC Programme in Ra­
jasthan during the last 3 years -1987-88,88- 
89 and 89-90 -are 3463. 5851 and 5444 
respectively. These figures include not only 
units in SSI Sector, but also other units in VSI 
Sector as well as non-SIDO units. As re­
gards units in the organised sector, the de­
tails of Industrial units in Rajasthan during 
the last 3 years are given below:-

Year No. of Industrial Licences
issued in Rajasthan.

1989 12

1990 6

1991(upto Oct.) 6

(b) and (c). The power tariffs are fixed by 
State Electricity Boards which are autono­

mous bodies under State Governments. 
Other incentives are also given by Stale 
Govts, to industries.

[English]

Industries Based on Rare Earth Sands

•398. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Indian Rare Earths 
Limited proposes to set up some industries 
based on rare earth sands in Tamil Nadu;

(b) if sot the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHPIMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) There is aproposalto set up a Mining 
and Mineral Seperatbn project at Kudira- 
mozhi in the V.O. Chidambaranar Dist. in 
Tamil Nadu by Indian Rare Eatrth Limited in 
collaboration with Tamil Nadu Industrial 
Development Corporation for exploiting the 
heavy minerals found in the beach sand in 
the area.

Timing of this operation will depend on 
the need, and quantity needed for further 
processing in other factories producing Ti02 
in the country.

(c) Does not arise.
*

[ Translation]

Anti-Cancer Drugs 
*

*399 SHRI DEVENDRA PRASAD 
YADAV:

SHRI RAM SARAH YADAV. 
Will the PRIME MINISTER be pleased 

to state:
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(a) the names of the anti-cancer drugs 
being imported by the Government;

(b) whether the Government are aware 
that these drugs are sold at higher prices 
despite exemption from customs duty granted 
for these drugs; and

(c) tf so, the reasons therefor and the 
r&med.ad ste p s p ro p o se d  to b e  taken in this 
re g a rd ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS. (DR. CHINTA MOHAN): (a) Under 
Cancer Control Programme, Government 
has not imported any anti cancer drug. 
However. DGS&D placed one contract for 
imported anti cancer drug namely, Bleocin 
with an Indian company in September, 1990.

(b) and (c) Almost all anti cancer drugs 
are out of price oontrol. Anti cancer drugs 
are, no doubt, expensive, however, no in­
stance of these drugs being sold at unrea­
sonably high prices has come to the notice of 
the Government.

[Englistf

Allotment of Flats under Hudco-79 
Scheme

*400. SHRI BHUWAN CHANDRA 
KHANDURI:Wi the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the latest position regarding allot­
ment of flats by the DDA under HUDCO-79 
Scheme, category-wise and

(b) the time by which the remaining 
applicants are likely to be allotted flats?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMAT1 SHEILA KAUL): (a) 
The category-wise details of atiotments made

so far under New Pattern Scheme, 1979 as 
reported by D.D.A. are as under.

S. No. Category ABotments made 
as on 1.12.1991.

1. M IC 20.272

2 L 1 G. 38,174

3. JA N TA 47.919

TOTAL: 1,06,669
(Including 304 evictees)

(b) Concrete plans have been formu­
lated by D.D.A. for clearing the backlog 
under this scheme by 1994-95 subject to 
availability of land and infrastructure serv­
ices.

Cine-Workers Welfare Fund

*401. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is a welfare fund for 
the cine workers;

(b) if so, the annual contribution accru­
ing to the fund and the sources from which 
the conributions are received; and

(c) the details of benefits, aocruing to 
the film industry workers from the cine-work- 
ers’ welfare fund?

THE MINISTER O F STATE OF THE 
M INISTRY O F C O A L (SHRI P.A. 
SANGMA):(a) Yes, Sir. Cine Workers' Wel­
fare fund has been constituted under Cine 
Workers' Welfare Fund Act. 1981;

(b) The Fund is financed by levy of cess 
@  Rs. 1.000/- per feature f ilm submitted for 
certification to Central Board of Film Cert if i-
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ca to n  Contributions are not rece»vod for the 
fund from any other source The amount of 
oess credited to One Workers* Welfare Fund 
during the las! three years ts as under

19 8 8 P9 Rs 15 35 Lakhs
198$-90 Rs 5 18 lakhs
1990 91 Rs 8.26 lakhs

(c) (i) Scholarships are being paid to the 
children of Cine Workers studying from Class- 
V onwards io Post Graduation and for higher 
studies in Medical, Engineering etc. ranging 
from Rs 180/- to 2 ,400/- per annum. The 
number of scholarships awarded during the 
last three years are given below:

Year No. of awardees Amount
disbursed

1988-89 307 Rs 1.42 lakhs

1909*90 350 Rs 163 lakhs

.1990-91 307 Rs. 1.45 lakhs

(»i) An amount of Rs F5,000/- has been 
paid lo 17 victims @  Rs. 5,000/- each as ex- 
gratia grant to the victims of fire tragedy that 
took place on 8.2.1989 in Mysore rn the sets 
of T  V Soria: THE SWORD TIPU SUL­
TAN"

Low Cost Housing for Poor

*402. SHRI R. SURENDER REDDY:Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state

(a) whether Indian Americans based in 
North and South Carolina have provided Rs. 
1.20 crores towards financing the low opst 
housing schemes for the poor;

(b) if so, the total amount so far raised 
from other NRIs tor this purpose;

(c; rf so, whether any concfjtfe schemes 
have been prepared;

(d) H so, the details thereof; and

(e) the time by which the schemes are 
likely to be finalised"7

THE MINISTER O F  URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL): (a) to
(e). Government is not aware of any such 
proposal.

Central Scientific Instruments Organ!-, 
sation

*403. SHRI S.B. SIDNAL: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Central Scientific Instru­
ments Organisation has indigenously devel­
oped a medical Linear Accelerator Machine;

(b) if so, whether any public sector 
undertaking has come forward to manufac­
ture the machine on commercial basis-

(c) if so, the details thereof;

(d) the other notable agro-electronic 
instruments developed by the CSIO; in the 
recent years; and

(e) whether the Punjab Tractors Ltd. 
(PIL) has started commercial production of 
Driver Relexes Testing System (DRTS) 
earlier developed by CSIO; and

(f) if so, since when?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). Yes, Sir. The 
Medical Linear Accelerator machine was 
developed by Central Scientific Instruments 
Origanisations (CSIO) in collaboration with 
Society for Applied Micro L c tronic Engi­
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neering Research (SAMEER), Bombay and 
Post Graduate Institute(PGI), Chandigarh 
under a project sponsored by the Depart­
ment of Electronics(DOE). The knowhow 
has been licensed by DOE for joint commer­
cialisation by a consortium of five Public 
Sector Undertakings. These are:

1. Bharat Heavy Electricals Ltd., 
Hardwar

2. Bharat Electonics Ltd.. Ghaziabad

3. Electronic Corporation of India Ltd., 
Hyderabad

4. Instrumentation Ltd., Kota and

5. Andrew Yule & Co., Calcutta.

(d) Agro-etectronic instruments devel­
oped by CSIO in recent Years are:

- Portable digital soil salinity tester

• Field pH meter

-Instant digital salinity tester

- Specific Ion Analyser (Microproc­
essor based)

(e) No, Sir.

(f) Does not arise.

[ Translation]
Houses for SCa/STa

'404. SHRI RAM NARAJN BERWA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of houses constructed 
by HUDCO and other agencies for providing 
accommodation in rural areas in various 
States during the last three years;

(b) whether any other housing scheme 
apart from 'Antyodaya' and ‘Indira Avas 
Yojna’ for Scheduled Castes and Scheduled 
Tribes in rural areas is under consideration 
of the Government; and

(c) if so, the details thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL): (a) 
HUDCO is not directly involved in the con­
struction of houses in rural areas. However, 
it provides ban assistance to public housing 
agencies and other eligible institutions for 
the construction and upgradation of houses 
for different sections of rural population, with 
particular emphasis on the needs of the 
landless poor. It has sanctioned during the 
last three years loans for the construction of 
671297 dwelling units in various States and 
under the central scheme of Indira Awas 
Yojana, under which grants, are provided to 
State Governments for the construction of 
houses for Scheduled Castes and Sched­
uled Tribes,490482houses were constructed 
in the last three years. Under the 20 point 
programme, construction assistance was 
provided by State Governments during 
Seventh Plan period to 22.55 lakh families.

(b) and (c) No such scheme is under 
consideration of the Government.

[English]

Co-operative Movement in Indus- 
trial Sector

*405. SHRI SUDHIR SAWANT: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have any 
proposal to encourage cooperative move­
ment in the industrial sector;

(b) whether any study has been con­
ducted to assess the employment genera­
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tion potential of the cooperative industrial 
movement in rural areas;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Government have always 
encouraged cooperatives in the industrial 
sector. As a result of such continuous en­
couragement, industrial cooperatives are 
playing a significant role in proessing of 
various agricultural products like sugarcane, 
cotton, milk, fruits and vegetable. Govern­
ment also encourage cooperatives in devel­
opment of traditional crafts and industries 
like handlooms, handicrafts, khadi and other 
village industries. The National Cooperative 
Development Corporation alone has so far 
provided a sum of Rs. 838.09 crores for 
promoting cooperatives in agro-processings. 
Again, National Bank for Agriculture and 
Rural Development (N ABARD) has provided 
a sum of Rs. 324 crores to the handloom 
cooperatives during the year 1990-91. KVIC 
has also financed more than 25,000 Co­
operative societies.

(b) No such study has been conducted 
by this Department.

(c) In view of (b) above, this does not 
arise.

(d) Government are striving to promote 
industry in rural areas for a number of rea­
sons including employment generation. 
Some studies have also been conducted in 
this behalf. However, a separate study of the 
type mentioned in (b) above has not been 
considered necessary.

Illegal and Unauthorised construction 
of Houses

4292. SHRI RAJNATH SONKAR 
SHASTRIrWM the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) the details of illegal and unauthor­
ised constructed houses in Delhi demolised 
during the las six months;

(b) the details as to how these house 
have come up and the reasons why no initial 
action has taken against their construction;

(c) whether there is any proposal to 
punish the authorities responsible for the 
lapses; and

(d) the steps perposed to be taken to 
deal with remaining unauthorised^ con­
structed houses in Delhi.

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). It is 
reported that 273 and 103 houses con­
structed unauthorisedly (as per attached 
Statement) were demolished during last six 
months by Delhi Development Authority and 
Municipal Corporation of Delhi respectively. 
Necessary departmental action rs taken by 
these agencies against the concerned offi­
cial where instances of negligance or con­
nivance come to notice. Instructions have 
been issued to deal firmly with alt cases of 
unauthorised construction.

STATEMENT

Details of Houses Constructed 
Unauthorisedly and Demolbhed by 

U.C.D. During he last six months and DDA 
during the period 1/4/90 to 30/9/91

AfC.D.

City Zone 4

Civil Lines Zone 7

Shadra Zone 8

Sadar Paharganj Zone 5

Karol Bagh Zone_______________ 4
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M.CD.

South Zone 18

Najaigarh Zone 2

Narela Zono 26

Rohlili Zone 29

DD.A.

Central Zone 3

West lone 35

Rohini Zone 113

North Zone 12

East Zone BB

Sout West Zone 22

Work done by·OHEL

4293. SHFH GOVINDA CHANDRA
MUNDkWill the PRIME MINISTER be
pleased to state:

(a) Y\'~.1ethefdue to poor quality of work
done by BHEL at Te:l<Jgnat Thermal po-vi?r
Project, Latpania Dist., Bokaro, the struc-
lures of (1) Cement shed (2) C.W.Duct (3)
M.C.G. Room (4) Boundry Wall from coor-
donate 15A+6/1 BB+50 failed and daims have
been taken from insurance company;

(b) the details of various complaints
made by GM. TVNL to BHEl in this
regard;

(c) I.he details of enquiries ordered into
the matter and the findings thoreof; and .

(d) the details of disciplinary action taken
against those found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! PK
THUNGON): (a) to (d). No structure failed
due to poor quality of work. However. lnsur-
ance claims have bean lodged in respect of
following structures which failed due to rea-
sons given below:

Cement Storage shed

One Gable end walls of temporary
cement storage shed which was under con-
struction, collapsed due to cydone at site.

C.W. Duct

There is only one case of earth caving
due to heavy rain as C.W. Duct wa!'>con-
structed in tillod-up area.

Motor control Centre(M. C.C.)

Some cracks developed in this building
due to uneven setticment of soil. j

Bound,., wall

A portion of the boundry wall collapsed
due to accumulation of water. A letter was
received from GM. TVNL regarding couaoso
of thfJ boundry wall. The matter was jointly
investigated by BHEl and TVNl engineers.
It was established th at the collapse was due
to water thrust and not due to poor quality of
work.

In view of above no disciplinary action is
called for.

Ust of plots sent by DDA to MeD
R~gardingUnauthorised

Constructions

4294.SHRIARJUN SINGH YADAV:WiII
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether DDA had forwarded a list of
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plots to the MeD where unauthorised con-
struction had been-carried out;

(b) if so, the details thereof and the
action taken in this regard;

(c) whether the officials responsible for
this have been identified and booked under
the rules; if not, the reasons thereof;

(d) whether the buildersJbuyers are
converting residential areas into commercial
complexes; and

") (e) if so, the details thereof and the
steps taken to demolish such complexes; if
not, the ~easons th~eof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) Municipal Corporation of Delhi has
reported that a list of 28 properties of Chi-

""(. tranjan Park was received from Delhi Devel-
opment Authority. Ac1ion has already been
initiated by the M.C. O. againsHhe properties
involved .in unauthorised constructions.

(C) Does not arise in view of reply to part
(b) above.

•

(d) and (e). Municipal Corporation of
Delhi has reponed that some builders have
been converting residential buildings into
Commercial complexes by carrying out
unauthorised additiol sialterations. However,
ne;>such survey has been carried out by the
MCD. Action is taken against the builders for
carrying out unauthorised construction un-
der the DMC Ad as soon as these are
detected .

.,
Night SheHers

4295. SHRI JEEWAN SHARMA: Will
the Minister of URRAN DEVELOPMENT be
pleased to state:

(a) whether the attention ot the Govern-
ment has been drawn to the news-item
captioned 'CAG assails DDA failure to build
enough night shelters' appearing in the
Hindustan Times of September 3, 1991;

(b) if so, the reasons {or constructing
less number 01 night shelters and diversion
of the funds for other purposes: and

(e) the number 01 night shelters to be
constructed during 1992 and the progress
made so tar in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir

(b) Slum Wng of Delhi Development
Authoity has reported that it constructed 20
units of Night Shelters, and not 1!) units as
mentioned in the Audit Report. against the
original target cf 25 units. The rem:lining
units could not be constructed dUG 10 resis-
tance from the land OW(,in9 aqaocies '<.tJl.!

neighbournod popclatico. :lo.~·~')IIS;::Ifdi-
version of funds are being ascertained and
will be laid on the Table of the ~;2hha.

(c) Against the target of completion of
one Night Shelter and ini1i;]ting ;]<:.110'1 for
constructing two buildings of Night shelters
during. the year 1991-92, Slum Wing has
reported that construction work of one Night
Shelter near Jama Masjid is in advance
stage and afforts are being made io procure
land forthe buildings of four Night shelters in
East and West Delhi.

Silk Garments produced by KVIC

4296. SHRI RAM NAIK:Wili the PRIME
MINISTER be pleased to state:

(a) whether the attention of the Govern-
ment has been invited to the news-item
captioned "KVIC programmes to be market
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oriented* appearing in the Times of India, 
Bombay October 18,1991;

(b) if so, which are the projects for which 
help is sought from corporate sector to make 
them financially more viable;

(c)the names of six places where Urge 
sums have been spent on setting up sik 
production farms and the amount spent on 
each farm;

(d) the details of Plan to produce and 
market sik garments prepared by the Khadi 
and Village Industries Commission before 
commencement of these farms;

(e) the profits/losses made by these 
farms during 1988-89, 1989-90 and 1990- 
91; and

(f) the reasons for the losses and the 
steps taken to check the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J.

1990-91 (Actual)

1991-92 (Anticipated)

1992-93 (Target)

The share of silk khadi garments has 
been very negligbie.

(e) and (?) in view of Reply at (c) above, 
this do not arise.

Hyderabad Metro Water Worfcsand 
Sewerage Bosrd

4297. SHRI J. CHOKKA RAO Withe 
Uin*er of URBAN DEVELOPMENT be 
ptNKMl 10 ft if#?

KURIEN): (a) Yes. Sir.

(b) No help has been sought from cor­
porate sector by K VIC for any specific iden­
tified project. However, KVIC has approached 
different industrial houses seeking their 
support and expertise in the formulation of 
projects, in improving marketing techniques 
and in modernising infrastructure facilities. It 
has also approached these houses to pur­
chase viflage industries products and assist 
in upgrading the production technology.

(c) So far no financial help has been 
extended by KVIC in the establishment of 
sik production farms. In fact development of 
Sericulture activity under silk programme 
falls under the purview of State Govern­
ments and Central Sik Board.

(d) The production and sale of s8k khadi 
(including Garments) under KVIC pro­
grammes during 1990-91,1991^(antici­
pated and the target for 1992-93 is as fol- 
lows:-

P reduction Sale
(Rs. in crores) (Rs. in crores)

. 51.62 36.46

55.00 45.00

60.00 50.00

(a) whether any foreign assistance has 
ben provided to the Hyderabad Metro Water. 
Works and Sewarage Board for the develop­
ment of water supply and drainage system; 
and

(b) if so. the details thereof and the 
terms and conditions on which the said 
assistance has been provided?

THE MttfSTEfl OF STATE Si THE 
MINISTRY OF URBAN DEVELOPMENT
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(SHRI M. ARUNACHALAM): (a) and (b). 
The World Bank is providing assistance for 
the Hyderbad Water Supply and Sewerage 
Project being implemented by the Hydera­
bad Metro Water Supply and Sewarage 
Board. The total quantum of Assistance is 
Us $ 89.9 million out of a total project cost of 
Us $ 140.06 million (Rs. 257.06crores). The 
assistance is being made available to the 
Government of Andhra Pradesh in accor- 
jence with the Government of India's stan­
dard arrangements for developmental as-

nee. The project components include 
additioal water supply of 300 MLD to the twin 
cities of Hyderabad and Secunderbad, 
strengthening of the existing water supply 
and sewarage distribution system, low cost 
sanitation, re-settlement rehabilitation Prog- 
amme and institutional strengthening.

Rehabilitation of Jhuggi Dwellers of 
Govindpuri

4298. SHRI SANAT KUMAR MANDAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state*

(a) wu,other the attention of the Govern­
ment ha* been invited to the news item 
‘Sharks move in' appearing in the Sunday 
Observer. New Delhi dated November 17- 
23, 1991 regarding rehabilitation of jhuggi 
dwellers of Govindpuri, New Delhi;

(b) whether the local real Estate Agents 
have seized this opportunity to buy the land 
of the jhuggi dwellers in the wake of the fire 
which razed hundreds of hutments to ground 
in Govindpuri; and

(c) if so, the action the Government 
have taken or propose to taka to prevant 
such Estate Acents to mint money by selling 
off the land at exhorbitant prices and to 
rehabilitate these jhuggi dwellers?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) and (c). The title of the land vests 
with Delhi Development Authority. *lt has 
reported that the land shall be resumed after 
resettlement of eligible jhuggi dwellers. The 
question any land transaction does not arise 
as the jhuggi dwellers possess no title or 
right over this land. The jhuggi dwellers are 
resettled as per the request received from 
the land owning agencies for clearance of 
the encroachment so that the resultant land 
could be utilised for provision of project as 
per master Plan.

Per Capita Plan Investment in North 
Eastern States

4299. DR. JAYANTA RONGPI: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state the 
per capita plan investment during the current 
financial year in Sikkim, Meghalaya, 
Nagaland, Arunachal Pradesh and the Au­
tonomous Hill Districts of Assam?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): A Statement is attached.

STATEMENT

Annual Plan - 1991-92 Per Capita State Plan Outlay North-Eastern States

Name of the States Per Capita outlay (IN R s )

1. Sikkim 3038

2. Meghalaya 1572
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Name of the States Per Capita outlay (IN Rs.)

3. Nagaland 2194

4. Arunchal Pradesh 3718

5. Autonomous Hill Districts
of Assam 1540*

Note: 1. Per Capita figures are based on 1981 Population Census.
*2. inclusive of Special Central Assistanc under Hill Areas Development Programme.

Candidates Appeared in Civil Services (d) if so. the details thereof; ana
(Preliminary) Examination, 1991

(e) if not, the reasons therefor9
4300. SHRI ANAND RATNA MAURYA.

Will the PRIME MINISTER be pleased to
state: THE MINISTER OF STATE IN THE

MINISTRY OF PFRSONNEl, PUBLIC
(a) the number of candidates appeared GRIEVANCES AND PENSIONS (SHRIMATl

in the Civil Services (Preliminary) Examina- MARGARE l ALVA;, (a; and (b; Information
tion, 1991, subbed-wise; is given in the attached Statement

(b) the number of candidates out of
them qualified from each subject, {c, Nc cut off marks is fixed in any

individual subject The Candidates ate
(c) whether any steps is being taken by admitted to the Main Examination on the

the Government to undo the toss suffered by basis of aggregate marks secured by them in
the candidates due to the selection made on the preliminary Examination
the high marks in some subjects in compari­
son to other subjects; (d) and (ej does not arise.

List ol Candidates Appeared and Qualified Subject wise m the Services Preliminary
Examination 1991

No ot candidates
S. No. Subject Appearea Qualified

1 Agriculture 2165 246

2. Botany 3201 304

3 Chemistry 2596 242

4 Crvil Engineering 3566 439
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No. of candidates
S. No. Subject Appeared Qualified

5. Commerce 5969 U S

6. Economics 5256 555

7. Electrical Engineering 2236 256

8 Geography 377C • 526

'J. Geology 976 115

10. Indian History 32164 377S

11. Law * 3558 303

12 Mat her nates 2597 186

•3. Mechanical Engmeennc 2383 c72

14. Philosophy 677 56

c,oHt*ca! Saence 8729 V35

16 Phyt>ics 4183 609

17 Psychology 1388 167

18. sociology 5981 744

19. Zoology 3669 379

20. Statistics 573 49

21. Animal Husbandry & 
Veterinary Science

375 'U

22. Pubic Administration 4780 611

Cement Factories in Andhra Pradesh tiontng in Andhra Pradesh; and

4301. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state: (b) the number of applications pending

tor establishment of new cement factories
(a) the details of cement factories funo with the Union Government7
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The details of large size ce­
ment factories functioning in Andhra Pradesh 
are given in the attached statement.

In addition tothis, 16 mini-cement plants

having a total installed capacity of 9.50 lakh 
tonnes are also reporting production.

(b) Cement Industry has been de-li- 
censed. As such, at present, no application 
for starting of new cement factories is re­
quired to be made to the Union Government.
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Issue of Latter of Intent

4302. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased tostate:

(a) whether the State Government of 
Orissa has approached the Union Govern­
ment regarding the proposal for issuing of 
Letter of Intent in favour or Industrial Promo­
tion & Investment Corporation of Orissa 
Limrted to be located at Paradeep;

(b) whether the Stale Government have 
also intimated to the Union Government 
regarding the availability of base infrastruc­
ture facilities; and

(c) tf so, the reaction erf the Government 
regarding this project in the State of Orissa in 
so far as the question of issuing the Letter of 
Intent is concerned9

THE MINISTER OF STATE IN THE 
MINISTRY INDUSTRY (PROF. P.J 
KURIEN): (a) No, Sir

(b) and (c) Question does not anse.

[ Translation)

Issue of Trade Licences

4303. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleasod to stale:

(a  ̂whether the number of trade licences 
for setting up small industries being issued to 
Chakma people erf Arunchal Pradesh is 
negligible as compared to the number of 
such licences issued to other people of the 
State; and

(b) if so, the trade licences issued to the 
Chakma people of Arunachal Pradesh dur­
ing the last three years?

KURIEN): (a) No trade licences are required 
for setting up of small industries anywhere in 
the country.

(b) Does not arise 

[English]

Proceedings against DDA Employees

4304. SHRI VISHWANATH SHASTRI: 
Will the Minister of URBAN DE VELOPMENT 
be pleased to state:

(a) whether the three Member Commit­
tee which went into the Causes of Cholera 
epidemic tn Delhi during 1988 indicted cer­
tain officials of Delhi Development Authority,

(b) if so, the particulars thereof,

(c) whether disciplinary proceedings had 
been initiated against the erring officials; if 
so, the details thereof,

(d) whether a number of errmg officials 
were given promotions despite disciplinary 
proceedings pending against them: and

(e) if so, the justification thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e) The 
information is being collected and wifi be laid 
on the Table erf the House

Local Trading Activities

4305. SHRI K V THANGKABALU: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have si- 
towed approval for trading activities locafly 
as per the New Industrial Policy; and

THE MINISTER OF STATE IN THE (b) if so, the details of the guidelines
MINISTRY OF INDUSTRY (PROF. P J. issued in this regard?



83 Written Answers DECEMBER 18,1991 Written Answers 84

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Under the new Indus­
trial Policy announced by the Government 
on 24th July, 1991, foreign equity holding 
upto 51% equity wiH be allowed in trading 
companies primarily engaged in export ac­
tivities. While the thrust would be on export 
activities, such trading houes shall be at par 
with domestic trading and export houses in 
accordance with Import-Export Policy.

Loss incurred by CCt

4306. SHRI PIUS TIRKEY: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Cement Corporation of

India is running in loss for the last three 
years;

(b) if so, the details of the loss incurred 
in the last three years, year-wise;

(c) the reason for the loss suffered;

(d) if not, the details of the profit made in 
the last three years; and

(e) the detail of the new projects pro­
posed by Cement Corporation of India?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The year-wise 
details of the losses incurred during the last 
three years are as under:-

(Rs. in crores)

Year Net ProfH/(Loss) Cash Pro1H/(Loss)

1988-89 (46.63) (22.22.)

1989-90 (62.88) (33.74)

1990-91 (29.33) 12.14

(c) and (d). The losses are mainly due to 
inadequate infrastructure facilities, substan­
tial increase in the input costs, low capacity 
utilisation etc.

(e) The Company has proposed the 
following new projects in the revised 8th Plan 
proposals:-

i) Bokajan Expansion Project;

ii) Rajban Expansion Project;

ui) Mandhar Expansion with Conver­
sion;

tv) New 1 million tonne project.

Products Oriented Industries

4307. SHRI. V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have iden­
tified some products-oriented industries to 
be set up during the next Five Year Plan in 
both private sectors as weft as in Public 
sectors after the changed industrial climate;

(b) whether the Government have also . 
set out programmes for foreign collabora­
tions in certain industrial fields of activities 
and developments;

(c) whether any decision has been taken
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to identify their locations remove regional 
imbalances; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) to (d) As per the Statement on 
Industrial Policy tabled in both Houses of 
Parliament on 24.7.91, eight specific indus­
tries have been reserved for the Public Sector. 
The requirement of the industrial licensing 
has been done away with for all industrial 
projects except for a short list of 18 indus­
tries. Since licensing requirement has been 
done away with, it is for the entrepreneur to 
decide the location of his unit on techno- 
economic consideration. Annex. Ill of the 
Statement lists the high priority mdustnes 
which are eligible for automatic approval ior 
direct foreign investment upto 51% of the 
equity

Conversion of lease Hold Lands into
Free Hold Lands

4308 PROF. K.V. THOMAS;
SMT. MARAGATHAM CHAN­

DRASEKHAR.
DR. LAKMINARAYAN PAN- 

DEYA
SHRI GIRIDH ARILAL BHARA- 

GAVA

Will the Minister of URBAN DEVELOP­
MENT be pleased to state the time by which 
the Land and Development Office propose 
to issue dnll or detailed instructions regard­
ing conversion of the lease hold lands into 
free hold lands in Delhi7

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): Persuant to 
the orders for conversion of lease hold rights 
to free hold in respect of plots upto the size 
o1500 sq. mtr., DDA flats and flats and flats 
built up by Group Housing Societies on lands

leased by Delhi Development Authority, 
certain issues have arisen including the scope 
coverage and detailed modalities for imple­
menting these orders. The matter is under 
consideration of the Government.

Gas Cracker Industry in Assam

4309. SHRI UDDHAB BARMAN' Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the State Government of 
Assam has submitted any proposal to the 
Planning Commission to establish Gas 
Cracker Industry in Assam;

(b) if so, when the proposal was sent;

(c) whether the proposal has been 
approved; and

(d) the name of the co-promoters of this 
industry?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H R. 
BHARDWAD): (a) to (c). Letter of Intent has 
already been granted to the Assam State 
Industrial Development Corporation for a 
Gas cracker Complex.

(b) According to the information pro­
vided by the State Government of Assam, 
Co-promoters have not yet been identified.

Sick Industrial Units

4310. SHRI HARADHAN ROY:
SHRI UDDHAB BARMAN

Will the PRIME MINISTER be pleased 
to state: ■

9

(a) the total number of sick industrial 
units in the country;
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(b ) the  nunnbor of units w h ich  h a ve  b e e n  
closed,

(c) the number of workers in these sick 
units;

(d) the nunrber of the sick units, State- 
wise: and

(e) the cateoory of sick units, size-wise, 
as per the number of workers employed, 
whether srrtaH scale, medium or large?

THE MINISTER OF STATE IN THE 
MINISTRY Of- INDUSTRY (PROP. P J.

KURIEN): (a) to (e). Reserve Bank of India 
compiles data on sick industrial units as 
sisted by banks in the country. As per the 
latest RBI data (end 01 September, 1989),
1,86,441 industrial units in the small scale 
sector and 1,419 industrial units m the Non­
small scale sector were sick in the country. 
State-wise data on the sick industrial units in 
the small scale and Non-small Scale catego­
ries are given in the attached statement

Information regarding number of work­
ers in the sick units ts not centrally main­
tained.

STATEMENT

Stetewise daU O/) Non-SSI and SSI stck industrial units as af the end at ^Member, 1969

SLNc. StatesAJnbn Territories No. of Non-SSI sick units No. of SSI sick units

1. Assam 8 5546

2 Meghalaya 1 86

3. Bihar 42 5250

4. A & N Island 1 21

5 Arunchai Pradesh - 26

6 West Bengal 18? 25.648

7 Nagaland - 33

8. Manpur - 1,220

9. Orissa 21 4 486

10. Sfcktm - 70

11. Tnpura - 423

12. Uttar Pradesh 24,401

13. Delhi 27 4.260
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SI. No. States/Unton Territories No. of Non-SSI sick units No. of SSI sick units

14. Punjab 29 4,467

15. Haryana 46 2,179

16. Chandigarh 22 276

17. Jammu & Kashmir 1 1,806

18. Himachal 12 952

19. Rajasthan 44 11,925

20. Gujarat 154 €.320

21 Maharashtra 321 14,497

22. Goa 15 853

23. Daman & Diu 1 5

24 Dadra & Nagar Haveli 1 8

25. Madhya Pradesh 47 14,675

26. Andhra Pradesh 121 21.461

27. Karnataka 77 8.318

28. Tamil Nadu 130 10,105

29. Kerala 31 17,021

30. Pondicherry 3 121

Total 1,419 1,86,441

Amount spent on setting up of Indus- (b) the amount proposed to be spent for
tries the setting up of smaN village industries in

the States during same pekxP
4311. SHRI B. DEVARAJAN: Will the 

PRIME MINISTER be pleased to state THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P J  

(a) the amount allocated for the setting KURIEN): (a) and (b). The Planning com-
up of medium and large scale industnes mission provides Central assistance to the
dunng current financial year, State-wise; and States/Union Territories in the form erf block
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bans and grants to finance their Annual ning Commission for the mdustnes sector in
Plans which also includes allocation for in- the Annual Plan of States/UTs (1991 -92) are
dustries The outlays approved by the Plan- detailed below in the Statements I and II

STATEMENT-1

(Rs in Lakhs)

S No States/Union Territories Annual Plan 1991 92
Approval outlays

1 Andhra Pradesh 1843 00

2 Arunchal Prasesh 220 00

3 Assam 4295 00

4 Bihar 6415 00

5 Goa 500 00

6 Guiarat 2716 00

7 * Haryana 778 00

8 Himachal Pradesh 450 00

9 Jammu & Kashmir 1278 00

10 Karnataka 3926 00

11 Kerala 5100 00

12 Madhya Pradesh 3630 00

13 Maharashtra urs O CD 8

14 Manipur 374 00

15 Meghalaya 407 00

16 Mizoram 85 00

1 7 Nagaland 400 00

18 Orissa 2872 00

19 Punjab 2976 00
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S.No. StatesAJnion Territories Annual Plan 1991-92
Approval outlays

20. Rajasthan 3150.00

21 Sikkim 225.00

22 Tamil Nadu 5832.00

23 Tripura 743.00

24 Uttar Pradesh 6450 00

25. West Bengal 16260 00

26 Andaman & Nicobar Island 0 00

27 Chandigarh 4.00

28 Dadra 100.00

29 Daman & Diu 126 00

30 Delhi 11000

31 Ladshadweep 0 00

32 Pondichery 595 00

STATEMENT-II

(Rs m La

SNo States/Unton Territories OUTLAY 19

1 Andhra Pradesh 2011 00

2. Arunchal Prasesh 265.00
•

3 Assam 2040.00

4 Bihar 3000 00

5. Goa 400.00
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S.No States/Union Territories
OUTLAY 1991-92

6 Gujarat 8021.00

7 Haryana 1191.00

8 Himachal Pradesh 709.00

9. Jammu & Kashmir 2073.00

10. Karnataka 5671.00

11. Kerala 3315.00

12. Madhya Pradesh 5322.00

13. Maharashtra 3850.00

14. Manipur 512.00

15. ' Meghalaya 236.00

16. Mizoram 740.00

17. Nagaland 1058.00

18. Orissa 1853.00

19 Punjab 3424.00

20. Rajasthan 2460.00

21. Skkipi 175.00

22 Tamil Nadu 4714.00

23. Tripura 700.00

24 Uttar Pradesh 4436.00

25 West Bengal 3255 00

26. Andaman & Nicobar bland 138.00

27. Chandigarh and Nagar Hawaii 67.00
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(Rs. in Lakhs)

S.No. States/Union Territories OUTLAY 1991-92

28. Dadra 41.00

29. Daman S Dfu 9.00

30. Delhi 890.00

31. Ladshadweep 48.00

32. Pondichery 458.00

Investment In Public Sector Undertak­
ings in Madhya Pradesh

4312. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to
state:

Madhya Pradesh wherein Union Govern­
ment propose to make new investment or 
the names of such Union Government proj­
ects under implementation and by when 
these projects are likely to be completed?

(a) the total investment in the Union 
Government Public Undertakings located in 
the State of Madhya Pradesh till March, 
1991;

(b) the annual production, profit/loss 
accounts and also the number of employees 
working in these undertakings; and

(c) the details of the projects located in

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHR! P.K. 
THUNGON): (a) and (b). The total invest­
ment in terms of gross block in the Central 
Public Sector Enterprises in the State of 
Madhya Pradesh upto 31.3.1990 upto which 
period only the information is available ts Rs. 
12,580.48 crores. Details of the profitability, 
production, etc., of these enterprises are as 
under

Year 1989-90

1. Profit(+)/Loss(-) (Rs. in lakhs) (-)5566

2. Value of production (Value of turnover m 
case of service enterprises) (Rs. m lakhs) 200023

3. Number of employees (in lakhs) 1.45

(c) Information is being collected and 
would be laid on the table of the House.

Manufacture of Main Automatic Ex­
change

4313. SHRI ARJUN CHARAN SETHI:

Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government of Orissa 
have approached the Union Government for



Industrial approval for m anufacture of M ain 
A utom atic E x c h a n g e ; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P.J. 
KURIEN): (a) and (b). One application had 
been received from the Orissa State Elec­
tronics Development Corporation during 
October, 198§, for the manufacture of Main 
Automatic Exchange. However, after due 
consideration the application was rejected in 
December, 1989.

Under the New Industrial Policy an­
nounced on 24th July, 1991, this item does 
not require an industrial licence.

Review of quota of Foodgrains

4315. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have re­
ceived a suggestion from the Prime Minister 
to take a review of the existing quota of 
foodgrains and its distribution;

(b) if so, the details thereof; and

(c) the special measures taken or pro­
posed to be taken for proper distribution of 
foodgrains in hilly, backward and drought 
prone areas?

99 Written Answers

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRBUION (SHRI KAMALUD- 
Dm  AHMED): (a) to (c). Aftocations of 
foodgrains to StatesAJ.T. - Administrations 
are made on a month to month basts conskf* 
enrvj f actors like availably of stocks in the 
Central Pod, inter-se demands of various 
states, seasonal factors etc. The Central 
Government make* alocat ion of foodgrains

(rice and wheat) to state Governments and 
U.T. Administrations as a whole. The ques­
tion of strengthening and streamlining of 
Public Distribution systems (PDS) was dis­
cussed at the 13th meeting of the Advisory 
Council on PDS held in August, 1991 under 
the chairmanship of Prime Minister, and in 
the Chief Ministers* Conference held in 
October, 1991. It was decided to adopt an 
area approach to improve the reach of the 
PDS to areas covered under various Devel­
opment Programmes, viz. Desert Develop­
ment Programme (DDP), Drought Prone Area 
Programme (DPAP), certain Designated Hill 
Areas (DHA) and Integrated Tribal Develop­
ment Projects (ITDP). The areas have been 
identified in consultation with the State 
Government. State Govts, have been re­
quested to ensure availability and effective 
reach of essential commodities to the people 
living in these ares.

Usage of Fire Safety Measures in Public 
Premises

4316. SHRI M. V. CH ANDRASEKH ARA 
MURTHY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Government have re­
ceived reports from Central Building Re­
search Institute, Rookee on the usage of 
various fire safety measures in public prem­
ises;

(b) whether the Central Building Re­
search Institute has also conducted tests of 
various kinds of fire protection doors and 
windows fo both foreign and Indian origin;

(c) whether the Central Building Re* 
search Institute has not been persuaded to 
cafi for improved technology tor manufactur­
ing various fire protection doors and win­
dows as Indian products are found to be 
deficient;

(d) whether some proposals have been

Written Answers 100DECEMBER 18, 1991
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received from the manufacturers in western 
countries; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
However, extensive R & D work has been 
carried out in CBRI regarding the use of 
various fire safety measures in public prem­
ises.

(b) and (c) As part of its normal activi­
ties. CBRI (Central Building Research Insti­
tute) on its own. has conducted R & D work 
on fire resistance tests on doors of Indian as 
well as foreign origin.

(d) No, Sir

(e) Does not arise

Export of BHEL’s Products

4317 SHRI GOPI NATH GAJAPATHI 
Will the PRIME MINISTER be pleased to 
state

(a) whether Bharat Heavy Electricals 
Ltd (BHEL) has been exporting its products 
to several countries,

(b) if so. its export performance during 
the last three years,

(c) whether BHEL propose to increase 
its export to some countries during 1991 -92 
and 1992-93.

(d) if so, the details thereof; and
(e) the approximate amount of foreign 

exchange expected to be earned by exports 
dunng these two years?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) (a) Yes. Sir.

(b) The turnover of BHEL on account of 
exports (Physical and Deemed) during the 
last three years is given bebw:-

(Rs. in crores)

1988-89 1989-90 1990-91

Turnover 276 381 490

(c) Yes, Sir

(d) BHEL has planned to export its 
products to Cyprus, Malta, Malaysia and 
middle East countries during 1991 -92 & 1992- 
93

(e) The exports by BHEL (both Physical 
and Deemed) during 1991-92 and 1992-93 
are expected to yield approximately Rs 600 
Crores and Rs 700 Crores respec tvely

PBX Operators Registered Employment 
Exchange Daryaganj, Delhi

4318. SHRI GIRDHARl LAL BHAR- 
GAVA Will the Minister ot LABOUR be 
pleased to state

(a) the number of SC'ST, MTNL trained 
PBX operators registered with the Employ­
ment Exchange Daryagan}, Delhi during each 
oi the last three years.

(b) the number of person got employ­
ment m this trade during the above period,

(c) whether a number of candidates of 
these categories have not been sponsored 
so far and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR). (a) The number of 
SC/ST. MTNL. PBX operators registered
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lM E m p lo y m ^ c K «< IK > .0 > V l> 'll 'D* '  
during 1988-90 are as follows:

O EC EM K R  t l .  m i  W lHenAm m m .

(b) D o *  n o t* * *

1988

1989

1990

61

101

116

(b ) D u rin g  the period 1 9 8 8 -9 0 , 3 68  
candidates for the above category were 
sponsored against 97 notified vacancies, 
but the placement has been reported only in 
respect of 1 person.

(c) and (d) Only 18 SC candidates who 
have not been covered in seniority criteria 
could not be sponsored during the period. 
The candidates registered at Employment 
Exchanges are sponsored as per their sen­
iority and suitability depending upon the 
available vacancies.

Privatisation of Engineering Industry

4319. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state:

(c) The Government have no poky to 
privatise public sector enterprise *t present

Water Supply Scheme In Kerala with
S p e n f e h A t d

4320. SHRI T .J. AN JALO SE. Win the 
PRIME M INISTER be pleased to state :

(a) whether there is any proposal for 
introducing a water supply scheme in Cher- 
thalia Taluk of Kerala with the aid of Spanish 
Government; and

(b) if so, the details thereof? *

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) No. Sir.

(b) Does not arise.

[ Translation]

Food Processing Industrie* In 
Rajasthan

(a) whether over 70 per cent of the 
manufacturing cost in the engineering indus­
try. especially in the public sector is attribut­
able to the oost of material;

(b) if so, whether the Government pro­
pose to consider privatisation of the core­
sector public undertakings like SAIL COAL 
INDIA, STATE ELECTRICITY BOARDS, etc. 
before privatisation of engineenng indus­
tries; and

(c) the policy of the Government in this 
regard'’

4321. SHRI KUNJEE LAI: Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state :

(a) whether the Government are provid­
ing assistance to fruit and vegetable based 
industries in Rajasthan;

(b) if so, the details of the assistance 
provided during each of last three years; and

(c) whether some proposals regarding 
fruit and vegetable based industries al Sawai 
Madhopur. Kota, Bharatpur and Alwar dis­
tricts in Rajasthan are pending with the 
Government for approval7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. THE MINISTER OF STATE OF THE
THUNGON): (a) No. Sir MINISTRY OF FOOO PROCESSING IN-
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DUSTRIES (SHRI GIRIDHAR GOMANGO)
(a)to(c) Ministry of Food Processing Indus­
tries has a number of plan schemes under 
which assistance is provided to the State 
governments. A proposal had been received 
from Rajasthan State Industrial Develop­
ment and investment Corporation Ltd, for 
providing assist.mce to undertake a study on 
the status of the food processing sector in 
Rajasthan. The Corporation has been ad­
vised to forward their proposal through the 
State Govt No specific proposal has been 
received regarding fruits and vegetable based 
industries at Sawai Madhopur Kota, 
Bharatpur and Alwar DistL of Rajasthan.

[English]

Environmental Safety Norms for 
Foreign Companies

4322. SHRI V. KRISHNA RAO: Will the 
PRIME MINISTER be pleased to state

(a) whether the Government propose to 
ensure that foreign companies permitted to 
commence their industrial activities in India 
stick to the environmental safety norms 
prescribed in their respective countries, and

(b) if so, the details thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J  
KURIEN)' (a) and (b). AH companies, whether 
Indian or foreign, are required to comply with 
environmental safety norms as per the In­
dian Laws

[ Translation]

Loans given for Self Employment 
Production Units

4323 SHRI BHOGENDRA JHA Will 
the PRIME MINISTER be pleased to refer to 
the reply given on September 7. 1990 to 
Started Question No 432 and state.

(a) whether the Department of Smal 
Scale Industries had organised entrepre­
neurship camps in Madhubani and 
Darbhanga districts on 13-14 February <*nd 
15-16 February, 1991 respectively,

(b) i  so, the number of persons who 
have been granted loans and grans for 
setting up salt employment production unis 
prior to and after the organisation of the said 
camps, and

(c) the number of self employed indus­
trialists granted loans and grants in Madhu­
bani and Darbhanga cities which have more 
than 10 thousand population7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J. 
KURIEN)- (a) Yes, Sir.

(b) and (c). Information not readily aval- 
able and it is being collected

Government Accommodation to 
Handicapped Employees of M.C.D.

4324. SHRI SURYA NARAYAN YADA V 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state

(a) the number of handicapped employ­
ees working in the Municipal Corporation of 
Delhi and the number of applications re­
ceived for allotment of Government accom­
modation to them,

(b) the action on those applications 
received from handicapped employees, and

(c) the tone by which the Government 
accommodation will be allotted to them7

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM). (a) to (c) The 
information is being collected and wiU be laid 
on the Table of the House
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[EngBsh]

Studies by ITRC and CFTRI on Food 
Adulteration

4325. DR. (SHRIMATI) PADMA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Industrial Toxicology 
Research Centre (fTRC) and the Central 
Food and Toxicology Research Institute 
(CFTRI) have undertaken any field studies 
on food adulteration;

(b) if so( the details thereof and the 
follow-up action taken on these studies;

(c) whether ICAR and ICMR have also 
been working on similar projects separately;

(d) whether an inter-institutional coordi­
nation has ever been attempted in these 
areas and if so. the details thereof ;

(e) whether the Government propose to 
have such a coordination in respect of eco- 
health survey as announced by the ITRC to 
ensure conservation of limited facilities and 
broader and wider participation and applica­
tion, utilising the expertise of the various 
institutions; and

(f) if so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
G R E  VANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes. Sir. 
fTRC has undertaken two surveys on food 
colour usage during the last two decades 
The first survey covenng a period of ten 
years indicated indiscriminate use of non- 
permitted colour m 70% of coloured eat 
able*. The second survey showed that their 
use diminished by over 50%. A higher use of 
non permitted colours has been noted in 
rural markets. The findings have been inti- 
mated to the Ministry of Health through the

Prevention of Food Adulteration Committee.

CFTRI also undertakes analysis of 
appellate food samples the results of which 
are reported to DGHS for necessary action.

(c) No, Sir, the ICAR-ICMR panel has 
been working in collaboration by meeting 
from time to time to discuss areas of activity. 
ICAR scientists take care of agricultural 
aspects whereas health aspects are looked 
into by the ICMR scientists.

(d) Yes. Sir, apart from the ICMR-ICAR 
panel, the ICMR task force on “Monitoring 
and surveillance of food contaminant haz­
ards in India" is composed of representa­
tives of the Punjab Agricultural University. 
Ludhiana, the Bhagalpur University, ITRC, 
Lucknow, CFTRI, Mysore, The National 
Institute of Nutrition (N!N)t the National Insti­
tute of Occupational Health (NIOH) and the 
Central Food Laboratories at Calcutta and 
Pune

(e) and (f) ITRC undertook an Eco- 
Health Survey in Respect of Delhi and an 
announcement about which was made on 
26.11.91. The Eco-Heatth Survey announced 
by ITRC was a laboratory programme. At 
present ITRC does not have a plan for creat­
ing a collaborate set up for an Eco-Health 
Survey

Foreign Investments in Hotel and 
Tourism

4326 SHRI B.N REDDY Will the 
PRIME MINISTER be pleased to state

(a) whether hotel and tourism related 
industries will be ebgtoie for approval for 
direct foreign investment upto 51% foreign 
equity, and

(b) rf so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (PROF P J  
KURIEN) (a) and (b) Hotel and tourism- 
related industry is listed in Annex III to the 
Statement on Industrial Policy tabled in both 
Houses of Parliament on 24th July, 1991 As 
such, it is eligible for direct foreign invest­
ment upto 51 %  equity provided foreign equity 
covers the foreign exchange requirements 
for imported capital goods, if any The ap­
proval will *also be subject to the condition 
that the outflow on account of dividend pay 
ments should be balanced by foreign ex­
change earnings over a period of time

[Translation]

Sugar Mills in Uttar Pradesh

4327 SHRI HARI KEWAL PRASAD 
Will the Minister of FOOD be pleased to 
state

(a) the tot~l number of sugar mills in 
Uttar Pradesh and the number out of therr 
functioning at present

(b) the number o1 sick sugar mills in the 
state at present

(c) the annual toss of revenue as a result 
thereof,

(d) whether the Government propose to 
take steps to improve the condition of such 
mills,

(e) if so, the expenditure to be incurred 
thereon and the time by which the work 
would be completed, and

(I) the number of new sugar mills pro 
posed to be opened in the state dunng the 
Eighth Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOf) (a) As on 30 9 1991, there were 
105 installed sugar factones in the ^tate of

Uttar Pradesh, out of which 100 have, as per 
latest reports received, started working dur­
ing the current 1991-92 crushing season

(b) Board for Industnal and Financial 
Reconstruction (BIFR) have received only 
one reference from the State of Uttar Pradesh 
in respect of Lakshmiji Sugar Mills under the 
provisions of the Sick Industnal Companies 
(Special Provisions) Act, 1985 so far Ac 
cording the BIFR, a notice for winding up of 
the mill has been issued The above Act 
applies to industnal companies

Information regarding sick sugar facto­
ries in the Cooperative and Pubic Sectors ts 
not maintained

(c) Since the mill is continuing its crush­
ing operations, there is no loss of revenue

(d) and (e) Appropriate action is being 
taken by the Board for Industnal and Finan­
cial Reconstruction

(f) The number of new sugar mills to be 
installed in the State of Uttar Pradesh during 
the 8th Five Year Plan would depend upon 
various factors like letters of mtent/Ucences 
issued and to be issued availability of fi 
nances and machinery etc

4328 SHRI BHAGWAN SHANKAR 
RAWAT Will the PRIME MINISTER be 
pleased to state

(a) the number of employees whose 
services are not required due to liberal use of 
computers in various departments of the 
Union Government and Public Undertakings 
and due to the errtphasts on privatisation 
under new industnal policy declared by the 
Union Government.

(b) whether the Government are formu 
latmg a Scheme to use Services of the 
surplus employees,
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(c) whether the government propose to 
retrench the surplus employees in Public 
Undertakings, Institutions and sick indus­
tries; and

(d) if so, the number of employees likely 
to be retrenched from various institutions 
alongwith names of such institutions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR); (a) to (c). It is not the 
policy of the Government to cause retrench­
ment of employees on introduction of com­
puters in the Departments of the Govern­
ment or in Public Undertakings. Nor would 
the new Industrial policy lead to dilution of 
control of the Government over the Public 
Sector.

(d) Does not arise.

[Engfe/^

HUDCO Schemes for Punalur in Kerala

4329. SHRI KODIKKUNIL SURESH: 
Wilt the Minister of URBAN DEVELOPMENT 
be pleased to state :

(a) whether there is any HUDCO scheme 
for the municipality at Punalur in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE »N THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No such 
scheme has been sanctioned by HUDCO.

(b) Does not arise.

Effect of Fertiliser Plants on Fields

4330. SHRI R. OHANUSKODI 
ATHfTHAN. WS the PFUME MINISTER be 
pleased to state:

(a) whether Government have received 
reports about the fertiliser projects which are 
part of 'hazarduous industries' emitting sul­
phur dioxide fumes and sulphuric add mists 
which effect paddy fields and forest areas; 
and

(b) if so, the preventive measures taken/ 
proposed to be taken by the government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The infor­
mation is being collected and will be laid on 
the Table of the House.

Single Room Accommodation to 
Bachelors

4331. SHRI G.M.C. BALAYOGI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state :

(a) whether the Government have any 
proposal to construct single room/hostel type 
accommodation tor bachelors working in 
various Central Government offices in major 
cities/ towns of Andhra Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir,

(b) Does not arise.

Co-operative Group Housing Societies 
at Pinjrapole

4332. SHRI S.N. VEKARIA: Wilt the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the nine Cooperative Group 
Housing Societies who were allotted land at 
Pinjrapole made any developmental work 
before taking up construction of buildings;
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(b) if so. the nature of development and 
the amount spent on this account by each 
Society;

(c) whether these Societies had ob­
tained the approval of DDAfor the layout and 
building plans for their flats; and

(d) if so, the date of submission of lay­
out, building plans and approval thereof by 
DDA?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
requisite information is being collected and 
will be laid on the Table of the Sabha.

Vacation of Office from Bhuwalka
Public welfare Trust in Calcutta

4333. SHRI RAJENDRA KUMAR 
SHARMA; Will the Minister of URBAN 
DEVELOPMENT be pleased to stale :

(a) whether the Government have hired 
the building of Bhuwalka Public Welfare Trust 
in Calcutta;

(b) whether the government have con­
structed their building in Salt Lake, Calcutta,

(c) whether the office of the Ministry of 
Science and Technology is in the building of 
Bhuwafca Public Welfare Trust; *

(d) whether the Ministry of Science and 
Technology has been asked to shift its office 
to the Government building; and

(e) the time by which the building of 
Bhuwafca Public Welfare Trust will be va­
cated?

THE MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, 8lr.

(c) The office of National Atlas and 
Thematic mapping organisation under the 
Ministry of Science and Technology is occu­
pying the building of said Trust.

(d) Yes, sir.

(e) The building of Bhukwaka Public 
Welfare Trust, Calcutta is expected to be 
vacated after two months by the organisa­
tion referred to in (c).

[Translation]

Shortage of Drinking Water in Delhi

4334. SHRI TEJ NARAYAN SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether there is a acute shortage of 
dnnking water in Indira Puri Laxmi Garden, 
Rajiv Garden, Jawahar Nagar. Loni Road 
and Shahadra in Dethi;

(b) 9 so, the steps being taken by the 
Government to augment the supply of drink­
ing water in these colonies; and

(c) if not, steps are being taken the 
reasons therefor;

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
information is being collected and wHI be laid 
on the Table of the Sabha.

[English]

Unauthorised Occupation of NDMC 
Quarters

4335. SHRI BHERU LAL MEENA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether at present a large number of
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N D M t quarters are in unauthorised occupa­
tion in the from of overstay by its retired 
employees for the last three years;

(b) if so, the details thereof, category- 
wise; and

(c) action the Governments propose to 
take to set these quarters vacated at the 
earliest?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
According NDMC the cases where retired 
employees have over-stayed by 3 years are 
as under;

Type I - 19

Type II - 7

Type III 1

recently been remended bet* to the Estatb 
oncer, NDMC, and in 4 cases, there is Stay

Loss Incurring Undertaking which 
Manufacture Chemical* and Fertilizers

4336. DR. RAVI MALLU: Will the PRIME 
MINISTER be pleased to state :

(a) whether many of the Pubis Sector 
undertakings and Co-operative undertak­
ings manufacturing chemicals and fertiliz­
ers, have been incurring heavy losses;

(b) if so, the names of such units indicat­
ing the losses suffered by them during the 
last three years, year-wise and the correc­
tive steps taken so far; if any; and

(c) whether changes in managements 
and or diversification of product-mix has 
been attempted to overcome the losses; and 
if so, the details thereof?

Type IV _  1

(c) The cases have already L>een moved 
in the Court of Estates Officer for eviction. 2 
occupants each in Type I and type II and 1 
occupant in Type IV have moved the court of 
Addl. District Judge, Delhi, against the or­
ders of the Estate Officer. One case has

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
The name of the public sector undertakings 
manufacturing chemicals and fertilisers, 
which incurred losses during the last three 
years are given below:- (No co-operative 
sector undertaking incurred losses)
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Thefoflowing corrective steps have been 
taken

1. Hindustan Insecticides 
Untied:

i) Provision of oil fired boiler
and renovation of plant 
and equipment;

«) Diversification into agto- 
chemicais;

iii) Arrangement of raw- 
materiais in time;

iv) Improvement of power 
supply.

2. FertSzer Corporation of 
India. Hindustan Fertil­
izer Corporation Limited 
and Paradeep Phos­
phates Umited.

i) setting up of captive
power plants in al the 
unfts of Hindustan Fertil­
izer Corporation Limited, 
and the Talcher unit of 
Fertizer Corporation of 
India;

i)  Assistance in arranging 
for essential inputs;

ii) Reptacement/renewaiof 
equipment;

iv) Constant monitoring by 
preventive and predicate 
maintenance; and

v) Training of operators and 
ischwloiaos

(c) Wadutan Insecticides Limited has 
<»ve«sgiad into production of agro-chemicala

by setting up butachlor and monocrotophos 
plants. There is little scope for diversification 
in the case of these fertilizers units. The 
losses have been mainly due to technical 
reasons.

Amendment to the Workmen's Com­
pensation Act

4337. SHRI BRAJA KISHORE TRIPA- 
THY: Will the PRIME MMISTER be pleased 
to state:

(a) whether the Government have any 
proposal for amendment of Section 21 of the 
Workmen's Compensation Act, 1923 in 
regard to transfer of daim cases of migrant 
workers to the compensation commissioner 
of their native States and for enhancement of 
penalty under the Inter-State Migrant Work­
men's Act, 1979; and

(b) if so, the details thereof?

'THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). There is 
a proposal for amendment of sub-section (2) 
of Section 21 of the Workmen's Compensa­
tion Act, 1923. But there is no proposal lor 
amendment of the Inter State Migrant Work­
men's Act, 1979 lor enhancement of penalty 
under the Act.

Use of Trade Mark

4338. SHRI GURUDAS KAMAT: Wii 
the PRIME MINISTER be pleased to state.

(a) whether the Government propose to 
change its approach for protection of indus­
trial property rights;

(b) if so, the reasons therefor;

(c) whether the Government propose to 
alow the foreign muNnaHonats to use their 
own trade marks; and
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(d) if so, the details thereof and the 
number of such multinational?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J. 
KURIEN): (a) No, Sir.

(b) Does not arise.

(c) In keeping with the various schemes 
of Kberalisation announced by the Govern­
ment on 24th July, 1991 for attraction foreign 
investment in India and for rapid industrial 
growth, it has been deckled to remove any 
restriction on the use of brand name/trade 
mark, whether foreign or Indian owned, in 
India provided these do not violate any stat­
ute. rules or regulations of this country.

(d) the use of trade mark is not subject 
to prior approval of the Government until and 
unless, in case of foreign owned trade mark, 
it involves any direct or indirect considera­
tion or where the use of foreign owned trade 
mark has been restricted by the Government 
in any industrial or foreign collaboration 
approval. Since number of foreign owned 
trade marks are in use in India under these 
categories, ft is not possible to indicate such 
details.

[Translation]

Quantities of Foodgrains Allotted to 
Madhya Pradesh

4339. SHRI BARELAL JATAV: Will the 
PRIME MINISTER be pleased to state :

(a) the quantities of the main commodi­
ties allotted under public distribution system 
to Madhya Pradesh thereof; and

(b) the actual quantity of each com­
modities released during 1990-91;

(c) the actual quantity lifted by the 
Madhya Pradesh thereof; and

(d) the quantity allocated to Madhya 
Pradesh for 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) to (c). The allocation to 
and lifting by the Government of Madhya 
Pradesh rice, wheat levy sugar, imported 
edible oil and kerosene under the Public 
Distribution system in 1990-91 is as 
under. -

(in 000' tonnes)

Commodity Quantity

Allocation Siting

1. Rice 278.0 172.0

2. Wheat 410.0 290.0

3. Levy Sugar 307.91

: 4. Imported edble oil 36.50 19.76

5. Kerosene 381.03 377.56

* tfting of levy sugar ia nearly 100%
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(d) The allocation of rice, wheat, levy 
sugar, imported edible oil and kerosene m 
1991-92 (April-December. 1991) is as un- 

der:

123 Written Ariswers
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th* PRIME MINISTER b* *> * * »

(a) the total quantum at foodgrains such 
as rice, sugar, wheat, pulses, kerosene 
supplied to Tamil Nadu this year upto Octo-

(in OOO' tonnes) ber 1991;

Commodity Quantity (b) whether these are supplied every
allocated month regularly or on quarterly basis;

1. Rice 278.0 (c) whether the Government have re­
vised the quantum of foodgrains supplies to

2. Whet 341.5 this State due to recent cyclone; and

o Levy sugar 239.08 (d) if so, the details thereof?

4. imported edible oil 2.40
THE MINISTER OF STATE IN THE

5. Kerosene 280.15 MINISTRY OF CIVIL SUPPLIES AND
di iri ir-nicTOim iTinw/ c u d i u 'a u a i  i in

[English]

Supply of Essential Goods to Tamil 
Nadu

4340. SHRI C.K. KUPPUSWAMY: Will

DIN AHMED): (a) The total quantity of rice, 
wheat, levy sugar, imported edible oils and 
kerosene allotted to and lifted by Tamil Nadu 
Government for Public Distribution System 
(PDS) from January, 1991 to October, 1991 
is given below: -

Commodity Total quantity (from January, 91 
to October. 91 (In ooo tonnes)

Allocation Lifting

Rice 772.5 745.7

Wheat 300.0 174.5

Levy Sugar 232.32 •

Imported edible Oil 5.1 5 1

Kerosene 536.8 322.2 **

Central Government does not allot 
pulses to the State GovernmentsAJT Ad­
ministrations.

(b) Allocation of essential commodities

under PDS is made on a month to month 
basis taking into account factors like de­
mand from the States, availability of stocks 
in Central Pool, inter-se requirements of 
States, etc.
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(c) and (d). For the month of November, 
1991. the allocations of rice, wheat, «m-

-  ported edible oil and levy sugar were main- 
. tained more or less at the same levels as in 

the month of October, 1991. the Central 
government has made an advance alloca­
tion of 26,000 tonnes of rice to the State of 
Tamil Nadu in the month of December, 1991 
in addition to the monthly allocation of65,000 
tonnes for December, 1991, taking into 
consideration among other factors, the ef­
fects of the recent cyclone.

[ Translation]

Reservation of Posts for Rural People 
in IAS

4341. SHRI SURESHANAND SWAMI: 
Will the PRIME MINISTER ** leased to 
state :

(a) whether the Government propose io 

reserve 15 per cent of the posts tn the Indian 
Administrative Service for the people of rural 
regions;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir.

(b) Does not arise.

(c) Such reservation based on region 
will not be constitutionally valid.

[EnglishJ

Visit of CBI Officers to Foreign 
Countries

4342 SHRI SUSHIL CHANDRA 
VERMA: Will the PRIME MINISTER be 
pleased to state:

(a) the number of officers of Central 
Bureau or Investigation visited foreign coun­
tries during the years 1989, 1990 and upto 
November 1991 for investigating the cases 
registered in India;

(b) the number of cases which were 
investigated and in how many cases convic­
tion was obtained; and

(c) how much foreign exchange was 
spent on their visits, year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) 14, 25 and 18 offi­
cers of Central Bureau of investigation vis­
ited foreign countries during 1989,1990 and 
upto November, 1991 respectively for inves­
tigating cases registered in India.

(b) The information is being collected 
and will be laid on the Table of the Sabha.

(c) Expenditure incurred in foreign ex­
change dunng the years 1989, 1990 and 
upto November, 1991 was US $ 8423,18932 
and 11219 respectively.

Import and production of Rifampicin

4343. SHRI SYED SH AHABUDDIN: Will 
the PRIME MINISTER be pleased to state :

(a) the installed capacity for the produc­
tion of Rifampicin in the country and the 
estimated demand;

(b) the particulars of the Rifampicin 
manufacturers tn the country;

(c) the quantity of Rifampicin imported 
dunng the last three years, years-wtse,

(d) the quantity of Rifampicin actually 
produced during the last three years, year- 
wise; and
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(e) the retail price of Rifampidn as on 
1st April in the years. 1989,1990 ar»d 1991?

THE MINISTER O F  STATE IN THE  
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) The in­
stalled capacity of Rifampicin in the organ­
ised sector is 175 MT and estimated demand 
is 205 MT during 1991 -98.

(b) The Rifampidn manufacturers are
(i) Mi's. Lupin Labs. Ltd. (ii) Biochem Synergy 
Ltd and (iii) Themis Chemicals Ltd.,

(c) To the extent information is available 
the import of Rifampicin during 1988-89 was
11.43 MT.

(d) To the extent information is avail­
able, the quantity of Rifampicin produced 
during the last three years is as under: -

1. 1988-89 - 73.66 MT

2. 1989-90 - 40.13 MT

3. 1990-91 - 87.49 MT

(e) The Price of rifampicin as on 1st 
April, 1989.1990 and 1991 was Rs. 2500/ 
Kg.. Rs. 35004c and Rs. 3850 kg. respec­
tively.

Consumer Cooperatives In A.P.

4344. SHRI M.V.V.S. M URTHY: Will 
the PRIME M INISTER be pleased to state:

(a) the number of consumer co-opera- 
tives in urban areas established during the 
year 1991-92 in Andhra Pradesh and the 
target for 1992-93;

(b) whether the Nodal Agency, NCDC. 
has provided margin money to the above co­
operatives;

(c) if so, the details thereof; and

(d) if not. the reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY O F CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) Cooperation is a State 
subject. Information has been called for from 
the Government of Andhra Pradesh and it is 
awaited.

(b)to(d). NCDC is providing assistance 
under Rural Consumer Scheme of Margin 
Money Assistance on project basis to a lead 
society having 20-25 link societies. The 
details of margin money provided by NCDC 
to oo-operatives in Andhra Pradesh is fur­
nished below in Statement.

Written Answers 128

STATEMENT

Details of hinds provided by NCDC under Rural Consumer Scheme during 1991-92

(Rs. in Lakhs)

I. CentraMy Sponsored Scheme forprovkSng Amount provided as
matpn money assistance to vilage societies Margin Money
tor undertaking dbtribution of consumer 
articles in rural areas

A.
i) IIVMagt Sodetiee attached to Ananlapur 2.40*

Qpflprtlw Central Storee Lid (Laad Sodety),
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{Rs. in Lakhs)

1. Centrally Sponsored Scheme lor providing 
margin money assistance to village societies 
for undertaking distribution at consumer 
articles in rural areas

Amount provided as 
Margin Money

ii) 11 Villages Societies attached to Ongole 
Cooperative Consumer Stores Ltd 
(lead society), Distt. Prakasam.

2.40

iii) 12 Villages Societies attached to Vijaya Krishna 
Super Bazar (lead Society), Distt. Krishna.

2.00

iv) 11 Villages Societies attached to Rangareddy 
DCMS, (lead Society),

1.10

v) 32 Villages Societies attached to Adilabad 
DCMS, (lead Society),

3.20

Vi) 11 Villages Societies attached to Srfcakulam 
DCMS. (lead Society).

1.10

vii) 3 Villages Societies attached to Cuddapah 
DCMS. (lead Society).

030

viii) 8 Villages Societies attached to Neitore 
DCMS. (lead Society).

0.80

ix) 118 Villages Societies attached to Krishna 
DCMS. (Lead Society).

11.80

25.10

a NCDC Sponsored Scheme for distribution of consumer articles in rural areas.

i) Furniture & fixtures assistance to 18 village 
societies attached to Anantapur Cooperative 
Central Store Ltd., (Lead Society). Distt. Anantapur.

0.90*

«)

fI

1 Transport Vehicle to Visakhapatnam Cooperative 
Central Stores Ltd. (Lead Society).
Distt. Visakhapatnam

150.

! «i)
I

Margin Money asst, to Anantapur Cooperative Central 
Stores Ltd. (Lead Society). Distt Anantapur.

1.50*

'Sanctioned
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[TranslatiotH

Commission on Bonded Labour

4345.SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government propose to 
constitute a Commission on bonded Labour;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The mattar 
is under examination of the Government and 
the details have not been finalised yet

[English]

Land for Schools

4346. SHRI KESRI LAL: Will the Minis­
ter of URBAN DEVELOPMENT be pleased 
to state:

(a) whether four places of land were 
allocated for a Higher Secondary School 
and three lower level schools in Kohat House 
Building Society in Pitampura, Delhi;

(b) whether none of these schools has 
been constructed on the society’s land even 
after twelve years of allotment of land;

(c) if so, the reasons therefor;

(d) whether the land allocated for Higher 
Secondary School is being allocated for 
residential purposes and has been allotted 
to a group of persons on a waiting list drawn 
by th« society; and

(e) If eo,iie action taken by the Govern­
ment in thb regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir. 
Four pieces of land were earmarked for 
schools.

(b) and (c). Only one site for Higher 
Secondary School was allotted to the Direc­
torate of Education, Delhi Administration in 
February, 1984 and information regarding 
the construction of building is being col­
lected and will be laid on the Table of the 
House.

(d) No. Sir.

(e) Does not arise.

Corruption Charges Levelled Against 
DDA

4347. SHRI TARA CHAND KHAN- 
DELWAL:

SHRI RAM LAKHAN SINGH 
YADAV:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) the details of the charges of corrup­
tion levelled/detected against the Delhi 
Development Authority during the last three 
years;

(b) whether the Government propose to 
set upaCommitteeto inquire intothecharges 
of corruption levelled against the DDA; and

(c) the time by which the enquiry Com­
mittee is proposed to be set up in this re­
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)fo (c). Infor­
mation is being colecled and will be laid on 
the Table of the House. The question of
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setting up of committee can be gone into 
after the information is collected.

Allotment of Plots to Farmers

4348. SHRI MORESHWAR SAVE: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government have pro­
vided an alternative plot on reserved price 
alongwith the compensation to each of he 
farmers whose agriculture land was acquired 
by the Delhi Development Authority;

(b) whether some of these farmers got 
the land changed to posh colonies like 
Shalimar Bagh, Pitampura, Prashant Vihar 
on false grounds:

(c) if so, the number of such farmers and 
the reasons for this change;

(d) whether any inquiry had been or­
dered into the allotment of such plots; and

(e) if so, the details thereof and if not the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The allot­
ment of alternative plot is made by the DDA, 
at pre-determined rates to individuals includ­
ing farmers, whose land is acquired for the 
planned development of Delhi after 1.1.1961.

(b) to (e). 7 cases of suspected irregu­
larities have been noticed which have been 
referred to the Vigilance Department of the 
DDA for investigation.

[Translation]

Development of cities under NCR Plan

4349. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of URBAN DEVEL­
OPMENT be pleased tfe state :

(a) the provision made forthe develop- 
ment of various selected cities under the 
National Capital Region Plan in the Eight 
Five Year Plan; and

(b) the amount provided so far by the 
Government for the development of these 
cities?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The pro­
posals for the Eighth Five Year Plan are 
under discussion.

(b) A total amount of Rs. 71.70 crores 
approximately has so far been provided by 
the Government and the NCR Planning Board 
for the development of the cities included in 
the National Capital Region.

News Item MAmbedkar Awas Yojna Ka 
Ardh Satya”

4350. SHRI RAM SAGAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the attention of th Govern­
ment has been invited to a news-item cop- 
tioned “Ambedkar Awas Yojana Ka Ardh 
Satya" appearing in Jansatta dated October 
30,1991; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) As per Statement attached. 

STATEMENT

In the news item it has been alleged, 
interelia, that different figures for registration 
of persons under Ambedkar Awas Yojana 
were conveyed to Members of Parliament of
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6th March. 91 5th August 1991. This allega­
tion Is false and the correct position is un- 
der:-

The Ambedkar Away Yojna envisages 
registration of 20,000 persons belonging to 
SC/ST category for allotment of different 
categories of DDAf lats, by holding two types 
of draws-first for preparation of priority list of 
successful registrants and the second for 
allotment of flats. The draw of lots for prepa­
ration of priority list for 10,000 registrants for 
LIG category and 3000 for Janata category 
has since been held. The draw of lots for 
assigning priority numbers to 7000 success­
ful registrants for MIG category is yet to be 
held.

In reply to Lok Sabha Starred question 
No. 146 dated 6th March, 91 it was interalia, 
stated that a total of 32,900 applications 
have been received and a sum of Rs.23 
crores has been received from these appli­
cants. This figure was based on preliminary 
stock taking of all applications received up to 
due date. However several persons repre­
sented that though they has submitted the 
applications in time, these had been for­
warded late by the banks who were the 
receiving agents. A detailed secrutiny was 
then carried out of all the applications re­
ceived to determine the total number of 
eligible/non eligible applicants. As a result of 
this Scrutiny, the total number of applica­
tions received came to 38,018. The figure of 
38,018 applications and not registrants was 
conveyed in reply to Lok Sabha Starred 
question No. 296 answered on 5th August, 
1991.

(a) whether the Commission for Agricul­
ture Prices while fixing the statutory mini­
mum price for sugarcane takes into consid­
eration the income derived by the sugar 
factories by utilising the By-products such as 
Molasses, Alcohol. Biogas;

(b) if not, whether the Government pro­
pose to appoint a committee to study and 
recommend to the Government for passing 
on a part of the additional profits that will 
accrue to the factories from the by-products;

(c) if so, the likely date by which such a 
committee is proposed to be constituted; 
and

(d) if not, the reasons therefor?

THE MINISTER O F STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The Commission for Agricul­
tural Costs and Prices recommends only the 
statutory minimum price for sugarcane and 
does not take into account the income de­
rived fro by-products such as molasses, 
bagasse etc.

(b) The additional income derived from 
the sale of by-products is taken into account 
while computing the notified cost of produc­
tion of sugar. Excess realisation by the sugar 
factories based on the aforesaid cost of 
production is required to be shared between 
the cane growers and the sugar factories as 
provided under dause5 A of the Sugarcane 
(Control) Order, 1966. there is no proposal to 
appoint a Committee to study this aspect 
further.

[English] (c) and (d). Doe not arise.

Fixing of Minimum Price lor 
Sugarcane Monopoly by Hindustan Photo Film* in 

Jumbo Rolls
4351. SHRI SOBHANADREESWARA 

RAO VADDE; Will the Minister of FOOD be 4352. DR. G .L  KANAUJIA: WHI the
pleased to state: PRIME MINISTER be pleased to state:
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(a) whether the Hindustan Photo Films 
is the organisation having monopoly in the 
slitting and perforation of jumbo roils for the 
film industry;

(b) if so, whether the Government pro­
pose to encourage new or established entre­
preneurs to enter this field; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). Hindustan Photo 
Films (HPF) is also undertaking slitting & 
confectioning of photo-sensitised matenals 
from imported jumbo rolls. An Industrial Li­
cence is now not required for taking up this 
activity.

HUDCO Assistance to Bangalore Water 
Supply and Sewerage Board

4353. SHRIG. MADE GOWDA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Bangalore Water supply 
and sewerage Board had sought Rs. 5 crores 
aid from HUDCO to replace old water pipies 
which are 100 years old;

(b) if so, whetherthe HUDCO has sanc­
tioned the aid; and

(c) if not, the time by which it will be 
sanctioned?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Bangalore 
Water Supply and Sewerage Board has 
formulated a preliminary project report for 
replacing erf 60/70 years old Cl pipes in 
Bangalore city at an estimated cost of Rs. 5 
crores and has sought a loan assistance of 
Rs. 3.5 crores from HUDCO.

(b) The proposal has been technically 
cleared by HUDCO subject to some obser­
vations and suggestions. Bangalore Water 

Supply and Sewrage Board is required to 
prepare a detailed project report and submit 
the same to HUDCO after incorporating the 
above,.

(c) No definite time can be indicated at 
present.

Delhi -2001

4354. SHRI ANBARASU ERA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the newsitem cap­
tioned ‘Delhi 2001 - Owning house a distant 
dream for many* appearing in the Hindustan 
Times dated October 3,191;

(b) whether detailed plans have been 
drawn up and are proposed to be imple­
mented to meet the challenges posed by the 
increasing population in Delhi; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and (c). the Master Plan for Delhi 
Perspective 2001 has projected the housing 
need as 16.2 lakhs for the total envisage 
urban population of 12.2. million by the Year 
2001. However, 7.50 lakhs houses are ex­
pected to be constructed by different agen­
cies and private sector during the 8th Five 
Year Plan.

Repair of Houses to) Mori Gate Area

4355. DR. K.V.R. CHOWDARY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:



139 Written Answors DECEMBER 18.1991 Written Answors 140

(a) whether some of the old houses in 
Mori Gate and Kashmiri Gate areas of Delhi 
are in a dilapidated condition, causing dan­
ger to the life of the occupants in the absence 
of repairing of such houses;

(b) if so, whether the responsibility of 
repair of those houses lies upon the owner or 
the occupant;

(c) whether the permission of police of 
M.C.D. authorities is necessary for repairing 
the house; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d) Infor­
mation is being collected and will be laid on 
the Table of the House.

Public Sector Undertaking

4356. DR. LAXMINARAYAN PAN- 
DEYA:

SHRI ATAL BIHARI 
VAJPAYEE:

Will the PRIME MINISTER be pleased 
to state:

(a) the total number of regular employes 
(officers & staff separately) in each of the 
Central Government Public Sector Under­
takings as on March 31, 1980 and as on 
March 31,1991;

(b) the total number of casual workers in 
each of the central Government Public Sector 
Undertakings as on March 31,1980 and as 
on March 31,1991;

(c) the profit/loss of each of the above 
Public Sector Undertakings as on March 31, 
1980 and as on March 31,1991;

(d) the name of public Sector undertak­

ings which are running at toss for the last 5 
years;

(e) whether the Government propose to 
make changes in the management of such 
Public undertakings which are running at a 
loss continuously to stop further loss to the 
exchequer; and

(f) if so, the outline thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). total number of 
employees (officer & staff separately) in each 
of the Central Government Public Sector 
Undertakings as on 31.3.1980 is not readily 
available. However, break up of total em­
ployment into Managerial, Staff, Casual etc., 
categories for some of the important com­
modity group of enterprises is as indicated in 
Table at Page337of Volume_ I of the Public 
Enterprises Survey 1979-80. The above 
information as on 31.3.1991 is under compi­
lation and is due for submission during the 
next Budget Session of Parliament.

(c) Net Profit/Loss of each of the Central 
Public Sector undertakings during 1979-80 
is available at page 43 to 47 of Volume-1 of 
Public Enterprises Survey as refereed above. 
The above information for 1990-91 is due for 
submission during the next budget session 
of Parliament.

(d) A Statement is enclosed.

(e) and (f). Government have decided to 
rdfer the sick Public Sector Enterprises to 
the Board for Industrial and Financial Re­
construction (BIFR) by amending the exist­
ing provisions of the sick Indusrial compa­
nies (Special Provisions) Act, 1985 for for­
mulation for revival/rehabilitation schemes. 
As part of the formulation of these schemes, 
the Board may consider to change in the 
Management of these Enterprises, among 
other things.
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S. No. Name of the PSE S. No. Nam ed the PSE

1 2 1 2

1. Indian Iron & Steel Co. Ltd. 20. Hindustan Shipyard Ltd.

2. Fertilizer Corpn. of India Ltd. 21. Hooghly Dock and Port Engineers
Ltd.

3. Hindustan Fertilizer Corpn. Ltd.
22. Mazagon Dock Ltd.

4. Bengal Chemicals & Pharmaceuti­
cals Ltd. 23. National Bicycle Corpn. of India

Ltd.
5. Bengal Immunity Ltd.

24. Scooters India Ltd.
6. Hindustan Salts Ltd.

25. Bharat Opthalmic Glass Ltd.
7. Indian Drugs & Pharmaceuticals

Ltd. 26. Cement Corpn. of India Ltd.

8. Maharashtra Antibiotics & Pharma­ 27. Hindustan Paper Corporation Ltd.
ceuticals Ltd.

28. Hooghly Printing Company Ltd.
9. Smith Stanistreet & Pharmaceuti­

cals Ltd. 29. Mandy a National Paper Mills Ltd.

10. Bharat Process & Mechanical 30. Nagaland Pulp & Paper Company
Engineers Ltd. Ltd.

11. Braithwaite & Co. Ltd. 31. National Jute Manufactures Cor­
poration Ltd.

12. Weighbird (India) Ltd.
32. Rehabilitation Industries Corpn.

13. Bharat Pumps & Compressors Ltd. Ltd.

14. Boecco Lawrie Ltd. 33. Tannery & footwear Corpn. of India
Ltd.

15. National Instruments Ltd.

16. Richardson & Cruddas (1972) Ltd. 34. Tyre Corporation of India Ltd.

17. Central Inland Water Transport 35. North Eastern Regional Agri. Mar­
Corpn. Ltd. keting Corpn. Ltd.

18. Cochin Shipyard Ltd.
36. Cawnpore Textiles Ltd.

19. Cycle Corpn. of India Ltd.
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S. No. Name of the PSE

1 2

37. Elgin Mills Company Ltd.

38. NTC ( A. Pradesh, Karnataka, 
Kerala * Mahe) Ltd.

39. NTC (Delhi, Punjab & Rajasthan) 
Ltd.

40. NTC (Gujarat) Ltd.

41. NTC (Madhya Pradesh) Ltd.

42. NTC (Maharasthra North) Ltd.

43. NTC (South Maharashtra) Ltd.

44. NTC (Uttar Pradesh) Ltd.

45. NTC (West Bengal, Assam, Bihar 
& Orissa) Ltd.

46. Bharat Leather corpn. Ltd.

47. North Eastern Handicrafts & Hand-' 
loom Dev. Corpn. Ltd.

48. Delhi Transport Corpn.

49. Vayudoot

50. Hindustan Steel Works Constn. 
Ltd.

51. Indian Road Constn. Ltd.

52. Engineering Projects (India) 
Ltd.

53. Hotel Corpn. of India Ltd.

54. ArtifwaJ Limb* M«g. ourpn. of In­
dia.

Scientists of H.C.C.B.M., Farldabad

4357. SHRI YASHWANTRAO PAUL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether some scientists have left 
the National Council for Cement and Build­
ing Material, Faridabad;

(b) if so, the details thereof and the 
reasons therefor;

(c) whether any complaints regarding 
harassment of the scientists and other staff 
of the Council at Faridabad have been re­
ceived; and

(d) if so, the details thereof and the 
action taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P.J. 
KURIEN): (a) As per information received 
♦rorn the National Council for Cement and 
Building Materials, 19 officials in the cate­
gory of Engineers and Scientists have left 
.he organisation since January, 1991.

(b) NCBM has on its roll about 350 
officials including scientist and engineers. 
The departure of 19 officials works out to 
about 5.2% of the staff strength. Considering 
the employment opportunities available in 
industry for qualif ied personnel, this figure of 
turnover is not unusual.

(c) and (d). A complaint against the 
management of NCBM was received from 
an employee. On examination, it was de­
cided that Government need not take further 
action on the* complaint.

Rural Unemployment

4358. SHRI C H ETAN  P.S. 
CHAUHAN:
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SHRIM ATI MAHENORA 
KUMARI:

KUMARI DIPIKA CHIKHLIA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have since 
worked out a scheme to guarantee employ­
ment to the agricultural labour in certain 
selected drought prone areas and in areas 
with acute problem of rural unemployment; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) No. Sir.

(b) The question does not arise.

[ Translation]

Landless Farmers in Maharashtra

4359. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTER be 
pleased to state:

(a) the estimated number of landless 
farmers in Maharashtra;

(b) whether the Government have any 
scheme to provide land to these farmers;

(c) if so. the details thereof; and

(d) the tiine by when the land is likely to 
be provided to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) Informa­
tion on number of landless farmers in Mahar­
ashtra, is not collected. However, according 
to the provisional results of 1991 Census the

number of agricultural labourers in Mahar­
ashtra is 8,311,402.

(b)to(d). Land is being distributed to the 
eligible beneficiaries under the land reforms 
measures in the States. In addition, the 
activity of land purchase and its distribution 
to the IRDP target group landless families is 
now a permissible activity under th Inte­
grated Rural Development Programme. In 
the last Chief Ministers’ Conference held on 
4th -5th October, 1991, it was decided that 
ceiling surplus land which have been taken 
possession of by the State Government 
should be distributed amongst eligfole rural 
poor by 31 st march, 1992.

[English]

Agricultural Marketing Boards Act.

4360. SHRIMATI BASAVA RAJES- 
WARI: Willthe PRIME MINISTERbe pleased 
to state:

(a) whether the Government propose to 
enact an All India Agricultural Marketing 
Boards Act to end the exploitation of farmers 
in the county;

(b) if so, the time by when a decision is 
likely to be taken; and

(c) the extent to which it is likely to help 
the poor farmers in the country7

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) to (c). 
The State Governments are empowered to 
legislate in this matter and most of the States 
have enacted the legislation. The Central 
Government does not propose a Central 
legislation, but is persuading the State 
Governments to enforce the provisions of 
the Acts effectively where they are alreadys 
inexistence, and make the enactment where 
it does not exist.
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ITranslation/

S p e c i a l  Assistance for Land Reforms In 
Uttar Pradesh

43B1. SHRI CHINMAYANAND SWAMi:
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Union Government 
propose to provide any special assistance 
for land reforms to the Government of Uttar 
Pradesh in the current year; and

(b) if so, the amount thereof and the time 
by which it is likely to be provided?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
For implementation of Land Reforms pro­
grammes, the following three schemes are 
being implemented in Uttar Pradesh by 
Government of India. The position regarding 
financial assistance proposed to be pro­
vided during the current year is also given :-

i) Centrally Sponsored 
Scheme of Financial as­
sistance to the assignees 
of ceiling surplus land, SCI 
S T  allottees of Bhoodan/ 
Government waste land 
and SCs/STs who have

pen restored their alien­
ed lands:-.

Under this scheme, 
financial assistance 
to the tune of Rs. 
24.37 lakhs has al­
ready been provided 
to Uttar Pradesh 
Government during 
the current year to­
wards Central share.

ii) Centrally sponsored

DECEMBER 18.1991

[English]

scheme of St̂ ngthen 
ing of Revenue Admini­
stration and updating of 
Land Records:-

Under this scheme, 
the State govern­
ment has ben re- 
quested to send the 
proposals tor the 
current year. How­
ever, no proposals 
have been received 
from the State Gov­
ernment so far.

iii) Central Sector Scheme 
of Grants-in-aid to insti­
tutions for agrarian Stud­
ies and Computerisation 
of Land Records:-

Under this scheme 
an amount of Rs. 25 
lakhs was provided 
to Uttar Pradesh 
Government during
1989-90 for Comput­
erisation of land rec­
ords in Deoria Dis­
trict. During the cur­
rent year, at person, 
there is no proposal 
to provided financial 
assistance underthe 
scheme to Uttar 
Pradesh Govern­
ment.

Written Answers ub

Export of tyres

4362. SHRI P.C. THOMAS: Will the 
PRIME MINISTER be pleased to state :

(a) the components used by tyre indus­
tries to make motor vehicle tyres; and
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(b) whether tyres are exported and if so, 
to which countries?

THE MINISTER OF  STATE IN THE 
MINISTRY O F INDUSTRY (PROF P.J. 

KURIEN): (a) The ingredients/raw materials 
used by tyre industry to make motor vehicle 
tyres are:

i) Natural/Synthetic Rubber

ii) Carbon Black

iii) Rayon/tyre yarn/Nyk>n/Cord/ 
Wrp sheet

iv) Bead Wire

v) Pigment chemicals

vi) zinc Oxide

(b) Yes, Sir. the main countries to which 
tyres exports are being made are:

1) Afghanistan

2) U.S.A.

3) U.S.S.R.

4) Bangladesh

5) Middle East & African coun­
tries and to some extent to
some European countries as
well.

Strict Observance of working Hours in 
Government Offices

4363. SHRI NAVAL KISHORE RAI: Will 
the PRIME MINISTER be pleased to state 
the steps taken by the Government to en­
sure strict observance of working hours in ail 
its Offices?

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): Instructions have been 
issued form time to time to ensure punctual 

and regular attendance. It has been made 
incumbent upon the supervisory officers to

scrutinise the attendance registers sndcsny 
out surprise checks. Government servants, 
who are in the habit of not observing sched­
uled hours for attending office, can be pun­
ished for lack of devotion to duty.

[Translation]

Per capita Central Assistance to Bihar

4364 SHRI RAMDEW RAM: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state :

(a) the annual per capital Central assis­
tance being provided to each State and 
Union Territory;

(b) whether the annual capita average 
Central assistance being provided to Bihar is 
the lowest in comparison to the annual per 
capita average Central assistance to other 
States and if so the reasons therefor;

(c) the remedial steps proposed to be 
taken by the Government in this regard; and

(d) if not, the reasons therefor?

THE MINISTEROFSTATE PLANNING 
AND PROGRAMME IMPLEMENTATION 
(SHRI H.R. BHARDWAJ): (a) The annual 
per capital Central assistance provided to 
each state and Union Territory during 1990- 
91 and 1991-92 is indicated in the State­
ments I and II attached.

(b) to (d). No, Sir. Among non-special 
category States, to who allocation of assis­
tance is criteria based, per capital Central 
assistance allocated to the State of Bihar is 
higher than nine States, but lower than four
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States viz.. Goa. Kerala. Orissa and Rajast­
han. But Bihar State has got the highest 
increase of Rs. 141 crores during current 
year 1991-92 over 1990-91 allocations 
among these Stales. This could be seen 
from the Statement III attached, attached. 
Allocation of Central assistance to the States 
including Bihar is made on the basis of 
formula which is highly weighted in favour or 
the backward States (including Bihar) by

inclusion of criteria of population, per capita 
income and special development problems, 
carrying total weight of 95% out of the total, 
in the NDC ‘consensus’ formula. The total 
was 90% in the earlier modified Gadgil For­
mula. Any change in the formula can be 
made only with the approval of National 
Development Council of which Chief Minis­
tries are Members.

S TA TE M EN T-I

Per capita allocation of Normal Central Assistance to States during 1990-91 and 1991-92

(Rupees)

State? 1990-91* 1991-92*

A SPECIAL CATEGORY STATES

1. Arunachal Pradesh 3519 5021

2. Assam 430 514

3. Himachal Pradesh 637 746

4. Jammu & Kashmir 1212 1550

5s Manipur 1454 1819

6. Meghalaya 1465 1759

7. Mizoram 3160 4578

8.' Nagaland 2425 3202

9. Skkkn 3243 4210

10. Tripura 1053 12S7

B NON-SPECIAL CATEGORY STATES

1. Andhra Pradesh 103 125

2. Bihar 114 139

*3. Goa 1258 560
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States 1990-91* 1991-92"

4. Gujarat 76 88

5. Haiyana 103 118

6. Karnataka 80 92

7. Kerala 124 141

8. Madhya Pradesh 104 124

9. Maharashtra 70 85

10. Orissa 129 156

11. Punjab 85 129

12. Rajasthan 134 149

13. Tamil Nadu 98 109

14. Uttar Pradesh 118 124

15. West Bengal 71 86

* Based on modified Gadgil Formula. 

** Based on NDC ‘Consensus* Formula

Note : 1. Per capita allocations based on 1971 population.

2. The additional allocation include those for ideal villages and equity support 
for Co-operatives.

3. Central assistance allocated for externally aided projects not included.

STATEMENT-11

Per capita allocation of Normal Assistance to Union Territories during 1990-91 and
1991-92

(Rupees)

Union Territory 199^-91 1991-92

1. Andaman & Nicobar Islands 3697 5889

2. Chandigarh 866 1012
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3. Dadra Nagar Haveli 975 1614

4. Daman & Die 1320 1698

5. Delhi 955 1098

6. Lakshadweep 4519 4716

7. Pondicherry 949 1153

Note : 1. Per capita allocations based on on Budget estimates of Central Assistance 
and 1971 population.

STATEMENT-III

Increase in Normal Central Assistance (Gross) in 1991-92 over 1990-91

States Rs. Crores

A SPECIAL CATEGORY STATES

1. Arunachal Pradesh 70.31

2. Assam 122.17

3. Himachal Pradesh 37.75

4.' Jammu & Kashmir 155.98

5. Manipur 39.12

6. Meghalaya 29.83

7. Mizoram 47.08

8. Nagaland 40.08

9. Sikkim 20.30

10. Tripura 31.79

Total: A 594.41
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States Rs. Crores

B N O N -SPECIAL C A TEG O R Y S TA TES

1. Andhra Pradesh 98.16

2. Bihar 141.07

3. Goa -55.50

4. Gujar&t 3226

5. Haryana 15.09

6. Karnataka 35.12

7. Kerala 37.05

8. Madhya Pradesh 85.80

9. Maharashtra 77.60

10. Orissa 59.15

11. Punjab 58.90

12. Rajasthan 38.44

13. Tamil Nadu 45.47

14. Uttar Pradesh 46.84

15. West Bengal
•

68.77

Total: B 784.22

Grand Total (A + B) 1378.63

[English] Will the PRIME MINISTER be pleased
to state:

Review of CAT Working

4365. SHRI LAL K. .'DVANI: (a) whether the Govemmdht have re-
SHRI ATA L BIHARI viewed the working of the Central Adminis-

VAJPAYEE: tralive Tribunal(CAT):
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(b) if so, whether any deficiencies in its 
working causing delay in disposal of cases 
and accumulation of cases have come to the 
notice; and

(c) if so, the remedial steps taken by the 
Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to <c). Although no 
formal review of the working (4 the Central 
Administrative Tribunal (CAT) has been 
undertaken by Government so far, a dose 
watch is kept by Government on the institu­
tion, disposal and pendency of cases in the 
Central Administrative Tribunal The main 
reasons for delay inthedisposalof cases are 
inadequate number of Members and non- 
filHng up of vacancies in various benches. As 
such, it is proposed to set up a few more 
benches. As such, it is proposed to set up a 
few more benches of Central Administrative 
Tribunal, at selected places and to fin up all 
the vacanices of Vice-Chairman and Mem­
bers at the earliest.

[Translation]

Job Opportunities In Private Sector

4366. SHRI DAU DAYAL JOSHI: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Planning Commission 
has chafced out any programme for provid­
ing additional job opportunities and other 
facilities in the Private Sector to educate 
umempkjyed persons;

(b) if so, the detials thereof;

(c) whether the Government have also 
constituted a high level oommittee for formu­
lating any scheme in this regard; and

(d) if so, the details thereof?

THE MINISTER O F STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI 
H.R.BHARDWAJ): (a) and (b). The employ­
ment goal of the Government is to create in 
the country as a whole one crore new jobs 
per annum on an average, during the next 
ten years. The Eighth Five Year Plan would 
seek to reflect this goal. Details of the em­
ployment strategy to achieve this goal would 
be imcorporated in the Plan Document. The 
Planning Commission has, however, not 
chalked out any programmefor Private Sector 
as such for providing additional job opportu­
nities and other fadlities to educated unem­
ployed persons.

(c) and (d) A Committee on boosting 
employment for the educated umemptoyed 
has recently been constituted. The Commit­
tee consists of Deputy Chairman, Planning 
Commisson and seven Ministers. The 
Committee would examine proposals for 
generating employment for the educated 
youth and would also continue consideraton 
of the issues which the Committee earlier set 
up in January, 1991 for boosting employ­
ment opportunities, considered but could not 
finalise during its tenure.

[English]

Post Harvest Losses

4367. SHRI ASHOK ANANDRAO 
DESHMUKH: WiH the Minister of FOOD be 
pleased to state:

(a) the percentage of post-harvest losses 
of foodgrains at various stages In the country 
; and

(b) the strategy action plan drawn by the 
Government to popularise the available 
modem technology and equipment m the 
rural areas to prevent (oodgraki tosses?
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THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a) An expert Committee set up in 
the past by the Government had estimated 
losses of foodgrains at various stages as 
urtder:-

Threshing 1.68%

Processing 0.92%

Transport 0.15%

Rodent 2.50%

Birds 0.85%

Insects 2.55%

Moisture 0.68%

Total 9.33%

(b) To minimise foodgrains losses, the 
following main techniques have been devel­
oped and propagated through Save Grain 
Campaign:-

(i) Development of several designs of 
metallic bins and non-mettalic stor­
age structure;

(ii) Development of a fumigant mixture 
viz. EDB plus for insect control;

(iii) Standardisation of dosages of 
pesticides such as Aluminium 
Phosphide, Ethylene Dferomide, 
Malathon and DDVP;

(iv) Testing and standardisation of 
dosages of several formulations 
and rodentictdes;

(v) Development of a number of codes
of practices for safe storage of 
foodgrains;

(vi) Training of farmers, village level 
workers etc. in scientific storage of 
foodgrains; and

(vii) Publicity and dissemination of in­
formation through radio talks, TV 
programmes, press reports, ex- 
htotions, film/slide shows etc.

Reserved Posts lying Vacant in Public 
Sector Undertaking

4368. SHRI RAM VILAS PASWAN;
DR. ASIM BALA:

Will the PRIME MINSTER be pleased 
to state:

«
(a) whether about two lakh posts re­

served for the persons belonging to Sched­
uled Castes and Scheduled Tribes in vari­
ous categories are tying vacant in the Public 
Sector Undertakings; and

(b) if so, the special compaign being 
launched by the Government to 111! up these 
vacant posts?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) NO, Sir. Only 12,149 va­
cancies reserved for SC/ST, including bacK- 
log vacancies, in various categories are lying 
unfilled in PSUs as on 31.3.1991.

(b) The Special Recruitment Drives for 
filing up of the vacancies reserved for SC/ST 
in PSUs were launched in 1989 and 1990. 
Another Specail Recruiment Drive to fill up 
the vacancies reported, 1,542 vacancies 
have already been filled.

Joint Project for Polio Vaccine

4369. SHRI RAMESHWAR PATIDAR: 
WII the PRIME MINSTER be pleased to 
state:
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(b) if so, the present status of the said 

project;

(c) whether the Union Government have 
approved the said project; and

(d) whether the Union Government 
propose to induct the products of such a 
project in the National Immunisation Pro­
gramme?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. A joint 
sector project to manufacture viral vaccines 
including polo vaccine (inactivated) was 
approved by Government of India in March 
1989, The Joint Venture has been promoted 
by Department of Biotechnology (GOI). In­
dian Petrochemicals Corporaton Lmited, 
Baroda and Pasteur Merium Serums & 
Vacctns Lyon, France.

(b) A company in the joint sector namely 
‘Indian Vaccines Coroporation Umited* 
(IVCOL) was incorporated under the Com­
panies Act. Land for the project has been 
acquired at Manesar Village. Gurgaon Dis­
trict, Haryana. Civil construction of the plant 
and utilities has made major progress. Re­
cruitment and training of personnel and 
procurement of equipment and machinery 
have also commenced.

(c) Yes, Sir. The Union Government has 
already approved the product mix of the 
company. However, it is mandatory that the 
indigenous products from the company need 
to be tested and certified by the Drugs Control 
Authority before use in the country.

Measles Vaccine 

Rabies Vaccine 

DPTP* (Quadruple) 40 million

(* Only as formulations using IPV manu­
factured by IVCOL and DPT procured from 
other manufacturers in India.)

The measles vaccine to be manufac­
tured by IVCOL is already an approved 
product and will be introduced into the 
Immunization Programme after mandatory 
quality certification by the Drugs Control 
Authorities. The introduction oliPVand DPTP 
into the Immunization Programme will be 
decided based on the results of the ongoing 
feasibility studies. Since rabies is not part of 
the National Programne, there is no ques­
tion of inducting the improved tissue culture 
rabies vaccine to be manufacture by IVCOL 
in the Programme.

Development of Ridge In Delhi

4370. SHRI SRIBALLAV PANIGARHI: 
Win the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the first master plan of Delhi 
envisaged a grandiose idea of developing 
the Ridge in Delhi on the pattern of the 
Central Park in New York;

(b) if so, the reasons for not implement­
ing the same;

(c) the steps the Government propose 
to take to give the Ridge due importance as 
a natural forest and to preserve and protect 
it;
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(d) whether the Ridge has been de- January 1991 for alloting houses out of turn
strayed to the extent of 40 percent to 50 have not been complied with so far: and
percent; and

(e) if so, the reasons therefor?

THE MINISTER O F STATE IN THE  
MINISTRY O F URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) The Master 
Plan for Delhi recommended that major part 
of the ridge should be kept in natural state. 
The Flan recommended as under:-

The most important of these is the Upper 
Ridge which should be reserved for a re­
gional park. It should not be allowed to be 
dissipated by small undesirable user not 
should be gradually to Hyde Park in London, 
Bois-de-Boulogne in Paris or Central Park in 
New York. Forthe present, small portions of 
it may be developed like the Buddha Memo­
rial Park and the rest may remain in a natural 
state with the undergrowth cleared to facili­
tate hiking.

(b) and (c). The Master Plan for Delhi 
Perspective 2001 envisages the conserva­
tion of the ridge in its natural form.

(d) No. Sir.

(e) Question does not arise.

[Translation]

Out of Turn allotment of Flats *

4371. SHRI SHIV SHARAN VERMA: 
DR. KRUPANISDHU BHOI: 
SHRI HARPAL SINGH 

PAWAR: •

Will the Minister of URBAN DEVELOP­
MENT be please to state:

(a) whether the order issued by the 
Chairman, Delhi Development Authority from

(b) if so, the reasons therefore?

THE MINISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). The 
DDA has reported that in few cases, allot­

ments/associations are yet to be made. It is 
reported that these cases will be covered 
once flats under the approved category 
become available for allotments/allocations.

[English]

Food Processing Units In Orissa

4372. KUMARI FARIDA TOPNO:
SHRI GOPINATH GAJAPA­

THI:

Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(a) whether the Union Government have 
received any proposal for the setting up of 
Food Processing units in Orissa;

(b) if so, the details thereof?

(c) the number of Food Processing units 
proposed to be set up in that State;

(d) whether any of those units are likely 
to be set up during the current financial year; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) and (b). 13 applications for the manufac­
ture of beer and 7 applications for the manu­
facture of potable alcohol in the State of 
Orissa have been received.
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(c) to (e). While this Ministry does not 
set up food processing industries directly, 
assistance is provided to the State Govern­
ment Public Sector Undertaking/Co-opera- 
tives under the various Plan schemes formu­
lated by this Ministry in this sector. In the year
1990-91 the following financial assistance 
was given to Orissa:-

i) for mushroom processing and in­
frastructure development - Rs. 2.41 
lakhs.

ii) for dehydration and pickling and 
canning of mushroom- Rs. 21.1494 
lakhs.

iii) for meeting the raw material re­
quirements of the processing units
- Rs. 18.50 lakhs.

iv) for meetting expenditure on adver­
tising and publicity of mushrooms - 
Rs. 0.47 lakhs.

Alleged Smuggling of Spare Parts of 
Watches

4373. SHRIMATI CHANDRA PRABH A 
URS: Will the PRIME MINISTER be pleased 
to state:

(a) whether a racket regarding the 
smuggling of spare parts of watches from the
H.M.T.watch factory, Bangalore was recently 
busted;

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). About two months 
ago the police detected theft of watch parts 
belonging to various HMT Watch Units, in 
which three persons were involved.

(c) The approximate cost of the stolen 
watch parts was Rs.60,000/-

(d) and (e). The one casual worker of 
the company who was involved has been 
removed and stringent vigilance measures 
are being taken by HMT to avoid such cases 
in future.

[Translation]

Development of small and Medium 
Towns in Madhya Pradesh

4374. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Ministry of UR­
BAN DEVELOPMENT be pleased to state:

(a) whether there is a proposal for de­
velopment of small and medium towns in 
Madhya pradesh;

(b) if so, the details thereof; and

(c) the district-wise amount spent on 
development of small and medium towns 
each year during the last three years?

(b) if so. the number of persons THE MINISTRY OF STATE IN THE
involved in it; . MINISTRY OF URBAN DEVELOPMENT

(SHRI M. ARUNACHALAM); (a) and (b).
(c) the value of spare parts smuggled; The centrally sponsored scheme of Inte­

grated Development of Small and Medium
(d) the action taken against those Towns is anon-going scheme started during

found guilty; and the 6th Plan. Towns are selected for assis­
tance under this scheme every year depend-

(e) the action proposed to be taken to ing upon the budgetary allocations with the
stop such smuggling in future? Govt of India for this purpose and based on



169 Written Answers AGRAHAYANA 27.1913 (SAKA) Written Answers 170

the Hst of prioritized towns received from the 
State Govt, alongwith detailed project re­
ports of the schemes.

(c) During the last three years a total

amount of Rs. 497.55 lakhs was released, 
including Low Cost Sanitation to the State of 
Madhya Pradesh. District-wise amount re­
leased to each town during the last three 
years is given in the attached statement.
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[English]

Sugar Factories in Andhra Pradesh

4375. SHRI A  PRATAP S A I:
SHRI RAMA KRISHNA KON- 

ATHALA:
SHRI DHARMABHIKSHAM:

Will tho Minister of FOOD be pleased 
to state:

(a) the number of sugar factories in 
Andhra Pradesh and the number out of 
these that are sick;

(b) the measures takerrto revive the 
sick sugar factories;

(c) the number of applications receive 
the sick sugar factories;

(d) the steps taken to increase sugar­
cane production and the amount released 
for sugar-cane development for each factory 
in Andhra Pradesh during the above 
period?

THE MINISTER O F STATE O F THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). As on 30.9.1991, there 
were 34 installed sugar factories in Andhra 
Pradesh.

Board for Industrial and Financial Re­
construction (BIFR) have reported that two 
references have been received from the 
State of Andhra Pradesh under the provi­
sions of the sick Industrial Companies 
(Special Provisions) Act, 1985 so far. Appro­
priate action has been taken by BIFR under 
the provisions of the aforesaid Act in these 
cases. The above Act applies to industrial 
companies.

Information regarding sick sugar facto­
ries in the Cooperative and Public Sectors is 
not maintained.

(d) During the last three years, loan 
assistance sanctioned and disbursed from 
the Sugar Development Fund for cane de­
velopment schemes to various factories in 
Andhra Pradesh is given in the attached 
statement.
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[Translation]

Heavy Industry in Phulpur

4376. SHRI RAM PUJAN PATEL: Will 
the Prime Minister be pleased to state:

(a) Whether the Government propose 
to conduct a survey at the earliest in Phulpur 
to establish heavy industries there; and

(b) if so, the time by which the industry 
is tikely go be established?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) There is no proposal to con­
duct a survey in Phulpur to establish Heavy 
Industries.

(b) Question does not arise.

Development of Bareilly District

4377. SHRI RAJ VEER SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: (a) whether any scheme 
has been formulated to develop Bareilly 
district into a magnet district; and

(b) if so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No Sir. 
However, aproject tor development of Bareffly 
dty as a counter-magnet town as a part of 
the NCR Plan-2001 has been formulated by 
the Uttar Pradesh State Government.

(b) The main toms included in the 
project for development of Bareilly Counter­
magnet area are:

0) Land acquisition and development 
lor residential, industrial, commer­
cial, institutional and transport 
purposes;

(ii) Construction of National Highway 
Bypass.

(iii) Railway over bridges.

(iv) Development of Telecommunica­
tion facilities; and

(v) Local physical infrastructure like 
improvement ol roads, slum im­
provement, traffic control, solid 
waste management sewage, drain­
age and water supply.

[English]

Complaints Against Buillders

4378. SHRI R. RAMASAMY:
SHRI HANNAN MOLLAH: 
SHRI MADAN LAL KHUR- 

ANA:

Will the Minister of URBAN DEVEL­
OPMENT be please to state:

(a) whether the complaints of unauthor­
ised construction, cheating the flat buyers 
and violation of building laws by some build­
ing laws by some builders in Delhi have 
come to the notice;

(b) if so, the details of the complaints;
and

(c) the action taken by the Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M.ARUNACHALAM):(a)to(c). NDMC 
has reported that a complaints has been 
received from Skipper Bhawan Rat Buyers 
Association (Raged) against the builder of 

' Skipper Bhawan, 22, Barakhamba Road, 
New Delhi alleging malpractices, in violation 
of rules and regulations and building bye- 
laws. The NDMC has rejected his request
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for issue of completion Certificate. The MCD 
has reported that though no separate details 
are being maintained in respect of such 
complaints whenever any complaint is re­
ceived. against unauthorized construction/ 
violation of building bye-laws, necessary 
action under the provisions of DMC Act is 
initiated.

Alistofcasesof Commercialplots where 
the complaints have been received by the

DDA is attached as statement DDA has 
reported that whereever it was found that the 
auction/purchaser/builder has violated the 
building bye-laws, a show cause notice was 
served for removal/rectification of the devia­
tions. Consequent upon their failure to re­
move/rectify thedefects, allotment/lease was 
cancelled. The complaints regarding acts of 
cheating by the builders were referred to the 
Crime Branch cl Delhi Police for appropriate 
action. .

STATEMENT

List of cases where Lease/Allotment has been cancelled

SI.No. Plot NosJScheme Name of Leasee

1 2 3

1. 4 16, Preet Vihar, CC M/s Jaina Properties (P) Ltd.

2. 17, Preet Vihar, CC M/s Jaina Properties (P) Ltd.

3. 18, Preet Vihar, CC M/s Jaina Properties (P) Ltd.

4. A-22, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

5. A-23, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

6. A-32, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

7. A-233, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

8. A -14, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

9. A -15, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

10. A-16, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

11. A-17, CC Pachim Vihar M/s Jaina Properties (P) Lid.

12. A-18, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

13. A:19, CC Pachim Vihar M/s Jaina Properties (P) Ltd.

14. A-20, CC Pachim Vihar M/s Jaina Properties (P) Ud.
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SI.No. Plot NosJScheme NameofLeaeee

1 2 3

15. 29, CC Wazirpur Industrial Area M/s Raj Sudha Tower (P) Ltd.

16. 30, CC Wazirpur Industrial Area M/s Raj Sudha Tower (P) Ltd

17. C-2, Katkaji Shopping Centre W s Rajtndras

18. 3, LSC Dilshad Garden M/s. Rajmdras

19. 11. CC YusafSarai

20. 29, CC Wazirpur (Indl. Area)

21. 30, C C  Wazirpur (Indl. Area)

22. 3, LSC Dilshad Garden

23. 16, CC Preet Vihar

24. 17, CC Preet Vihar

25. . 18, CC Preet Vihar

M/s. Air pee Apartments (P) Ltd 

Ad's. Raj Sudha Towers (P) Ud. 

M/s. Raj Sudha Towers (P) Ltd. 

M/s. Jaina Properties Pvt. Ltd. 

M/s. Jaina Properties Pvt. Ltd.

M/s. Jaina Properties Pvt. Ltd.

M/s. Jaina Properties Pvt. Ltd.

[English]

Review of Implementation of Consumer 
Protection Act, 1986

4379. SHRI SUOHIR GIRI: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Central Consumer Pro­
tection Council reviewed the progress of the 
implementation of the Consumer Protection 
Act, 1986; if so, the details therefore;

(b) whether the functioning of State 
Commissions and district forums was re­
viewed;

(c) if so, whether any complaint against 
the functioning of State commissions has

been received; and

(d) the measures proposed to be taken 
to implement the provisions of the Con­
sumer Protection Act effectively in the com­
ing years?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) Yes, Sir. The Central 
Consumer Protection Council is reviewing 
the progress of implementation of the Con­
sumer Protection Act in every meeting.

(b) and (c). Government have received 
a few complaints from Rajasthan , Uttar 
Pradesh, Karnataka, West Bengal on the 
unsatis-factory functioning of some of the
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Stat* Commissions and District Forums. 
Since. th« matter (aits within the Jurisdiction 
of State Governments, they have bean 
asked to take appropriate action in the mat­
ter.

(d) The progress of the implementation 
of the Consumer Protection Act, 1986 is 
satisfactory. As per information available, 27 
State Commissions and 351 District Forums 
have started functioning. Remaining 4 State 
Commissions and 98 District Forums have 
also have been notified.

fTranslationJ

Production Target of Bharat Heavy 
Electricals Ltd.

4380. SHRIMATI SUMfTRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) the details of production targets fixed 
for the Bharat Heavy Electricals Ltd.. Bhopal 
during the years 1988-89,1989-90 and 1990- 
91; and whether these targets have been 
achieved; and

(b) the total assets and the liabilities of 
BHEL?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The production targets of 
BHEL’s Plants at Bhopal fixed for the years 
1988-89,1989-90 & 1990-91 are as under:

(Rs. in crores)

1988-89 1989-90 1990-91

Target 520 610 673

These targets have been achieved.

(b) The toted assets and SabiHties of 
BHEL amount to Rs. 4625crores each at the 
end of 1990-91.

[English]

Non-Implementation of Recommenda­
tions of Bachawat Wage Board

4381. KUMARI DIPIKA CHIKHLIA: 
DR. RAMESH CHAND 

TOMAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the attention of the Govern­
ment has been drawn to the news item 
captioned '1200 Bachawat recommenda­
tion defaulters' appearing in ‘Economic 
Times' dated November 4,1991;

(b) if so, the details in this regard; and

(c) the action taken/proposed to be taken 
to ensure that the recommendations of 
Bachawat Wage Board recommendations 
are implemented by all the newspaper 
managements?

THE DEPUTY MINISTER IN THE 
MINISTRV OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes. Sir.

(b) As per information available, out of 
1670 newspaper establishments, 1065 have 
not implemented the recommendation of 
Bachawat Wage Boards.

(c) Onus for implementations lies on the 
State Government. However, Central Gov­
ernment, from time to time has been im­
pressing upon the State Government/Union 
Territory Administrations for speedy imple­
mentation of the recommendations.
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[Tranalatiori

J.K. Petro-Chemlcals, U.P.

*4382. D R  LAL BAHADUR RAWAL: 
Will the PRIME MINISTER be pleased to
state:

(a) whether the work relating to the 
setting up of J.K . Potro-chomicals Project in 

Hathras. Uttar Pradesh has since been 
started;

(b) if so, the details thereof; and

(c) if not, the reasons for delay and the 
likely time by when it is proposed to be 
started?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZER (DR. CHINTA MOHAN): (a) to (c). 
According’to the company, necessary steps 
have been taken towards acquisition of land, 
soil testing, tie up of finance and technology 
etc. The party is yet to come up for import of 
equipments etc.

[EngBslH

Sick Public Sector Units to be referred 
In BJ.F.R.

4383. SHRI SHARAD DIGHE:
SHRI SURENDRA PAL 

PATHAK:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have iden­
tified chronically sick pubfic sector units for 
being referred to the Bureau of Industrial 
Finance and Reconstruction (BIFR); and

(b) if so. the names of such units?

THE MMISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Based on the per 
formance of Central Public Sector Enter­
prises upto the year 1989-90 and also based 
on the definition of sickness given in the Sick 
Industrial Companies (Special Provisions) 
Act. 1985. 50 Central pubfic Sector enter­
prises can be considered as chronically sick 
and referred to the Board tor Industrial and 

Financial Reconstruction after amending 
existing provisions of the said Act for revival 
or rehabilitation. A statement indicating the 
names of such enterprises is attached.

STATEMENT

S.No. Name of the Cognate 
Group/Public Sector 
Undertaking

STEEL

1. India Iron & Steel Co. Ltd. 

Minerals and Metals

2. Bharat Gold Mines Ltd.

Fertilizers.

3. Fertilizer Corpn. of India Ltd.

4. Hindustan Fertilizer Corpn. Ltd. 

Chemicals and Pharmaceuticals

5. Bengal Chemicals & Pharmaceu­
ticals Ud.

6. Bengal Immunity Ltd.

7. Hindustan Fluorocarbons Ltd.

' 8. Indian Drugs & Pharmaceuticals
Ltd.

9. Maharashtra Antbiotics & Pharma­
ceuticals Ltd
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S.No. Name of the Cognate 
Group/Public Sector 
Undertaking

10. Orissa Drugs A Chemicals Ltd.

11. Smith Stanistreet & Pharmaceuti­
cals Ltd.

12. Southern Pesticides Corporation 
Ltd.

Heavy Engineering

13. Bharat Process & Mechanical Engi­
neers Ltd.

14. Brahhwaite & Co. Ltd.

15. Bum Standard Company Ltd.

16. Mining & Allied Machinery Corpn. 
Ltd.

17. Triveni Structurals Ud.

18 Weighbird (India) Ltd.

Medium and Light Engineering

19. Bharat Brakes & Valves Ltd.

20. Bharat Pumps & Compressors Ltd.

21. Biecco Lawrie Ud.

22. National Instruments lid.

23. Richardson ft Cruddas (1972) Ltd.

24. Vignyan Induatries Ltd. 

Transportation Equipment

25. Cochin Shipyard Ltd.

S.No. Name of the Cognate 
Group/Public Sector 
Undertaking

26. Cycle Corporation of India Ltd. 

27. Hindustan Shipyard Ltd.
y

28. Hooghly Dock and Port Engineers 
Ltd.

29. National Bicycle Corporation of 
India Ltd.

30. Scooters India Ltd.

Consumer Goods

31. Bharat Opthalmic Glass Ltd.

32. Birds, Jute & Exports Ltd.

33. Hooghly Printing Company Ltjj.

34. Mandya National paper Mills Ltd

35. Nagaland Pulp & Paper Mills Ltd.

36. National Jute Manufacturers Corpo­
ration Ltd.

37. Rehabilitation Industries Corpn. of 
India Ltd.

38. Tannery & Footwear Corpn. Ltd.

39. Tyre Corporation of India Ltd. 

Textiles

40. British India Corporation Lid.

41. Cawnpore Textiles Ltd.

42. Elgin Mills Company Ltd.
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S.No. Name of the Cognate 
Group/Pubfic Sector 
Undertaking

43. NTC (A. Pradesh, kamataka, & 
Mahe) Ltd.

44. NTC (Delhi, Punjab & Rajasthan) 
Ltd.

45. NTC (Gujarat) Ltd.

46. NTC (Madhya Pradesh) Ltd.

47. NTC (Maharashtra North)

48. NTC (South Maharashtra) Ltd.

49. NTC (Uttar Pradesh) Ltd.

50 NTC (West Bengal, Assam, Bihar 
& Orissa) Ltd.

Edible Oil to Gujarat

4384. DR. K.D. JESWANI: WiH the 
PRIME MINISTER be pleased to state:

(a) the quantity of edible oils supplied 
to Gujarat during each of the last three 
years;

(b) the deficit in edible oils production 
in Gujarat during the currant year; and

(c) how much supply of edbie oil is to be 
made to Gujarat by the Union Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) The quantity of imported 
edible oils associated to Gujarat under PDS 
and the Hfting made by them against the 
allocation during the last three oil years 
(Nov-Oct) are as under:-

OS Year AMocatbn Lifting

1988-89 36,700 Mts. 28,404 Mts.

1989-90 78,450 Mts 66,443 Mts.

1990-91 15,800 Mts. 18.797 Mts.

(b) As estimated by the Government of 
Gujarat, the production of groundnut in the 
State during the current Kharif season would 
be 6.5 lakh tonnes as against the average 
production of 13 to 15 lakh tonnes.

(c) The quantity of allocation of edble oil 
to Gujafrat wiH depend upon the avaMbitty of 
imported stock with the Centra. However, 
the States Government has also been per­
mitted to import directly, aquantity of30,000 
Mis. of pabnolein, against export of soda 
ash.

[Translator^

Preservation of ‘Cher’ plant

4385. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state:

(a) whether the ’Cher* plant found in 
coastal areas Is becoming extinct due to 
discharge of effluents from the salt industry:

(b) M so, the measures being adopted by 
the Government have adopted by the Gov­
ernment to preserve It;
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(c) whether the Government have re­
ceived complaints in this regard; and

(d) if so, the details thereof and the 
action taken thereon and the outcome 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN); (a) to (d). The information is being 
is collected and will be laid on the Table of 
the House.

Items reserved for Public Sector 
Undertaking

4386. SHRI LOKANTH CHOUDHURY: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government propose to 
prune the list of items reserved for Public 
Sector Undertakings: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). There is no proposal 
under consideration of the Government to 
prune the list of items reserved for Public 
Sector Undertakings.

Industrial growth in Tamil Nadu

4387. SHRI K. THULASIAH VAN- 
DAYAR: Will the PRIME MINISTER be 
pleased to state:

(a) whether the industrial growth is very 
slow in Tamil Nadu;

(b) if so, the reasons therefor and

(c) the resources made available to the 
State Government by the industrial growth?

THE MINISTER OF ST^TE  IN THE

MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). The Central statistical 
Organisation (CSO) does not compile State 
-wise monthly index of industrial production. 
Ministry of Industry also does not maintain 
state wise information on industrial produc­
tion. According to the overall Index of Indus­
trial Production from CSO,the overall rate of 
growth of industrial production during April- 
August, 1991 was (-) I.O. percent as against 
12.4 percent during April-August, 1990.

This decline was due to several factors. 
In some sectors, this was due to a shortage 
of raw materials, particularly imported raw 
materials, because of foreign exchange 
constraints. In some other sectors, the fall in 
growth rates may be attributed to the 
plateauing of demand after extremely high 
growth rates in previous years. The imposi­
tion of some specific import restrictions due 
to balance of payments considerations con­
tributed to a stow down in the growth in some 
sectors. Some other sectors were affected 
by infrastructural constraints such as power 
and coal shortages in some areas and indus­
trial relations problems in some sectors.

(c) According to the annual Plan 1990- 
91 from planning Commission, the allocation 
for 'Industry & Minerals’ to the /States of 
Tamil Nadu was Rs. 4984 crores in 1990-91 
against Rs 4506 crores in 1989-90.

[Translation]

Licence fee Charged from Members of 
Parliament

4388. SHRI KARIYA MUNDA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the rate of licence fee for accommo­
dation charged upto the end of Eighth Lok 
Sabha from Members of Parliament for the 
period beginning from the date of dissolution 
of Lok Sabha till the date on which election
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resulfcof the new Lok Sabha were notified.

(b) whether this rate is applicable uni­
formly to (i) the MPs who contest the next 
election and win (ii) the MPs who contest the 
next election and lose and (iii) the MPs who 
do not choose to contest the next election’ if 
so, the details thereof;

(c) the policy followed in respect of 
above categories of MPs of the last Lok' 
Sabha;

(d) whether this policy is at variance 
with the policy followed earlier: and

(e) if so, the reasons therefor and the 
remedial measures proposed to be taken to 
ensure that a uniform policy is followed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) As 
per rules on dissolution of Lok Sabha its 
Members are entitled to retain the Govern­
ment accommodation for a period of one 
month: thereafterthey are liable to be charged 
market rate of licence fee. However, in case 
of MPs of 6th Lok Sabha it was decide that 
those MPs who are contesting elections 
may be allowed to retain the accommoda­
tion of the 7th Lok Sabha. The Members who 
did not contest the elections to the 7th Lok 
Sabha were allowed retention up to the date 
of fifing of the nomination for the new Lok 
Sabha To take care of the contingency of 
post-ponement of elections to Lok Sabha in 
a particular States or on account of counter­
manding of elections in a particular, the MPs 
of such States/Constituencies are allowed to 
retain accommodation on payment of nor­
mal licence fee till elections are held to fil the 
vacancies in those Constituencies.

(c)to (e). A proposal to aNowretantion of 
Government accommodation occupied by 
the MPs of the last Lok Sabha whether 
contesting elections to the 10th Lq|i Sabha

whether constitution of the new Lok Sabha 
or not till constitution of the new Lok Sabha 
on 20.6.91, is under consideration.

Registration Under RohinI Housing 
Scheme

4389. SHRI SURAJBHANU SOLANKI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the number of persons registered 
under the Rohini Housing Scheme;

(b) the number of registrants not yet 
allotted plots; and

(c) whether there is any scheme to allot 
flats to the registrants in waiting list?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) It is re­
ported that there are 82,384 persons regis­
tered under various categories under the 
Rohini Residential Scheme.

(b) 40,116 registrants are yet to be 
allotted plots.

(c) NO, Sir.

Cooperative Societies Registered 
Under N.C.R.

4390. SHRI B .L  SHARMA PREM: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the number of Cooperative Sooi- 
eties registered under Notional Capital 
Region;

(b) whether all these Societies have 
been allotted land and If so, the details 
thereof; and

(c) if not, the reasons therefor and by
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what time these societies are likely to be 
allotted land?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). While 
Cooperative Societies in the Union Territory 
of Delhi are registered under the Delhi Co­
operative Societies Act,1972 their area of 
operation is limiud to the Union Territory of 
Delhi. The subject of registration (rf Coop­
erative Societies in the participating States 
of Haryana, Rajasthan and Uttar Pradesh 
under the N.C.R. pertains to the respective 
State. While information is not available in 
respect of Cooperative SocietiesfaHing within 
the NCR in these three State, altogether 
2027 Cooperative Group Housing Societies 
have been registered in the Union Territory 
of Delhi; out of which land has been allotted 
to 518 societies. Allotment of land to another 
260 Societies in Dwarka - phase I is pres­
ently subjudice. Allotment of land to the 
remaining Societies will be made as and 
when more land is acquired for this purpose.

Self- employed scheme for Unem­
ployed Educated Youth

4391. SHRIM ATI M AHENDRA 
KUMARI:

SHRI DATTATRAYA BAN- 
DARU:

WiH the PRIME MINISTER be pleased 
to state:

(a) the details of youths in Andhra 
Pradesh and Rajasthan separately bene­
fited underthe Self-Employment Scheme for 
Unemployed Educated Youth during 1990 
and 1991 (so far); and

(b) what measures have been taken/ 
proposed to be taken to ensure that the 
assistance under the scheme is provided 
only to the poor and needy people?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The details of the Educated 
Un-employed Youth benefited during 1989- 
90 and 90-91 under the Scheme for provid­
ing Self Employment (SEEUY) in the States 
of Andhra Pradesh and Rajasthan, as re­
ported by State Governments, are given as 
under:
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(b) A ceiling on income of Rs. 10,000/- 
per annum per family has been fixed for 
eligibility under the Scheme so that the 
assistance under the Scheme is provided 
mainly to the poor/needy people.

[Translation)

Industries Registered under New 
Industrial Policy in Rajasthan

4392. SHRI AYIJB KHAN: Will the 
PRIME MINISTER be pleased to state:

(a) the number of industries registered 
in Rajasthan under the New Industrial Pol­
icy; and

(b) the details thereof and the number 
out of them registered in Junjhunu district?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) and (b): As on date, a total of 
234 Memoranda have been received for 
setting up of industries in the new Industries 
policy. Of these, 2 Units are for the Jhunjhunu 
District of Rajasthan

Plants HMBP

1986-87 59.6

1987-88 55.7

1988-89 64.7

1989-90 52.8

1990-91 24.4

Recently, the order book position of 
HEC has improved considerably due to 
Government intervention and also Com­
pany's efforts.

Capacity Utilisation of Heavy Engineer- 
big Corporation Ltd.

4393. SHRI UPENDRA NATH VERMA: 
Wilt the PRIME MINISTER be pleased to 
state:

(a) whether only 45 per cent of the total 
working capacity of Heavy Engineering 
Corporation Ltd. Ranchi is being utilised 
since its commissioning; and

(b) if so, the reasons thereof and the 
action taken to utilise the full installed capac­
ity?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The working ca­
pacity utilisation in Heavy Engineering Cor­
poration Ltd. has been varying in different 
years depending upon the order book posi­
tion and delivery schedule. The working 
capacity utilisation in three manufacturing 
plants of HEC during the last five years is 
givenijelow:-

FFP HMTP

(Utilisation in %)

45.0 12.2

38.7 70.8

48.7 70.8

44.7 63.5

36.6 69.8

Central investment in Uttar Pradesh

4394. SHRI GAYA PRASAD KORI: Will 
the Minister of PLANNING AND PRO-
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GRAMME IMPLEMENTATION be pleased 
to state:

(a) the percentage of Central invest­
ment made during each of the last three 
years in each State/Union Territory;

(b) whitherthe investment made in Uttar 
Pradesh is less in proportion to its population 
and the availability of resources; and

(c) if so, schemes being formulated to 
increase the Centred investment in Uttar 
Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Central plan investment is 
not made on a State-wise basis and thus it is 
not possible to give an accurate break-up.

However, a statement showing the approxi­
mate estimates of Statewise break-up of 
Central plan Expenditure and the percent­
age thereof pertaining to the first three years 
of the seventh Five Year Plan-viz., 1985-86 
(Actuals), 1986-87 (RE) and 1987-88(BE) is 
given in the attached statement. 'This is 
based on several assumptions and the fig­
ures so compiled at best give only a dimen- 
tional appreciation of the situtation.

(b) and (c). No, Sir. Central Plan invest­
ment is made for the country as a whole, 
keeping national priorities in view. Further, 
Central investment in programmes/projects 
is mostly in areas where the necessary 
economicfactors are in optimum availability. 
These programmes/projects in most cases 
transcend the limits of the State boundaries 
(for example: railway lines, highways, etc.).
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[English]

Installed Capacity of Sugar Mills in U.P.

4395. SHRI RAM NIHORE RAI: Will the 
Minister of FOOD be pleased to State:

(a) whether the existing installed capac­
ity for crushing sugarcane in Uttar Pradesh is 
not adequate enough in comparison to the 
production of sugarcane in the State as per 
request made by U.P.Government to the 
Union Government;

(b) if so, the details thereof; and the 
effective steps taken Union Government to 
solve this problem; and

(c) if not, by when a decision is likely to 
be taken by the Union Government thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The installed capacity in 
terms of annual sugar production, as on 
30.9.1991, in the State of Uttar Pradesh was 
24.493 Lakh Tonnes, whereas the sugar­
cane production during 1990-91 was 99.00 
Million Tonnes (Estimated). The licensed 
and installed capacities in the State of Uttar 
Pradesh are being progressively increased 
and have gone up from 77.09 and 63. 37 
Lakh Tonnes in 1980-81 to 162.229 and 
93.413 I Lakh Tonnes in 1989-90 respec­
tively. Accordingly, the percentage of sugar­
cane crushed by the sugar factories has also 
gone up from 20.2% in 1980-81 to 34.2% in 
1989-90.

Quota of Palmoleln to Sikkim

4396. SHRIMATI DIL KUMARI BHAN- 
DARI: Will the PRIME MINISTER bepleased 
to state:

(a) whether quota of Palmolein/Rape- 
jseed oil to Sikkim has been curtailed consid­
erably;

(b) if so, the reasons therefor and period 
of such curtailment;

(c) whether the Government are aware 
that other varieties of edible Oils are beyond 
the reach of common man;

(d) if so, whether the Government are 
considering to bring edible oils under the list 
of controlled items of fixed prices; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). No, Madam. The 
quantity of monthly allocation of edible oil to 
Sikkim has not been reduced. However, 
there was no allocation of edible oil to any 
State from June, 91 to September, 91 as 
neither there was any stock of edible oil with 
the Government nor the same was then 
being imported.

(c) The prices of indigenous edible oils 
in the market have increased during the 
current year in comparison to the previous 
year and the Government is aware of it.

(d) No, Madam.

(e) Does not arise.

Regional Office of F.C.I. at Silchar

4397. SHRI KABINDRA PUR- 
KAYASTHA: Will the Minister of FOOD be 
pleased to stare:

(a) whether in view of its geographical 
position, there is an urgent need to open a 
regional office of Food Corporation of India 
at Silchar;

(b) if so, whether the Government have 
initiated any step in regard thereto;
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(c) if so. the present position in this 
regard; and

(ti.) tfw time by which the regional office
is l^e!) to function?

TH E MINISTER O F STATE OF THE 
MINISTRY O F FOOD (SHRI TARUN 
GOGOI): (a) Regional Officers of FCI are 
located at State Headquarters of the major 
States. Since there is already a Regional 
Office at Guwahati, the need for additional 
office at Silchar is not felt.

(b) to (d). Do not arise.

industries based on Agriculture .

4398. SHRI DHARMANNA MON- 
DAYYA SADUL: Will the PRIME MINISTER 
be pleased to state:

(a) whether any proposal for setting up 
of large o' medium industry based on agri­
culture in Solapur region of Maharashtra is 
under consideration of the Government;

(b) if so, details thereof;

(c) whether the Government propose to 
send a team of officials to the region to find 
out the feasfoility for setting up such indus­
tries during 1991 -92 and 1992*93; and

(d) if so, the details thereof and if not, the 
reasons therefor?

TH E MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). Nine applications for 
setting up Sugar factories in Solapur region 
of Maharashtra ar at various stages of proc­
essing in the Government. As a matter of 
pqlicy, details of cases are not divulged tUI 
these are finally disposed of.

(c) and (d). No such proposal is under 
consideration.

Losses by Ramagundam Fertilizer Unit

4399. SHRI DATTATRAYA BANDARU. 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Ramagundam unit of 
Fertilizer Corporation of India has been in­
curring heavy losses;

(b) the amount of loss incurred by it 
during the last three years, year-wise and 
the reasons therefor; and

(c) the remedial steps proposed to be 
taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir.

(b) The losses incurred during the last 
three years by Ramagundam Unit FCI are as 
follows:-'

Year • Losses 
(Rs. lakhs)

1988-89 ■ 2680

1989-90 3994

1990-91 4619

The major reasons for losses of Rama­
gundam Unit of Fertilizer Corporation of India 
are:-

i) Deficiency in design. It is a first 
generation coal based plant 
commissioned in 1960. From the 
very inception it has been suffer­
ing from design deficiency and 
equipment imbalances leading

’ to heavy production and .inan- 
dal losses.

ii) Besides this, there has been
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chronic problem in availability of 
power. 100% power cuts have 
been imposed by APSEB in 
Ramagundam Unit which lead to 
shut down of the plant for 4-7 
months in a year.

(c) The FCI has submitted a proposal for 
rehabilitation including a captive power plant 
of 40 MW for Ramagundam Unit at a cost of 
Rs. 171.94 crores for achieving 60% capac­
ity utilisation.

■ Import of Raw Material by N.S.I.C.

4400. SHRI MOHAN SINGH: Will the 
PRIME MINISTER be pleased to state:

(a) whether the National Small Indus­
tries Corporation are importing various raw 
materials for the small scale sector under its 
IRMAC scheme;

(b) if so, the details thereof;

(c) the details of imported and indige­
nous raw materials assistance scheme being 

’offered by NSIC to existing and proposed 
units and the facilities offered;

(d) whether NSIC is importing various 
raw materials under OGL;

(e) if so, the details thereof;

(f) whether NSIC are negotiating or 
making serious efforts to procure scarce raw 
materials from Government Enterprises for 
the purposes of SSI units afterthe announce­
ment of New Industrial Policy for small sec­
tor; if so, the details thereof; and

(g) whether a tew raw materials have 
been canalised through NSIC for small sec­
tor; 9 so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) Yes, Sir.

(b) According to National Small Indus­
tries Corporation, it has imported precision 
Instruments against licence under IRMAC 
Scheme.

(c) The Corporation provides both im­
ported and indigenous raw-materiais to SSI 
under its Raw-Material Assistance Scheme 
againsttheirspecific requirements. The units 
availing assistance are required to deposit 
between 20 to 30% as margin money and 
interest on blocked up capital as per the 
prevalent Bank rates is charged. The Corpo­
ration's Service Charges range between 1 to 
3% depending upon the quantum of assis­
tance provided.

(d) Yes, Sir.

(e) The main items of import under OGL 
by the Corooration are Electronic Compo­
nents, PVC/Oleopine Resin, Acryiic scrap, 
CRGO Sheets, Pig Iron etc. as per require­
ments of the units.

(f) Yes, Sir. the Corporation is negotiat­
ing with IPCL Baroda, Hindustan Zinc Ltd., 
Udaipur to procure polymars and Zinc, etc.

(g) No, Sir.

Cost Escalation of Public Sector 
Projects

4401. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) vhether 330 public sector projects 
have shown cost escalations because of 
delays in clearance and implementation;

(b) H so, the names of these projects 
and the original cost and escalated cost of 
these projects; and

(c) the steps taken by the Government
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to expedite the clearance and implementa­
tion of these projects?

TH E MINISTER O F STATE O F THE 
MINISTRY O F PLANNING AND PRO­
GRAMME IMPLEMENTAITON (SHRI H.R. 
BHARDWAJ): (a) No, Sir. As per monitoring 
system of Deptt of Programme Implementa­
tion, as on 1st July, 1991, there are 308 
central projects, each costing Rs. 20 crore 
and above, under implementation. Of these, 
only 152 projects have shown cost escala­
tions with respect to their sanctioned costs. 
These cost escalations cannot be solely 
attributed to delays in clearance and imple­
mentation.

(b) The names of the above 152 proj­
ects having cost escalation, their original 
and escalated costs are given in the at­
tached Statement.

(c) The Deptt of Programme Imple­
mentation monitors the implementation of all 
on-going central project each costing Rs. 
20 crore and above. The problem areas are 
highlighted for an appropriate and timely 
action by the concerned authorities. The 
Department also acts to resolve the prob­
lems of inter-ministerial nature faced by the 
projects in timely implementation.
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[Translation]

Drinking Water Schemes of Bihar

4402. SHRI SURAJ MANDAL: Will the 
PRIME MINISTER be pleased to state:

(a) the names of the schemes launched 
during the last three years in the Godda, 
Dumka, Deudhar, Bhagalpur and Munger 
districts of Bihar in order to make available 
drinking water to the rural people;

(b) the amount spent on the schemes 
and the number of the villages benefited 
therefrom;

(c) whether the funds are being sanc­
tioned to the farmers of lower and backward 
categories of these areas to sink wells under 
the ‘Jaldhara’ scheme; and

(d) if not, the reasons therefor and the 
remedial measures taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) to (d). 
The information is being collected from the 
State Government of Bihar and will be laid on 
the table of the House.

[English]

New Sugar Factories

4403. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of FO O J be 
pleased to state:

(a) whether the Government have made 
any assessment of the capacity of sugar 
industry to be created in the country by the 
end of the Eighth Five Year Plan; and

(b) if so, the details thereof including the 
proposed numoerof licences to be issued for

setting up new sugar factories during the 
Eighth Plan?

THE MINISTER O F STATE O F THE 
MINISTRY O F FOOD (SHRI TARUN 
GOGOI):(a)and(b). Yes, Sir. The targets of 
licensed and installed capacity by the end of 
the Eighth Five Year Plan (1996-97) have 
been fixed at 155.66 lakh tonnes and 198.67 
lakh tonnes respectively. It is proposed to 
issue additional licences to reach the target 
of 198.67 lakh tonnes by the end of the 
Eighth Five Year Plan.

[ Translation]

Scheme from Maharashtra to Issue 
Public Bonds

4404. SHRI VILAS MUTTEMWAR: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the State Government of 
Maharashtra has submitted a scheme to the 
Union Government for realising Rs. 750 
crores during the Eighth Five Year Plan and 
Rs. 1500 crores during the Ninth Plan by 
issuing public bonds;

(b) if so, the details thereof; and

(c) the time by which a final decision is 
lik&ly to be taken in this regard7

THE MINISTER OF STATE OF THE 
M INISTRY OF PLANNING AND 
PORGRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ): (a) Yes. Sir.

(b) It has been stated in the proposal 
that Maharashtra has ultimate target of about 
70.61 lakh hectares to be brought under 
irrigation. About 50% of this irrigation poten­
tial, estimated in 1962, has been achieved 
with an investment of about Rs. 4260 crores 
by the end of the Seventh Plan. Of the
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balance cost of Rs. 4800crores, the Govern­
ment of Maharashtra provides an outlay of 
Rs. 300 - Rs. 350 crores annually. Augmen­
tation of resources through alternative ways 
such as public borrowings has become 
imperative, according to the proposal. The 
Government of Maharashtra considers that 
a minimum of Rs. 750 crores will have to be 
raised during the Eighth Plan and the efforts 
can be stepped up further during the IX Plan 
to raise another Rs. 1500 cores or so for this 
purpose.

(c) Since the total investibie resources 
for the market borrowing programme, both 
for Central and State Governments, are 
limited, presently the proposal for bonds has 
not been considered favourably and there is 
no scope for allowing any additional alloca­
tion to Maharashtra Government over and 
above the borrowing programme already 
approved.

Setting up of Public Undertakings in 
Neighbouring Areas o! Delhi

4405. SHRI BALRAJ PASSI: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government propose to 
set up some public and semi-public under­
takings in the neighbouring areas of Delhi; 
and

(b) if so, the locations and details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K.

THUNGON): (a) There is no proposal at 
present under consideration of the Govern­
ment to set up an new public section under 
takings in the neighbouring areas of Delhi 
during the remaining period of the current 
year.

(b) Does not arise.

Industrial Sickness in Bihar and Gujarat

4406. SHRI RAM LAKHAN SINGH 
YADAV:

SHRI HARIN PATHAK:

Wllthe PRIME MINSTER be pleased to 
state:

(a) whether there is large scale indus­
trial sickness in Bihar and Gujarat:

(b) the details thereof and the reasons 
therefor; and

(c) the guidelines being issued to State 
Governments by the Union Government for 
removing industrial sickness and the details 
of the resources/assistance provided 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTY (PROF. P.J. 
KURIEN): (a) and (b). Data on sick industrial 
units assisted by banks in the country are 
combed by the Reserve Bank of India. As 
per the RBI data, the details of sick industrial 
units in the States of Bihar and Gujarat, as at 
the end of September, 1989, are as follows:

Name of the State No. of sick units No. of sick units in
in smail scale sector Non-Small scale Sector

Bihar 5,250 42

Gujarat 6,302 154

A number of causes, both external and ness. The major causes, as reported by the
internal, are responsible for industrial sick- banks, relate, marketing, financial, labour
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and production problems, management de­
ficiencies, power shortage, demand reces­
sion and natural calamities.

(c) As far as sick units in the Non-Small 
Scale Sector are concerned, no finance is 
provided to the State Governments by Cen­
tral Government. Under the Margin Money 
Scheme, the C antral Government. Under 
the Margin Money Scheme, the Central 
Government provides funds to the State 
Governments for revival of the sick units in 
the small scale sector. As at the end of 
March, 1991, the total amount sanctioned to 
the Government fo Bihar by the Central 
Governroent under the Margin Money 
Scheme for revival of sick small scale units 
amounted to Rs. 23 lakhs. In respect of 
Gujarat, no request has been received by 
the Ministry of Industry from the Government 
of Gujarat to sanction any amount under this 
scheme.

Food Processing Industries in Uttar 
Pradesh

4407. SHRI RAM BADAN: Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state:

(a) whether the Government propose to 
set upfruit and vegetable based industries at 
Man and Aazamgarh districts of Uttar 
Pradesh;

(b) if so, the details thereof;

(c) the number of such industries func­
tioning in Uttar Pradesh and the details of 
assistance given to them during the last 
three years;

(d) whether any proposal to set up such 
industries in Uttar Pradesh is pending with 
the Union Government for approval; and

(e) if so, the details thereof and the 
steps taken to clear the proposals?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) No. Sir.

(b) Does not arise.

(c) There are 335 fruits and vegetable 
processing units licensed under Frurt Prod­
ucts Order in Uttar Pradesh. No assistance 
has been sought from Central Govt, for set­
ting up fruits and vegetable units by Uttar 
Pradesh Government in the last 3 years.

(d) No, Sir.

(e) Does not arise.

[English]

Upgradation of Standards of Ail 
Products

4408. DR. KARTIKESHWAR PATRA: 
Will the PRIME MINISTER oe pleased to 
state:

(a) whetner the Government are con­
templating to amalgamate the iSI, Agmark, 
Wooimark ICAR and CSIR and CSIR m 
order to formulate policies and guidelines tor 
upgradation of all domestic, industrial and 
agricultural products conforming to the inter­
national standards; and

(b) if so, the details thereof and the 
details of suggestions received from the 
European Economic community?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHIR KAMALUD- 
DIN AHMED): (a) No, Sir

(b) No suggestions have been received 
from the European Economic Community in 
this connection.
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Alleged Irregularities in DDA

4409. SHRI MADAN LAL KHURANA: 
SHRI JEEWAN SHARMA:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the newsitem cap­
tioned “DDA has many houses built on paper 
only' appearing in the Hindustan Times dated 
September, 14, 1991;

(b) if so, the salient points brought out in 
the news report and the extent to which the 
same have been found to be correct;

(c) the action taken in the matter; and

(d) whether no construction work was 
done during 1990-91 but Rs. 90 crore was 
shown as having been spent on develop­
ment work and Rs. 250 crore on construc­
tion?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPEMNT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) to (d). The salient points brought out 
in the Newspaper report are the following:-

i) Though money has been spent, 
houses have not been constructed.

ii) Details of expenditure of nearly Rs. 
30 crores from the workers Pro- 
vidend Fund are not available.

iii) Allotments have not been made 
under the Ambedkar Awas Yojana 
and registration fee has not been 
refunded to those who were not 
given allotment.

rv) DDA Rules were being changed to 
provide for direct recruitment from

outside upto the level of Asstt. Di­
rector, affecting promotion oppor­
tunities.

v) A CBI Enquiry be made into the 
matter of “misappropriation". The 
issues mentioned in the news re­
port are being looked into.

Floor Cleaning Machines

4410. SHIR R. SRIDHARAN: Will the 
PRIME MINISTER be pleased to state:

(a) whether floor cleaning machines are 
produced in India for domestic market;

(b) if so, the firms that are involved in this 
productbn; and

(c) the availability of foreign market tor 
these goods9

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Vacuum cleaners are being 
manufactured but floor scrubbing machines 
are not being manufactured.

(b) M/s Eureka Forbes Ltd., Bhimtal and 
M/s Facit Asia, Madras are manufacturing 
vacumm cleaners.

(c) There are prospects of exports of 
vacuum cleaners to the neighbouring coun­
tries.

Increase in Rate of Interest on 
Provident Fund

4411. SHRIM ATI SUSHEELA 
GOPALAN: Will the PRIME MINISTER be 
pleased to stale:

(a) whether the Government propose to 
enhance the rate of interest on the provident 
fund contributions of the workers;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The Central 
Government on the recommendation of the 
CBT, EPF periodically declares the rate of 
interest to be credited to the accounts of PF 
Subscribers. The rate of interest at present is 
12% per annum. Keeping in view the overall 
interest of national economy the present 
interest rate is considered adequate.

Closure of Durgapur unit of HFC

4412. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government propose to 
close down the Durgapur Unit of the Hindus* 
tan Fertilizer Corporation;

(b) if so, the details thereof ;

(c) if not, whether the Government prc 
pose to revive this unit; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) There is 
no such proposal.

(b) Does not arise.

(c) and (d). In 1988, the consultants had 
recommended revamp/rehabilitation of the 
operating units (except Namrup-lll) of Hin­
dustan Fertilizer Corporation. For the Dur­
gapur unit, the cost involved was Rs. 171.38 
cores, which was updated to Rs. 213.51 
cores as in February, 1990. Since very large 
investments were involved, no final decision 
was taken.

Reprocessing Technology for Pluto­
nium

4413. SHRI DHARAMPAL SINGH 
MALIK: Will the PRIME MINISTER be 
pleased to state:

(a) whether plutonium is to be sepa­
rated from nuclear waste and this process 
involve very high cost;

(b) whether this reprocessing techno!-* 
ogy cannot be kept secret from the rest of the 
world;

(c) if so, the names of the countries in 
the world which at present have this facility;

(d) whether Iran also has such a tech­
nology; and

(e) if not, the reasons for not supplying 
a 10 MW reactor by India to Iran and thereby 
entenng into high technology exports?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) For any application 
requiring use of Plutonium, reprocessing of 
spent fuel discharged from the Nuclear 
Reactors, is a pre-requisite. Indian experi­
ence in reprocessing shows that the costs in 
India are signif icantly lower than those quoted 
in developing countries pursuing this tech­
nology.

(b) In view of proliferation concerns re­
lated to plutonium, the reprocessing technol­
ogy is not open to international cooperation 
though the basic chemical process flow­
sheet itself is well known.

(c) Very tew countries in the work! are 
known to be having large scale commercial 
reprocessing technology. Besides India, 
USA, UK, France, USSR, Germany, Japan, 
Belgium and Italy are known to be having
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(d) Iran has not declared capability in 
this technology.

(e) Supply of research reactor to Iran is 
at an exploratory stage and is not related to 
reprocessing technology.

Fiats/Plots to SCs/STs

4414. SHRI JANGBIR SINGH:
PROF. PREM DHUMAL:

(c) and (d). In April, B9 the Government 
had decided and conveyed to the DDA that 
the DDA should invite applications only from 
the members of SQ/ST in respect of such 
schemes for flats and plots whereby full 
reserved quota has not been utilised for want 
of sufficient number of registrants belonging 
to these categories. This decision of the 
Government was to be applicable to all cate­
gories of housing schemes i.e.e Janata, LIG 
and MIG and SFS.

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether there is a backlog in the 
allotment of plots and flats including S.F.S. 
flats in the 25 per cent quota of reservation in 
all the schemes, category-wise separately, 
including registrations;

(b) if so, the total number of backlog in 
the allotment of residential plots, flats includ­
ing the Rohini Residential Scheme and S.F.S. 
fiats etc. scheme-wise, category-wise sepa­
rately;

(c) whether the Government have is­
sued instruction in April, 1989 to the DDA to 
cover up the backlog in residential plots, fiats 
and other S.F.S. flats, etc;

(d) if so the details thereof;

(e) whether the DDA has followed these 
instructions and if not, the reasons therefor; 
and

(f) the time by which the Government 
will be able to get these instructions imple­
mented through the DDA.

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM): (a> and (b).

(e) and (f). For covering the backlog 
under the New Pattern Schema, 1979 the 
DDA had invsted applications in November- 
December, 89 exclusively from persons from 
SC/ST categories for allotment of 20,000 
fiats of Janta, LIG and MIG category under a 
Scheme called Ambedkar Awas Yojana. The 
reasons for not covering the backlog under 
other housing schemes are being ascer­
tained from the DDA and the same will be 
placed on the table fo the House in due 
course of time.

Closure of Public Sector units in West 
Bengal

4415. PROF. MALINI BHAT-  
TACHARYA: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government are con­
templating to close down or off-load seven 
public sector units in West Bentgal;

(b) whether the sale of these units to 
private agencies is being contemplated;

(c) if so, whether any consultations with 
the State Government or workers' represen­
tatives in the matter have been held; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). No, Sir.

(c) and (d). Do not arise.

[Translation]

Utilisation of Salt Cess

4416. DR. MAHAVIRSINH HARISiNHJI 
GOHIL: Will the PRIME MINISTER be 
pleased to state:

(a) whether Government of Gujarat has 
made any demand in regard to the cess 
charged on salt;

(b) if so, when and the income earned 
from Gujarat in respect of the cess charged 
on salt;

(c) the amount of income deposited and 
the total amount of cess invested by Govern­
ment of Gujarat in the State Schemes with 
the prior permission of the Union Govern­
ment;

(d) whether any guidelines have been 
issued to ensure equal distribution of the 
State share of cess on salt;

(e) if so, the details thereof; and

(f) if not, whether Union Government 
propose to issue guidelines for equal distri­
bution of the amount of cess charged on salt 
between the State and the Centre?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (f). The Government of 
Gujarat have been regularly seeking assis­
tance from the Salt Cess proceeds for the 
execution of development, labour welfare 
and community development work in the 
State. The average annual collection of Salt

Cess from Gujarat is about Rs
1,46,83,735-.

The Cess proceeds are not apportioned 
between the Centre and the States nor such 

apportionment is contemplated. However, 
financial assistance is also extended from 
the Cess proceeds to the State Govern­
ments for the purposes specified under 
Section 4 (a) & (b) of the Sait Cess Act, 1953 
on the basis of the recommendations of the 
Central and Regional Advisory Boards for 
Salt and the Code fo Principles framed by 
the Government of India from time to time

[English]

Employment to Displaced Persons of 
Tarapur Atomic Power Plant

4^17. SHRI MOHAN RAWLE: Will the 
PRIME MINISTER be pleased to state*

(a) whether the Unbn Government have 
provided regular employment in Tarapur, 
Maharashtra, to all those persons who were 
displaced by the Setting up of Tarapur Atomic 
Power Plant;

(b) if so, the details thereof ;

(c) if not, the reasons therefor; and

(d) the steps being taken to ensure 
immediate employment to the displaced 
persons in Tarapur?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Project Affected 
Persons (PAPs) due to setting up of Tarapur 
Atomic Power Plant and other projects of 
Department of Atomic Energy (DAE) at 
Tarapur have been given preference and 
were employed based on a\ ability of posts 
and meeting to minimum norms of qualifica­
tions and experience.
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(b) and (c). A total of 451 PAPs have 
been employed in the various establish­
ments of DAE including Tarapur Atomic 
Power Station 1&2 and Tarapur Atomic 
Power Project 3&4 at Tarapur.

(d) The land acquisition and rehabilita­
tion proceedings of Tarapur Atomic Power 
Project Units 3&4 are in the initial stages and 
have not been completed. Preference will 
be given in employing persons affected due 
to setting up of Tarapur Atomic Power Proj­
ect Units 3&4 subject to availability of posts 
and meeting minimum norms of qualifica­
tions and experience. In respect of other 
plants and projects of DAAE at Tarapur, land 
acquisition and rehabilitation have already 
been completed and question of any further 
employment does not arise.

[Translation]

Development of Urban Road and Towns 
of Madhya Pradesh

4418. SHRI BHEEM SINGH PATEL: 
WiUthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Government of Madhya 
Pradesh has sought any financial assis­

tance for the development of urban roads 
during 1990-91 and 1991-92;

(b) if so, the details thereof;

(c) whether the Union Government 
propose to provide any f inancial assistance 
to the Government of Madhya Pradesh for 
the development of towns; and

(d) if so, the details thereof and if not, the 
reason thereof;

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). Under 
the on-going scheme of Integrated Devel­
opment of Small and Medium Town (IDSMT), 
Govt, of India provides loans (with a maxi­
mum of Rs. 46 lakhs) on matching basis on 
soft terms for infrastructure developments 
which includes traffic and transportation/road 
developments every year to the State Govts. 
The towns are selected annually based on 
the receipt of prioritized list of towns to be 
assisted during the year alongwith detailed 
project reports depends on the annual budg­
etary provisions available for this purpose 
with the Government. During 1990-91 the 
following towns were assisted in Madhya 
Pradesh under IDSMT:
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[English]

Chairman and Managing Director of 
Marutl Udyog Ltd.

4419. DR. KRUPASINDHU BHOI: WiH 
the PRIME MINISTER be pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the news item, 
appearing “JANSATTA-of December 2.1991 
about the alleged corruption charges against 
the Chairman and Managing Director of 
Maruti Udyog Ltd;

(b) if so, the facts in this regard;

(c) whether any enquiry is proposed to 
be conducted into the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) (a) to (d). Government had 
earlier received the allegations contained in 
the news-items published inthe'JANSATTA' 
of 2.12.91 and enquired into them. Action on 
some of them is under process.

Disease in Bee-Hives

4420. SHRI K. MURALEE DHARAN: 
WiH the PRIME MINISTER be pleased to 
state:

(a) whether the Government are aware 
that bee-hives are empty due to a severe 
disease known as ‘European Foul Brod”; 
and

(b) the steps proposed for abatement of 
the same?

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF. P J. 
KJRtEN) (a) The disease “European Foul 
Brood* was noticed for the first time in

Mahabaleshwar in Maharashtra in 1970 and 
then it spread to Castle Rock in the State of 
Karnataka, Recently a survey by KVIC has 
revealed that certain parts of Kerala have 
been affecteu by the above disease.

(b) This disease can be cured by the use 
of terramyan given through sugar syrup and 
it is found to be the most effective medicine 
for the purpose. The disease can be further 
contained by taking the following steps:

(i) Uniting the weak colonies to aug­
ment strength.

(ii) Proper care during dearth, like 
feeding the colonies with artificial 
sugar syrup or migration of colo­
nies to rich forage areas, etc.

(iii) Dequeening for a few days follow­
ing by requeening with healthy 
queen, thus giving an opportunity 
to the bees to clean their colonies.

(iv) Isolation of infected colonies.

(v) Restrictions on exchange of combs 
or equipment.

(vi) Bees should not be fed or exposed 
to honey in the raw form.

(vii) For feeding the honey from dis­
eased colonies to the bees of other 
colonies H is necessary that it should 
be properly heated for atleast thirty 
minutes in water bath at 90 Deg.C.

(viii) Sterilising the equipment by using 
formalin or carbolic acid (phenol) 
and drying them before use.

(h) Restrictions on indiscrete move­
ment of colonies from affected areas 
to other parts.

(x) Check on Robbing, Drtfting, etc. by
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spreading the colonies property and 
feeding them timely and property.

Closure/merger of Heavy Engineering 
Corporation

4421. SHRI Y.S. RAJASEKHAR 
REDDY: Will the PRIME MINISTER be 
pleased to state:

(a) whether there is any proposal to 
ebse Heavy Engineering Corporation or to 
merge it with the Steel Authority of India 
Limited; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) (a) No. Sir.

(b) Does not arise.

Consultation Regarding Flnalisatlon of 
Eighth Plan

4422. SHRI CHANDRA JE E T  YADAV: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Planning Commission 
has completed the consultations with the 
State Governments about the strategy and 
the programmes of Eighth Five Year Plan;

(b) whether in the process of finalisation 
of the Eighth Five Year Plan, suggestions 
have also been invited from some special­
ised organisations and institutions function­
ing in our country in the field of economics, 
industries and development;

(c) whether the Planning Commission is 
considering to give greater priority and finan­
cial allocation for the development of sci­
ence and technology in the Eighth Five Year 
Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No. Sir.

(b) In the process of the preparation of 
the PIan, there is interaction with organisa- 
tions in different fields. The objectives, thrust
and macro-economic dimensions of the 8th 
Plan would be considered by the National 
Development Council (NDC) at the meeting 
scheduled for 23rd and 24th December,
1991 and in the light of its directions the 8th 
Plan will be prepared.

(c) and (d). Planning Commission ac­
cords priority for the promotion of Science & 
Technology. As regards the financial alloca­
tions, the Eighth Five Year Plan is yet to be 
finalised.

Publications by Survey of India on 
Assam and Gujarat

4423. SHRI RATILAL VARMA: Will the 
PRIME MINISTER be pleased to state:

(a) the details of publications brought 
out by the Survey of India on Assam and 
Gujarat;

(b) whether revised editions of the politi­
cal maps of India as well as the States of 
Assam and Gujarat have recently been 
published by the Survey of India; if so, when 
and the details thereof including their selling 
price and places of availability;

(c) the details of city/tourist maps brought 
out by the Survey of India on the various 
cities/towns in Assam and Gujarat; and

(d) whether the Government.propose to 
publish a city map of Dibrugarh, the second 
most important town of Assam; if so, by 
when; and
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THE Mfr4f§1lER W SffATE IN TH E  
MINISTRY OF PERSONNEL, PUBLIC 
GfalEVANCteJ! ANDPENSK5NS (SHftlMATI 
M A R G A R E T A jL t^ ^ ; ijj, l & W ^  the5 
publications ofSurwycrftiMaisgivei'i in the 
attached Statement-4 ' " : s ^  ' ' " ' ;

~ (^yThiT^f^edW drtsirfthe maps are 
asgivenin Annexurei. 'This Getting pr1c»bf 
each map is mentkJned againsr each. Maps 
ptiSl&hed by the Purvey of hftffia are avail; 
able'tor safe Withih'e iiiHhorisiedtoap Sale. 
Agents in' irnpprt̂ irtf Cities and towns and 
caii'aisoTbe botain&tf from this Survey of 
India Offices rrientioned in the Attached 
Statement-ll.

*' (c)DetailsotState^uristM^'brought 
otkJby’Sari/ey -titIridli on VarioO's cities/ 
towns in the States of Assam ahd Gujarat 
are giveri in the attached Slaie/nent-111.

(d) and (e). Presently the Government 
do not propose' td publish city maps for 
example of b^bho^arh. foi' reasons of scar­
city of resources.

' ,’/■/ • ;\y./- ' J; ■ /V' i'.'i

' sTA TEM EffM .

Details of PobHcatbns of Survey of India in 
the States of Assam ahd GUjarat ire  tjh/en 

below:

(if  ’ Pblittcit Map c& Ihdiapnsbalel: 4 
Srt'Edn: 198$;

1^Edu.'lSS9ahd Gujarati,' 
1st EdW. i 9 ^ :  P ^  rte. 6.bo

P’oiiti&rMap d  iiidla’tiK As'sarh^&a 
is under final printing.

- tifl ' India and M jtbtftf countries dh 

fish (1.8 m 1.7. m). 2nd Edn. 1990.

Adjacent countrtes drf 
scale 1:12 million Hindi, 1st Edn.

1990
■ (a.5rnx0.5 ri). Price FfcVf .75/5.00

respectively..
«vs4>* '  »i*£’!l'fvr.‘»'W;«Uu'.'

(iv) India and Adjacent countries on
, , scaje 1:16 million Hindi, 4th pdn.

7*& Edn. 198)8. 
each ( 0.4 m x o.4 m) Price Rs. 2.00

(v) India and Adjacent countries on 
scdle 1: 8 million, Hindi, ^nd. Edn.

' 1988 and English; 2nd Edn. 1989 
(0.7 m x 0.6 m JPrice Rs! 6.00

(vi) India Physical on scale 1: 15 mil­
lion, 6hg1ish( 0.3 m x 0.4 m) Price

1J(, Rs_ 1.00 (cpp|es outo( ^tock)

(viii) Physical Map of India on scale.!:.
4.5 million, Hindi, 1st EcTn. 1977 
and English, 1st Edn. 1979 each (
0.9 m x 0.9 m) Price Rs. 4. 00 
(copies.out of stock)

(ix) Railway Map bt India scale 1:3. 5
, rtyllion. Hindi, 13th Edn. 1909. and
' E i^ f«h ;i^ fitd n . (989 each.(0.9.

"tiff 1.2 m’iPrK^BsJ.IO.OO ' . , .

(x) Road Map of India on scale 1:2:5 
million in 2 parts English, 7th Edn. 
1988 (1.2 m x 1.5 .ni) Pncie Rs.r

(xii) ‘ Plastic Relief Map -India Political 
or\ scale 1: 15 million,..Price. Rs. 

' ' ‘ 20.00 ..................

(&!i) ' HfillRariges and Rivef oni.’i: S .rtill- ;- 
' :' r ‘ “,ri" Boh . under t?iscover‘ .fiWia'
"w ;  ^eiries.Pficefcs! fZOb " ‘J ‘OI-'V-O Of»*% * * ’*•

1:5 mRUon »caJe Uttdaf Di*covef
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(xv) India Physical on 1:15 milion9caia 
(showing sea depth) Price Rs. 22.00

(xvi) 1:1 million IMW Series maps cov­
ering whole of Assam and Gujarat. 
Price Rs. 10.00 to 20.00

(xvii) 1:1 mi&on WAC (ICAO) series 
maps covering whole of Gujarat, 
Price Rs. 10.00 to 20.00

(xvBi) 1.250,000scale to pographical maps 
covering whole of Assam and 
Gujarat Price Rs. 10.00

(xix) 1:50,000scale topographical maps
covering whole of Assam and 
Gujarat. Price Rs. 10.00

State Maps

(i) Dadra and Nagar Haveli, Gujarat 
and Maharashtra (English) 1 st Edn. 
1977(1.5mx K2m)PriceRs. 8.00

(ii) Arunachal Pradesh, Assam 
Manipur. Meghalaya. Mizoram, 
Nagaland and Tripura (English), 
2nd Edn. 1984(0.8 mx 1.0m) Price 
Rs. 4.00

State Map Series

(iii) Gujarat (Engish), 1st Edn. 1990. 
Price Rs.' 12.00

Tourist Map Series on 1:50,000 scale

W  AhnWdatetf, 1st Edo. 1990, Price■ Rs. 12.001 .
* * 1 »

Guide Maos ,

(v) Naoaoo. 1st Edn. 1980 Pripe Rs.
* *  11.00

STATEHENT-R

t. Offt^-in-Ghj^je, Map Record and

Issue Office, Map Pubfcation Di­
rectorate, Survey of India. Hathi- 
bwkala Estate, New Cantt Road. 
Dehta Dun 248001 (Main supplier 
of maps)

2. Office Superintendent, Map Sales 
Office, Survey of India, Janpath 
Barrack 'A' First Floor, New 
Delhi-110001.

3. Incharge, Map Sates Off ice, South­
ern Circle, Survey of India, 81, 
Richmond Road. Bangalore 
560025.

4. Director, Eastern Circle, Survey of 
India. 13 Wood Street, Cal­
cutta-700016.

5. Incharge, Map, Sales Office,Survey 
of India, <B’ Block, Ruda Complex 
Taranaka. Hyderabad -  500007

6. Inchaige, Map SaiesOft ice, C/o 76 
(P)Party (SEC), Survey of India. 
Lews Road, Bhubaneshwar — 
751014.

7. incharge, Map Sales Office, C/O 
89 (p) Party (cc). Survey of India, 
E -6 1 , Area Colony, Bho­
pal-468014.

8. ktcharge,MapSales, Office. C/09 
D.O. (NWC), Survey of India, SCO 
No. 48, Sector 26. Chandi­
garh-160026.

10. inchaige. Map Sales Office, C/O
DC No. 83 Party (W Cf Survey of 
India, 34 Muktanand Nagar, 
Gopalpura, bye-pass,
Jaipur-302015.

11. Offeec-in-Chaige, 21 Party (SC). 
Survey of India, No. TCG1506. 
VaMak Kadavu, P.O. Trivandrum
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-€95008.

12. Inchafge, Map Sales Office, Cl) 
Director, North Eastern Circle, 
Survey of India, P.B. No. 89, shil- 
kxtg-793001.

13. Incharge, Map Sales Office, C O
O.C. No. 31 Party Survey of India, 
Phule Nagar, Alandi Road, 
Pune-411006.

14. Incharge, O .C. No. 94 (AM) Party 
(Svy. Air), ‘A* Block, 2nd Floor, 
Pushpa Bhawan, Madamgk Road, 
New Delhi-110062.

15. M/S Balgovind Kuber Das & Co. 
Sales Division 273 Gandhi Road. 
Ahmedabad-380001.

16. NewOrderBoak Co. Aeise Bridge, 
Ahmedabad.

STATEM EN T-W

Details of State/Tourist Map brought out 
by Survey of India on various dties/ 
towards in the States of Assam and 

Gujarat

State Map

(i) Dadra & Nagar Haveii, Gujarat and 
Maharashtra (English) 1st Edn. 
1977 (1.5 m x 1.2 m ) Price Rs. 8

(ii) Arunachal Pradesh, Assam, 
Manipur, Meghalaya. Mizoram. 
Nagaland, and Tripura (English), 
2nd Edn. 1984(oAm x 1.0m)Price 
Rs. 4.00

State Map Series

p )  Gujarat (EngKsh), 1st Edu. 1990. 
Price Rs. 12.00

Tourist Map Series on 1:50,000 scale

(iv) Ahmadabad, 1st Edn 1990. Price 
Rs. 12.00

Guide Mps

(v) Nagaon, 1st Edu. 1980 Prioe Rs. 
11.00

ITranslatiorU

Allotment of S.F.S. Flats by DDA

4424. SHRI MOTILAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the procedure being followed by 
Delhi Development Authority for making al­
lotment of fiats under the Self-Financing 
Scheme;

(b) the procedure for the caceHation of 
alotted flats;

(c) the number of alotted flats conceited 
and realotted during the last two years under 
the Self-Financing Scheme (SFS) and the 
number of complaints received in this re­
gard; and

(d) the efforts being made to solve these 
complaints and to remove corruption in allot­
ment?

THE MINISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The alloca­
tion d  flats under the Sef Financing Scheme 
is made through draw of lots lor every sepa­
rate release of flats keeping in view the 
seniority of the eiigbie registrants in each 
scheme and on the basis of choice of locality 
indicated by the registrants in the application 
form tor the allocation of Self Financing fiats.
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Demand cum aBocation letters are is­

sued to successful registrants for making 
payment and completing their formalities. 
After completion of flats, the allottees who 
have made the payment and completed other 
formalities, are considered for the specific 
allotment of flats.

(b) The allotments are conceded on 
account of non-payment of instalments in 
time and non-compliance of stipulated pro­
visions/formalities by the aBottees. The 
restroation of allotment is considered by the 
competent authority on the merits of each 
case However, in the normal course, the 
restroation cannot be made in case the allot­
tees has failed to make the payment of 5th 
and final instalment within the stipulated 
period.

(c) and (d). Information is being col­
lected and wiii be laid on the Table of the 
Sabha

[EngBsh]

Amendments to Housing by-Laws of 
DDA and MCD

4425. SHRI JA G A T VIR SINGH 
DRONA: Wai the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) whether the Housing By-laws of 
Delhi Development Authority and M.C.D. 
have been revised and amended with a view 
to allow larger covered area and also to 
compound small defaults by the house 
owners; and

(b) if so, the details thereof?

THE MNISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The MCD has emanded Appendix ‘O ’ of 
BuSding Bye-laws 1983vide is  Notification 
No. F.8/2/90-LSG dated 13th December,

1990 allowing excese coverage upto 20% 
per floor (upto maximum of 450 sq. ft.) and 
infringment of setbacks upto maximum uf 
2ft. to be compounded on pay merit of fee to 
be laid down of the Commissioner. How­
ever, the amendments brought out by the 
MCD are being reviewed.

M SAT Based Disaster Warning 
System

4426. SHRI RADHIKA RANJAN 
PRAMANIK:W9I the PRIME MINISTER be 
pleased to state:

(a) whether the Government have set 
up or propose to instal INSAT based Disas­
ter Warning System receivers in the cyclone 
prone coastal regions of West Bengal and 
Orissa;

(b) if so, when and the detaHs thereof;
and

(c) how many of them have already 
been installed and the places where these 
have been installed?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). It is planned to install 15 
Disaster Warning System (DWS) receivers 
in West Bengal and 15 in Orissa by mid- 
1992. It is also proposed to install 25 Disas­
ter Warning System receivers each in West 
Bengal and Orissa during the VIII Five Year 
Plan Period.

Early Clearance to Projects Pending for 
Ctoarancs

4427. SHRI RAMESH CHENNITHALA: 
Wilthe Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to stale:
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(*) whether the tMtxi Gsvemmenl 
prop6se to adopt a mechanism far shorten­
ing the delay of various projects "which me 
pending for clearance w*h various Minis­
tries; and

(b) if so. the dotnHs thereof?

THE M tHSTER O F STATE O F THE 
MINISTRY OF PUM NM G ANO PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). There is alraady a 
mechanism which is being fotowwd for dear- 
ance of projects by such Mwistries as Sur­
face Transport, Commerce, Water Re­
sources elc.

Mnistiy of Surface Transport has dele­
gated powers to the Pubfic Sector Undertak­
ings who hare signed the MOUs with the 
Department. Potts have been delegated 
powers to the extent of Rs. 5 crores of taking 
investment decisions. For externally aided 
projects in the road sector, a procedure has 
also been adopted to approve proposals in 
consultation wifti the Finance MWstry with­
out obtaining Cabinet approval. Ministry of 
Commerce has introduced the Working 
Group Mechanism to provide One Window 
Clearance. Mmstiy of Water Resources 
have revised their guidelines for submission 
approval and clearance of Irrigation Projects 
in February, 1990. All such measures are 
intended to expedite clearance of various 
projects in the concerned Ministries.

Licence* tor Setting up of Sugar 
Factories In Bftiar

4428. SHRIRAMASHRAYPRSAD 
SMGH:

SHRI RAM TAHAL CH- 
OUDHARY:

W l the MMster of FOOD be pleased to 
Stale?

(a) the total number of licences tawed

formatting up of oo-operatfcesujjfcrtactories 
In Khar during the fast three years, 
category-wise;

(b)whetherfinarKia) institutions Ike RBI. 
OBI and ICCIhave refused to grant loans for 
the setting up of these factories stating that 
these factories are neither feasUe nor vi- 
atote;

(c) V so, whether any probe on the 
reasons for granting licences for these facto­
ries has been ordered;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE CNF TH E 
MINISTRY OF FOOD (SHRI TARUN 
GOGOf) (a) No Letter of Intent/Industrial 
Licence has been issued for setting up of a 
Cooperative sugar factory in Bihar during 
the last 3 years.

(b) to (e). Do not arise.

Prices of Bufc Drugs

4429. SHRI RAM PRAKASH 
CHAUDHARY: WiM the PRIME MINISTER 
be pleased to state:

(a) whether the Government notify the 
prices of buk drugs;

(b) whether the notified prices of bufc 
drugs has recently been changed;

(c) i  so, the norms laid down for effect­
ing such achange ; and

(d) the period after which the corre­
sponding change in drug-formulatfon get 
effected?

THE MMISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTH-



m ah^yana

IZERS (DR. CHINTA MOHAN): (a) Yes, 
Sir.

(b) to (dj. ftevisipn/tixal|onof prices of 
bulk drugs arid formulations/ i$ anon-^joing 
process underthe provisions of DPCO, 1987, 
and are done on the recommendations and 
in consultation with BICP. These, are noti­
fied/fixed after due examination from time to 
time.

[ Translation]

Food Processing Industries in Bihar

4430. SHRI RAM TAHAL CH- 
OUDHARY:

SH^I lALiT ORACN:

Wiir the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(a) the number of food processing in­
dustries functioning in Bihar at present;

(b) the details of the proposals received 
by the Union Government for setting up new 
food processing industries in Bihar during 
1991-92; and

(c) the action taken by the Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRlDHAR 
GOMANGO): (a) there are 29 fruit and 
vegetable processing units and 10 Sweet­
ened Aerated Water units licenced under 
Fruit Produds Order (PPO) in Bihar. There 
are 41 Holier Flour Mills, 4972 Rice Mills 
including moderri/modernised Rice Mills, 
Hullers, Shelters, Huller-cum-Shellers in 
Bihar. One large scalp Bread manufacturing 
Ortft and a Pork processing plant (Bacon 
factory)' is functioning at Ranchi iii Bihar, 
thtarifiatbn In respect of other food process­
ing industries is being collected and will be

tahce fordev^wiientjof infrastrupU^efor 
mushrMmcuttwation aruiprocessingbytribal 
villages has been approyed- 4nother_pro- 
posal seeking assistance for development of 
infrastructure for food, fruit and vegetable 
processing in tribal areas of Chota Nagpur is 
uncfer examination. Modern .Foodjridustries 
(India) Ltd. is examining a proposal for set­
ting up of Poshahar/Energy food plant in 
Bihar. This Ministry has also suggested to 
Bihar Government tc set up an additional 
port processing line in the Bacon factory at 
Ranchi. ,,

Applications from Orissa for Industrial 
Approval

. 4431. SfciRI SRIKANTA JENA: Will the
PRIME MINISTER be pleased to state:

(a) the numberof applications received 
by the Union Government from Orissa dur­
ing the last three years seeking industrial 
approval;

. (b) the number of applications accepted 
or rejected;

(c) the reasons forthe applications lying 
pending for a long time; and.

(d) the efforts made by the Government 
so far for the early disposal of pending appli­
cations for industrial approval?

TH E ' MINISTER OF S TA tE  IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
K U R ^ : f(3)a p jy b ^ D y f j^ t o e ^ « l  from 
1988 to 1991 (upto 30th November), a total 
number^ 180 applications seeking Letters 
of Intent for setting up of industrial units in 
Orissa {My^hefM\(?(^Yed' Out of these, 45 
have been approved and 93 have been 
rejected/otherwise disposed of.
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(c) and (d). Under the New Industrial 
Policy announced on 24th July, 1991, re­
quirement of an industrial licence has been 
done away with except for a short list of 
industries on strategic, security and social 
considerations. For Kerns requiring an in­
dustrial licence, specific proposals received 
by the Government.

[Engfish]

Continuance of Contracts for Godowns

4432. DR. VASANT NIW RUTTI 
PAWAR: Will the Minister of FOOD be 
pleased to state:

(a) whether the existing agreements 
with various private parties are likely to be 
continued in respect of godowns taken on 
hire; and

(b) whether there is any proposal to 
revise the existing terms of hire charges etc. 
in respect of private godowns currently used 
by the Union Government agencies?

THE MINISTER OF STATE OF THE 
MINISTRY O F FOOD (SHRI TARUN 
GOGOI): (a) The hiring and de-hiring of 
godowns by the two main central agencies 
viz. Food Corporation of India (FCI) and 
Central warehousing Corporation (CWC), is 
a continuous process and is determined by 
the requirements of storage capacity at any 
given stage and the capacity already avail­
able.

(b) FCI and CWC do not have any 
proposal to revise the hire charges in respect 
of hired godowns during the currency of 
existing agreements.

Encroachment on Public Land

4433. PROF. RASA SINGH RA-
WAT:

SHRI MOHAN SINGH:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the Government are aware 
of the encroachment on public land in D.B. 
Block Market. Hari Nagar, G -8  Area, Rajoun 
Garden, New Delhi;

(b) if so, whether the Government have 
also received complaints against this en­
croachment; and

(c) if so, the steps proposed to be taken 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). These 
encroachments were detected by the Delhi 
Development Authority during a survey car­
ried out by it in April, 1991. Delhi Develop­
ment Authority has reported that show cause 
Notices have been issued to. the allottees/ 
lessees to remove the encroachments and 
in case the encroachment continues, the 
allotment/lease will be cancelled.

Foodgrain Buffer Stock

4434. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FOOD be pleased to 
state:

(a) whether there is a 1.9 million tonne 
shortfall in the foodgrain buffer stock;

(b) if so, how far it is below the level 
prescribed under the Government's 
buffer-stock policy; and

(c) the steps being taken to make good 
the shortfall in the stocks of various foodgrains 
and bring them to the level stipulated by the 
policy?

THE MINISTER O F STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) (a) and (b). The stocks required to
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be maintained fay the public agencies as per 
the buffer stocking policy adopted by the 
Government are as under

(Million Tonnes)

Date Rice Wheat Total

1st October 6.0 10.6 16.6

The stock of foodgrains with public 
agencies as on 1.10.1991, was of the order 
of 15.6 million tonnes, comprising 7.00 mil­
lion tonnes of rice and 6.6 million tonnes of 
wheat.

(c)Although, the present stocks of wheat 
and rice are considered to be sufficient to 
meet the reasonable requirements of Public 
Distribution System, all possible efforts are 
being made, in corporation with the State 
Governments, to maximise procurement for 
the central pool.

Drought Prone Area Programme

4435. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether any assessment has been 
made of the Drought Prone Area Programme 
launched in the country in terms of maximis­
ing the agricultural production in good rain­
fall years and minimising the crop losses 
when the rainfall is not adequate by adopting 
suitable low-cost soil and moisture conser­
vation measures on a scientific basis;

(b) if so, the details thereof; and

(c) whether the above programme is 
likely to be continued and if so, the Central 
assistance given to the States concerned 
financially and technically since the start of 
the programme?

THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
No, Sir.

(c) A final decision on the Report of the 
National Committee recommending transfer 
of the Drought Prone Areas Programme to 
the States has not yet been taken. The 
Central Assistance given to the States con- 
ce; ned since the start of the programme and 
upto March 91 amounts to Rs. 619.21 crores.

Setting up of Expert Committee to 
Recommend Norms for Fixation of 

Water Rates

4436. SHRI R  SURENDER REDDY: 
WiH the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Planning Commission 
has set up*an expert Committee to recom­
mend the norms for fixing water rates in a bid 
to rationalise irrigation water tariff;

(b) if so, by what time the Committee is 
likely to submit its interim report; and

(c) the composition and terms of refer­
ence of the Committee?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. The Planning 
Commission has constituted a Committee 
on pricing of Irrigation water on 23.10.1991.

(b) The Committee will submit the final 
report within four months from the date of 
notification.

(c) The composition and tenms of refer­
ence of the Committee are contained in the 
attached statement.
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STATEMENT

Ci?/7SJ#vt)m 0/Committee on Pricing of Irrigation Water

1. Dr. A Vaidyanathan, Madras Institute
of DeweJoptneot Studies, Madras, 79, Second 
Main Road, Gandhi Nagar, Adyar,
Madras -6 0 0  02 ....  Member

2. ShrlRamaswamy R. tyer. Visiting 
Professor, Centre for Policy Research,
Dhrama Marg, Cbanakyapuri, New
Delhi-1 1 00  021. ....  Member

3. Shri V.B. Patel, Former Chairman,
C.W.C. 11 Chandra Moulfi Society,
Nava Vadaj, Ahmedabad-380013 ....  Member

4. Shri R .L Pardeep, Additional Secretary,
Ministry of Water Resources, Shram Shram

Shakti Bhavan, New Delhi. .... Member

5. Shn B.N. Navalawala, Adviser (I &CAD),
Planning Commission, New Delhi. .....  Member

6. Shri M.S. Reddy, Member (WP), CWC,
Sewa Bhavan. R.K. Pur am, New Delhi. ....  Member

7. A  representative of the Ministry of Agriculture
(Not below the rank of Joint Secretary ....  Member

8. Shri Dharamvir, Director General, Central 
Revenues (I). LP. Estate,
New Delhi-110021. ....  Member

9. Secretary, irrigation Department,
Government of Andhra Pradesh,
Hyderabad. .....  Member

10. Secretary, Irrigation Department,
Government of Assam, Guwahati -781 001.

Member

11. Secretary, Irrigation, Government of 
Uttar Pradesh Lucknow.

Member
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12. Secretary, Irrigation, Government of 
Maharashtra, Mantralaya,

Bombay -  400 001 ....  Member

13. Secretary. Irrigation and Waterways 
Department, Government of West Bengal,
Writers BuUdmg, Calcutta-700001. ..... Member

14. Dr. V. J. Patel Jivaraj Patel, Agro-forestry 
Centre, “Surendra Baugh*, Kardej -  364 061 
Distt. Bhavnagar (Gujarat) A  farmers'
representative) ..... Member

15. Shri M.L. Lath, Chief Engineer (WM),
Ministry of Wetter Resource, Lok Nayak Bhavan,
New Delhi ....  Member Secretary

Terms of Reference of the Committee

(i) To review the existing water rate 
structure and the extent of subsidy 
in Govt, and public sector irrigation 
projects.

(ii) To suggest:

(a) the norms for fixing water 
rates;

(b) the norms for cost escala­
tion in O&M component 
of economics water rates;

(c) the norms for conversion 
of volumetric supply of 
water rates of crop-wise/ 
area-wise water rates for 
different agro-climatic 
zones;

(d) the organisational meas­
ures including mechanism 
for efficient recovery of 
economic water rates; and

(e) operating controls for 
ensuring levy of appropri­

ate irrigation water rates 
by the States.

(iii) To evolve a ra’k> nal water rate struc- 
ture for both surface and ground 
water to promote conjunctive use

(iv) To review the present status of 
maintenance of irrigation projects 
in different States.

(v) To review the norms of mainte­
nance as recommended by earlier 
Committees and different Finance 
Commissions.

(vi) To suggest the norms for f'xing 
maintenance charges including 
stipulating the upper ceiling per 
hectare ol command for the expen­
diture on staff establishment for 
various irrigation systems tr- defer­
ent States.

Committee for Sugar Projects

4437. SHRI R. SURENDER REDDY 
WiB the Minister of FOOD be pleased to 
state;
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(a) whether th Union Finance Ministry 
has set up a Committee to go into the woes 
of the new sugar cooperative projects in 
Maharashtra;

(b) if so, the reasons for the same and 
whether the Union Ministry of Industry has 
granted letters of intent to thirty six projects 
in 1989;

(c) if so, whether twenty six units which 
have already invested Rs. 100, crores have 
not been able to proceed further as the term 
lending institutions expressed their inability 
to lend finance;

(d) whether any recommendation has 
been made by the Committee in this regard; 
and

(e) if so, to what extent the Committee 
has recommended steps to meet the woes of 
the sugar cooperative projects?

THE MINISTER O F STATE OF THE 
MINISTRY O F FOOD (SHRI TARUN 
GOGOI) (a). No, Sir.

(b) Central Government have issued 36 
Letters of Intent for establishment of new 
sugar factories in the State of Maharashtra 
during the 7th Five Year Plan period, out of 
which 20 Letters if Intent were issued during 
1989.

(c) At present. 27 applications for grant 
of financial assistance from Maharashtra 
State are pending with the financial institu­
tions. The Financial Institutions have ex­
pressed doubts about the viabffity of a sugar 
factory primarily on account of the sharp 
increase in project cost As such, they have 
not ben able to provide finances to some 
new projects.

(d) and (•). Do not arise.

Financial Powers to Municipalities

4438. SHRI DHARMABHJKSHAM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether the Unton Government 
propose to give more financial powers to 
municipalities; and

(b) if so, the details thereof and the 
steps taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The subject of loacat Government that is to 
say, their constitution and powers, etc. falls 
within the State List Hence, it is for the State 
Governments to grant more powers to the 
institutions of Local Self Government. 
However, with a view to strengthen the ur­
ban local bodies, the Constitution (Seventy 
Third Amendment) Bid, 1991 which has been 
introduced in the Lok Sabha on 16.9.1991 
provides that the Legislative of a State may 
by law

(a) authorise a Municipality to levy, 
collect, and appropriate such taxes, 
duties, tolls and fees in accordance 
with such procedure and subject to 
such limits;

(b) assign to Municipality such taxes, 
duties, tolls and fees levied and 
collected by the State Government 
for such purposes and subject to 
such conditions and limits,

(c) provide for making such grant s-in 
aid to the Municipality from the 
Consolidated Fund of the State; 
and

(d) provide for constitution of such 
Funds lor crediting all money re­
ceived respectively, by or on behalf
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of the Municipality and abo for the 
withdrawal of such money there­
from, as may be specified in the 
law.

The BiO also provides for setting up of a 
Finance Commission in every State within 
one year from the commencement of the 
Constitution (Seventy Third Amendment) Act,
1991 and thereafter at the expiration of every 
fifth year to review the financial position of 
the Municipalities and to recommend the 
principles for:

(i) the distrtoution between the State 
and the Municipalities of the net 
proceeds of the taxes, duties, tods 
and fee leviable by the State, which 
may bedivided between them under 
this party and the allocation be­
tween the Municipality at al levels 
of their respective skier of such 
proceeds;

(ii) the determination of the taxes, 
duties tolls and fees which may be 
assigned to, or appropriated by the 
Municipalities.

(iii) the grants-in-aid to the Munici­
palities from the Consolidate Fund 
of the State;

(iv) any other matter referred to the 
Finance Commission by the Gov­
ernor in the interests of sound fi­
nance of the Municipalities.

World Bank Assistance lor Drainage 
System in Hyderabad

4439. SHRI DHARMABHKSHAM: WM 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government of Andhra 
Pradesh sought World Bank assistance for

modernising the drainage system in Hydera­
bad; and

(b) if so, the details thereof?

TO E MINISTER O F STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir, 
However, under the ongoing World Bank 
aided Hyderabad Water Supply and Sanita­
tion Project, there is a component for reha- 
bilitation and strengthening of the existing 
seweage system at a cost of Rs. 66.68 
crores.

(b)Does notarise.

Allocation to Bihar Under Gadgil 
Formula

4440. SHRI G EO R G E 
FERNANDESrWill the Minister of PLAN­
NING AND PROGRAMME IMPLEMENTA­
TION be pleased to state:

(a) whether the modified Godgil formula 
for plan allocation to States has resulted in 
one of the lowest per capital investments in 
Bihar; and

(b) if so, the facts'thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). No, Sir. Under 
modified Gadgil Formula, backward States 
including Bihar, got favourable treatment as 
the formulae included the criteria of popula­
tion, per capita income and special problems 
which together accounted tor 90 to 95% 
weightage out of the total . Among 
non-special category States, per capita 
assistance allocated to the State of Bftar 
during 1990-91 and 1991-92 was higher 
than nine State out of fifteen States as may 
be seen from Statement (attached. Further­
more the State of Bihar among non-special
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cateogy States got the highest increase of 
Rs. 141 Oorasduringt991-'82CMer 1990-91 
aHocations as is evident from Statement II 
attached.

2. Allocations of Central irrvestable funds 
(gross block) in B&iar State constituted 8.5% 
of total Central investment as on' 31 .3.1990. 
In absolute terms, amount afocated Was Rs.

9637.74Crores indicating an increase of Rs. 
3804Crores during the Seventh Plan period 
atone. Bihar obtains fourth piaoe in ranking 
(from above) of Statewise distribution of 
gross block investment. These allocations 
as for all other States/Regions are primarily 
on the techno-economic feastoifity of the 
projects. But, they also take into account the 
regional backwardness of the States.

STATEM EN T-!

Per Capfta AMoeatbn of Criteria -  Based Normal Assistance to States during 1990-91
and 1991-92.

(Rupees)

States 1990-91' 1991-92*

A -  SPECIAL CATEGORY STATES

1. Arunachal Pradesh 3519 5021

2. Assam 430 514

3. Himachal Pradesh 637 746

4. Jammu & Kashmir 1212 1550

5. Manipur 1454 1819

6. Meghalaya 1465 1759

7. Mizoram 3160 4578

8 Nagaland 2425 3202

9. SKfdm 3243 4210

m Tripura 1053t t - i
1257

-  NON-SPECIAL CATEGORY9TATES ’
'

i .
*

Andhra Pradesh' 125

2. Bihar 114 139
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States 1990-91* 1991-Q2*

3. Goa 1258 560

4. Gujarat 76 88

5. Haryana 103 118

6. Karnataka 80 92

7. Kerala 124 14*

8. Madhya Pradesh 104 124

9. Maharashtra 70 85

10. Orissa 129 156̂

11. Punjab 85 *29

12. Rajasthan 134 149

13. Tamil Nadu 98 109

14. Uttar Pradesh 118 124

15. West Bengal 71 86

* Based on modified Gadgil formula ** Based on NDC' Consensus' formula 
Note: Per capita allocations based on 1971 population.

STATEMENT-11

Increase in Normal Central Assistance (Gmss) in 1991-92 Over 1990-91 

States Rs. Crores

A -  SPECIAL CATEOGRY STATES

1. Arunachal Pradesh 70.31
•h *

2. Assam 122.17
* ** * w

3. Himachal Pradesh 37.75
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States Rs. Crores

4. Jammu & Kashmir 155.98

5. Manipur 39.12

6. Meghalaya 29.83

7. Mizoram 47.08

8. Nagaland 40.08

9. Sikkim 20.30

10. Tripura 31.79

Total 594.41

B - NON-SPECIAL CATEGORY STATES

1. Andhra Pradesh 98.16

2. Bihar 141.07

3. Goa -55.50

4. Gujarat 32.26

5. Haryana 15.09

6. Karnataka 35.12

7. Kerala 37.05

8. Madhya Pradesh 85.80

9. Maharashtra 77.60

10. Orissa 59.15

11. Punjab 58.90

12. Rajasthan 38.44

13. Tamfl Nadu 45.47
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States Rs. Crores

14. Uttar Pradesh 46.84

15. West Bengal 68.77

Total 784.22

Grand Total (M B ) 1378.68

Relief to Earthquake Victims of Uttarka* 
shi by HUDCO

4441. SHRI GEORGE FERNANDES: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether HUDCO has given any 
material relief to the earthquake victims of 
Uttarkashi for reconstruction of their dam­
aged houses; and

(b) if so, the details thereof?

THE MINISTER OF STATg IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
HUDCO has sanctioned loan of about Rs. 30 
crores for the reconstruction of 20,000 
houses fully damaged due to earthquake in 
the Garhwal region (Uttarkashi, Tehri, 
Chamoli and Dehradun Distts.) The assis­
tance will be disbursed to the beneficiaries 
through U.P. Rural Housing Board. First 
instalment of the loan amounting sto Rs. 
14.25 crores has already been released to 
the State agency.

In addition. HUDCO has extended tech­
nical assistance for setting up of 3 Building 
Centres and 6 Sub-Centres in the region for 
transfer of appropriate technology, skill 
upgradation and training of artisans and 
making available building componenets and

elements for the reconstruction of earth­
quake resistant houses. Appropriate de­
signs for earthquake resistance houses have 
also been provided by HUDCO to State 
Government.

Transport Subsidy to Andaman and 
Nicobar

4442. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have re­
ceived the claims for granting transport 
subsidy from the Union Territory of Andaman 
and Nicobar Islands Administration upto31st 
October, 1991 and

(b) if so, when the funds are likely to be 
released and the amount invoved?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). The Union Territory 
Administration of Andaman and Nicobar Is­
lands had submitted a transport subsidy
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claim for Rs. 2,04, 83,318. The claim has 
been returned to the Administration for cor­
recting certain discrepancies. Eligible claims 
will be reimbursed on receipt of the clarifica­
tions from the Union Territory Administra­
tion.

Eighth Plan Draff for Autonomous 
Districts Council of Assam

4443. DR. JAYANTA RONGPI: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether the Autonomous District 
Council of Tripura was allowed to prepare 
the draft Eighth Five Year Plan for their area;

(b) whether similar steps were taken in 
the case of Karbi; Angtong and North Cachar 
Hill Autonomous District Councils of Assam 
by allowing them to prepare the draft Eighth 
Five Year Plan;

(c) if not, the reasons therefor; and

(d) whether the Government propose to 
allow the Autonomous District Councils of 
Assam to prepare their respective draft Eighth 
Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ) (a) and (b). Their Plans are 
already included in the Draft Eighth Five 
Year Plans submitted by the State Govern­
ments to the Planning Commission.

(c) and (d). Do not arise.

VCR/VCP Project in Orissa

4444 SHRI K. PRADHANi: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government of Orissa 
has sent any proposal to the a Union Gov­

ernment to consider the setting up of VCR/ 
VCP project in collaboration with Konark TV 
and Orissa State Electronics Development 
Corporation Ltd.;

(b) if so, whether any decision has been 
taken by the Union Government thereon;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): ^a) to (d). The Govern­
ment of Orissa vide communication dated 
January 23, 1989 approached the Central 
Government regarding setting upof the VCR/ 
VCP manufacturing Project by Electronics 
Trade & Technology Development Corpora­
tion (ET&T) -  (a public sector undertaking 
under the Department of Electronics) in 
Orissa. The proposal of ET&T for setting up 
of VCR/VCP manufacturing project has not 
been approved by the Government.

Foreign Matter in Rice, Sugar etc.

4445. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state:

(a) whether there is statutory sanction 
for the existence of foreign matter in rice, 
sugar, paddy and spices etc.; if so, the 
percentage thereof;

(b) whether taking advantage of this 
traders are mixing stones and other like 
material in consumable articles; and

(c) whether the Government propose to 
prohibit the existence of foreign matter in 
those items by declaring that such acts of 
deliberate mixing would be an offence?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND
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PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) A maximum limit of foreigr 
matter including stones and other like mate­
rial has been laid down in the standards of 
rice, sugar, paddy and spices under the PFA 
Rules, 1955. These are as follows;

(i) Rice -  Not more than 3 percent by 
wt., out of which inorganic matter 
such as stone and other like mate­
rial shall not exceed 1.0% by weight.

(ii) Sugar -  Not more than 0.1% by 
weight.

(iii) Paddy -  Not more than 6.0% by 
weight out of which inorganic mat­
ter such as stone and like materia! 
shall not exceed 1.0% by weight.

(iv) Spices -  The maximum limit of 
foreign matter is in the range of 
2.0% to 8.0% by weight depending 
on nature of each spice.

(b) and (c). Sale of food articles contain­
ing foreign matter exceeding the prescribed 
limit is a punishable offence under the provi­
sions of PFA Act, 1954. The Food/Health 
Authorities of States/U.Ts. have been urged 
upon time and again to keep a strict vigil on 
quality of food stuff at manufactures/whole­
salers and retailers levels.

Price of Molasses

4446. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state:

(a) whether there is a big difference in 
prices of Molasses in the regulated and in 
the open market as a result of which the 
cooperative sugar factories are incurring 
losses;

(b) if so, whether the Government pro­

pose to allow the sugar factories to dispose 
of their molasses in open market;

(c) if so, the time by when it is likely to be 
done?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) The prices 
of molasses are governed by Molasses 
Control Order, 1961. No cases of violations 
of the provisions of the Control Order have 
come to the notice of the Government in the 
recent past.

(b) and (c). Do not anse.

Small Industries in States

4447. KUMARIVIMLA VERMA: WiH the 
PRIME MINISTER be pleased to state:

(a) the total amount proposed to be 
invested for establishing medium and large 
scale industries in the State of Madhya 
Pradesh during the current year and during 
the Eighth Five Year Plan; and

(b) the amount proposed to be spent on 
setting up of small village industries in the 
State during th same period?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J 
KURIEN): (a) and (b). The Planning Com­
mission provides Central assistance to the 
States in the form of block loans and grants 
to finance their Annual Plans which also 
includes allocation for industries. The Eighth 
Five Year Plan (1992-97) has not yet been 
finalised. However, in the Annual Plan of 
Madhya Pradesh for 1991-92 the Planning 
Commission have approved an outlay of Rs.
360.00 lakhs for medium and large indus­
tries and Rs. 5322.00 lakhs for village and 
small industries.
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Cams against Chrii Service Officers

4448. SHRI LAUT ORAON: W » the 
PRIME MINISTER be pleased to stats:

(a) the number of cases detected by the 
Vigilance Department against the CM) Serv­
ices Officers during each of the last three 
years. State-wise; and

(b) the action taken against these offi­
cers by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). The infor­
mation is being collected and will be laid on 
the TsMe of the House.

Directives to States for Filing up
- Reserved Posts lor SCs/STs

4449. SHRI LAUT ORAON: W i the 
PRIME MINISTER be pleased to state:

(a) whether the Union Government have 
requested the State Government to launch 
special recruitment drives tor fSfing up the 
vacant reserved posts for Scheduled Castes/ 
Scheduled Tribes, and

(b) if so. the details thereof?

THE MMiSTER OF STATE IN THE 
MMISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHR14ATI 
MARGARET ALVA): (a) and (b). Yes Sir, the 
Chief Secretaries of the State Governments 
have been requested to place the matter 
before the Stale Governments and issue 
suitable instructions for carrying out a Spe- 
dai Recruitment Drive to fillip the backlog of 
fw&yattoro for S d w U M  Ctwttf snd 
Scheduled Tribes as early as possfcie.

[EngSstH

Investment per Industrial Licences In 
Karnataka

445a SHRI S.B. SIDNAL: WiH the 
PRIME MINISTER be pleased to state:

(a) the number of Industrial Licences 
approved in Karnataka in 1990.

(b) the total investment in those indus­
trial licences;

(c) the average investment per indus­
trial licence in the State during the above 
period; and

(d) the number of projects implemented 
in Karnataka during the same period?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) 30 Industrial Licences have 
been granted during the year 1990 for set­
ting up of industries in Karnataka.

(b) and (c). Data regarding actual in­
vestment made in the industries is not cen­
trally maintained in the Ministry of Industry.

(d) Monitoring of the progress of imple­
mentation of Industrial Licences is done by 
the concerned State Government and the 
Administrative Ministry/Department Infor­
mation about the actual number of industries 
established is not, therefore, centrally main­
tained.

Exploitation of unemployed Youths in 
M h l

4451. SHRI ARJUN SINGH YADAV: 
Wil the PRIME MINISTER be pleased to 
state:

(a) whether the private companies/ 
business houses ara exploiting the unem­
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ployed youths in Delhi by employing them at 
low wages and taking work from them for 
more than eight hours a day without any 
extra remuneration; and

(b) if so, the steps taken/proposed to be 
taken to deal with InstittAions^persons who 
are taking advantage of the large scale 
unemployment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) As per Delhi 
Administration nosuch case has come to 
their notice. However, from time to time 
complaints are received from workers/un­
ions alleging that some of the employers are 
paying less than the rates fixed under the 
Minimum Wages Act by the Delhi Admini­
stration and also taking work from.them for 
more than eight hours a day, without paying 
any extra remuneration.

(b) As and when such complaints are 
received, enquiries are made fay the Delhi 
Administration and employers are persuaded 
to rectify the short comings. Still if the 
Management does not rectify the same even 
after the persuation, prosecutions are 
launched against the defaulting employers 
under the relevant provisions of the Mini­
mum Wages Act, 1948.

Reopening of Ashok Paper Mill

4452. SHRI UDDHAB BAR
MAN: Will the PRIME MINISTER be 

pleased to state:

(a) the total amount sanctioned for the 
re-opening of the Ashok Paper Mffls at 
Jogighopa, Assam as per Assam Accord;

(b) the amount released so far,

(c)the purpose for which the said amount 
has been released; and

(d) the time by which the rest of the 
amount is likely to be released?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN) (a) An amount of Rs. 67.08crores 
has been sanctioned by the Government of 
India underthe Rehabilitation Package drawn 
up for revival for Ashok Paper M is, Jogig­
hopa.

(b) and (c). An amount of Rs. 10.69 
crores has been released to the Govern­
ment of Assam in the shape of grants-in-aid 
as a part payment to cover 50% of the 
liabilities by way of promoters contribution 
and total outstanding statutory payments on 
account of wages etc. (Rs. 2.30 crores plus 
Rs. 8.39 crores) as provided in the Rehabili­
tation Packages.

(d) The release of the rest of the amount 
will be contingent on actual disbursement 
and requirement.

flo  Industry Districts’ in Assam

4453. SHRI UDDHAB BARMAN: Will 
the PRIME MINISTER be pleased to state:

(a) the names of the districts in Assam 
including in the list of no-industry districts;

(b) whether there is any proposal under 
consideration to set up industrial units in 
those districts;

(c) if so, by what time the industrial units 
are proposed to be set up; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF. P J. 
KURIEN) (a) Lakhimpur and North Cachar 
H8ls are the No-industry districts in Assam.

(b) to (d) Industrialisation of a specific
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districts/area is primarily the responsbility of 
the State Government concerned. The 
Central Government supplements their ef­
forts to the extent possible.

Norms for Registration of Small Indus­
trial Units

4455. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have re­
cently laid down any new norms for registra­
tion of small industrial units; and

(b) if so, the details thereof?

THE MINISTER. OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN) (a) No. Sir.

(b) Does not arise.

Findings of Research Team of Interna­
tional Commission on Peace and Food 

%
4456. SHRI a  SURENDER REDDY: 

W il the Minister of PLANNNG AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the research team of the 
International Commission on Peace and 
Food has corns to the conclusion that a 
minimum of 100 mifion new jobs are needed 
by the year2000in the unorganisedsector to 
achieve ful employment and eradicate pov­
erty as reported in the Economic Times 
dated November 19,1991;

(b) i  so. the other findings of the team;

(c) whether the Government have ex­
amined these recommendations; and

(d) iso, the steps being taken to imple­
ment them?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (d). Yes. Sir. The Inter­
national Commission on Peace and Food is 
an international non-Govemmental organi­
sation headed by Dr. M.S. Swaminathan. 
The said report has been presented in a 
seminar organised by Dr. V. Kurien, Chair­
man. Institute of Rural Management (IRMA), 
Anand, in November 1991. The findings of 
the team are in the form of a strategy state­
ment which emphasises that there is poten­
tial to increase employment with emphasis 
on higher productivity, income through ex­
tension of irrigation and Green Revolution to 
areas not hitherto covered and having enough 
potential, waste land development, and di­
versification of agriculture to other produc­
tive activities like horticulture, aquaculture, 
sericulture, and agroprocessing, etc. The 
thrust areas for agriculture during the Eighth 
Plan, which is under formulation, adequately 
deals with the above aspects.

Funds for Public Sector Undertakings

4457. SHRI a  SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state:

* (a) whetherthe Government may not be 
able to provide any additional fund for the 
Public Sector during the Eighth Five Plan;

(b) if so, whether the Government have 
also taken a decision that no public sector 
undertaking would expand in the Eighth Five 
Year Plan period;

(c) if so, the main reasons thereof;

(d) whether the Pubic Sector Undertak­
ings have been uiged to make profits;

(e) whether the Government propose to 
consider the pubfic undertakings which in­
curred losses as sick; and
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(f) if so, how many public sector under­
takings have so far made profits?

THE MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON (a) No, Sir. Government have 
not decided that it may not be able to provide 
additional fund for Public Sector and the 
Eighth Five Year Plan is under finalisation.

(b) Does not arise.

(c) Does not arise.

(d) Yes, Sir.

(e) No, Sir. As per the provisions of the 
Sick Industrial Companies (Special Provi­
sions) Act, 1985, sickness has been defined 
as “sick industrial company* means an 
inudstry (being a company registered lor not 
less than seven years) which has, at the end 
of any financial year accumulated losses 
equal to, or exceeding its entire net worth, 
and has also suffered cash losses in such 
financial year, and the financial year imme­
diately preceding such financial year. Only 
those enterprises which could be classified 
under the above definition shall be consid­
ered as sick as per the above Act.

(f) 131 Central Public Sector Enterprises 
have made profits during 1989-90, upto 
which period only the information is avail­
able.

Demands of Sang harsh Samiti 
Mumbai

4458. SHRI RAM NAIK: WW the PRIME 
MINISTER be pleased to state:

(a) whether the Government have ex­
amined the demands of the Seve Vetan 
(Gratuity) Sangharsh Samiti. Mumbai 
(Bombay) forwarded to them by the Ministry 
of Personnel, Public Grievances and Pen­
sions, New Delhi on the August 1,1991;

(b) if so, the demand made by the 
Sangharsh Samiti; and

(c) the action taken/proposed by the 
Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY O F LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No representa­
tion containing the demands of the Seva 
Vetan (Gratuity) Sanghrash Samiti, Mumbai 
(Bombay) has been received in the Ministry 
of Labour.

(b) and (c). Do not arise.

Review of Drug Policy

4459. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government have ap­
pointed a Committee of Secretaries to re­
view the Drug Policy;

(b) if so, the constitution of the Commit­
tee and its terms of reference;

(c) whether the Committee has since 
submitted its report;

(d) if so, the recommendations/sugges­
tions made by the Committee; and

(e) if not, the time by when the report is 
likely to b submitted?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) to (e). 
The Government had constituted a Standing 
Committee to consider all matters connected 
with the review of Drugs (Prices Control) 
Order 1987 and the representations made 
on various policy issues concerning DPCO, 
1987 including inclusion/exclusion of drugs 
in the Scheduled categories. The Commit­
tee comprised of Secretary (C&PC) as
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Chairman and Secretary, Department of 
Biotechnology, Addl. Secretary, Ministry of 
Health and Family Welfare, DGHS, and 
Senior Officers of DGTD, BICP, CSIR, Di­
rector, Indian Institute of Chemical Technol­
ogy, Hyderabad, Director, Central Drug 
Research Institute, Lucknow etc. The rec­
ommendations of the Committee are under 
the consideration of the Government.

Scope of Biotechnology

4460. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINSTER be pleased to
state:

(a) whether there is great scope to use 
our bio-technology to increase agricultural 
production in the country; and

(b) if so, the steps taken to utilise and 
improve our bio-technology to raise agricul­
tural production?

THE MINISTER O F STA TE IN THE 
MINISTRY O F PERSONNEL, PUBLIC 
G R IEV A N C ES  AND PEN SIO N S 
(SHRIMATI MARGARET ALVA): (a) Bio­
technology has a very important role to play 
for increasing agricultural productivity.

(b) The Department of Biotechnology 
has initiated several focussed R&D pro­
grammes in crap biotechnology since March 
1989. Th Indian Counci of Agricultural 
Research (ICAR) has been dosefy associ­
ated with these programmes. These pro­
grammes aim to evolve plant breeding aids 
and pre-breeding genetic stocks to acceler­
ate existing plant breeding efforts. The 
various programmes are:

(i) Four nationally important crops e.g
rice, mustard, chickpea and wheat 
are being addressed wihgenetical 
and biotechnological approaches 
to develop pest and disease resis­
tance high yielding varieties.

(ii) Six centres for plant molecular 
biology (CPMB) have been set up 
since March 1990 in the existing 
institutions throughout the country 
for generating biotechnology re­
search capability as well as trained 
manpower. Each CPMB is en­
trusted with a few crops having 
problem oriented basic and applied 
research programmes.

(iii) Department of Biotechnology has 
initiated a network programme on 
biological control of pets and dis­
eases under integrated pest man­
agement.

(iv) Department of Biotechnology has 
launched the oil palm demonstra­
tion project in the states of Mahar­
ashtra, Andra Pradesh and Karna­
taka. These projects aim to dem­
onstrate the feasibility of oil palm 
cultivation under irrigated condi­
tion over an area of the about 1000 
has in each state.

(v) The tissue culture cardamom demon­
stration product project was 
launched by the Department in
1989.

(vi) The Department of Biotechnology 
has launched a major programme 
on technology development and 
demonstration of Biofertilizers.

(viii) Field activities and demonstration 
programmes of many of the proj­
ects are well advanced and the 
results can be seen during the VIII 
Plan period.

Performance of Industrial Sector

4461. SHRI GOPI NATH GAJAPATHI: 
WR the PRIME MINISTER be pleased to 
stale:



329 Written Answers AGRAHAYANA 27,1913 (SAKA) Written Answers 330

(a) the reasons for the poor perform­
ances of industrial sector in the country 
during last three years;

(b) the measures proposed to be taken - 
for the growth of industrial sectors during the 
Eighth Five Year Plan;

(c) whether any economic reforms are 
proposed to b j brought in to achieve the 
objectives of industrial growth in the coming 
years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN) (a) According to the Index of In­
dustrial Production from CSO, the average 
rate of growth during the last three years 
(1988-69 to 1990-91) was 8.6%. This wa£ 
marginally higher than the seventh plan 
average growth of 8.5% and sixth plan aver­
age growth of 6.5%.

(b) to (d). The provisions in the new 
Industrial and Trade Policies are aimed at 
boosting industrial production. The changes 
in th policy regime are made from time to 
time depending upon the needs and c i r c u m ­
stances.

Construction of MCC Building by 
BHEL

4462. SHRI GOVINDA CHANDRA 
MUNDA: W « the PRIME MINISTER be 
pleased to state:

(a) whether the M.C.C. Building of 
Pretreatment Plant, constructed by BHEL in 
Tenughat Thermal Power Project, Lalpania 
in District Bokaro, has got cracked at several 
places due to settlement of soil;

(b) if so, the reason why the bearing 
capacity of the strata was not checked;

(c) whether complaints have been 
lodged in this regards;

(d) whether the whole structure has to 
be rejected;

(e) whether no such rejection took place 
and payment was made to the contractor for 
defective work; and

(f) 9 so, the details thereof and the 
acton taken against those found guilty?

THE MINISTER O F STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON: (a) Yes, Sir.

(b) The bearing capacity of the com­
pacted soil was considered in design and the 
compaction tests were carried up before 
taking up construction.

(c) Contractor has been asked to carry 
out rectification work.

(d) No, Sir.

(e) and (f). The payment to the Contrac­
tor was made after the construction of the 
building. Some cracks were noticed ap­
proximately eight months after the construc­
tion. The Contractor has agreed to cany out 
rectification works. Therefore, no discipli­
nary action is called for.

Ash Bund Construction work Done by 
BHEL

4463. SHRI GOVINDA CHANDRA 
MUNDA: WiH the PRIME MINISTER be 
pleased to state:

(a) whether complaints regarding poor 
quality of material utilised and work done at 
Ash Bound construction by BHEL atTenughal 
Thermal Power Project have been lodged;

(b)whetherthe compaction of Ash Bund
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was done as per specification and sufficient 
machinery deployed for compaction;

(c) whether pervious and impervious 
soil used in Ash Bund is as per specification;

(d) whether the filter material utilised in 
the Ash Bund is as per specification and of 
required thickness;

(e) whether no such rejection took place 
and payment was made to the contractor for 
defective work; and

(f) the acton taken or proposed to be 
taken against those found guSty of passing 
these materials which resulted in poor qual­
ity of work?

THE MINISTER O F STATE IN THE 
MINISTRY O F INDUSTRY (SHRI P.K. 
THUNGON (a) No complaint has been re­
ceived.

(b) to (d). Yes, Sir.

(e) The work is being executed as per 
the specifications. No. payment has been 
made to the contractor for defective work.

(f) Does not arise.

Honey Combs in Structures Con­
structed by BHEL

4464. SHRI GOVINDA CHANDRA 
MUNDA: W1 the PRIME MINISTER be 
pleased to state;

(a) whether honey combs developed in 
the roof slab of the canteen building of 
Tenug hat Thermal PowerStation constructed 
in BHEL Ltd;

(b) whether complaints have been 
lodged in this regard;

(c) whether the whole structure has to

be rejected as per clause No. 15.7 of IS 456 
of 1978;

(d) whether no such rejection took place 
and payment was made to the contractor for 
defective work; and

(e) the action taken or proposed to be 
taken against those found guilty?

THE MINISTER OF STATE IN TH E 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON (a) Minor honey combs which 
are not uncommon in civil structures devel­
oped in one block of canteen building.

(b) The contractor was asked to rectify 
the defect at his cost.

(c) No, Sir.

(d) As the block in which honey combs 
developed was found acceptable after recti­
fication of the defects by the contractor, the 
payment was made to the contractor. No 
payment has been made to contractor for 
defective work.

(e) Does not arise.

Defects in Bunker Beam Constructed 
by BHEL

4465. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state;

(a) whetherthe C.M.D. Tenughat Vidyut 
Nigam Ltd. has complained to BHEL authori­
ties on August 16,1991 regarding defects in 
bunker beam and poor quality of job in RH-4 
constructed by BHEL resulting in heavy 
seepage in RH-3 and RH-4;

(b) if so, the details of various com­
plaints made by CMD, TVNL to BHEL;

(c) the details of enquiries ordered
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into the matter and the findings thereof; 
and

(d) the details of action taken against 
those found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON (a) to (d). CMDTenughat Vidyut 
Nig am Ltd. (TVNL) made some observa­
tions on the finish of fabrication work of 
bunker beam and civil works of RH-3 and 
RH-4. The matter was examined by inde­
pendent quality control agency M/s. RITES 
INDIA LTD. and TVNL. Remedial action to 
remove the defects was taken and TVNL 
was intimated.

As the defects were rectified the ques­
tion of any disciplinary action does not arise.

Alleged Illegal Constructions and 
encroachment in South Delhi

4466. SHRI JEEWAN SHARMA:
SHRI RAJNATH SONKAR 

SHASTR1:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the High Court in Delhi had 
asked to Municipal Corporation of Delhi to 
investigate into iBegal constructions and 
encroachments in South Delhi some tone 
back;

(b) if so, the details thereof and the 
action taken by the M.C.D. thereon;

(c) the number of buildings which had 
constructions in excess of the sanctioned 
plans and the number of these that are being 
illegally used or commercial purpose; 
and

(d) whether coming up to commercial 
complexes in residential areas is slowed

under the rules; if not, the action taken in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) to (d). On the basis of the cases filed 
by various residents associations of KaJiash 
Colony, Defence Colony and Chittaranjan 
Park the High Court of Delhi had ordered the 
inspection of certain properties and submis­
sion of reports of unauthorised construc­
tions/deviations carried out in these proper­
ties. The properties listed in the High Court 
are as under

Defence Colony -  27 XYZ

Chittaranjan Pa#— 30

Kaiiash Colony -  7

The MCD has instimated that it was 
noticed that in 54 properties excess cover­
age had been carried out and 11 properties 
are being illegally used for commercial pur­
poses. Commercial complexes in residen­
tial areas are not allowed as per the provi­
sions of Delhi Master PlarVMaster Plan for 
Delhi -2001. However, unauthorsed com­
mercial complexes are constructed in some 
residential/eareas/jpockets for which action 
under the provisions of DMC Act is taken 
whenever such violations come to the notice 
of M.C.D.

One type higher Government Accomo­
dation to Government Employees

4467. SHRI ARJUN SINGH YADAV: 
WiHthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether a large number of Govern­
ment employees have been given on type 
higher accomodation on usual rent;
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(b) If so, the details thereof;

(c) whether the Govememnt had issued 
orders in the past to chaige three times the 
normal rent from such persons;

(d) if so, whether the orders are being 
implemented; and

(e) if not, whether the Government pro­
pose to recover the three times rent from 
Government servants and persons other 
than Government servants and Members of 
Parliament to whom such Government ac­
comodation has been allotted?

TH E MINISTER OF STA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Some aHot merits have been made of the 
type higher accomodation to Govt, emptoy- 
eess.

(c) yes. Sir.

(d) Yes, Sir, but with some exception 
Mte personal staff of Ministers.

(e) The orders mentioned above are not 
appfcabte to Members of Parliament and 
persons other than Govt. Servants, as they 
are covered by a separate set of rules.

DeBvery of Deep Sea Fishing Trawlers

4468. SHRI M.V.V.S. MURTHI: Will the 
MMster of FOOD PROCESSM G INDUS- 
TR E S  be pleased to state:

(a) whether M/s. East Coast Boat Build­
ers & Engineers Limited (EC8BE), Kakin- 
ada, A.P. has fated to defiver 20 Nos. deep 
sea fishing trawlers for 17 Indian fishing 
companies since 1986despite the fact that it 
hasdrawn nearly 80 per cent (Rs. lOaores) 
of the cost of tranters from the SDFC/SCICI;

matter involving arbitration clause through 
court of Law for the escalation of price, 
despite the fact that it is a fixed rate contract; 
and

(c) the action the Government propose 
to take for the delivery of 18 Nos. trawlers?

TH E MINISTER O F STA TE OF THE 
MINISTRY O F FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) Yes, Sir. For the 20 undelivered vessels 
asubsidy amounting Rs. 3,36,00,919/- have 
been released to M/s. East Coast Boat Build­
ers & Engineers (ECBBE) since 1986. In 
addition, an amount of Rs. 6,09,79,769.25 
has also been released to M/s. ECBBE out of 
the loan sanctioned to the 17 fishing compa­
nies in respect of the above vessels by 
SDFC/SCICI.

(b) and (c). Yes, Sir. As regards escala­
tion M/S.ECBBE has filed suits for Arbitra­
tion. M/s. ECBBE has also filed a Writ Peti­
tion in Delhi High Court against the SCICI, 
Fishing Companies and Govememnt of India 
and the matter is now subjudice.

irregularities in DDA

4469. SHRI RAM KAPSE:
DR. G .L  KANAUJIA:

WiH the Minister of URBAN DEVEL- 
OPEMNT be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the newsitem cap­
tioned *DDA’s Rs. 50 crore goes down the 
drain* appearing in the Times of India dated 
August 7,1991; and

(b) if so, the reaction of the Government 
thereto and the steps taken to check irregu­
larities in 0 0  A?

TH E MINISTER OF STA TE IN TH E
(b) whetfier Mfe ECB8E lagalsed the MINISTRY OF URBAN DEVELOPMENT
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(SHRI N. ARUNACHALAM): (a) and (b). 
Yes, Sir. The news item relates mainly to 
certain plots auctioned by DDA in the Com­
mercial Centres at Jhendenwalan, Laxmi 
Nagar and Bhikaji Cama Place. The matter 
has been looked into and it is found that in 
respect of the plots in Nehru Place, Jhan- 
denwaian and Bhkaji Cama Place, the 
auction purchasers have failed to comply 
with the terms of auction and also had gone 
to the Court against the DDA. These cases 
are defended by DDA in the courts and the 
matter is sub-judice. In respect of the plots in 
Laxmi Nagar at the time of the auction the 
plots were not developed and the auction 
purchasers had expressed some difficulties 
in making payment of the bid amount, the 
matter is being examined.

[Translation]

Allotment of DDA Plots/Flats to Mem­
bers of Parliament

4470. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of URBAN 
DEVELOPEMNT be pleased to state:

(a) whether the Government have allot­
ted DDA flats or plots to Members of Parlia­
ment on priority bassi during the last two 
years;

(b) if so, the details thereof; and

(c) the criterion regarding such allot­
ment?

TH E MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPEMNT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b)and (c). Question does not arise. 

[EngBsh]
Allotment of Flats on Fake Challans

4471. SHIR GURUDAS KAMAT:

SHRI MANDAN LAL KHUR- 
ANA:

SHRI SURENDRA PAL PA- 
THAK:

WiH the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the Delhi Development 
Authority P D A ) has allotted a large number 
of flats on fake challans;

(b) if so, the reasons thereof;

(c) the number of such flats allotted 
during each of the last three years; and

(d) the action taken against the officials 
found guilty.

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 6 
cases have come to the notice of the DDA in 
which possession letters had been issued of 
the basis offake bank challans. TWo officers 
have been placed under suspension. The 
cases have been referred to Police for fur­
ther investigation.

Construction of Rural Roads

4472. SHRI RAJNATH SONKARSHAS- 
TRI: Will the PRIME MINISTER be pleased 
to state:

% (a) the details of the Central allocation 
made and actually utilised on the construc­
tion of rural roads during Seventh Plan pe­
riod, State-wise;

(b) the number of villages connected by 
aN-weather roads in the eastern districts of 
Uttar Pradesh, district-wise;

(c) the financial assistance to be pro­
vided therefor during the Eighth Plan, State- 
wise; and
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(d) the number of villages Hkely to be 
covered during that period in the eastern 
districts of Uttar Pradesh?

TH E MINISTER O F STATE IN THE 
MINISTRY O F RUAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
Construction of roads including rural roads is 
state subject under Minimum Needs Pro­
gramme (MNP) and funds forthe same are 
being provided in the State Plan/Budget.

(b) As construction of roads is a state 
subject, the Central Government is not main­
taining any statistics regarding construction 
of roads at District level.

(c) The Eighth Five Year Plan is still 
under formulation and yet to be finalised.

(d) Does not arise.

Research and Development by small 
scale entrepreneurs

4473. SHRI PAWAN KUMAR BANSAL: 
WiH the PRIME MINISTER be pleased to 
state:

(a) whether the Government have any 
policy to encourage Research and Develop­
ment even by the smat entrepreneurs;

(b) if so, the incentives offered to them 
for this purpose;

(c) whether the Government are aware 
stout the refusal of Chandigarh Administra­
tion to permit even minor changes in the 
construction of their industrial sheds by small,
young an dynamic entrepreneurs;

(d) if so, the reasons therefor; and

(e) the remedial steps proposed in this 
regard?

TH E MINISTER O F STA TE IN THE

MINISTRY O F PERSONNEL, PUBLIC 
G R E  VANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Govern­
ment has been encouraging the Research 
and Development activities in the industry 
including the small scale entrepreneurs. The 
incentives offered to industry in this direction 
include: the scheme initiated by the Govern­
ment for according recognition to the In- 
house Research and Development units in 
industry; import of equipment and raw mate­
rial including pilot plant for research and 
development under Open General Licence; 
Income Tax concessions on expenditure 
incurred on scientific research and invest­
ments made on scientific equipment and 
capital assets; awards to industrial R&D 
units on their outstanding achievements; 
enhanced accelerated depreciation on the 
plant and machinery installed based on the 
indigenous technology.

(c) to (e). Permission for changes in the 
construction of the Industrial sheds or refus­
als thereof are being done as per the terms 
and conditions of the allotment and the build­
ing bye laws of Chandigarh Administration.

Refund of Booking Amount by Scooter 
Manufacturing Companies

4474. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS­
TER  be pleased to state:

(a) whether some scooter manufactur­
ing companies have accepted deposits 
against orders booked on them; and

(b) the steps Government are taking to 
ensure that these deposits are returned with 
interest to the concerned depositors well in 
time on demand?

TH E MMISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF.P.J. 
KURIEN): (a) Yes, Sir.
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(b) The acceptance of advance money 
against booking is considered a contractual 
obligation between the customers and the 
company. However, with a view to safe­
guarding the interest of the customers, 
Government have issued revised guidelines 
for acceptance and deployment of advance 
money against booking received by the 
automobile manufacturers.

Foreign Exchange Earned by Maruti 
Udyog Limited

4475. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government are aware 
that even after so many years after the 
commissioning of Maruti Udyog Limited, the 
foreign exchange outgo is 21/2 times of 
inf tow and the exports are merely 6 per cent 
of the total production in terms of quantity;

(b) if so, the reasons thereof; and

(c) the amount of foreign exchange in­
flow and the outgoing foreign exchange of 
Maruti Udyog Limited during the last 3 years, 
year-wise?

THE MINISTER OF STATE IN HE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Maruti Udyog Ltd. 
(MUL) has earned more foreign exchange 
during the first half of the current financial 
year than what it spent for import of compo­
nents, including those for export vehicles, 
the figures being Rs. 122.78 crores and 
Rs.101.12 crore respectively. During the 
same period, the production was 62,000 
vehicles and export was 10,729 vehicles, 
which is around 17%.

(c) The details regarding the foreign 
exchange earned and the foreign exchange 
spent for import of components during the 
last three years are us under:-'

F.E.spent for F.E. Earned
components (Rs.in crores)

Year imported
(Rs. in crores)

1988-89 162.59 13.78

1989-90 171.99 39.89

1990-91 171.14 72.91

1991-92* 101.12 122.78

‘Provisional 
(till 30-9-91)

Forest based Industry in Tamil 
Nadu

4476. SHRI C.K. KUPPUSWAMY: Will 
the PRIME MINISTER be pleased to state:

setting up of forest industry in Tamil Nadu;

(b) if so, the details thereof and what 
action has been taken by the union Govern­
ment thereon; and

(a) whether there are proposals for (c) the number of applications received



in this connection and the action taken TRY OF INDUSTRY (PROF.PJ. KURIEN):
thereon? (a) to (c). The following proposals for setting

up projects fully or partially based on wood in 
Tamil Nadu were received by the Ministry of 

THE MINISTER OF STATE IN THE MINIS- industry in the recent past:-
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DDA Amount due from Builders

4477. SHRI RAJNATH SONKAR SHAS- 
TRI: Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether crores of rupees are to be 
collected by the Delhi Development Author­
ity from large number of builders;

(b) if so, the details thereof;

(c) since when are these sums due and 
the reasons for not realising them;

(d) whether the High Court of Delhi has 
adversely commented upon the DDA in one 
of its recent judgement;

(e) if so, the details thereof and the 
action taken in the matter;

(f) whether attention of the Government 
has been drawn to the news-item captioned 
“Court tells Ansals to pay 15 crore to DDA” 
appearing in the Hindustan Times dated 
November 1,1991; and

(g) if so, the salient points over which 
the High Court has given judgement and the 
steps taken to implement the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Infor­
mation is being collected and will be laid on 
the Table of the House.

(d) to (g). In a case relating to one of the 
auctioned plots in Nehru Place the High 
Court is reported to have observed that the 
DDA had been extremely indulgent to the 
petitioners. This judgement of the court was 
reported in the Hindustan Times of 1st Nov., 
1991. Similarly in another case relating to 
Jhenden walan tower plot also the Delhi High

Court had made certain observations re­
garding recovery of dues from private build­
ers. The DDA have since recovered a sum of 
Rs. 8 crores from the builders on the basis of 
the decision of the High Court. Before further 
action could be taken the affected party has 
filed a special leave petition in the Supreme 
Court and the case is to be listed by the Court 
in Jan., 1992.

Construction of Wells Under 
I.R.D.P.

4478. SHRI B. DEVARAJAN:
SHRI HARIKEWAL PRASAD: 
SHRI SUSHIL CHANDRA 

VERMA:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of wells constructed 
under IRDP during the last three years, year- 
wise and State-wise;

(b) the classification of wells State-wise 
and the amount spent thereon;

(c) the number of wells which have 
since been collapsed or became useless;

(d) the performance report of the wells 
already constructed; and

(e) the total number of wells proposed to 
be constructed during the current financial 
year, State-wise and the expenditure likely 
to be involved thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHARI H. PATEL): (a) The 
Ministry of Rural Development does not 
collect yearwise and State-wise information 
on wells constructed under IRDP.

(b) to (e). Does not arise.
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Liberalisation of New Industrial 
policy

4479. SHRI V. SREENIVASA 
PRASAD:

SHR! INDRAJIT GUPTA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have held 
discussions with various trade union leaders 
in the country on the question of effects of 
liberalisation of new industrial policy;

(b) whether the Government have as­
certained the details and concrete effects of 
the changed policy on existing industry under 
public sector on the question of employment 
generation programme of the Government; 
and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) to (c). Union Finance Minister 
had a meeting with Trade Union leaders on 
17-8-1991 in which the new Industrial Policy 
was discussed. The Government in Ministry 
of Labour has recently constituted a special 
Tripartite Committee consisting of represen­
tatives of Central Trade Union Organisa­
tions, employers’ organisation and Central 
Government Departments to consider the 
impact of the new industrial policy on the 
problems affecting labour and other related 
matters and to make appropriate recom­
mendations.

[Translation]

New Sugar Mills

4480. SHRI KASHIRAM RANA:
SHRIMATI BASAVARAJES- 

WARI:

Will the Minister of FOOD be pleased to 
state:

(a) the number of applications received 
by the Government for setting up new sugar 
mills and for the expansion of the mills, 
separately;

(b) the time by which these applications 
are likely to be approved as per the new 
guidelines laid down in this regard; and

(c) the number of applications from 
Gujarat for setting up new sugar mills and for 
expansion pending with the Government?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) As on 30.9.1991, 642 applica­
tions have been received by the Ministry of 
FOOD for setting up of new sugar factories 
and 53 applications for expansion of capac­
ity in the existing sugar factories.

(b) The Screening Committee will be 
holding its meetings from time to time to 
scrutinise the pending applications.

(c) As on 30.9.1991, 10 applications 
were pending for grant of Industrial Licences 
for setting up of new sugar mills and 2 for 
expansion in the existing sugar factories in 
the state of Gujarat.

[English]

Shortage of Pesticides

4481 SHRI RAJNATH SONKAR SHAS- 
TRI: Will the PRIME MINISTER be pleased 
to state:

(a) whether there has been shortage of 
pesticides in the country for a bng time;

(b) of so, the reasons thereof ;

(c) the steps taken to meet the shortage
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by raising the indigenous production;

(d) whether there is any proposal to set 
up some more petrochemical; industries in 
the country in the rural areas; and

(e) if so, the details thereof and the sites 
selected therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR. CHINTA MOHAN): (a) to (c). 
The Government are continuously monitor­
ing production and availability of pesticides 
and taking steps like additional licensing, 
better availability of raw materials, etc. for 
enhanced production of pesticides. In order 
to ensure timely and adequate supplies of 
pesticides. Department of Agriculture & Cor­
poration convenes meetings with States/ 
Union Territories. In the event of short sup­
plies of any pesticides, concerned manufac­
turers are advised to ensure supplies of 
these items to the concerned State to over­
come the problem.

(d) and (e). Setting up of petro-chemical 
units in the country is an on-going process 
and proposals are recommended based on 
techno-economic considerations. Under the 
new industrial licensing policy, a large num­
ber of petro-chemicais items are now ex­
empt from licensing provisions. In such cases 
entrepreneurs need only to f He a Memoran­
dum of Understanding with the Government.

PMro-Chemical Industries in 
Maharashtra

4482. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: WH the PRIME MINISTER 
be pleased to state:

(a) whether proposals to set-up petro­
chemicals industries in pubic and private 
sectors at various places in Maharashtra are 
lying pending at various stages with the 
Union Government,

(b) if so. the details thereof;

(c)the stages at which thesa proposals 
are lying pending; and

(d) the measures being adopted for 
according speedy approval to these propos­
als?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN):(a) to
(d).Applications for industrial licence for the 
manufacture of various petro-chemicals 
which still require licensing, including those 
of projects proposed to be located in Mahar­
ashtra, are received from time to time. These 
are examined and decided upon on techno- 
economic considerations, in line with exist­
ing polices, as a continues process.

[Translation]

Increase in the Price of Arhar

4483. SHRI VILASRAO NAGANTHRAO 
GUNDEWAR: Will the Minister of FOOD be 
pleased to state:

(a) the reasons for the continuous in­
crease in the price of Arhar; and

(b) the steps proposed to be taken by 
the Government for reducing the prices 
thereof?

THE MINISTER O F STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) (a) and (b). The increase in prices 
of Arhar is mairriy due to the fact that domes­
tic production has not kept pace with the 
domestic demand. Necessary measures 
have been taken to increase production of 
pulses in the country. Their availability is 
also being augmented by imports, pubes 
being on Open General Licence.
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[English]

Allocation of Funds for Public Sector 
Units

4484. SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have pro­
hibited further allocation of funds to the 
developing public sector industries;

(b) whether as a result thereof some of 
such Public sector units have decided to 
retrench workers or to handover their fields 
of activities to some well-known groups of 
private sectors; and

(c) if so, the facts and the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

[Translation]

Growth Centres in Uttar Pradesh and 
Bihar

4485. SHRI ARJUN SINGH YADAV:
SHRI RAM LAKHAN SINGH 

YADAV:

Will the PRIME MINISTER be pleased 
to state:

(a) the names of the States which have 
submitted the project reports of growth 
centres to the Union Government;

(b) the details of proposals for growth

centres sent by the Governments of Uttar 
Pradesh and Bihar to the Union Govern­
ment;

(c) the action taken by the Union Gov­
ernment thereon; and

(d) the amount provided by the Union 
Government to Uttar Pradesh and Bihar in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN): (a) So far. project reports have 
been received from the governments of 
Andhra Pradesh, Goa, Gujarat, Haryana, 
Jammu & Kashmir, Karnataka, Kerala, 
Maharashtra, Madhya Pradesh, Nagaland, 
Orissa, Punjab. Rajasthan, Tamil Nadu. 
Tripura and Uttar Pradesh.

(b) to (d). Under the NewGrowth Centre 
Scheme, the States of Uttar Pradesh and 
Bihar were allotted 8 and 6 Growth Centres, 
respectively. The final selection has been 
made in consultation with the State Govern­
ments. The Govt, of Uttar Pradesh had sent 
13 proposals which were Agra. Aligarh, 
Barabanki, Bulandshahr, Basti, Etawah. 
Gorakhpur, Jhansi, Jaunpur, Kanpur Dehat, 
Moradabad, Pauri Garhwal and 
Shahjahanpur. From out of these, the Dis­
tricts of Bulandshahr, Etawah, Gorakhpur, 
Jhansi, Jaunpur, Moradabad, Pauri Garhwal 
and Shahjahanpur were selected.

The government of Bihar had sent 14 
proposals which were Arrah, Aurangabad, 
Bhagalpur, Bhojpur. Bihar Sharif, Chapra. 
Darbhanga, Gaya, Hajipur,Hazartbagh, 
Jama^'tr Katihar, Muzaffarpurand Purnea. 
Out oi mese the Districts of Aurangabad, 
Bhagalpur, Hazaribagh, Muzaffarpur and 
Purnea were selected after detailed discus­
sions with the State Government. For loca­
tion of the 6th Growth Centre in Bihar, the 
State Government are yet to send their final 
Proposal.
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The Central Government have released 
Rs.50 lakhs each during the year 1990-91 
for the growth centres to be set up in Gora­
khpur and Jaunpur in Uttar Pradesh whose 
Project Reports were received before 31, 
March, 1991.TheGovemmentof Bihar have 
not sent the Project reports for the selected 
Growth Centres.

Corruption Gases in UPSC and SSC

4486. SHRI ARJUN SINGH YADAV:
SHRI RAM TAHAL CH- 

OUDHARY:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of corruption cases de­
tected in the Union Public Service Commis­
sion and the Staff Selection Commission 
during each of the last three years;

(b) the nature thereof;

(c) number of officials found guilty and 
the action taken against them; and

(d) the relief given to the affected candi­
dates?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRI- 
VANCES AND PENSIONS(SHRIMAT) 
MARGARET ALVA): (a) Both in Union Pub­
lic Service Commission and the Staff Selec­
tion Commission, one case each of corrup­
tion has been detected during the last three 
years.

(b) A statement is enclosed.

(c) As investigation by the CBI in both 
the cases is not complete, no action has 
been taken against any official

(d) Does not arise.

STATEM ENT

STAFF SELECTION COMMISSION

During 1990, complaints were received 
in the Commission alleging that some candi­
dates selected from Inspecter of Income 
Tax/Central Excise etc. Examination, 1988 
had used unfair means in connivance with 
some officials working in the Commission. 
CBI has registered a case and it is under 
investigation.

UNION PUBLIC SERVICE COMMIS­
SION

CBI has registered a case in'April 1991 
against one Desk Officer for possession of 
assets dispropertnnate to know source of 
income. The case is under investigation.

[English]

Taking up of Fishing Activities by 
American Fishing Industry In India

4487. SHRI GOPI NATH GAJAPATHI: 
WiH the Minister of FOOD PROCESSING 
INDUSTRES be pleased to state:

(a) whether the Government have in­
vited the American fishing industry to take up 
some of its business in India;

(b) if so, the terms and conditions laid 
down;

(c) whether those conditions ar accept­
able to the American Fishing Industry; and

(d) if so. the response of the American 
Industry thereto?

THE MINISTER OF STATE OF THE 
MINISTRY O F FOOD PROCESSING IN­
DUSTRIES (SHRI GIRCHAR GOMANGO):
(a) No. Sir.
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(b) to (d). Do not arise.

Three Point Levy System for 
Coconut Husk

4488. SHRI C.P. MUDALA GIRI-
YAPPA:

SHRI K.H. MUNIYAPPA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government have 
introduced a three points levy system for 
coconut husk;

(b) if sot the details thereof; and

(c) whether this new levy system has 
been suggested by the special task force 
appointed to look into the problems of the 
coir industries?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J 
KURIEN): (a) to (c). On the recommenda­
tions of Shri Ashim Chatterjee Committee 
Report, validity of Three Point Levy Scheme 
which had expired on 30th September, 1990 
has been allowed to continue upto 31 st Oc­
tober, 1992. The modified Three Point Levy 
Scheme shall be operated in Kerala, other 
than the Districts of Trissur, Malapuram, 
Palakkad, Kozhikode, Wayanad, Kannur and 
Kasaragod. Shri Ashim Chatterjee Commit­
tee while examining the question of continu­
ance of Three Point Levy Scheme has also 
referred to the "Report of the Task Force" set 
up by the Government of Kerala.

Demand snd Production of Castor Oil

4489. SHRI YASHWANTRAO PATIL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is big demand for 
Castor oil in the international market;

(b) whether, despite being at the top in 
castor oil production, India lags behind in the 
international market;

(c) if so, the reasons thereof ; and

(d) the steps proposed to be taken to 
increase the production thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLEIS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) Yes, Sir.

(b) and (c). Our country is the largest 
producer of castor oil. We are not lagging 
behind in international market as our share is 
65% of total world trade. However, we are in­
creasingly facing competition from Brazil, 
China and Thailand.

(d) In order to increase production of 
castor oil, the following steps have been 
taken/proposed to be taken:-

i) Registered Users Certificate 
(industrial) are issued under 
Solvent Extracted Oils, Edible 
Floor Control Order, 1967 so 
as to ensure that castor oil is 
used for industrial purposes.

ii) Assistance to the States for 
production and distribution of 
quality seeds, plant protection 
measure including supply of 
plant protection chemicals and 
equipments for organising 
demonstration of advance 
technology are being made 
through Oilseed Production 
Programme (OPP).

iii) Intensification of research ef­
forts for increasing the pro­
duction of oilseeds.

iv) Setting up of necessary proc­
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essing and infra-structural 
facilities to keep pace with the 
production programme of 
oilseed.

v) Financial assistance is given 
to Institutions/Universities for 
R & D Schemes on detoxifica­
tion of oilcakes from castor.

Oil extraction Unit in Joint Sector

4490. SHRI SUDHIR SAWANT: Will 
the PRIME MINISTER be pleased to state:

(a) whether oil extraction unit is being 
set up in the joint sector; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED):(a) As per information avail­
able, no application has been received for 
setting up oil extraction unit in joint sector.

(b) question does not arise.

Plutonium Technology

4491 SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether plutonium technology is the 
real answer to the present energy crisis;

(b) rf so, the steps taken and the prog­
ress made in developing this technology for 
production of plutonium in reactors and its 
isolation and its utilisation as a fuel in the 
power reactors; and

(c) the f uture plan to use plutonium as a 
fuel?

THE MINISTR OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes,Sir. Use of 
plutonium is an important step in use of 
atomic energy for meeting future energy 
needs. The first stage of our nuclear pro­
gramme is based on pressurised heavy water 
reactors which will produce plutonium. This 
plutonium would be used in Fast Breeder 
Reactors for which research is being carried 
out at Indira Gandhi Centre for Atomic Re­
search, Kalpakkam.

(b) and (c). The Plutonium plants have 
been established at BaRC and at Tarapur, 
which reprocess the spent fuei from our 
research reactors at BARC and from power 
plants at Tarapur and Rajasthan. Presently 
third plutonium plant is being established at 
Kalpakkam to process spent fuei from Ma­
dras Atomic Power Station and Fast Breeder 
Test Reactor at Kalpakkam. Considerable R 
& D work is being carried out at BARC on the 
fabrication of plutonium based nuclear fuels 
like the mixed monocarbide of uranium and 
plutonium for use in Fast Breeder Reactor. 
The ad vanced fuel fabrication facility is being 
set up at Tarapur for the production of 
mixed-oxide (MOX) fuel using plutonium.

The research reactor PURNIMA-I which 
became critical in 1972 was the first Indian 
Reactor to use Plutonium as fuel. In 1985 
FBTR went critical at Kalpakkam. Plutonium 
has been found to be a highly efficient fuel for 
Fast Breeder Reactor. The next generation 
of Fast Breeder Reactors using plutonium,is 
likely to be introduced in the early next cen­
tury starting 500 MW prototype Fast Breeder 
Reactor.

Conference on electronics and Tele­
communications

4492. SHRI GURUDAS KAMAT.
DR. C. SILVERA:

Will the PRIME MINISTER be pleased 
to state:
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(a) whether a conference on Electronics 
and telecommunications in India by 2000 
A.D. was organised in New Delhi recently;

(b) if so, the objectives of the said con­
ference;

(c) whether some apprehensions about 
the potential of electronics and telecom­
munications have been felt in the confer­
ence;

(d) if so, the details thereof;

(e) whether the Government propose to 
take steps to remove such apprehensions 
for smooth development in these fields in 
future;

(f) if so, the details thereof; and

(g) if not,the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) and (b). Yes, Sir. 
Capital foundation society (regd.) a private 
organisation organised a national confer­
ence on telecommunications in Indian-2000 
in November, 1991 in Delhi. According to the 
letter of the organiser addressed to the De­
partment of Electronics the objective of the 
said conference was to deliberate on issues 
of national importance to articulate public 
opinion and help policy formulation.

(c) to (g) There was a view that radical 
changes in the customs and excise duty 
structure was needed to give a much needed 
fillip to the electronics and telecommunica­
tion industry.

Government are constantly reviewing 
the requirements of different industries in­
cluding electronics and telecommunication

and the tariff for the different items are also 
modified from time to time after an apprecia­
tion of all factors.

Prices of Vitamin “A* In Kerala

4493. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government of Kerala 
has requested to enhance the price of Vitemin 
WA’ manufactured in the Kerala State Drugs 
and Pharmaceuticals Ltd.;

(b) whether the State Government has 
also requested to withdrawthe import duty of 
the raw maerials required for the manufac­
ture of vitamin “Aw in KeraJa State Druge and 
Pharmaceuticals, Aiieppey;and

(c)if so, the action taken on these re­
quests so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN):(a)and
(b).No, Sir. This Ministry has not received 
such requests from the Government of Ker­
ala.

(c) Does not arise.

Polio Vaccine

4494. SHRI.PRADHANIWill the PRIME 
MINISTER be pleased to state:

(a) whether polio vaccine is being pro­
duced in the country;

(b)if so, whether the quantity of the 
vaccine produced is adequate to meet the 
demand of the country; and

(c)rf not, the steps being taken to in­
crease the indigenous production of polio 
vaocine?
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THE MINISTER OF STATE IN THE 
MINISTRY O F PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA):(a) and (b). Indigenous 
production of polio vaccine in the country is 
not yet achieved to meet the needs of the 
country. However.the country has oral polio 
vaccine blending facilities from imported bulk.

(c) A project to manufacture Oral Polio 
Vaccine (OPV)indigenously has been taken 
up by Govt, of india in 1987. A public sector 
company namely 'Bharat Immunologicals 
and Biologicals Corporation 
Limited(BIBCOLjhas been incorporated 
under the companies Act. The company is 
setting up a Manufacturingcum R&D Unit to 
produce. -  _ 100 million doses of
OPV per annum at Bulandshahr in Uttar 
Pradesh.The civil construction of the plant 
and accessory facilities is nearing 
completion. Indigenous production by this unit 
would commence during 1992.

Facilities are also being created at 
Haffkine Biopharmaceuticals Corporation 
Limited, Bombay for indigenous production 
of OPV. This unit wiH have a capacity of SO­
SO million doses per annum.

Marketing of Drugs without Approval

4495. SHRI PRABHU DAYAL 
KATHERIA: 

DR.RAM ESH CHAND 
TOMAR:

WiH the PRIME MINISTER be pleased 
to stale:

(a) whether the Government are aware 
that a large number of drugs and formula­
tions are being manufactured and marketed 
in the country without valid approval;

(b)if so,the particulars of the drug com­
panies found guilty in this regard during 
1991 so far; and

(c) the action taken or proposed to be 
taken against such companies?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) No such 
violation of (D & R ) Act by drug manufactur­
ers has come to the notice of the Depart­
ment.

(b) and (c). Do not arise.

Flour M ils In Karnataka

4496. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of FOOD be pleased 
to state:

(a)the number of roller flour mills in 
Karnataka;

(b)the total quantity of wheat required 
by these roller flour mills every month;

(c)the quantity of wheat allotted to each 
rollerflourmilifrom January, 1991 totheend 
of October, 1991;

(d) whether there is cut in the supply of 
wheat to these roller flour mills;

(e)if so,the reasons therefor; and

(f) whether the Government propose to 
allot the required quantity of wheat to these 
roller flour mills?

THE MINISTER O F STATE OF THE 
MINISTRY O F FOOD(SHRI TARUN 
GOGOI) :(a) The Roller Flour Miffing Industry 
was delicensed in 1986.Therefoie,the de­
tails of the new Mills established thereafter 
or the Mils which closed down are not known 
to this Ministry.

(b) to (f). The roller Hour milling industry 
being decontrolled and delicensed, the 
Central Government has no obligation to
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supply wheat to the RFMs. There is, there­
fore, no question of allotments being made in 
favourof RFMs. The mills have to make their 
own arrangements for purchase of wheat 
from the open market and are free to sell the 
products at prevailing market prices. How­
ever, the FCI does occasionally sell some 
quantities of wheat in the open 
market,including to the REMs.it they have 
stocks over and above the requirement of 
the PDS in order to exert a healthy influence 
on the open market prices of wheat.

[Translation]

Industrial Growth Centres in 
Madhya Pradesh

4497. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINIS­
TER be pleased to state;

(a) the details of the Industrial Growth 
Centres set up in Madhya Pradesh;

(b) whetherthe Government propose to 
set up Industrial Growth Centres at Block 
level in the backward tribal areas of Madhya 
Pradesh;

(c) if so, the details thereof; and

(d) the time by which the scheme is 
likely to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KUREN): (a)to (d). Under the Growth Centre 
Scheme, Madhya Pradesh has been allotted 
six growth centres, locations of which have 
already been selected and announced. 
These are in the districts of Durg. Guna, 
Bhind, Dhar Raisen and Raipur. Among 
these, Durg, Dhar and Raipur are areas of 
tribal concentration. The selected Growth 
Centres would be provided with basic infras­
tructural facilities Ike power, water, telecom­
munication, roads, banks etc. at a cost of Rs.

25-30 crores each. The scheme would be 
implemented during the Eighth Five year 
Plan period.

industrial Project of Madhya 
Pradesh

4498. SHRI MEDHADER KUMAR 
SINGH THAKUR: Will the PRIME MINIS­
TER be pleased to state:

(a) the number and details of industrial 
projects of Madhya Pradesh pending for 
approval; and

(b) by whattime these projects are likely 
to be cleared?

THE MINISTE OF STATE IN THE 
MINISTRY OF INDUSTRY(PROF. P.J. 
KRIEN): (a) A total number of 198 applica­
tions for setting up of industries in Madhya 
Pradesh are at various stages of processing. 
As a matter of policy, the details of cases are 
not divulged till they are finally disposed of.

(b) Under the new industrial policy, the 
requirement of industrial licence has been 
done away with except for a short list of 18 in­
dustries which are under compulsory licens­
ing. There are specified time limits for the 
disposal of applicationsforgrant of industrial 
approvals. All steps are taken to ensure that 
the applications are disposed of within this 
time limit.

[English]

Allocation of Foodgrains to States

4499. SHRI KASHJRAM RANA: 
SHRI HARIN PATHAK:

Will the Minister of FOOD be pleased to 
state:

(a) whether the Government propose to
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allocate rice and whet to various States as 
per their demand;

(b) the details of the allocations made 
from January, 1991 to October, 1991, vis-a- 
vis the demand State-wise; and

(c) the reasons lor short supply, if any?

TH E MINISTRY O F STA TE OF THE 
MINISTRY O F FOOD (SHRI TARUN

GOGOI): (a) and (c). Allocations are, apart 
from other things, limited by the procure­
ment for the Central Pool, which is only 
about 12to 18 percent of the total production 
of foodgrains in the country. Hence, alloca­
tions have to be necessarily supplemental in 
nature and it is notfeasibleto meet the entire 
demands of the State Governments.

(b) The required information is given in 
the statement attached.
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[ Translation]

Man-made polyester yam and 
Nylon Factories

4500. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state:

(a) the number of man-made polyester 
yam and nylon factories registered during 
the last three years;

(b) the installed capacity of those facto­
ries and the annual production thereof; and

(c) the steps taken by the Government 
to put an end to the monopoly ol the factory- 
owners and to make the yarns available to 
the weavers at a genuine price?

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (PROF.P.J. 
KURIEN): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House.

[English]

Far Eastern Bureau Hostel for 
working Women

4501 SHRIMATIGEETA MUKHER 
JEE:

SHRI VIYAYKUMAR YADAV: 
SHRI MADANIAL KHURANA: 
SHRI M.V.

C H A R D R A S E K H A R A  
MURTHY:

Witt the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the news Hem 
captioned "Working girts' hostel sans safety" 
appearing in the Statesman of November 
25,1991;

(b) i  so, whether the Far Eastern Bu­

reau Hostel for Working Women at Kasturba 
Gandhi Marg is in dilapidated condition and 
there is inadequate security;

(c) whether representations have been 
received in this regard;

(d) if so, the steps taken to construct a 
high boundary wall to remove security haz­
ards;

(e) the other steps taken to improve the 
general condition of the Hostel;

(f) whether a public telephone is in­
stalled inside the Hostel premisses which 
gives an excuse to the outsiders to enter the 
Hostel; and

(g) If so, the action proposed to be taken 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e). Yes 
Sir, The building was constructed during 
1943-44 as war time accommodation with 
specification of temporary structures. The 
Blocks were however strengthened during 
1984-85 and are structurally sound and are 
persently in proper habitable condition due 
to the regular maintenance done by CPWD. 
As regards security there is a proposal to 
raise the parts of the compound wall around 
the campus for better security.

(f) and (g). Yes. Sir. Public Telephone 
installed inside the Hostel is for the bonafide 
use of the occupants erf the Hostel and no 
outsider/visitor is allowed to us the facility of 
public telephone.

Investment in Public Sector In Eighth 
Plan

4502. SHRIMATI GEETA MUKER- 
JEE:

SHRI VUAY KUMAR YADAV:

Wil the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:
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(a) whether the investment outlay for 
the public sector in the Eighth Plan is likely to 
be reduced;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No, Sir. The amount of 
Public sector outlay for the Eighth five Year 
Plan (1992-97) is not projected to be lower 
than in the Seventh Plan.

(b) Does not arise.

(c) Does not arise.

Foreign equity

4503. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government have for­
mulated the details of procedures for in­
creasing foreign equity, preferential share 
allocation and share valuation in the case of 
foreign investors; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). In pursuance of the 
decision contained in para 39 B of the State­
ment on Industrial Policy tabled in both 
Houses of Parliament on 24th July, 1991. 
Government have laid down the procedure 
for increase in foreign equity upto 51 %  in ex­
isting companies having some foreign equity 
holding, requirement for preferential share 
allocation and issue of shares and share 
valuation vide Ministry of Industry’s Press 
Note No. 17 (1991 Series) dated 19th No­
vember, 1991. Copies of this Press Not©

have been made available to the Parliament 
Library.

Investment by N.R.Is.

4504. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state:

(a) whether some of the State Govern­
ment have entered into agreements with 
some Non-resident Indians to establish in­
dustries in their respective States during the 
last two months;

(b) if so, the details thereof; and

(c) the extent of financial participation of 
foreign investors;

(d) whether the Union Government also 
proposed to participate financially in these 
ventures; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) to (e). No proposal has been 
received by the Ministry of Industry for con­
sideration by the Special Approval Commit­
tee (NRI) from any State Government for 
setting up joint venture projects with NRI 
participation.

Conversion of Lease Hold Right to 
Free Hold in Chandigarh

4505 SHRI PAWAN KUMAR BANSAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to refer to reply given to Unstar­
red Question No. 28 on November 20,1991 
and state:

(a) whether orders for conversion of 
lease-hold right into free-hold have been 
issued for Chandigarh also;

(b) if so, the details thereof; and
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(c) the time likefy to be taken for its 
implementation?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) and c). Do not arise.

Science and Technology Council, 
Chandigarh

4508 SHRI PAWAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is a Science and 
Technology Council in the Union Territory of 
Chandigarh;

(b) if so, the details of its functions;

(c) the number of meetings held during 
the last one year and the main recommenda­
tions made thereat;

(d) the follow up action taken on those 
recommendations by the Union Government;

*

(e) whether any representative from the 
Punjab University is taken on the Council; 
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI 
MARGRET ALVA): (a) Yes, Sir.

(b) To advise the Chandigarh Admini­
stration on Promotion of Science and Tech­
nology lor the development of the Union 
Territory of Chandigarh.

(c) During the last one year tow meet­

ings ware held in which the following main 
recommendations were made:

Seven Research Projects were 
cleared for funding by the Chan­
digarh Administration.

Construction ofapianetariumand 
a Science Park in Chandigarh.

To introduce other Science 
Popularisation activities.

(d) Seven research projects as recom­
mended by the Council have been sanc­
tioned by the Chandigarh Administration. 
The proposal for construction of a Planetar­
ium and a Science Park has been included in 
the 8th five year plan of Chandigarh Admini­
stration under Science and Technology 
Sector. The other Science Popularisation 
activities namely Science Quiz, Awards, 
Exhibitions, Science Clubs etc. have been 
identified to be taken up during 8th plan.

(e) and (f). No, Sir. Depending upon the 
various Science & Technology activities to 
be taken up and level of participation in the 
meetings, the composition of the Council 
keeps on changing. However, a representa­
tive of the Punjab University has been in­
cluded in the Sub-Committee of the Council 
which processes the Research Proposals 
for consideration by the Council.

Maintenance of Government Quarters 
at Chandigarh

4507. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the norms fixed for the maintenance 
of Government quarters at Chandigarh;

(b) whether in many quarters plaster is 
pealing off, roofs seeps and white-washing 
has not been done for years; and
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* (c) the amount spent on maintenance of 
different categories of quarters/houses there 
during the last year?

THE MINISTER OF STATE IN THE

MINISTRY O F URBAh DEVELOPM ENT 
(SHRI M. ARUNACHALAM): (a) The norms 
for annual maintenance of quarters laid down 
on 21.9.1983, which were based on the cost 
index prevailing in October, 1979, are as 
under:-

CMi maintenance 

Service Charges 

Annual Repairs 

Special Repairs 
%-
Age 0-20 years 
Age 20-40 Years 
Age 40-60 Years

Electrtcal maintenance

Annual Repairs:-

Concentrated group 
Scattered group 
Special Repairs

Rs. 2.40/S qm. 

Rs.2.75/S qm

Rs. 1.75/S qm 
Rs.2.90/S qm 
Rs. 4.05/S qm.

Rs 2 80/S qm.
Rs 3 25/S qm.
Individual estimates to be 
prepared.

These rates are to be enhanced vis-a-vis the 
cost index prevailing at the time of prepara­
tion of the estimate Funds for running of 

•pumps are provided separately xyz

(b) Peeling of piaster and seepage in 
roofs were noticed in some of these quarters 
which were constructed about 15 years back 
These4 defects were rectified. Preventive 
maintenance is also being carried out after 
inspection of the quarters memorandum

White-washing of these quarters could 
not be done for the last 2-3 years due to 
shortage of funds. This work has already 
been taken up m the current years and 
completed in about 70% of the quarters

(c) The expenditure on maintenance is

not booked type wise. Expenditure incurred 
on maintenance during the last financial 
year is as under.-

Civil - 19,36,420'-
Electncal - Rs. 13,49, 913/-

P.S. Us In Rajasthan

4508 PROF RASA SINGH RAVVAT: 
W'll the PRIME MINISTER be phased to 
state

(a) the details of Public Sector Under- 
i takings (PSUs) working in Rajasthan; 
t (b) the details of profit and loss of each
i undertaking during the last three years and 

the number of P.S.Us. which are on the 
verge of closure as a result of tosses;

(c) the main causes for their sickness.
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and the steps taken to revive them and 
whether the interest of the workers/employ­
ees wiii be protected ;and

(d) the detaii§ of the proposals for set- 
ting up of new public sector undertakings in 
Rajasthan?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PtK, 
THUNGON): (a) and (b). There are 6 Central 
Public Sector Enterprises which have their 
Registered Officers in the State of Rajast­
han. The details of profits and losses for 
these enterprises for the last 3 years, upto
1989-90 for which period only the informa­
tion is available is given in the attached 
statement. The Government have no pro­
posal at present to close down any Central 
Public Enterprise.

(c) and (d). The reasons attributable to low

profitability of these enterprises are escala­
tion in input costs, tow capacity utilisation, 
outdated plant and machinery, shortage of 
power., excess man-power, demand vari­
ations et. Enterprise specific action is taken 
by the concerned administrative Ministries/ 
Departments. Some of the important meas­
ures taken are financial, managerial and 
organisational re-structuring, technological 
upgradation, modernistic, signing of MOU 
with the Government, etc. For the Public en­
terprises which are unlikely to be turned 
around, the new Industrial Policy envisages, 
for the formulation of reviving/rehabilitation 
schemes, referring to Board for Industrial 
and Financial Re-constructions created for 
this purpose. A social security mechanism 
will be created to protect the interest of 
workers likely to be affected by such rehabili­
tation packages. There is no proposal for 
setting up of any new Public Sector Under­
takings in Rajasthan in the remaining perbd 
of the current year.

STATEM ENT

(Rs. in crores)

Name of the Enterprises 1987-88 1988-89 1989- 90

Hindustan Salts Ltd. (-) 0.45 (-) 0.54 (-) 0.18

Hindustan Zinc Ud. 2.59 29.99 70.49

Instrumentation Ltd. 2.63 1.95 0.43

Rajasthan Drugs & 
Pharmaceuticals Ltd. 0.33 0.09 0.00

Rajasthan Electronics & 
Instrumentation Ltd. 0.42 0.50 0.48

Sambhar Salts Ltd. (-)0.21 (-) 0.28 0.07
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[Translation]

Examinations Conducted by U.P.S.C.

4509. PROF RASA SiNGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of candidate who ap­
peared in various examinations conducted 
by the Union Public Service Commission 
during the last year; and

(b) the medium of examination opted by 
them, the name of the examination nd the 
number of candidates who opted for each 
medium?

THE MNINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC GRl- 
VANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) 3,24 117.

(b) Only in the case of Civil services 
(Main) Examination, 1990 and Section Offi­
cers/stenographers (Grade ‘B’ / Grade I) 
Limited Departmental Competitive Exami­
nation 1990, there is option available to the 
candidates for choosing a medium of exami­
nation. In other examinations conducted by.

Medium Civil Services (Main)
opted by Exam, 90
the candh No. of candidates
dates.

UPSC either the question papers are of 
objective type or the same is required to be 
answered only in English.

For Civil Services (Main) Examination, 
other than the language papers, candidates 
have option to write answers in /English or in 
any of the languages included in the 8th 
Schedule to Constitution. Those who are 
called for interview on the basis of written 
part of Civil Services (main) Examination, 
have the facility of conversing either in English 
or in the medium opted by them for written 
test.

In respect of Section Officers/Stenogra­
phers (Grade ‘B’/Grade) Limited Departmen­
tal Competitive Examination, candidates 
have option to choose either English or Hindi 
as medium of examination in respect of 
certain specified papers. In this examination 
there is no interview.

The media chosen by candidates and 
their number in the Civil Services (Ma:n) Ex­
amination, 1990 (written part as well as inter­
view) and the number of candidates choos­
ing Hindi or English on certain specfted pa­
pers in Section Officers/Stenographers 
Grade lB’ / Grade I limited Departmental 
Competitive Examination, 1990 â e given 
below:

Section Officers/ 
Stenographers' (Grade 'BV 
Grade) Limited 
Departmental Competitive 
Exam, 90.

Written Intenriew
part

Assamese 03

Bengali 11

Gujarati 35

01

04

12
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Medium 
opted by 
the candi­
dates.

Civil Services (Main)
Exam, 90
No. of candidates

Section Officers/ 
Stenographers’ (Grade'B'/ ■ 
Grade) Limited 
Departmental Competitive 
Exam, 90.

Written
part

Interview

Hindi 1451 149 72

Kannada 16 06

Kashmir - -

Maiayalam 05 -

Marathi 24 07

Oriya 01 -

Punjabi 04 02

Sanskrit - -

Sirtdhi 01 -

Tamil 27 09

Telugu 91 15

Urdu 05 02

English 8447 1652 828

Total 10,121 1859 900

[English]

Scooters India Ltd.

Witt the PRIME MINISTER be pleased 
to state:

4510. SHRI C H E TA N  P.S 
CHAUHAN:

KUMARI DIPIKA CHIKHLIA: 
SHRIM ATI M AHENDRA 

KUMARI:

(a) whether the unit of M/s Scooters 
India Ltd. in Lucknow district has become 
sick;

(b) if so. the details thereof; and
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(c) the steps taken/proposed to be taken 
for the revival of the above unit the earliest?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes. Sir.

(b) As on 31-3-91, it had a negative net 
worth of Rs. 253.24 crores and has been 
incurring cash tosses during the past two 
years (Rs. 47.39 crores in 1990-91 and Rs. 
41.98 crores in 1989-90).

(c) Various alternatives regarding its 
future are under consideration of the Gov­
ernment.

Industrial Units in Uttar Pradesh 
and Gujarat

4511. SHRI CH ETAN 
CHAUHAN:

P.S.

KUMARI DIPIKA CHIKHLIA:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of new small scale in­
dustrial units set up in Uttar Pradesh and 
Gujarat under the 20-point Programme dur­
ing 1991, district-wise, and

(b) the amount of Central assistance 
provided for the purpose to Uttar Pradesh 
and Gujarat during 1991 till date?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) A statement is enclosed.

(b) No Central assistance has been 
provided for the purpose of setting up of 
Industries in Uttar Pradesh and Gujarat during 
1991.

STATEMENT

Number of new small scale Industrial Units set up in Uttar Pradesh and Gujarat under the 20- 
point Programme during 1991. district-wise.

SI. State/District No. of SSI Units set up

I. GUJARAT (January' 91 to Nov,’ 91 10,199

1. Ahmedabad 2,423

2. Gandhi Nagar 136

3. Kheda 346

4. Vadodara 578

5. Bharuch 430

6. Surat 1,603

7. Valsad 568

8. Surendranagar 329
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SI. State/District No. of SSI Units set up

9. Rajkot 1,050

10. Jamnagar 370

11. Kutch 329

12. Bhavnagar 449

13. Amreli 153

14. Junagadh 332

15. Mohsana 495

16. . Sabarkantha 285 *

17. Banaskantha 211

18. Panchamahals 247

19. Dang 1

II UTTAR PRADESH: The Government of Uttar Pradesh has targetted to set up
33, 000 Small Scale Units under 20-point Programme during 1991-92. Accord­
ing to information received from Department of Programme Implementation, the 
Government of U.P. has registered 24,286 small scale industrial units during 
January '91 to October *91.

Import of Ingredients by Soft Drinks 
Manufacturers

4512. SHRI C H E TA N  P.S.
CHAUHAN:

KUMARI DIPIKA CHIKHLIA:
Will the Minister of FOOD PROCESS­

ING INDUSTRIES be pleased to state:

(a) the quantity and value of different 
ingredients imported by soft drinks manufac­
turers during each of the last three years and 
in the current year company-wise and year- 
wise; and

(b) the steps taken to minimise such 
imports in view of the present economic 
crisis?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO): 
(a) and (b) The details are being collected 
and will be laid on the Table of the House.

[Translation]

Rural Backwardness of Aon la, 
Uttar Pradesh.

4513. SHRI RAJVEER SINGH. Will the 
PRIME MINISTER be pleased to state:

(a) whether any proposal is under con­
sideration of the Government to remove the 
rural backwardness of Aonla,Constituency; 
and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
No special proposal is under consideration 
of the Government to remove the rural back­
wardness of AoJ t Constituency. However 
for removal of backwardness in rural areas, 
Centrally sponsored anti-poverty Pro­
grammes like Intergrated Rural Develop­
ment Programme (IRDP) nd Jawahar Rozgar 
Yojana (JRY) as well as Minimum Needs 
Programme (MNP) like Rural Water Supply, 
Rural Roads and Rural Electrification are 
being implemented in ail the districts of the 
country including Badaun and Bareilly dis­
tricts of the country including Badaun and 
Bareilly districts of Uttar Pradesh.

Installation of Hand-Pumps in Rural 
Areas.

4514. SHRI RAJVEER SINGH:
DR. LAL BAHADUR RAWAL:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government have 
formulated nay scheme to instal hand-pumps, 
Sets etc. in the rural areas to make drinking 
water available for cattle; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
No separate scheme has been has been 
formulated for drinking water for cattle. 
However, under the Centrally Sponsored 
Accelerated Rural Water Supply Programme, 
Schemes are formulated for Desert Devel­
opment Programme Areas in the States of 
Gujarat, Rajasthan, Haryana and cold des­
ert areas of Himachal Pradesh and Jammu

& Kashmir at the rate of 70 litres per capita 
per day (Ipcd) which includes 30 Ipcd for 
meeting the requirement of cattle.

[English]

Registration of Co-operative 
Housing Societies

4515 SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the number of Co-operative Housing 
Societies registered in Delhi under the So­
cieties Registration Act and their proposed 
construction sites;

(b) whether the Government are aware 
that the members of these societies are 
facing a tot of problems in getting plots/flats 
due to poor functioning of the societies;

(c) if so, the terms of negotiations set up 
by the Government while registering the 
societies under the said Act and the action 
taken against the societies violating the 
guidelines on this account; and

(d) the number of societies whose appli­
cations for registration are pending for ap­
proval by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There are 
reported to be 2027 registered Cooperative 
Group Housing Societies in Delhi out of 
which land has to far been allotted by the 
DDA to 518 societies, area-wise details of 
which are indicated as per attached state­
ment DDA proposes to allot land to 260 
societies in Dwarka Phase-1, However at 
present, this matter is subjudice. The re­
maining registered societies found eligible 
would be allotted land as and when the land 
is acquired and developed by the DDA for 
this purpose.
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STATEM ENT
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Area wise Details of Land Allotted to Cooperative Group Housing Societies.

So. No. Area No.of Societies

1. Rohini 152

2. Pitam Pura 57

3. Pashchim Puri 24

4. Rohtak Road 15

5. Budeila 46

6. Patparganj
Mandwali-Fazalpur 118

7. Kalkaji 3

8. Malviya Nagar 1

9. Mehrauli 1

10. Okhla 1

11. Chilla D .Du Pura 48

12. Mayur Vihar 36

13. Geeta Colony 5

14. C.B.D. Shahdan 5

15. karKar Duma 1

16. Yojana Vihar 2

17. Sawasth Vihar 1

18. PankhaRoad 1

19. ShafimarBagh 1

Tot il 518.
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[ Translation]

Assistance to Various Schemes in 
Hill Areas of Uttar Pradesh

4516. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the names of the schemes for which 
financial assistance has been provided to 
eight hill districts of Uttar Pradesh, district- 
wise, for the years 1988-89, 1989-90 and
1990-91 under the Hill Areas Development 
Programme:

(b) whether some proposals for devel­
opment of the hill districts are pending with 
the Planning Commission, and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R 
BHARDWAJ): (a) Special Central Assistance 
is allocated to Hill Areas Development Pro­
grammes in the form of 90 per cent grant nd 
10 per cent loan and not district-wise or 
scheme-wise.

(b) No such proposal is pending with the 
Planning Commission.

(c) Does not arise.

[English]

Irregularities in Slum Wing of Delhi 
Development Authority

4517 SHRI JEEWAN SHARMA:
DR. A.K. PATEL:
SHRI MADAN LAL KHUR- 

ANA:
SHRI LAL K. ADVANI: 
SHRI A TA L BIHARi 

VAJPAYEE.
SHRI SHIV SHARAN 

VERMA:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the Government are aware 
of the Special Audit Report of the Delhi 
administration regarding serious financial 
And administrative irregularities in the Slum 
Wing of the Delhi Development Authority;

(b) if no, the main findings of the Special 
Audit Report and the action taken by the 
Government thereon;

(c) if so, action has been taken, the 
reasons therefor; and

(d) the remedial measures taken or 
proposed to be taken to check the malprac­
tices and irregularities?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) to (d). The matter is under examina­
tion of Delhi Administration.

Encroachment on Wakf Property

4518 SHRI MUMTAZ ANSARI: Will the 
Minister Of URBAN DEVELOPMENT be 
pleased to state:

(a) whether NDMC and DDA have 
encroached upon the land of Wakf Property 
Shahemardsa etc. in Delhi;

(b) if so, the names and locations of 
such places in Delhi; and

(c) the time by which the Government 
porpose to hand over such land/plots to their 
owners?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
•(SHRI M. ARUNACHALAM): (a) No, Sir. as 
per information given by NDMC and DDA 
there is no encroachment.
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(b) and (c).Do not arise in view of reply 
to part (a) above.

Jute Companies Defaulting in Provident 
Fund Payments

4519. SHRI INDRAJIT GUPTA: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Union Labour Minister 
had called a meeting in 1986 of the jute 
companies defaulting in Provident Fund 
Payments where it was decided that 8 per 
cent deduction would be made from employ­
ees salaries for contribution to provident 
Fund and Employees’ State Insurance 
Scheme.

(b) if so, the details o! other decisions 
taken at this meeting;

(c) whether the agreement referred to in 
part (a) has been honoured by the Mill 
owners; and

(d) if not, the action being taken against 
such mill owners?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR):(a) to (c). No, Sir. At 
the meeting taken by the Union Labour Min­
ister on 7th July, 1986 it was decided inter- 
alia that the defaulting jute mills will liquidate 
arrears of EPF/ESI dues by way of deduction 
of 8 percent on the bills payable to them by 
DGS & D. Since most of the mills failed to 
honour the agreement, it was withdrawn.

(d) The EPF and ESI authorities are 
taking pena' and legal act ion against the 
defaulting establishment for realisation of 
the outstanding dues.

Development of Sonjay Gandhi Trans- 
port M tpif

4520 SHRI J t h  WAN SHRMA: WtR the

Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Municipal Corporation 
of Delhi has incurred huge losses in the 
development of Sanjay Gandhi Transport 
Nagar as has been brought out in the report 
of the C.A.G,. for the year ending march,
1990.

(b) if so, the facts and reasons thereof;

(c) whether the official responsible for 
causing this huge financial losses to the 
MOD have been identified and brought to 
book;

(d) if so, the details thereof and if not the 
reasons therefor;

(e) the details of the loses suffered by 
MCD in each of the last three years; and

(f) the steps taken to check the recurring 
losses9

THE MINISTER OF STATF IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM:(a) to (f). The 
Sanjaya Gandhi Transport Nagar is being 
developed by M.C.D. on ‘No profit No Loss' 
basis. Originally 1420 plots in Phase-! & 526 
plots in Phase-ll were planned. However 
due to encroachments and stay orders from 
the Supreme Court against aquisition pro­
ceedings D.D.A. could not transfer the total 
land required for the project. Thus the num­
ber of plots got reduced to 1205 in Phase-I 
and 437 in Phase-ll. The lay-out Plan for 
Phase-ll is under revision as some plote are 
to be re-aligned.

The Corporation vide its Resolution No. 
705 dated 23.11.87 decided to bring down 
the allotment price from the original cost of 
Rs.500/- per sq Mt. to Rs. 425/- per sq. mt. It 
was expected that the resultant deficit of Rs.
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142 crores (approx) will be met by auctioning 
commercial sites provided in the lay-out 
plan.The commercial cites auction could not 
materialise due to interim orders of the 
Hon’ble High Court of Delhi in Civil Writ 
Petition No. 833/91.

On the same ground (of anticipated 
receipts from auction of commercial sites) 
the rate of electrification charges to be re­
covered from the allottees (in addition to the 
sale price of Rs. 425/- per sq. mt.) were 
reduced from Rs. 89/- per sq.mt, to Rs. 55/- 
per sq. mt,. resulting in additional deficit of 
Rs. 64 lakh approximately. This was decided 
by the Corporation vide its decision No. 920/ 
GW/Corpn. dated 4.10.1990.

MCD reports that no official is as such 
responsible for any deficits which are only 
temporary and are to be made up by sale of 
commercial sites.

It is a scheme of rehabilitation of trans­
porters, workshop, etc. of the city area and 
other localities to de-congest the Walled City 
and no profits can be expected out of this 
welfare scheme initiated in public interest.

Test Explosions conducted by I.D.L 
Rourkela

4521. KUMARI FRIDA TOPNO: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government are aware 
of the fact that high power explosions are 
being conducted by the Indian Detonators 
Limited, Rourkela for which the company 
does not posses licence; and

(b) if so, the measures being taken or 
proposed to be taken to prevent such explo­
sions?

TH E  MINISTRER O F  S TA TE  IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). M/s. IDL Chemicals

Ltd. Rourkela is carrying out blasting opera­
tions for quality control, testing and metal 
cladding at approved site covered under 
licence granted by the department of Explo­
sives under the provisions of the Explosives 
Rules, 1983.

Benefit of Pension to Ex-Burma Pen­
sioner on Reemployment in Govern­

ment Jobs

4522. SHRIMATI SUSEELA GOPALAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Ex-Burma Pensioners who 
were reemployed in the state government 
services were aliowed the full benefit of 
minimum pension of Rs. 375 plus dearness 
reliefs etc. in addition to the state Govern­
ment Pension in full;

(b) whether the above benefit has been 
withdrawn in respect of Ex-Burma Pension­
ers who are reempioyed in Central Services 
and reduction of their Burma pension to the 
lowest has been ordered;

(c) whether representations have been 
received on behalf of Ex-Burma Pensioners 
employed under Central services to remove 
the said discrimination; and

(d) if so, the action taken by the Union 
Government thereon?

TH E  MINISTER OF STA TE IN TH E 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA); (a) Yes, Sir.

(b) Instructions have been issued to 
withdraw the benefit of minimum ex-gratia 
payment of Rs. 375/- per month plus dear­
ness relief to Ex-Burma Pensioners who are 
also in receipt of Central government pen­
sion. In their cases the Burma pension is to 
be restricted to the original pension.
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(c) Yes, Sir.

DECEMBER 18, 1991

(c) if so, the details thereof; and

(d) The matter is receiving attention.

Computer Training Centres

4523 SHRIMATI GEETA MUKERJEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are aware
of the mushrooming of computer teaching
shops in the country charging high fees in
imparting computer training with poor infras-
tructural facilities and ill trained personnel;
and

(b) if so, the steps proposed to be taken
towards standardising computer training and
issue guidelines about the uniformly in re-
gard to fees, courses of reading etc?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The majority of
institutions which provide computer training
are in the private sector and they charge
fees according to their own norms.

(b) The Government of India, Depart-
ment of Electronics vide Resolution, dated
16th August. 1990, have announced a
scheme under which private sector com-
puter training institutes meeting the defined
quality and service standards are given ac-
creditation for conducting certain specifiad
courses viz. 0 (Foundation), A (Advance
Diploma). B(Graduate) and C(Post Gradu-
ate) levels computer courses.

Funds for Afforestation in Himachal
Pradesh.

4524. PROF PREM DHUMAL: Will the
PRiME MINISTER be pleased to state:

(a) whether a lot of funds which are
meant for desert development are lying
unutilised;

(b) if so, wh&th.~ ',9 Government pro-
pose to divert tho 'L'rd and allocates for
afforestation scherv= '0 other States in-
cluding Himachal Praoi vh;
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) No, Sir.

(b) to (d). The question does not arise.

Off Loading of Public Sector Equity on
Mutual Funds

4525. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
off load public sector equity on the mutual
funds and financial institutions;

(b) if so, the details thereof and the
reasons therefor; and

(c) the total amount that has been de-
cided to be off loaded?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). The proposal to off
load public sector equity on the mutual funds
and financial institutions is under finalisa-
tion.

lTranslationl

Villages Selected Under LT.D.P. in U.P.

4525-A. SHRIJEEWAN SHARMA: Will
the Minister of FOOD be pleased to state:

(a) the number of villages selected
under Integrated Tribal Development Proj-
ect in Uttar Pradesh district-wise;

(b) if so, the details thereof; and

(c) the quantity of ration supplied under
this scheme last year?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGO!): (a) 41 villages in two Block I.E.
Pilaya and Nighasan in Lakhimpur District of
Jltar Pradesh Rave been covered under
LT.D.P.

(b) The details of villages are as under:
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(c) 10.000tonnes of wheat was lifted by 
the Government of Uttar Pradesh from Food 
Corporation of India godowns for distribution 
to the beneficiaries under the I. T.D.P. scheme 
during the year 1990-91.

[English]
Manufacture of KPV and Other 

Vaccines

4525-B. SHRI K.V. THANGKA BALU: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Union Government have 
given approval to a project for the manufac­
ture of KPV and other vaccines;

(b) if so, the details thereof; and

(c) the stage at which the project stands 
at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) Yes Sir.

(b) and (c). A Joint sector company 
namely ‘Indian Vaccines Corporation Lim­
ited' (IVCOL) was registered under the 
Companies Act 1956. The company has 
been promoted by Govt, of India (Depart­
ment of Biotechnology). Indian Petrochemi­
cals Corporation Limited (IPCL), Baroda and 
Pasteur Merieux Serums & Vaccins (PMSV), 
France. The IVCOL is setting up a Manufac­
turing cum R &D units in Gungaon District, 
Haryana for indigenous manufacture of the 
following vacdnes:-

Inactivated Polio Vaocine 10 Million

Measles 20 million

Rabies 2 million

' DPTP(Quadrupte) 40 million

‘Only as formulation using IPV manufac­
tured by IVCOL and DPTP produced from 
other manufacturers in India.

Land for the project has been acquirec 
at Manesar village, Gurgaon District and civil 
construction of plant and utilities is m prog­
ress. Recruitment and training of personnel 
and procurement of equipments and ma­
chinery have also commenced. The civh 
work is expected to be completed by the end 
of 1992.

Social and Culture Clubs to Promote 
Sports

4525-C. SHRIM ATI DIPIKA
CHIKHLIA:

SHRI C H ETA N  P.S.
CHAUHAN:

SHRI HARISH NARAYAN 
PRABHU ZANTYE:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) the number of social and cultural 
clubs established for promoting sports and 
cultural activities to which lands have been 
allotted by the Union Government so far;

(b) whether some of these dubs are not 
providing the sports facilities for which these 
were established; and

(c) if so, the action taken proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Twelve 
Clubs have been allotted land by Govern­
ment for promoting sports. In addition, six 
sports Complexes have been established by 
DDA and Stadias are administered by Sports 
Authority of India for Promoting Sports.

(b) and (c). No specific complaints have 
been brought to the notice of the Govern­
ment. However, whenever any violation of 
lease terms/allotment conditions is noticed, 
action under the terms and condition«< of
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memorandum of agreement/agreement for 
lease/perpetual lease is takenfor violation of 
its various clauses.

12.00 hrs.

[ Translation]

SHRI CHANDRA J E E T  YADAV  
(Azamgarh): Mr. Speaker, Sir, during the 
Zero Hour I would like to draw the attention 
of the Government to an important matter. 
Today representatives of crores of weavers 
from aii over the country are staging adhama 
at Boat Club under the aegis of All India 
Momin Conference. Sir, you, this august 
House and the Government are well aware 
of the fact that next to farmers weavers 
constitute the largest section in the country. 
They are poor and crores of persons are 
associated with weaving. In the last few 
years their condition has become the most 
pitiable. In Andhra Pradesh several weavers 
committed suicide as they could not afford to 
see their children starving. All over the coun­
try weavers are organising seminars. Weav­
ers have presented a charter of demands to 
the Government but the latter has not paid 
any attention to it. In Uttar Pradesh, espe­
cially in the Eastern region of the States, a 
large number of persons are associated with 
the industry and their units are closing down. 
Product of weavers are piling up for want of 
demand. ( Interruptions)

Reporesentatives of weavers today are sit­
ting on dhama with a ten point charter of 
demands. One of their demands pertains to 
the exorbitant rise in prices of syntheticyeam, 
whether it is cotton yam or silk yarn, because 
the prices of ail these yams have gone up 
phemonally since 1989. Weavers are de­
manding fixation of price of yam at the rates 
obtaining in July, 1989.1 urge the Govern­
ment to act immediately on this demand of 
the weavers. Secondly, the products of 
weavers for want demand are piling up as

neither the Government nor the coopera­
tives are procuring their products. One of 
their demands is the procurement of their 
products by the Government.- The Govern­
ment allowed the weavers to produce 600 
million metre of ‘Janta Cloth’ with a view to 
procuring it But recently the Government 
has reduced it down to 450 million metre. I 
urge the Government to ponder over the ten 
point charter of demands of weavers in 
support of which they are sitting on dharna 
today.

I would like to submit that because of 
your efforts the hon. Minister of Parliamen­
tary Affairs and the leaders of ali the parties 
agreed to have discussion on the problems 
confronting the weavers but time could not 
be allotted for the same. Sir, will the hon. 
Minister give an assurance to weavers 
through this House that the Government wii 
look into their problems immediately so thai 
they can be saved from starvation, poverty 
and unemployment problem? This is my 
submission through you.

SHRI RATILAL VARMA (Dhanduka) 
Mr. Speaker, Sir, in support of the hon. 
Member, Shri Chandra Jeet Yadav. I would 
also like to submit to the Government that 
the condition of weavers in whole of the 
country is pitiable. In Gujarat also the weav­
ers engaged in the industry for years are 
finding it diff icuL.T. to make both ends meet. 
Products of weavers are not readily accept­
able in the market even when they carry 
them on their backs. Secondly, the declara­
tion of the industry by the State Government 
as the mass management industry has 
rendered the weavers of cooperatives, 
whether be they women, men or children, 
jobless. Sir, through you, I would like to 
request the Government to restart the indus­
try and I would also like to know the steps the 
Government propose to take to ameliorate 
the lot of weavers and the assistance the 
Government intends to extend to them for 
sustenance?
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( Interruptions)

[EngSsH]

SH R I MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Speaker, Sir, I am sure 
a large number of Members of the House wiH 
share the amazement I feL.T. this morning 
on learning that India had voted in favour, in 
the United Nations, of the revocation of the 
Resolution classifying Zionism as form of 
racism. This constitutes a very major depar­
ture from ourforeign policy as enunciated by 
Mahatma Gandhi in the 1920s, and 1930s, 
vis-a-vis the Palestinian problem. As this 
constitutes a departure from everything that 
we have stood for. from the time of Jawahar- 
lal Nehru, Indira Gandhi and Rajiv Gandhi, I 
was wondering whether we could discover 
the reasons for this major departure from the 
Government of India.

I am certain that the Government of 
India would not have undertaken this very 
very new departure without having good 
reasons for doing so. I think it is important 
that we should know the reasons for that, 
even before we take up the discussion under 
Rule 193 on the international situation.

May I therefore request the Govern­
ment of India through tiie Minister of State for 
Parliamentary Affairs who is present hereto 
ask the Minister of External Affairs to kindly 
make a statement on the reasons for which 
India had voted in favour of revocation of this 
Resolution which had described Zionism as 
a form of racism. (Interruptions)

MR. SPEAKER: I have called Shri B.N. 
Reddy to speak.

(Interruptions)

M R SPEAKER: He has got as much 
right to speak as you have. Let him speak.

(Interruptions)

MR. SPEAKER: We are going to dis­
cuss the external affairs situation today it­
self. You can discuss ft there.

(Interruptions)

[Translation]

MR. SPEAKER: Discuassion has been 
allowed on external of affairs. So speak only 
on it.

SHRI B.N. REDDY (Miryalguda): Sir, 
there is a State Screening Committee of 
Telangana constituted to suggest the free­
dom fighters cases of Anti-Nizam Liberation 
struggle for merger of State into Indian Union 
for sanction. But this Committee, for the 
present, is defunct. Now as a member-con- 
cemed of the said Committee. I would tike to 
know whether this Committee is going to be 
activised and would meet again. If so. I 
would also like to know as to when it wiH meet 
again.

Another main aspect of the freedom 
fighters problem is that there are bogus 
sanction cases. My only request to the 
Government is to take care of that aspect so 
that genuine freedom fighters do not suffer 
from injustice.

In this regard, I request the Government 
to make a dear-cut statement on the Floor of 
the House.

[Translation
KUMARIUMA BHARTI (Khajuraho): Mr 

Speaker, Sir, on an earlier occasion also I 
have raised the issue of brutal murder of Shri 
Shyam Sharma, our party candidate tor the 
Agartala Assembly Constituency by election 
In Tripura amidst a huge crowd when the 
mealing was going on. On that occasion.
through you. I requested the Government to
send a C8I team for investigation. C8I team 
visted Tripura but the State Government is
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not cooperating with the team at all and 
trying to hush up the entire episode. When 
the CBI team visited Tripura mainly to inves­
tigate the issues as to why were the body­
guards replaced two days before the murder 
and why was mobile police van not pressed 
into service for him while thethreat to life was 
repeatedly being aired by the candidate and 
even communicated to the Election Com­
mission. The CBI team should have investi­
gated into these issues because this is a 
case of political murder and many influential 
persons are involved in it.

Therefore, through you, I would like to 
request the Central Government to issued 
strict direction to the State Government to 
cooperate with the CBI team fully sent from 
hereto Tripurafor investigation inTamilnadu, 
the mines in the Neyveli area were flooded. 
It is believed that available machines and 
equipments used for the excavation of coal 
were submerged. The pumping of water 
from the mines is going in a slow pace. If the 
water is not drained quickly, the valuable 
machines and equipments will get damaged 
involving a huge loss for the Corporation.

This type of situation would have been 
avoided if preventive measures, such as, 
digging a canal or raising the bunds around 
the mines, had already been taken.

I request the Government to view this 
matter seriously and urgently and take steps 
immediately. Otherwise, apart from huge 
loss, the power supply to Tamil Nadu and 
neighbouring States will also be affected. 
Thanks to the rain in the catchment areas of 
Hydel project in Tamil Nadu, Tamil Nadu is 
not facing a power-cut. Taking into consid­
eration all the aspects, I request the Hon. 
Minister to take steps immediately to maxi­
mise power production and prevent such 
incidents.

SHRI DIGVUAY SINGH (Rajgarh): Sir,

I would Ifce to raise an important issue about 
one-rank one pension. (Interruptions)

MR. SPEAKER: You know that a com­
mittee has appointed for that They are 
looking into it Yet you want to raise it? 
(,Interruptions) No, no; I am not allowing that 
( Interruptions)

[Translation]

SHRI MOHAN RAWLE (Bombay South 
Central): Mr. Speaker, Sir, in Bombay with 
the closing down of N TC Mills, because of 
strike, thousands of mill workers have be­
come jobless. Mill workers, rendered unem­
ployed, want to run the mills on cooperative 
basis but the Government which promised to 
generate one crore jobs every year is not 
allowing such a thing. Retired mill workers 
have not been paid provident fund and gra­
tuity etc. I would Hke to submit that it should 
be made mandatory for the Government 
departments to procure cloth from the NTC 
mills running in loss so as to offset their 
losses. Therefore, the Defence and other 
Government offices be directed to procure 
cloth from these mills and the workers willing 
to run closed mills on cooperative basis be 
allowed permission thereof. K nothing is done 
in "this regard, then the consequences will 
not be good. This I would like to convey it to 
the Government through you, I thank you for 
giving me the permission.

MR. SPEAKER: Threats are not uttered 
in this august House.

SHRI AYUB KHAN (Jhunjhunu): Mr. 
Speaker, Sir, acute drought situation is pre­
vailing in Rajasthan but tiH date the Govern­
ment of Rajasthan has not started relief 
works. Fodder for cattle is not available in 
Rajasthan because of drought. In Rajasthan 
fodder is selling for Rs. 80 permaund. Poor 
in Rajasthan are dependent on cattle and 
earn their livelihood by selling mil*. Sir, 
through you, I would like to request t-
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Centre to issue directive to the GoV8fflffl0nt 
of Rajasthan to start relief operations imme­
diately and to also open centres tor distribu­
tion of fodder in all the districts with the help 
of the Government of India. So that the cattle 
can be protected.

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, at present 10 kilogram of wheat 
is being distributed through the public Distri­
bution System (PDS) in Rajasthans to every 
individual. My hon. colloeague just now made 
a mention of an acute drought situation for 
lack of rains in Rajasthan. In view of the 
prevailing drought in the State, the Chief 
Minister of Rajasthan demanded enhancing 
of quota through the PDS. but instead it has 
been reduced. Quota has been brought down 
to such a low level that in the State a crisis 
has developed.

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Quota has not been reduced in 
case of Rajasthan atone but it has been 
reduced in many other states also.

SHRI GUMAN MAL LODHA: Mr. 
Speaker, Sir, because of the stepmotherly 
treatment being meted out to Rajasthan, 
condition in the State has deteriorated fast. 
The Chief Minister of Rajasthan wrote a 
letter recommending the opening up of relief 
centres at all the places but owing to the 
stepmotherly treatment of Centre and reduc­
tion in quota, situation in the State has wors­
ened fast. I would like to submit that previ­
ously 439 metric ton foodgrain was given- 
but now it has been raised to 7000 ton only. 
With the resuL.T., it is not sufficient for the 
per capita distrtoution of 10 kilogram of 
foodgrain. Sir, through you. I would like to 
submit that since it is a human issue, politics 
should not be brought into such matters, no 
matter which party’s Government is there in 
the state. Justice must be done to the 4 crore 
people of Rajasthan, instead of 10 kg of 
foodgrains 1$ kg may be given and fodder 
may also be made available, in addition to

giving economic grants tor building up of 
more water resources.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I am on a point of order, it is not 
exactly a point of order but the question of 
propriety. Mother must be respected whether 
she is real or stepmother. In the House step­
mother is often condemned by using the 
expression of step motherly treatment. Does 
it mean that we have made step-mother a 
subject of condemnation for all times to 
come? Mr. Speaker, Sir, please give your 
ruling.

MR. SPEAKER: My ruling is that I totally 
agree with you. Mother is mother whether 
she be real or stepmother and she should 
not be condemned.

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa): Mr. Speaker, Sir, na­
tion wide strike by staff artistes of All India 
Radio and Doordarshan is currently going 
on in the country, present agitation began on 
9-12-91 and since 16-12-91 it has turned into 
indefinite agitation within the premises of 
Akashwani Bhawan in New Delhi. Personnel 
from other centres are also taking part in the 
agitation going on in Delhi. One day strike at 
regional and the centres of All India Radio 
and Doordarshan in States is also being 
observed in the country. Their demand is 
that the Indian Broadcasting Service notified 
in 1990 should be 'eorganised. All the posts 
in the Broadcasting Service must be filled 
totally through promotion. All the posts in All 
India Radio and Doordarshan must be filled 
through regular appointments and the va­
cant posts must be filled up. The Govern­
ment must pay attention to their demands.

SHRIMATI SAROJ DUBE Y (Allahabad): 
Mr. Speaker. Sir. 'anganwadi' workers and 
helpers engaged in the task of polishing the 
career of future citizens of India are exploited 
both economically and mentally. The Gov­
ernment of India has started Integrated Child
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Development scheme since October 2,1975 
for the children below 6 years of age and for 
the pregnant women, to save them from 
malnutrition. In the scheme 9 categories of 
workers were recruited and out of these 7 
categories of workers were appointed as 
Government servants. However 'anganwadi* 
workers and helpers entrusted with the task 
of basic duties are being paid honorarium of 
Rs. 275 and Rs. 110 per month.

Sir, through you, I would like to submit to 
the Government to grant the ‘anganwadi* 
workers and helpers the status of Govern­
ment servants as they are engaged in the 
task of building the character of the children 
of India. They also distribute nutritious dietto 
children in the backward areas. Can the 
Government ask any workers to distribute 
diet to the other children when her own 
children are not properly fed? The mental 
exploitation of the workers engaged in the 
task of polishing the career of future citizens 
of India and caring for the pregnant women 
should be stopped and they should be ac­
corded the status of Government servants 
forthwith.

They have been fighting for their de­
mands for the last two years. Even, during 
these days of cold they have been staging 
dharna in front of Legislative Assembly in 
Lucknow and at the Boat Club in Delhi. 
Therefore, the matter should be taken seri­
ously and their economic and mental exploi­
tation should be stopped. They should be 
given the status of Government employees 
so that they can work properly. (Interrup­
tions)

[English]

SHRIMATI G E E TA  MUKHERJEE 
(Panskura): Sir, you yourself know that this 
is a very serious question. So, please take it 
up with the concerned Minister. (Interrup­
tions)

MR. SPEAKER: All lady Members are 
supporting it.

(Interruptions)

SHRI MANORANJAN BHAKTA (An­
daman and Nicobar Islands) As this is a very 
genuine cause, we also join and support 
them in this matter. ( Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): This issueconcerns the whole of 
India and it relates to the welfare of children 
of our country. Therefore, their condition 
should be improved. (Interruptions)

[Translation]

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, labour laws and also Mini­
mum Wages Act are being violated. When I 
was the Minister, I had issued orders to pay 
Rs 500/- as minimum wages per month to 
them. I had also made it clear that the Gov­
ernment did not have adequate funds due to 
financial constraints, however, t had sa*d 
that it may be increased further. But it is a 
matter of regret tnat two years have passed 
but the order issued in regard to the mini­
mum wages of Rs 500/- per month has not 
been implemented so far. tt the Government 
cannot increase the wages of labourers then 
why they are decreasing what was increased 
earlier. The House is concerned in this re­
gard.

[English]

SHRI MANORANJAN BHAKTA: Mr. 
Speaker Sir, I also want to...

MR. SPEAKER: You have endorsed it 
by standing up. Please sit down.

DR. K. V. CHOWDARY (Rajahmundry): 
Mr. Speaker, Sir, in coastal Andhra Pradesh, 
especially in East Godavari District, there 
has been vast damage to crops due to heavy
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rains. The ryots with meagre income are the 
worst affected and so is the case with the 

weavers. The Central Government should 
send survery (earns to asses the damage to 
the crops, irrigation tanks, roads and houses. 
Relief operations should start on a war foot­
ing to render help to these people.

The fanners should be given seeds and 
fertilizers at subsidised prices. They should 
also be given agricuLT.ural loans free of 
interest the Government should also help 
them in getting insurancedaims on the basis 
of village-wise damage instead of the exist­
ing basis of region-wise damage, with more 
than fifty villages or so.

Roads are badly damaged due to heavy 
rains and floods and also due to the stagna­
tion of water. The Government should come 
forward with a liberal hand and grant the aid 
required to the tune of Rs. 300 crores.

In East Godavari, the train services are 
not satisfactory. Several passenger trains 
are discontinued recently and express trains 
which are discontinued during the Bonier 
trouble are not introduce again. I request that 
a l these train services should be introduced 
again. Important stations such as Ra- 
jahmudiy and Dwarapudi used to have 
haLX s for express trains previously. Now 
they do not enjoy this facMty. There is not 
Emergency Quota reservation in bt AC and
II AC reservations at Rajahmundry which is 
an important railway station in the South 
Central Raiway. No one bothers to isten to 
our requests, though we are here to repre­
sent the people and yentlate their griev­
ances. The bureaucrats execute things as 
tfiey wish and not even a single request that 
I proposed in 0m RaAway Convention Com­
mittee, has been acceded to by them. I 
request the Railway Minister to look into the 
matter and ofiti m (avoufiMt dackbn

[TmnttxMi
SHRI VHENDRA SINGH (Uirzapur): 

Mk Speaker, Sir, Shri Mohan Badoia is 
renowned journalist the country. Times of 
India Group appointed him Resident Editor 
in Lucknow. He worked successfully... (inter­
ruptions)... After about one year of his term
a man asked him to sign an affidavit......
(Interruptions)

MR. SPEAKER: Will the industrial mat­
ters be discussed here?

SHRI VIRENDRA SINGH: It is related 
not to industries but to a renowned journalist 
of the country...(Intenuptions)

MR. SPEAKER: Is it such an important 
issue to be discussed here? The Govern­
ment is not concerned about it, so it cannot 
be discussed in the House.

(Intenuptions)

MR. SPEAKER: It may be a matter of 
concern but not an issue to be discused in 
the He jse

[English]

SHRI SO M N ATH C H A TTE R JE E  
(Bolpur): Mr. Speaker Sir, I wish to raise a 
very important issue. The entire House is 
aware that the doctors who were on strike 
from the beginning of November, called off 
their strike when an appeal was made to 
them by a l the political parties. We requested 
them to withdraw their strike on the assur­
ance of the HeaLT.h Minister that he would 
look into their grievances sympathetically. 
On 28th November, the representatives of 
various political parties were present at the 
office of the HeaLT.h Minister. I had the 
occasion to be present there and the doctors 
also came there. They responded to our 
appeal and withdrew the strike uncondtion- 
afy only on the basis that the hon. Minister's
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assurance will bo kept The hon. Minister 
said, I am quoting from the A/blister's state­
ment. “It wiH be a settlement and not a 
compromise. I wiH personally look after aH 
your grievances with an open mind and we 
will sympathetically look after your griev­
ances."

Unfortunately, the experience of doc­
tors and their representatives, from 28th 
Novembers to 18th December, is absolutely 
dismal. They find that there is not an iota of 
attempt on the part of the hon. Minister to 
even respond to the problems that have 
been the subject matter or which prompted 
or compelled them to go and strike. Even the 
simple issue of what happen to the adjust­
ment of the period of strike has been left 
over. Not a single issue is determined. From 
yesterday they have again gone on indefi­
nite hunger strike.

Now, they have come to us saving that 
they responded to the request made by 
different political parties and also to the 
request made by the hon. Minister so, now 
ft is our responsibility to see that the matter 
is resolved. What shall we do? It was done in 
our presence. The Minister is just casually 
holding discussions with them. After aU, they 
are also responsible people. We requested 
them that since it is a matter of the sufferings 
of the patients and as the Minister has as­
sured that he wiH consider their demands 
sympathetically and with an open mind, they 
should withdraws their strike. But nothing 
has been done. From 28th November to 18th 
December, three weeks have elapsed. Now. 
they say that they are really atoning the sin 
of accepting our request by going on a hun­
ger strike near Raj Ghat

Therefore, we demands that there 
should be an immediate response and a 
genuine attempt should be made to remove 
their difficuL.T.ies and then’ problems, so as 
to arrive at a settlement Let there be no 
further aggravation of the situation. Hon.

HeaLT.h Minister is not here. The Minister 
of Parliamentary Affairs is present here. I 
am sure he will take at least this matter 
seriously.

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, I have also given a notice on this.

MR. SPEAKER: You hear me first The 
Minister of Parliament Affairs wants to re­
spond. But, whether he would like to respond 
immediately after Somnath ji or he would Ifee 
to respond after some other Members have 
spoken I think it is better if we hear some 
other hon. Members.

[Translation]

SHRI LAL K. AD VAN I (Gandhi Nagar): 
Mr .Speaker, Sir, it is an issue which has 
compelled us to think as to whether we 
should intervene is such matters in future or 
not. Because I am aware that the doctors at 
that time had said again and again that 
Government's only interest was somehow to 
getthe strike called of but they also knewthat 
once their strike was called off, the Govern­
ment would not listen to their problems. We 
told them that the session was going on and 
the Members knew that the demands and 
the difficuL.T.ies of the doctors were genu­
ine and the members of opposition sup­
ported them, the Government also wanted 
some time to look into the problem. We 
assured them that we will again approach 
the Government. But the doctors did not 
agree and related their old experience that 
on an earlier occasion they had called off 
their strke and kept quiet in the matter but the 
Government acted on the advice of the offi­
cers. The same thing would be repeated. We 
thought that if the doctors did not work, 
patients would be in difficuLT.y. Therefore, 
we pursuaded them to call off their strike and 
assured them that justice will be done to 
them. They called off the strike. But it ap­
pears that no progress has been made so far 
in the matter, the government has not taken
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any action. The situation has not changed at 
all. You must be remembering that I had 
requested the Government at that time that 
it should withdraw the notice and office 
memorandum filed in the Supreme Court, 
then the doctors would be prusuaded to call 
off their strike but the Government refused to 
do so. However, Government gave an as­
surance to review the matter again. The 
doctors called off their strike only on the 
basis of this assurance.

They are very senior doctors, some of 
them have only five years to retire and they 
have taken a big risk by going on strike.

I think that it is a great injustice to them 
and if the Government does not take appro­
priate measures it will have to face the con­
sequences. People will no more have confi­
dence on the Government and it would be 
difficuLT. for us to intervene in such circum­
stances.

SHRI HARI KISH O R E SINGH 
(Sheohar): Mr. Speaker, Sir, I was present 
there and the members of Congress party 
were also there when talks were held with 
the members of the opposition.

Government is losing its credibility and 
i  will lose it in future also but we seek your 
protection to safeguard our credibility. Their 
demands are genuine, and the Government 
is to decide whether it would fulfil their 
demands in a dignified manner or not.

[English]

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, at that time all of us were 
worried. Because, the pain was on the pa­
tients that is those who were visiting the 
hospital. Therefore *•- leL.T. that it would 
be our duty to seethdt the doctors should not 
go on strike. But they feLT. that they have no 
confidence on the the Government. They 
wanted an assurance from Members of

Parliament. Today, they are not inflicting any 
pain or any suffering on the people outside. 
They have started the Satyagraha mode, 
inflicting pain on themselves by going on an 
indifinite hunger strike. I am not particularly 
worried whether or not the Government has 
to face disgrace because for the last forty 
years, they are used to face disgrace con­
tinuously. But it is the question of credibility 
on the Parliament institution itself. Because, 
the promises were made in the House, the 
Members of Parliament were asked to be 
whiteness to the understanding that a settle­
ment would come before the 15th or 16th of 
December and that has not come. It is not the 
question of Parliamentary Affairs Minister 
only. I feel. Sir, in all humility, that it devolves 
on you also, whether or not. you are in a 
position to admonish them to keep their 
commitments which are made inside the 
Parliament and before the Member of Parlia­
ment.

MR. SPEAKER: You quote the rules 
and tell me, under what rule I can admonish 
them.

SHRI NIRMAL KANTI CHATTERJEE: 
It is under convention. Sir. is it not true that 
we always go beyond rules and depend on 
conventions?

SHRI BASUDEB ACHARIA (Barkura): 
Propriety.

SHRI SOMNATH CH ATTER JEE: Sir, 
the fact that you are enquiring about the 
rules shows that you are annoyed. You are 
not happy about it.

MR. SPEAKER: Please do not put that 
interpretation.

[ Translation]
SHRI RAM VILAS PASWAN (Rosera): 

Mr. Speaker, Sir, I would like to submit that 
the present Government gives assurances
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only. So far as assurances are concerned 
there have been several occasions in the 
House when the Government sought the 
cooperation of the opposition whenever it 
was in difficuL.T y. But afterwards it backs 
out. It is also a similar case. I would like to 
submit seriously to Shri Kumarmangalam 
and also to the Government that they should 
give every stat' "nent outside or inside the 
House in a very responsible maner, and if 
they cannot do so they should not give false 
assurance to gain cheap popularity. In this 
connection, all the members of the ruling 
party as well as the opposition have similar 
views. At that time the Government not only- 
expressed their sympathy but also assured 
that the problem will be solved. But what to 
talk of finding a solution to the problem, they 
have not even held talks with doctors in 
proper way. What happened yesterday was 
neither m the interests of doctors nor pa­
tients. Therefore, Government should take 
the matter seriously and take measures to 
fulfil the promise they made.

{English]

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Speaker, Sir, I 
have a small feeling that some Members of 
the Opposition obviously knew that the 
Government has already taken a decision 
and that is why, this issue has been raised 
today.

SHRI SOMNATH CHATTERJEE: No. 
How do we know about this?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, if I may submit, I think some of 
|the charges traded......

SHRI SOMNATH CHATTERJEE: Our

affection is not going to absolve him from this 
type of snide remarks.

SHRI RANGARAJAN KUMARAMAN­
GALAM: Some of the charges have been 
very strong on this account, say;ng that we 
are not being responsible on the one hand, 
our assurances not being met, etc. I would 
like *c, at the outset clarify that the Govern­
ment has kept every assurance it has given 
and with regard to doctors, let me tell you, 
that a decision has been taken, which is very 
favourable to the doctors and, in fact, today 
the talks will most probably take place and 
everything would be settled and I do wish to 
thank the hon. Members.

SHRI HARI KISHORE 3INGH: Then 
give me time. What is the problem?

SHRI RANGARAJAN KUMARAMAN­
GALAM: There is no question of time.

[Translation]

SHRI RAM ViLAS PASWAN: Doctor 
have been staying Dharna since yesterday.

[English]

SHRI RANGARAJAN KUMARAMAN­
GALAM: If this is the way one is altowed to 
speak, I do not know how to complete.

MR. SPEAKER: Let him complete. Do 
not be unhappy when he is giving a factor­
able reply.

SHRI RANGARAJAN KUMARAMAN­
GALAM: I very sorry, Sir,...

MR. SPEAKER: Do not demote me!

SHRI RANGARAJN KUMARAMANGA­
LAM: I am very sorry. Sir, Mr. Speaker, Sir. 
if I may submit, normally what realty happens 
is that when we give a good news it is 
welcome; even that is hampered. I said that
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thp Government has decided the matter on 
favourable terms. In fact, the matter has 
gone up and it has been decided at the 
highest level and it is today that the Minister, 
I presume would be taking to the doctors 
communicating to them the Government’s 
decision, which I am sure would make them 
very happy! In fact, the decision has been 
quite favourable to them. I do not want to 
spell out the terms because that is mecant to 
be the terms thats would be speLT. by the 
hon. Minister of HeaL.T.h. But I can assure 
you that tomorrow definitely they will not 
have this charge standing at all. it would go 
in favour of doctors.

SHRI RAMESH CHENNITHALA (Kot- 
tayam): The NDMC employees have gone 
on strike for the second time. Last time also 
some two months back they were on strike. 
Then this matter was brought before the 
Home Minister and the Home Minister called 
a meeting and on the assurance of the Home 
Minister the strike was called off.

Unfortunately they had to start the strike 
again. Their demand is to have parity in the 
pay scales, and regularisation of those 
employees who are employed on the muster 
roll.

Yesterday more than 10,000 employ­
ees have stayed away from work and the 
work was at standstill in all the departments 
of the NDMC. The para-medical staff in the 
NDMC hospital at Moti Bagh and other dis­
pensaries, civil engineering staff, 
horticuLT.ure and all of them were on strike 
and work in all the departments was at a 
standstill. I request the Home Minister to 
take urgent steps sothatthe striking employ­
ees can withdraw their strike. Earlier there 
was an assurance given but it was not ful­
filled. I request the Government to take ur­
gent steps to settle the issue as soon as 
possible.

PROF. UMMAREDDY VENKATES- 
WARLU (Tenali): This is an urgent matter of

social justice and public importance pertain­
ing to the landless SC,ST and BC saLT. 
producers in Chinaganjam village of 
Prakasam District in Andhra Pradesh. There 
is an area of 514.24 acres of land in Survey 
No. 609 which has hitherto been used for 
saLT. production by the small and marginal 
farmers of SC,ST and BC in that village.

In recent times the Assistant Commis­
sioner, SaL.T., Government of India, Kakin- 
ada, has called for tenders from the big 
farmers to file their tenders so that this land 
may be leased out. These small and mar­
ginal farmers have hitherto been enjoing this 
land under Category III, that is, free licensing 
category and these people need not pay any 
levy or cess on the saL.T. they produce. No 
I urge upon the Government to kindly direct 
the Assistant Commissioner, SaL.T., kakin- 
ada, to refrain from calling for any tenders 
and thereby he should not deny these small 
and marginal farmers their livelihood since 
they have been cuL.T.ivating this land and 
producing saLT. for several years. The land 
may be leased out in their favour under 
category III

SHRI HANNAN MOLLAH (Uluberia). 
Sir, we are all aware that we are passing 
through a service economic crisis and the 
nationalised public sector banks have an 
important role to play in that... (Interrup­
tions)

MR. SPEAKER: Today itself you are 
discussing the economic situation in the 
country.

SHRI HANNAN MOLLAH; There is a 
big crisis...(Interruptions)

MR. SPEAKER: Please understand that 
today itself you are dixcussing the economic 
situation in the country.

SHRI HANNAN MOLLAH: I am not going 
to speak in that... (Interruptions)
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MR. SPEAKER: If you are not going to 
speak, ask someone else to speak. You 
have the same matter before the House. Stiil 
you want to raise it now.

(Interruptions)

MR. SPEAKER: This is what happens 
when you do not stick to the rules And then 
you object also.

SHRI HANNAN MOLLAH: This is seri­
ous problem. This kind of transfer is creating 
a problem for the nation. You know how the 
Chairmen are appointed. The Finance Min­
istry sends it to the Cabinet Committee and 
the Home Ministery gives the clearance. 
You will be surprised to know that the Home 
Minister suggested one name and the Fi­
nance Minster rejected that ...(Interruptions)

MR. SPEAKER: I am not allowing this 
kind of a thing. Appointments and transfers 
are not to be discussed here.

SNRI HANNAN MOLLAH: The Home 
Minister and the Finance Minister are 
quarrelling... (Intenuptions)

MR. SPEAKER: Please understand that 
transfers and appointments of the officers 

. are not the matters to be discussed on the 
floor of the House. Please understand the 
rules.

(Interruptions)

MR. SPEAKER: This is not going on 
record.

(Interruptions)*

MR. SPEAKER: Shri Ram Naik. 

[Translation]

SHRI RAM NAIK (Bombay North): Mr.

*Not recorded.

Speaker, Sir, there was an advertisement in 
the ‘Navbharat Times’ of 16th December 
under the heading-Navbharat Times in Par­
liament. A discussion had already taken 
place in this House regarding the Navbharat 
Times group on a previous occasion about 
which I had given a notice of Privilege Mo­
tion. In that notice I had stated that it was 
against the dignity of the House to give such 
an advertisement. You had also observed 
that it was an important issue and you would 
look into it. You might have written to them 
seeking an explanation about their reaction 
and you would apprise the House of it later. 
But today a news-item has appeared again 
on the first page of the Navbharat Times and 
on the basis of that news item it has been 
tried again to lower to prestige of the hon. 
Members of this House. That is why, I am 
again giving a notice of the Motion of Privi­
lege to you. In that news-item it has been 
stated^hat the photo that had appeared on 
the 12th July....

[English]

MR. SPEAKER: I will look into it. 

[Translation]

SHRI RAM NAIK:..............and now fet­
tering to that photo, it has been said that at 
present it seems that to derive any wrong 
interpretation from this photo might be based 
on irrelevant factors only. It means that the 
question raised by us here is based on 
extraneous reasons, unreasonable reasons. 
It has tried to make such an allegation against 
us.

Itried to go throughthe Navbharat Times 
of 12th July to find out as to what that news- 
item realty is. There was photo of metro in it. 
That photo was presented in such a way in 
the form of a news-item that it cast direct as 
persbns on us. Our objection wasthat it was 
used in the form of an advertisement. They
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have again tried to mislead the House 
today.

[English]

MR. SPEAKER: I will look into it. 

[Translation]

SHRI RAM NAIK: Left me finish, Sir, I 
mean to say that whatever has appeared in 
it today is an attempt to mislead the House 
on that basis. Both these matters of mislead­
ing the House as well as casting aspirations 
on the hon. Members are very serious mat­
ters. Therefore, I would like to submit to you 
to refer ttiis entire matter to the Privilege 
Committee as this matter has already been 
discussed in the House.

SHRI LAL K. ADVANI: Mr. Speaker, Sir, 
you will look into this matter of privilege and 
will take action on it but I would like to present 
the entire episode of the Navbharat Times in 
details before the Government Whatever is 
taking place now-a-days there or had taken 
place in last few months weakens the most 
important pillar of democracy in our 
country .The most important pillar of democ­
racy is freedom of expression-and the free­
dom of journalists is important part of it. But 
for the last 5-6 moths, it seems that an effort 
is being made to systematically end the 
editorial independence. It appears that pub­
lishing a newspaper is only a matter of 
commerce and industry. I accept that it has 
financial aspects also. Journalism is also an 
industry, it is business but it is not purely a 
business.

These days the editors and eminent 
journalists of that newspaper have been 
humiliated and removed one after another. 
The editor of Delhi branch Shri S.P. Singh, 
the Chief of Bureau of Delhi... ( interruptions) 
Two Senior Editors of Delhi, one of Lucknow 
and one of Patna came to me... (Interruptions)

MR. SPEAKER: We will not discuss 
such things here.

SHRI LAL K. ADVANI: When this ques­
tion was raised here four days ago, it was 
expected that the Government would make 
a statement but it did not do so.The session 
is going to be over. I would like to say that not 
only the journalists of the Navbharat Times 
or The Times of India but journalists of the 
entire country are very much agitated on the 
issue. During his reply to the discussion on 
terrorism the day before yesterday, the Home 
Minister had said that:

[English]

"We requested the Press Council of 
India to nominate their representatives; 
send them to Jammu and Kashmir to go 
into the allegations which have been 
made."

[Translation]

It means that if the Government finds any 
matter important, it requests the Press 
Council of lnd:3 to send its representative to 
find out whether there has been actual in­
fringement of human rights, as the people 
say. Then Shri Verghese was sent there.

I submit that the House and the Govern­
ment should decide to constitute a Commit­
tee of the House to look into the entire 
Navbharat Tims episode because this is not 
oniy the question of freedom of journalism 
but is an important issue concerned with the 
iinguisticjournalism.Noone.whohasfaithin 
democracy, can ever tolerate to see meekly 
the attacks being made on language news­
papers. I would suggest that either a Com­
mittee of the House should be constituted or 
the Government should advise the Press 
Council of Indiato get it investigated fully and 
submit a report so that proper action can be 
taken in this regard. This is my submission.
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( Interruptions)

SHRI RAM VILAS PASWAN: I support 
what our friend and the leader of the Oppo­
sition has said just now.

(interruptions)

MR. SPEAKER: There is no need for 
everyone to repeat the same thing.

(interruptions)

SHRI RAM VILAS PASWAN: Then you 
don't allow.

MR. SPEAKER: I allow one by one. 
Otherwise it becomes irregular discussion. 
How will it do if all the Members start speak­
ing.

SHRI RAM VILAS PASWAN: I was the 
first person to meet yoj in the Chamber. I 
had requested you and had also said that it 
is not good to raise this issue again and 
again... The Government should be serious 
about what it says on this matter. The hon. 
Minister gave the reply but it was only to 
protect the management. I want to say only 
this what is appearing in newspaper is very 
serious.

MR. SPEAKER: This is a matter cf 
privilege.

SHRI RAM VILAS PASWAN: You 
should give an early decision on the matter 
of privilege. Every day the Members are 
espressing concern on the entire episode. 
Yesterday, Shri V.P. Singh expressed con­
cern on it. Today he has expressed concern. 
The entire House has expressed its concern 
on it. A Committee of the House should be 
constituted consisting of the representative 
of the Government, jouralists and manage­
ment personnel to look into the matter.

SHRI DIGVUAYA SINGH: No one has

objection to the freedom of expression of 
journalists. A provision of the Press Council 
has been made in our Constitution. If any of 
the journalists has any type of complaints or 
he has a complaint on a related matter, the 
Press Council is the right forum for that. 
Complaints should be made to them. They 
have a right to hear it. (Interruptbns)

[English]

SHRI RAM KAPSE (Thane): What about 
the privilege issue?

[Translation]

SHRI DIGVUAYA SINGH: No one has 
any objection to the freedom of expression of 
journalists but what action did they take 
when the members of the Akhil Bhartiya 
Vidyarthi Parishad threw stones at the jour­
nalists in Indore and prevented them from 
doing their work. The journalists are still on 
strike. In Madhya Pradesh what action the 
B J P. Government is taking... (Interrup­
tions)... Tell your State Government about 
those who are misbehaving with the journal­
ists there... (Interruptions)...

MR. SPEAKER: I would like to tell you in 
this regard that comments have been called 
for on the earlier Privilege Motion. Your 
notice is also there. Appropriate action will 
be taken after investigating the matter.

(Interruptbns)

SHRI SURAJ MANDAL (Godda): Mr. 
Speaker, Sir, I did not get an opportunity to 
speak yesterday nor have I got it 
today... (Interruptbns)...

[English]

MR. SPEAKER: It is not proper for you, 
Mr. Mandal, to shout like this all the time. I 
have allowed you many times. Please sit 
down now. It is not proper for a Member to
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behave Ike this. You are not the only Mem­
ber. I have to allow others also. Now please 
sit down. Shri Anbarasu.

(Interruptions)

SHRI ANBARASU ERA (Madras Cen­
tral): Sir, this is an important issue regarding 
rise in the price of gold. It is shocking to know 
that the gold price steeped up to Rs. 5,020 
per ten grams, fbrthe first time in the history. 
The supply of gold to the bullion market had 
very drastically dipped due to the unprece­
dented spurt in gold prices.

12.51 hr*.

(M R  DEPUTY SPEAKER in the Chaii]

In this connection, I have a small sug­
gestion to make. The travellers should be 
allowed to bring gold to the country. The 
Government should allow free flow of gold to 
the country of course with collection of small 
amount of customs duty, either by gold or by 
dollar so that the reserve of gold in the 
country will be increased and the gold price 
will be decreased. This will help in preven­
tion of smuggling of gold considerably.

I, therefore, urge upon the hon. Finance 
Minister, through you, to formulated a policy 
to permit the tourists and other visitors to 
bring the gold to India by imposing minimum 
custom duty payment in the form of gold and 
in dollars so as to improve the gold reserve 
nd also to reduce the price of the gold.

Lastly, whenever any issues is raised 
here during zero hour, it generally beanies 
unheard and unrepOed. I, therefore, make an 
appeal to you to get the issues raised on the 
floor of this guest House during zero hour 
examined by the Government. The con­
cerned Ministers should give replies to the 
Members on the issues raised on the floor of 
this House during zero hour.

SHRI BASU DEB ACHARIA (Bankura): 
Mr. Speaker, Sir, I would like to raise a very 
important matter which, I think, will get the 
support of all sections of this House. The 
Railway Protection Force Assodation-which 
has a membership of more than 75,000 all 
over the Indian Railways-which was enjoy­
ing the recognition, has been deprived of 
that recognition. This right of forming asso­
ciation has been withdrawn in the year 1987 
by enacting a law. When the Bill for this 
purpose was introduced in this House, we 
opposed that Bill and even at the considera­
tion stage also we opposed it. But that Bill 
passed and the fundamental right of the 
Railway Protection Force Association has 
been withdrawn.

The Committee on Subordinate Legis­
lation of this House has also categorically 
stated that when other.Central police forces 
resorted to serious agitation in 1979, the 
Railway Protection Force men did not resort 
to any form of agitation for redressal of their 
grievances and maintained very high stan­
dards of discipline and good image. That 
Committee has categorically recommended 
for restoration of the recognition of this 
Association of Railway Protection Force. 
Two Members of the Congress (I) had also 
made demand in this regard, on the floor of 
this House. One of them, Shri Kumaraman- 
glam, is now a Memberd of the Council of 
Ministers. He and Shri Harish Rawat held a 
demonstration, they staged dharna and we 
all sections of the House supported. (Intnvp- 
tbns). Then the then Railway Minister, Shri 
Janeshwar Mishra, caume and stated that 
decision was already taken by the Cabinet to 
restore the recognition to RPF Association. 
Sir, up fill now the decision has not been 
implemented. There is serous resentment 
among these RPF personnel. When IPS 
officers have beentryingtoform an Associa­
tion, then why these Railway Protection Force 
personnel, who are the railwayman and not 
the Armed Forces,.are debarred from form­
ing an Assocition and their fundamental right
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was withdrawn in 1987? When IPS officers 
have their right to form an Association, why 
not, Sir, the RPF personnel? (Interruptions).

Sir, they are not recognised If their 
recognition is not restored, 
then... ( Interruptions).

SHRI DIGVUAYA SINGH: The Minister 
tor Parliamentary Affairs should respond to 
it. (Interruptions).

SHRI BASUDEB ACHARIA: It was cate­
gorically stated by the Railway Minister and 
the decision was also taken. (Interruptions).

The decision of the Government is not 
being implemented by this Government

SHRI DIGVUAYA SINGH: The Parlia­
mentary Affairs Minister should respond to it 
They should be allowed to form a union.

SHRI BASUDEB ACHARIA: The Par­
liamentary Affairs Minister should respond, 
ft is the sentiment of the whole House and 
the feeling of the entire House.

SHRI SRIKANTA JENA (Cuttack): Mr. 
Deputy-Speaker, Sir, why is the ParHamen- 
tary Affairs Minister not responding? (Inter­
ruptions).

SHRI MANORANJAN BHAKTA: We 
want to know whether the matter went to the 
Cabinet or not and what decision has been 
taken. (Interruptions). We have every right to 
know what action has been taken on this 
issue. (Interruptions).

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Does he want that we should 
again sit in the well of the House? Only two 
days are left. What is the response?

SHRI BASUDEB ACHARIA: Sir, the

Parliamentary Affairs Minister should re­
spond.

SHRI DIGVUAYA SINGH: We are 
appealing to the conscience of the Minister 
of Parliamentary Affairs, Shri Kumaraman- 
galam. (Interruptions).

MR. DEPUTY- SPEAKER: Shri Mangal 
Ram Premi.

(Interruptions).

[Translation]

SHRI MANGAL RAM PREMI (Bijnor): 
Mr. Deputy Speaker, Sir, during zero hour 
today, I would like todrawthe attention of the 
Communications Minister to the maifunctio- 
ing of the telephone system in my constitu­
ency Bijnor. The communication system in 
Bijnor district is so bad that the telephones 
always remain out of order and even my 
telephone has not been put in order till today 
and I have not been able to talk to anyone on 
it. As a resuL.T., the entire business of Bijnor 
district has almost come to a stand still. The 
public there is facing bt of hardship and is 
agitated.

Therefore, through you, I would like to 
request the Communications Minister that 
an electronic exchange in the district be set 
up immediately so that the communication 
system can be improved. I have already 
written letter to the hon. Minister in this 
connection. (Interruptions)

[English]

SHRI BASU DEB ACHARIA: Sir, the 
Parliamentary Affairs Minister should respond 
to this issue. (Interruptions)

MR. DEPUTYSPEAKER: Nothing goes 
on record.

____________ (Interruptions)'____________

Not recorded.
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MR. DEPUTYSPEAKER: I have called 
Shrimati Malini Bhattacharya. You will have 
the pleasure of hearing the sweet voice. So, 
I request you all to hear Shrimati Malini 
Bhattacharya. Pleaase take your seats.

(Interruptions)*

MR. DEPUTYSPEAKER: When an hon. 
Minister of this House is on her legs, we 
should listen to her. They are in minority 
also. It is our responsibiLT.y to provide them 
opportunities to speak.

(Interruptions)

SHRI DIGVUAYA SINGH: Sir, it is not a 
question of majority or minority. The whole 
House had unanimously desired that the 
RPF workers should have the right to form 
the Union. The Government is backtracking 
cn this issue. We appeal to the hon. Minister 
for Parliamentary Affairs to convey the sen­
timents of the House to the hon. Prime 
Minister. (Interruptions)

SHRI MANORANJAN BHAKTA: Sir, we 
want an assurance from the Parhmentary 
Affairs Ministered that he would convey our 
feelings to the hon. Prime Minister and the 
Railway Minister. (Interruptbns)

SHRI BASU DEB ACHARIA: Sir, may I 
know from the hon. Parliamentary Affairs 
Minister whether he will convey our feolings 
to the Prime Minister and the Railway Minis­
ter? (Interruptbns)

SHRI K.V.THANGKABALU (Dhar- 
mapuri): Sir, in the morning when the Doc­
tors* issue came up, the Parliamentary Af­
fairs Minister responded. This is also a very 
serious issue and time and again we have 
been urging the Government to implement 
the Cabinet’s decision; 200 Members of 
Parliament have signed and given a memo­

randum to the Government of India. The 
hon. Minister should convey our feelings to 
the Prime Minister.

(Interruptbns)

MR. DEPUTYSPEAKER: The hort 
Minister is on his legs to respond. Please 
take your seats.

SHRI SRIKANTA JENA: Why is the 
Parliamentary Affairs Minister withdrwing and 
asking the Minister of Industry to respond?

MR. DEPUTYSPEAKER: It is the col­
lective responsibility. Sq, any Minister can 
respond.

SHRI MUKULBALAKRISHNA WASNIK 
(Buldana): He should favourably respond.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): Sir, it is true that this has been a 
matter agitating the hon. Member for quite 
sometime. We have been that many of the 
hon. Members have raised their voice. There­
fore, I can assure the hon. Members that 
their feelings would be conveyed to the hon. 
Railway Minister. (Interruptbns)

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): I want to raise an important 
issue regarding the norms in regard to reser­
vation of posts for SC&ST at Delhi Univer­
sity.

In the Uiversity Departments, out of 700 
teachers, there are only three teachers 
belonging to SC and ST. In the colleges, out 
of the strength of 5300 teachers, there are 
only 15 belonging to Scheduled Castes and 
Scheduled Tribes. So far as non-teaching 
employees are concerned, out of nearly2750 
emptoyeesfthere are only about 408 em­
ployees belonging to Scheduled Caste and 
Scheduled Tribe.

Not reocrded.
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In 1989, the Government of India's cir­
cular banned dereservation of posts meant 
for SC and S T in Class lllrd and Class IV 
appointments but not in Class I or Class II 
posts. This is in violation of the Executive 
Council’s own decision of 1983 that the 
University would adopt the Government of 
India’s reservation policy for all the non­
teaching posts to be filled by open selec­
tion.

Now they are also further trying to pre­
vent the implementation of reservation in 
Class I non-teaching posts on the ground 
that nothing has been decided yet about 
teaching posts. Recently a committee was 
set up and according to the report of that 
committee, it would set up formula which will 
postpone the appointment of Scheduled 
Castes and Scheduled Tribes for ever be­
cause it was decided that the formula makes 
the college subject Departments the unit for 
implementation.

It is said that in the coming years, our of 
every five teachers appointments made in 
the Department, at least one must be Sched­
uled Caste or Scheduled Tribe. This would 
postpone all such appointment for period of 
15 years. This is virtuallya ban on the ap­
pointment of SC and S T posts.

I request the Government to intervene 
in the matter, (Interruption^)

[Translation)

SHRI HARI KISHORE SINGH: Mr. 
Deputy Speaker, Sir, it will not do as grors 
injustice has been done, (interruptions)

[English]

SHRI K.V.THANGKABALU: We have 
given the notice in the morning. You have not 
allowed it......

(Interruptions)

MR. DEPUTY-SPEAKER: Papers to be 
laid. Shrimati Sheila Kaul.

13.08 hrs

PAPERS LAID ON THE TABLE

Annual Report, Review on the working 
and Annual Accounts of National Co­

operative Housing federations of India, 
New Delhi for 1990-91

[English]

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL): I beg 
to lay on the Table—

(1) A copy of the Annual Report (Hindi 
and English versions) of the Na­
tional Cooperative Housing Fed­
eration of India, New Delhi, for the 
year 1990-91.

(2) A copy of the Review (Hindi and 
English versions)by the Govern­
ment on the working of the National 
Cooperative Housing Federation of 
India, New Delhi, for the year 1990- 
91.

(3) A copy of the Annual Accounts 
.(Hindi and English versions) of the 
National Cooperative Housing 
Federation of India, New Delhi, for 
theyear1990-91 together with Audit 
Report thereon. [Placed in Library. 
See No. LT.-1048/91]

Sugar (Price Determination for 1991-92 
Production) Order,1991 and statement 
correcting answer to U.S. CL No. 16 
20.11.91 Re: targets fixed by F.C.I.fbr 

procurement of food grains.

THE MINISTER O F STATE OF THE 
MINISTRY O F FOOD (SHRI TARUN* 
GOGOI): I beg to lay on the Table—
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(1) A copy of the Sugar (Price Determi­
nation for 1991-92 Production) 
Order, 1991 (Hindi and English 
versions) published in Notification 
No. G.S.R. 667 (E) in Gazette of 
India dated the 7th November. 1991 
under sub-section (6) of section 3 
of the Essential Commodities Act, 
1955. [Placed in Library See 
No.LT.-1049-/91J

(2) A statement (Hindi and English 
versions) correcting the reply given 
on the 20th November, 1991 to 
Unstarred Question No. 16 by Shri 
K.V. Thanga Balu regarding tar­
gets fixed by F.C.I. for procurement 
of foodgrains . [Placed in Library 
See No. L .T .-1050/91]

Annual Reports and Reviews on the
working of Development Council lor 

Marina Meat and PauLT.ry Industries 
for 1989-90 and 1990*91 etc.

THE MINISTER OF STATE OF THE 
MINISTRY O F FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMAGO): I 
beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Development Council for 
Marina Meat and PouLT.ry In­
dustries for the year 1990-91.

(ii) A statement (Hindi and EngUh 
versions) regarding Review by 
the Government on the working 
of the Development Council for 
Marine, Meat and PouL-T.ry 
Industries for the year 1989-90.

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (1) above.[Placed in 
Library See No. L T . 1051/91]

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Development Council for 
Marine Meat and PouLT.ry In­
dustries for the year 1990-91. 
[Placed in Library See No. L T . 
1052/91]

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Development Council for 
Marine, Meat and PouLT.ry 
Industries for the year 1990-91.

(4) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Development Council for 
Cereal Foods, Dairy Products 
and other Processed Foods for 
the year 1990-91.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Development Council for 
Cereal Foods, Dairy Products 
and other Processed Foods for 
the year 1989-90.

(5) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (4) above. [Placed in 
Library See No. L.T. 1053/91]

(6) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Development Council for 
Cereal Foods Dairy Products and 
processed Foods for the year 
1990-91. [Placed in Library See 
No. L.T. 1054/91]

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Development Council for
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Cereal Foods. Dairiy Products 
and other Processed Foods for 
the year 1990-91.

(7) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Development Council for 
Fruits, Vegetables, Beverages 
and Plantation Products Indus- 
treis for the year 1989-90.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Development Council for 
Frutis, Vegetables, Baverages - 
and Plantation Products Indus­
tries for the year 1989-90.

(8) A statement (Hindi and English 
versions) showing reasons for 
delay in lying the papers men­
tioned at (7) above. [Placed in 
Library See No. L .T .-1055/91]

(9) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Development Council for 
Fruits, Vegetables, Beverages 
and Plantation Products Indus- 
treis for the year 1990-91.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Development Council for 
Frutis, Vegetables, Baverages 
and Plantation Products Indus­
tries forthe year 1990-91 .[Placed 
in Library See No. L T . 1056/91]

(10) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Paddy Processing Research 
Centre (Tamil Nadu) Society, 
Thanjavur, for the year 1990-91 
along with Audited Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of the Paddy 
Processing Research Centre 
(Tamil Nadu) Society, Thanjavur, 
for the year 1990-91.[Placed in 
Library See No LT.-1057/91]

Annual Report and Review on the 
working of Bureau of Indian 

standards for 1990-91

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): On behalf of Shri Kamaluddin 
Ahmed, I beg to lay on theTable—

(1) A copy of the Annual Report (Hindi 
and English versions) of the Bu­
reau of Indian Standards for the 
year 1990-91 alongwith Audited 
Accounts, under section 23 of the 
Bureau of the Indian Standards Act, 
1986.

(2) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of the Bureau 
of Indian standards for the year 
1990-91. [Placed in Library See 
No. LT.1058/91]

Notifications under All India Service 
Act, 1951, Review on the working and 
Annual Reports of Electronics Trade 

and Technology Development corpora­
tion LT.d , New Delhi for 1990-91 CMC

LT.d.*New Delhi for 1990-91 etc.

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTRY OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN KUMAR- 
MANGALAM): On behalf of Shrimati Marga­
ret Alva, I beg to lay on the Table—
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(1) A copy of the following Notifica­
tions (Hindi and English versions) 
under sub-section (2) of section 
3 of the All India Service Act, 
1951:-

(ii) The Indian Administrative Serv­
ice (Fixation of Cadre Strength) 
Second Amendment Regula­
tions, 1991, published in Notifi­
cation No. G.S.R. 620 in Ga­
zette of India dated the 26th 
October, 1991.

(li) The IndianAdministrative Serv­
ice (Pay) Second Amendment 
Rules, 1991 published in Notifi­
cation No. G.S.R. 621 in Gazette 
of India dated the 26th October, 
1991.

(iii) The Indian Police Service (Fixa­
tion of Cadre Strength) Sixth * 
Amendment Regulations, 1991 
published in Notification No. 
G.S.R. 622 in Gazette of India 
dated the 26th October, 1991.

(iv) The Indian Police Service (Pay) 
Seventh Amendment Rules,
1991 published in Notification No. 
G.S.R.623 in Gazette of India 
dated the 26th October, 
1991.[Placed in Library See No. 
L.T. 1059/91]

(2) ' A copy each of the following
papers (Hindi and English ver­
sions) under sub-section (1) of 
section 619A of the Companies 
At, 1956:-

(a) (i) A statement regarding Review 
by the Government on the work­
ing of the Electronics Trade and 
Technology Development Cor­
poration Limited, New Delhi, for 
the year 1990-91.

(ii) Annual Report of the Electronics 
Traded and Technology Devel­
opment Corporation Limited, 
New Delhi, for the year 1990-91 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor Generalthereon. [Placed 
in Library See No. L T . 1060/91]

(b) (i) A statement regarding Review
by the Government on the work­
ing of the CMC Limited, New 
Delhi, for the year 1990-91.

(ii) Annual Report of the CMC Lim­
ited, New Delhi, for the year 1990- 
91 along with Audited Accounts 
and comments of the Comptrol­
ler and Auditor General thereon. 
[Placed in Library See No. L.T. 
1061/91]

(c) (i) A statement regarding Review
by the Government on the work­
ing of the Indian Rare Earths 
Limited, Bombay, for the year 
1990-91.

(ii) Annual Report of the Indian Rare 
Earths Limited, Bombay, for the 
year 1990-91 along with Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library See 
No. L.T. 1062/91]

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Centre for Electronics De­
sign and Technology, Imphalfor 
the year 1990-91 along with 
Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Centre for Electronics 
Design and Technology, Imphal,
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for the year 1990-91. [Placed in 
Library See No. L.T. 1063/91]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Centre for Electronics De-

- sign and Technology, Sas Nagar, 
for the yearl 989-90 and 1990- 
91, along with audited

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the Working 
of the centre for Electronics, 
Design and Technology Sas 
Nagar, for the year 1989-90 and 
1990-91. [Placed in Library See 
No. L.T. 1064/91]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of 
the National Centre for Software 
[Technology, Bombay, for the 
year 1990-91 along with Audited 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the National Centre for Soft­
ware Technology, Bombay, for 
the year 1990-91. [Placed in 
Library See No. L.T. 1065/91]

(6) (i) A copy of the Annual Report
(Hindi and English versions) of 
the National Remote Sensing 
Agency, Hyderabad, forthe year 
1990-91 along with Audited 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the. working 
of the National Remote Sensing 
Agency, Hyderabad, forthe year 
1990-91. [Placed in Library See 
No. 1066/91]

(7) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Centre for Electronics De­
sign and Technology, Auran­
gabad, forthe year 1990-91 along 
with Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Centre for Electronics 
Design and Technology, Auran­
gabad, for the year 1990-91. 
[Placed in Library See No. 1067/ 
91]

(8) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Bose Institute, Calcutta, for 
the year 1990-91 along with 
Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Bose Institute, Calcutta, 
for the year 1990-91. [Placed in 
Library See No. 1068/91]

(9) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Birbal Sahni Institute of Pa- 
lacobotany, Lucknow, fortheyear 
1990-91 along with Audited 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Birbal Sahni Institute of 
Palacobotany, Lucknow, for the 
year 1990-91. [Placed in Libraiy 
See No. 1069/91]

(10) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Geomag­
netism, Bombay, for the year
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1990-91 along with Audited 
Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of Ge- 
omganetism, Bombay, for the 
year 1990-91. placed in Library 
See No. 1070/91]

(11) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Indian Institute of Astrophys­
ics, Bangalore, for the year 1990- 
91.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of Astro­
physics, Bangalore, for the year 
1990-91.

(iii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Indian Institute of Astrophys­
ics, Bang lore, for the year 1990- 
91 together with Audit Report 
thereon. [Placed in Library See 
No. 1071/91]

(12) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Indian Institute of Astrophys­
ics, Bangalore, for the year1989-
90.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of Astro­
physics, Bangalore, for the year
1989-90.

08) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Indian Institute of Astrophys­

ics, Bang lore, for the year 1989-
90 together with Audit Report 
thereon.

(13) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (12) above. [Placed in 
Library See No. 1072/91]

(14) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Indian Institute of Astrophys­
ics, Bangalore, forthe year 1988- 
89.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Indian Institute of Astro­
physics, Bangalore, forthe year 
1988-89.

(iii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Indian Institute of Astrophys­
ics, Banglore, for the year 1988- 
89 together with Audit Report 
thereon.

(15) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned a y i4 ) above. [Placed in 
Library See Ho. 1073/91]

(16) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Centre for Development of 
Advanced Computing, Pune, for 
the year 1990-91 along with 
Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Centre for Development of 
Advanced Computing, Pune, for
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the year 1990-91. [Placed in 
Library See No. 1074/91]

(17) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Centre for Electronics De­
sign and Technology, Srinagar, 
for the year 1990-91 along with 
Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Centre for Electronics 
Design and Technology, Sri­
nagar, for the year 1990-91. 
[Placed in Library See No. 1075/ 
91]

(18) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Sree Chitra Tirunal Institute 
for Medical Science and 
Techlnology, Trivandrum, forthe 
year 1989-90.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Sree Chitra Tirunal Insti­
tute for Medical Science and 
Techlnology. Trivandrum, forthe 
year 1989-90.

(in) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Sree Chitra Tirunal Institute 
for Medical Science and 
Techlnology, Trivandrum, forthe 
year 1989-90 together with Audit 
Report thereon.

(19) A statement (Hindi-and English
versions) showing reasons for 
delay in laying the papers men­
tioned at (18) above. [Placed in 
Library See No. 1076/91]

(20) (i) A copy of the Annual Report 
(Hindi and English versons) of 
the Institute for Plasma Re­
search, for the year 1990-91 
along frith Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Institute for Plasma Re­
search, for the year 1990:91. 
[Placed in Library See No. 1077/ 
91]

Review on the working and Annual
Reports of Rashtriya Chemicals and 

Fertilizers LT.d. for New Delhi for 1990-
91, Projects and Development India 

L.T.d. for 1990*91 etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): I beg to lay 
on the Table—

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on
the working of the Rashtriya 
Chemicals and Fertilisers Lim­
ited for the year 1990-91.

(ii) Annual Report of the Rashtriya 
Chemicals and Fertilisers Lim­
ited for the year 1990-91 
aiongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library See No. 1078/91]

(b) (i) Review by the Government on
the working of the Hindustan 
Fertiliser Corporation Limited, 
New Delhi, for the year 1990-91.
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(ii) Annual Reports of the Hindustan 
Fertilisers Corporation Limited, 
New Dplhi, for the year 1990-91 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon.[Placed 
in Library See No. 1079/91]

(c) (i) Review by the Government on 
the working of the Projects and 
Development India Limited, for 
the year 1990-91.

(ii) Annual Report of the Projects 
and Development India Limited 
for the year 1990-91 alongwith 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon. [Placed in 
Library See No. L.T. 1080/91]

(d) (i) Review by the Govenment on
the working of the Fertilizer Cor­
poration of India Limited, New 
Delhi, for the year 1990-91.

(ii) Annual Report of the Fertilizer 
Corporation of India 
Limited,NewDelhi,for the year 
1990-91 alongwith Audited Ac­
counts and comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library See 
No. L. T. 1081/91]

(e) (i) Review by the Govenment on
the working of the Madras Fertil­
izers Limited, Madras, for the 
year 1990-91.

(ii) Annual Report of the Madras 
Fertilizers Limited, Madras,for the 
year 1990-91 alongwith Audited 
Accounts and comments of the 
Comptroller and auditor General 
thereon. [Placed in Library See 
No. L  T. 1082/91]

(f) (i) Review by the Government on

the working of the Fertilizers and 
Chemicals Travancore Limited, 
Cochin, for the year 1990-91.

(ii) Annual Report of the Fertilizers 
and Chemicals Travancore lim­
ited, Cochin, for the year 1990- 
91 alongwith Audited Accounts 
and comments of the Comptrol­
ler and Auditor General thereon. 
[Placed in Library See No. L. T. 
1083/91]

(g) (i) Review by the Government on
the working of the Bengal Chem i- 
cals and Pharmaceuticals Lim­
ited for the year 1990-91.

(ii) Annual Report of the Bengal 
Chemicals and Pharmaceuticals 
Limited for the year 1990-91 
alongwith Audited Accounts and 
comments of the Comptroller and 
auditor General thereon. [Placed 
in Library See No. L. T. 1084/91]

(h) (i) Review by the Government on
the workinng of the Hindustan 
Organic Chemicals Limited for 
the year 1990-91.

(ii) Annual Report of the Hindustan 
Organic Chemicals Limited for 
the year 1990-91 alongwith 
Audited Accounts and comments 
of the Comptroller and auditor 
General thereon. [Placed in 
Library See No. L. T. 1085/91]

(i) (i) Review by the Government on
the working of the Hindustan 
Antibiotics Limited for the year 
1990-91.

(ii) Annual Report of the Hindustan 
Antibiotics Limited for the year 
1990-91 alongwith Audited Ac­
counts and comments of the 
Comptroller and Auditor General
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thereon. [Placed in Library See 
No. L.T. 1086/91]

(j) (i) Review by the Govemmet on the
working of the Smith Stanistreet 
Pharmaccuticals Limited for the 
year 1990-91.

(ii) Annual Report of the Smith Stan­
istreet Pharmaceuticals Limited 
for the year 1990-91 alongwith 
Audited Accounts and comments 
of the Comptroller and Audhor 
General thereon. [ Placed in 
Library See No. L. T. 1087/91 ]

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Petrofils Cooperative Lim­
ited for the year 1990-91 atong- 
woth Audited Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of the Pet­
rofils Cooperative Limited forthe 
year 1990-91 [Placed in Library 
See No. L. T. 1088/91]

Review on the working and Annual 
Reports of Bharat Heavy Electronics 
Ltd. New Deihi for 1990-91 National 

instruments Ltd. Celcutta for 1990-91 
etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): I beg to lay on the Table:

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (1) of 
section 619A of the Companies 
Act. 1956:-

(a) (i) A statement regarding Review 
by the Government on the work­
ing of the Bharat Heavy Electri­
cals Limited, New Delhi, for the 
year 1990-91.

(ii) Annual Report of the Bharat 
Heavy Electricals Limited, New 
Delhi,for the year 1990-91 
alongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library See No. L  T. 1089/91 ]

(b) (i) A statement regarding Review
by the Government on the work­
ing of the National instruments 
Limited, Calcutta, for the year 
1990-91.

(ii) Annual Report of the National 
Instruments Limited, Calcutta, for 
the year 1990-91 alongwith 
Audited Accounts and comments 
ot the Comptroller and Auditor 
Gneral thereon. [Placed in Library 
See No. L.T. 1090/91]

(c) (i) A statement regarding Review
by the Government on the work­
ing of the Hindustan Machine 
Tools Limited for the year 1990- 
91.

(ii) Annual Report of the Hindustan 
Machine Tools Limited for the 
y e a r  1990-91 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library See 
No. L .T. 1091/91]

(d) (i) A statement regarding Review
by the Government on the work­
ing of the Mining and AlkJ Mach­
inery Corporation Limited, Dur- 
gapura, for the year 1990-91.

(ii) Annual Report of the Mining and 
Allid Machinery Corporation 
Limited, Durgapura, for the year 
1990-91 alongwith Audited Ac­
counts and comments of the 
ComptroHere and Auditor Gen­
eral thereon.[Placed in Library 
See No. L T . 1092/91]



459 Ptpeis Laid DECEMBER 18,1991 Papers Laid 460

(e) (i) A statement regarding Review
by the Government on the work­
ing of the Hindustan Cables 
Limited, Calcutta, for the year 
1990-91.

(ii) Annual Report of the Hindustan 
Cables Limited, Calcutta, for the 
year 1990-91 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
[Placed in Library See No. L  T. 
1093/91]

(f) (i) A statement regarding Review
by the Government on the work­
ing of the Instrumentation lim­
ited, Kota for the year 1990-91.

Auditor General thereon.[ placed 
in Library See No.L. T. 1096/91]

(i) (i) A statement regarding Review
by the Government on the work­
ing of the National Bicycle Cor­
poration of India 
Limited,Bombay, for the year 
1990-91.

(ii) Annual Report of the National 
Bicycle Corporation of India 
Limited, Bombay for the year 
1990-91 alongwith Audited Ac­
counts and comments of the 
Comptroller and AuditorGeneral 
thereon. [ Placed in Libdrary See 
No. L. T. 1097/91]

(ii) Annual Report of the Instrumen­
tation Limited, Kota, for the year 
1990-91 alongwith Audited Ac­
counts and comments of the 
Comptroller and AuditorGeneral 
thereon

(g) (i) A statement regarding Review 
by the Government on the work­
ing of the Nepa Limited, Nepan- 
agar, for the year 1990-91.

(ii) Annual Report of the Nepa Lim­
ited, Nepanagar, for the year 
1990-91 alongwith Adited Ac­
counts and comments of the 
Comptroller and Auditore Gen­
eral thereon. [Placed in Library 
See No. L.T. 1095/91]

(j) ■ (i) A statement regarding Review
by the Government on the work­
ing of the Bharat Bhari Udyog 
Limited, Calcutta, for theyear 
1990-91.

(ii) Annual Reportofthe Bharat Bhari 
Udyog Nigam Limited, Calcutta, 
or the year 1990-91 alongwith 
Audited Accounts and comments 
of the Comproller and Auditor 
General thereon. [Placed in 
Library See No. L. T. 1098/91]

(k) (i) A statement regarding Review 
by the Government on the work­
ing of the Heavy Engineering 
Corporation Limited, Ranchi, for 
theyear 1990-91.

(h) (i) A ststement regarding Review 
by the Government on the work­
ing of the Hindustan Papear 
Corporation Limited, New Delhi, 
for the year 1990-91.

(ii) Annual Report of the Hindustan 
Paper Corporation Limited, New 
Delhi, for the year 1990-91 
alongwith Audited Accounts and 
comments of the Comptroller and

(ii) Annual Report of the Heavy 
Engineering Corporation Limited, 
Ranchi, for the year 1990-91 
alongwith Audited Accounts and 
comments of the Compotroller 
and Auditor General thereon.[ 
Placed in Library See No. L. T. 
1099/91]

(I) (i) A statement regarding Review 
by the Government on the work­
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ing of the Type Corporation of 
India Limited for the year 1990- 
91

(ii) Annual Report of the Type Cor­
poration of India Limited for the 
year 1990-91 alongwith Audited 
Account and comments of the 
Comptroller and Auditor Gen­
eral thereon.[Placed in Labrary 
See No. L.T.1100/91]

(m) (i) A statement regarding Review 
by the Government on the work­
ing of the Hindustan Photo Films 
for the year 1990-91

(ii) Annual Report of the Hindustan 
Photo Films forthe year 1990-91 
along with Audited Accounts and 
comments of the Comptroller and 
AuditorGeneralthereon.[Placed 
in Lforary See No. L  T. 1101/91J

(n) (i) A statement regarding Review 
by the Government on the work­
ing of the Maruti Udyog Limited 
for the year 1990-91.

(ii) Annual Report ot the Maruti 
Udyog Limited forthe year 1990- 
91 alongwith Audited Accounts 
and comments of the Comptrol­
ler and Auditor Generalk thereon. 
[Placed in Ubrary See No. L.T. 
1102/91]

(o) (i) A statement regarding Review 
by the Government on the work­
ing of the Bharat Yantra Nigam 
Limited for the year 1990-91.

(ii) Annual Report of the Bharat Yatra 
Nigam Limited forthe year 1990- 
91 alongwith Audited Accounts 
and comments of the Comptrol­
ler and Auditor General thereon. 
[Placed in Library See No. L  T. 
1103/91]

(p) (i) A statement regarding Review 
by the Government on the work­
ing of the Enginieering projects 
(India) Limited for the year 1990- 
91.

(ii) Annual Report of the Enginieering 
projects (India) Limited forthe year
1990-91 alongwith Adited Accounts 

' and comments of the Comptriller 
and Auditor General thereon 
[Placed in Library See No. L. T. 
1104/91]

(q) (i) A statement regarding Review 
by the Government on the work­
ing of the Cement Corporation of 
India Limited for the year 1990-
91.

(ii) Annual Report of the Cement 
Corporation of India Limited for 
the year 1990-91 alongwith 
Audited Accounts and comments 
of the Comptroller and Auditor 
Genedral thereon. [Placed in 
Library See No. L. T. 1105/91] _

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Fluid Control research Insti­
tute, Palghat, forthe year 1990-
91 alongwith Audited Accounts.

(ii) A statement (Hindi and English 
versions) regarding Review bu 
the Government on the working 
of tho Fluid Control Reserch 
Institute Palghat, for the year 
1990/91[Placed in Library See 
No.L T. 1106/91]

Notifications under Employees Provi­
dent funds and Miscellaneous Provi­
sions Act,1952 and Employees state 

Insurance Act, 1948.
THE DEPUTY MINISTER IN THE 

MINISTERY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table:
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(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of section 7 of the Employees’ 
Provident Funds and Miscellan­
eous Provisions Act, 1952:-

(i) The Employees’ Provident Funds 
(second Amendment) Scheme, 
1991 published in Notification 
No. G.S. R. 521 in Gazette of 
India dated the 7th September, 
1991.

(ii) The Employees' Deposit Link 
Insurance (Amendment) 
Scheme, 1991 published in Noti­
fication No.G.S.R. 522 in Ga­
zette of India dated the 7th Sep­
tember, 1991.

(iii) The Employees' Family Pension
(Amendment) Scheme, 1991 
published in Notification No. 
G.S.R. 523 in Gazette of India 
dated the 7th
September, 1991 [Placed in 
Library See No. L. T. 1107/91]

(2) A copy of the Employees State
Insurance Corporation (Medical 
Posts) Recruitment (1 st Amend­
ment) Regulations,1991 (Hindi 
and English versions) published 
in Notification No. A-12(11)-3/ 
88-DM (HQ) in Gazette of India 
dated the 11th May, 1991,under 
sub-section (4) of section 97 of 
the Employees’ State Insurance 
Act, 1948.[Placed in Ltorary See 
No. L .T . 1108/91]

[Translation

Annual Assessment Report on the 
Programlme and its Implementation for 
development of Hindi and hs progres­

siva use for 1980-90

THE DEPUTY MINISTEH IN THE

MINISTRYOF HOME AFFAIRS (SHRI RAM 
LAL RAHI): I beg to lay on the Table a copy 
of the Annual Assessment Report (Hindi and 
English versions) on the Programme and its 
implementation for accelerating the spread 
and development of Hindi and its progres­
sive use for the various official purpose of 
the union for the year 1989-90 [Placed in 
Library See No. L T -1109/91]

13.10 hrs.

COMMITTEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS

First Report

[Translation]

SHRI RATILAL VARMA (Dhandhuka): I 
beg to present the First Report (Hindi and 
English versions) of the Committee on Pri­
vate Members' Bills and Resolutios.

13.101/2 hrs.

COMMITTEE ON ABSENCE OF MEM­
BERS FROM THE SITTINGS OF THE 

HOUSE

First Report

[English]

SHR! BOLLA BULLIRAMAISH (Fluru): 
Sir, I beg to present the First Report (Hindi 
and English versions) of the Committee on. 
Absence of Members from the sittings of the 
House.

[English]

MR. DEPUTY SPEAKER: Now I am 
sure many of the important matters which
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you wanted to raise in the zero hour could not 
be taken up. Normally, zero hour shall have 
to be stopped at 1 O’Clock. Some agitation 
is also going on during zero hour. Zero hour 
should not be enlarged for more than one 
hour. Some of our precious time is also lost 
because of talk across the table. If you just 
restrain yourself, I think more hon. Members 
also would have the chance to speak.

Now we shall break for lunch to meet at 
14.15 hrs.

13.12 hrs.

The Lok Sabha then adjourned for Lunch 
till fifteen minutes past Fourteen of *he 

clock.

The Lok Sabha re-assembled after dunch 
at twenty minutes past Fourteen of the 

Clock.

(MR. DEPUTY-SPEAKER in the Chaii) 

MATTERS UNDER RULE 377

(I) Need for early sanction ofBho- 
pal-Ramganj Mandi railway line

[Translation]

SHRI DIGVUAY SINGH (Rajgarh): Mr. 
Deputy Speaker, Sir necessary provision to 
conduct survey work on Bhopal Ramganj 
mandi railway line via Beawara had been 
made in the 1989-90 Bud get. But the survey 
work has not yet been completed. I would, 
therefore, like to make a demand from the 
hon. Minister of Railways that early sanction 
may please be accorded to the Bhopal- 
Ramganj Mandi railway line.

(ii) Need to conduct Cental survey 
of drought affected areas in 
Maharashtra and provide c om- 
pensation to the affected people

SHRI TEJSINGHRAO BHONSLE

(Ramtek): Mr. Deputy Speaker Sir, in view of 
the drought situation in Maharashtra the 
Chief Minister of the State has declared 
29553 villages as drought affected.My con­
stituency is also affected. Most of the vil­
lages are still reeling under acute drought. 
Due to non-availability of drinking water 
easily, several people and cattle have died. 
Standing crops have also dried up due to 
non-availability of water for irrigation. The 
farmers are forced to sow the next 
crops.Genera! public are experiencing acute 
drought. The situation will become more 
critical if immediate relief is not provided by 
the center to these drought hit areas. The 
Maharashtra Government has sought a re­
lief assistance of Rs.460 crores to tackle the 
situation.They should be porovide neces­
sary assistance immediately. At the same 
time committee should be constituted to take 
stock of the situation. It should be sent to the 
drought affected areas so that correct infor­
mation about the situation could be gathered 
and the affected people could be paid due 
compensation in time.

(iii) Need to provide more financial 
assistance to Uttar Pradesh for 
drought relief measures

SHRI ASTBHUJA PRASAD DHUKLA 
(Khalilabad): Mr.Deputy Speaker, Sir dis­
tricts of Gorakhpur, Basti, Maharajganj, 
Siddharthanagar and Deoria in eastern Uttar 
Pradesh are facing severe drought. This 
year the monsoon was late. Since the rainfall 
was inade quate, the farmers had to face a 
lot of difficulties in sowing and watering the 
Kharif crops. The crops were completely 
affected.Dueto inadequate rains,there is no 
moisture in the land. Consequently,the 
soiwing of Rabi crops cannot be done pro- 
poeriy. Rabi crops are alsofully affected by 
drought.

Therefore, the above districts of eastern 
Uttar Pradesh should be declared as drought 
hit areas and the Centre should provide 
more financial assistance to the State Gov-
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[Sh. Astbhuja Prasad Dhukla]

emment for taking up drought relief meas­
ures on a large scale.

(iv) Need for early completion of 
Varanasi-Chhapra and Mau Bal- 
lla ShahganJ rail line projects

SHRI RAM BADAN (Lalganj): Mr. Dep­
uty Speaker, Sir,I would like to draw the 
attention of the hon. Minister towards the rail 
projects in eastern Uttar Pradesh and west­
ern Bihar.The Ashoka Mehta Committee was 
constistuted in 1984 to find out the reasons 
of backwardness of eastern Uttar Pradesh 
'.The Committee had pointed out that the 
narrow gauge raid line was largely respon- 
sibl® for the backwardness of the area Just 
like an island, this area has no free contact 
with other parts of the sountry. Varanasi- 
Chhapra and Mau-Ballia-Shahganj rail line 
projects have not yet been implemented.

I would, therefore.like to request the 
Central Government to get the above said 
rail projects completed immediately so that 
there could be proper development in east­
ern Uttar Pradesh and western Bihar.

(v) Need for expansion and moder­
nisation of Terall railway station 
on

[English]

PROF.UMMAREDDY VENKATES- 
WARULU (Tenali): Tenali Railway Station is 
situated in Vijayawada Division (S.C. R.) on 
the Grand Trunk Road of New Delhi - Ma­
dras. Several trains originating from New 
Dehli,Howrah, Hyderabad, Kakinada etc. 
bound for Tamilnadu,Kerala and Karnataka 
States pass throug this important junction in 
Guntur distrct Thus.Tenali junction has 
become almost an entry point of all the trains 
bound for Southern States. This heavy traf­
fic of passenger trains, superfast trains,goods 
trains etc. is causing heavy congestion at 
Tenali Railway Station. Often, it is resulting

in placing the local trains bound for 
Repalle,Guntur, Vijayawada and also trains 
passing through Grand Trunk Road are made 
to wait for hours together in outer station 
area.

Presently there are hardly three platfor- 
mas and four lines to dear the entire over­
loaded traffic. In view of the present con­
gested situation and the resultant inconven­
ience to the public there is urgent need for 
expansbn of number of platforms and 
number of railway lines at Tenali Railway 
Station. Further,the booking office is in a 
tow-lying area. Any amount of rainfall is 
causing inundation and the public are un­
able to approach booking counters.

Tenali Station needs a separate loading 
platform for transhipment of line, vegetable, 
fruits and fish, which is not presently avail­
able.

There is thus an immediate need for 
expansbn and modernisation of Tenali Rail­
way Station which may please be taken up 
during 1992-93 Railway Budget.

(v!) Need to accord early approval to
develop Baypore sub port of 
calicut Into an all weather porh

SHRI E. AHAMED (Manjeri): Baypore 
port is a sub-port of Calicut situated 10 kms. 
south of Calicut and is midway between two 
major ports, Kochi and Mangalore. Beypore 
is an estuarine port and mainly caters t the 
needs of coastal sailing vessels and vessels 
plying between mainland and Lakshadweep 
Islands. A vast hinterland and traditionally 
established trade connedons are the impor­
tant factors favouing the development of this 
port.The hinterland of the port of Calicut 
comprises Kozhicode, Wayanad, Malappu- 
ram, Palakkad and Thrissur districts of Ker­
ala State and Coimbatore and Nilgiri Dis- 
trids of Tamilnadu. The main items of import 
considered were food-grains, furnace oil, 
fertilizers, salt,timber, kerosene and machin­
ery adn exportable and items were timber
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products, coconut and coconut products, 
tapioca, chips,tiles,coir yarn,fibre rope, fro­
zen cargo, handicrafts and handloom co- 
thes, industrial goods, rayon pulp,pepper,tea, 
coffee, eta If Beypore Port is made an all 
weather port, it can expect to generate a 
traffic of about five lakh tonnes per annum. 
During 1988-89 about 1,03,000 M.T. of rice 
and wheat were imported through this port

There was proposal to develop Beypore 
sub-port of Calicut as an all weather port in 
two stages. The first stage is a project costing 
Rs.15 crores and the second stage is around 
Rs. 50 crores, totalling Rs.72.50 crores.The 
State Government have moved with Central 
Government to approve the first stage. I urge 
upon the Government to take up the matter.

(vii) Need for early completion of 
portionsof llnkchannel of Ganga 
Canal passing thorugh Punjab

(Translation]

SHRI BIRBAL (Ganganagar): Mr. Dep­
uty Speaker Sir, the Gang Canal of Srigan- 
ganagar district is very important which has 
been providing irrigational facilities for the 
last 65 years. This canal with a capacity of 
2750 cusec water has been completely 
damaged in Punjab. As a result thereof, it is 
not able to take its quota of water. Inorderto 
ensure that the canal carries its full quota of 
water,the Government of Rajasthan has 
undertaken a scheme to construct a link 
channel at R. D. No. 491 near Lohgarh by 
flowing its share of water in Indira Gandhi 
Canal and connect it with first head of Gang 
Canal at Sadhuwali. The Government of 
Rajasthan has almost completed its portion 
of work.Some portions of this link channel 
fall under Haryana. This portion of work has 
also almost been completed. Now the re­
maining work has to he done by the Punjab 
GovemmentThe Centre should direct the 
Punjab Government to dose the Sarhind Pir 
Cannal for 15 days so that work on this link 
channel can be completed immediately and 
the farmers depending on the Gang Cannel

could get full quota of water. The damaged 
portions of this link channal in Punjab should 
be repaired again so that it can get its full 
quota of water.

(viiiQNeed to lay a railway line between 
Migrendisa and Dkttokchrra in 
Badarpur Lundlng Hill Section 
In North Eastern Region

(English)

SHRI KABINDRA PURKAYASTHA 
(Silchar): Sir. I would like to raise the follow­
ing matter under Rule 377.

The railway line from Lumding to Badar­
pur serves the Southern parts of 
Assam,Tripura, Manipur and Mizoram. It also 
provides an outlet to Meghalaya. This line 
serves the transport needs of 50,000 sq. km. 
area of the North Eastern part of the country 
involving five States in this Region.

The existing passenger train services 
on Badarpur-Lumding Hill Section are quite 
inadequate to meet the require ment of grow­
ing needs of this region. So introduction of 
more trains are absolutely necessary. But 
the bottleneck is due to inadequate capacity , 
of the Hill section. As per survey report, for 
removal of this bottleneck an additional line 
should be laid between Migrendisa and Di- 
tokcherra which will involve considerable 
expenditure.

Railway Board also feels that this addi­
tional line is fully justified but as it is difficult 
for Railways alone to fund it, they suggested 
that NEC should consider funding 75 per 
cent of the Project.

I appeal that the Railway Ministry and 
NEC should take up the Project jointly for 
removal of bottleneck in the interest of the 
five States of the North-East

SHRI G. MADE GOWDA (Mandya): 
Mr. Deputy Speaker, Sir, I would like to raise 
this matter.
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MR. DEPUTY SPEAKER: Only those 
Member who have been allowed to make 
statements under Rule 377 alone can raise 
the matter now.

SHRI G. MADE GOWDA: Sir, I have 
given notice. Kindly spare me only one 
minute.

MR. DEPUTY SPEAKER: It is not al­
lowed.

SHRI G. MADE GOWDA: I would like t 
raise an urgent matter regarding the status 
of sugar - cane growers Karnataka State. 
(Interruptions)'

SHRI SHARED DIGHE (Bombay North 
Central): It cannot be allowed under the 
Rules.(l nterruptionsy

MR. DEPUTY SPEAKER: This is by­
passing the Rules. It is violation of the Rules. 
We have to follow the Rules.

14.34 hrs.

STATUTORY RESOTUTION RE: DISAP­
PROVAL OF MONOLIES AND 

RESTRICTIVE POL TRADE PRACTICES 
(AMENDMENT) ORDINANCE 

AND
MONOPOLIES AND RESTRICTIVE 

TRADE PRACTICES (AMENDMENT) 
BILL

[English]

MR. DEPUTY SPEAKER: The House 
shall now take up further discussion on the 
Statutory Resolution regarding the disap­
proval of the Monopolies and Restrictive 
Trade practices (Amendment) Ordinance and 
further consideration of the Monopolies and 
Restrictive Trade pracyices (Amendment) 
Bid. Shri Murli Deora.

(Amend.) Bill
SHRI MURLI DEORA (Bombay South): 

Sir, I rise to support the Biil further to amend 
the Monopolies and Restrictive Trade Prac­
tices Act, movec< by the hon. Minister.

The basic philosophy behind the MRTP 
Act was not to inhibit industrial growth in any 
manner; but to ensure that such growth is 
channelised for the public good. It is not 
instrumental in perpetuating the concentra­
tion of economic power to the common det­
riment. This was the basic philosophy be­
hind it

If we see the record of the last 22 year,
I do not think there will be one person any­
where in India who will claim that even one 
per cent of the ideology, for which this was 
established, has been really achieved.

I must congratulate the Government 
that instead of dilly-dallying with this Bill, 
Earlier the ceiling was Rs. 20 crore. Then, it 
was raised to Rs.100 crore. And there was a 
move that it should be raised further even to 
Rs. 1000 crore. So, they have taken away 
the monetary ceiling on it. What they have 
got is 25 per cent of the market share of the 
goods produced. This is the right criterion.

Unfortunately some of my Leftist friends 
are not here.

SHRI CHITTA BASU (Barasat): I am 
here.

SHRI MURLI DEORA: ft is good that 
you are here. I was only waiting for you. Even 
in countries like USA, there are anti-trust 
laws. Even in countries like Euro*pe and 
western Europe, there are laws which pro­
tect the consumers, it is right that the Gov­
ernment has brought this Bill now because 
the Government promised in section 4 of the 
Industrial Policy Resolution that they will be 
coming before this House to amend the 
MRTP Bill.
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What has really gone wrong with the 
present MRTP Bill ? Mr.Basu, I want to give 
two small examples to the Hon Minister. The 
Hon Steel Minister is here. TISCO the so- 
called MRTP company, the largest public 
limited company in India - is the largest 
house of Tatas.The Talas do not have more 
than three per cent shareholding. In reality, 
the TISCO is a public sector undertaking due 
to MRTP legislation. (Interruptions)

Tata may be aprivate man. Like that, Air 
India’s Chairman was a private man yester­
day. Today, he has become a public man. 
There is nothing like a private man and a 
public man today. If tomorrow he becomes 
the Chairman of a public sector body, he 
becomes a public man. (Interruptions)

Forthe last seventeen years, we did not 
albw one million tonne of licence for expan­
sion to TISCO for additional one million 
tonne because of the MRTP. What were we 
doing? We were importing the steel and we 
are still importing. We were exporting iron 
ore which we are still exporting. Lot of talks 
have taken place in this House yesterday 
and day before yesterday about edible oil.

Mr. Inder Jit, I want to tall you. One 
former Union Minister, with whom you were 
staying last weektokfmethat eighteen years 
back, the Government of India considered a 
proposal to grow palmolin trees in Andaman.
I am talking about Hindustan Lever. The 
Hindustan lever wanted to grow palmolin 
trees in Andaman. Today, there would not 
have been any shortage of edible oil here. 
Today, we would not have been importing it. 
We are the largest importer of edible oil in the 
world today. What happened?Thankstothis 
MRTP Act, we did not allow Hindustan Lever 
to grow palmolin trees here. What did they* 
do? They went to Kuala Lumpur. They went 
to Malaysia Today, most of their edible oil is 
imported in India. Almost 70-75 per cent of 
imported edible oil cornels from Malaysia. 
We did not albw the Hindustan Lever to 
produce it here. But we are importing today 
from same Hindustan Lever - Lever Broth-

trictive Trade Practices 
(Amend.) Bill 

ers, local subsidiary there. This is what 
MRTP has done in the last 21-22 years.

Look at. the crude oil. Today, we are 
importing 20.5 millbn tonnes of crude oil 
spending Rs. 10,500 crore worth of foreign 
exchange. The large houses in India it may 
be Tatas or Birlas, whoever, they are - wanted 
to expbre crude oil in Bombay High and in 
other basins. But we did not allow because of 
this MRTP Act. I must congratulate the 
Government. Even thought it has not come 
very soon, but the time has come. We are 
saying in English: ‘Better late than never*, or 
in Hindi:'

“Der Aaye Durust Aaye”

For any economy for any industry, there 
must be a scale of production.lf there is no 
scale of productbn, there is no massive 
productbn. You cannot compete in the inter- 
natbnal market. This new legislatbn will 
help big companies to set up big plants in our 
country. They will be able to produce good 
quality products at a competitive price. So, 
they will be able to export. They will also be 
able to look after the consumers in our own 
country.

SHRI INDER JIT (Darjeeling):! hope 
they will be good in competition.

SHRI MURLI DEORA: They have not 
been competitive because they were not 
albwed to manufacture. Their industries are 
not competitive because their scale of pro­
ductbn is one- tenth of other industries in the 
world.

Sirs, I must congratulate the Govern­
ment for bringing in one point, for the first 
time, under the purview of the Bill. ( Intemp- 
tions)

SHRIMATI G EETA  MUKHERJEE 
(Pasnkura): What are the drug industries 
doing? There was a crisis of essential drugs. 
What happened to the Hathi Commitee's 
recommendations?
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SHRI MURLI DEORA: They are to be 
discussed separately. (Interruptions)

I will just quote what Shri Jyoti Basu had 
said yesterday. I have got the newspaper 
with me and I will show you and read it. What 
is his commitment to the public sector and 
exit policy?...(lnterruptions)... I think there 
are two CPI (M) s, that is, CPI (M) - A here 
and CPI(M)_  Bthere in Bengal... (Interrup­
tions)... The public sector corporations had 
no accountability in our country, whether 
they are Railways or P&T or Telephones. 
They did not have accountability 
...(Interruptions)...They had no accounta­
bility and this Bill will bring under its purview 
the productivity performance, consumer 
protection and after sales what we call the 
customer care of the public sector units also. 
The Government deserves congratulations 
forthat. I wantto requestthe hon. Minister on 
one point. In America, there is something 
called Federal Trade Commission on our 
line. And what they do is that they take very 
big public corporations like ESSCON, ESSO 
and ATNT (American Telephone and Tele­
graph Company), which is one of the biggest 
companies in the world, to task for violating 
the consumer protection laws. This is what 
the Government must now do, whether it is 
private sector or public sector. Government 
must see whether their performances are up 
to the mark.

Though the basic objective have been 
amended, the name of the Bill still continues 
to be MRTP Bill, that is, Monopolies and 
Restrictive Trade Practices (Amendment) 
Bill. The real objective of the Bill today is to 
see that unfair trade practices do not take 
place. My first suggestion to the hon. Minis­
ter is to change the very mma of this Bill. 
The very Department's name should be 
changed. I will give you one idea.

In America and Europe, there are or­
ganisations like Trade practices Authority. 
There are such organisations which are 
looking after the interest of the consumeres. 
This wHI give a positive outlook. So, I request
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the hon. Minister to get away with all the old 
names. I am surprised that a country which 
is starved of funds, a country which wants to 
promote thecapital instruments has the name 
of a department as Controller of Capital 
Issues. It should be promoter of Capital 
Issues. So, this Bill should also be named 
something like that. I would request the hon. 
Minister to change the very name of MRTP 
itself. At present this department does not 
have much powers and the biggest power 
which has to be given is the power to punish 
the guilty. It must have the power to punish. 
When someone has done wrong or when 
someone has violated the very conditions 
incorporated in this legislation, then it cannot 
do anything. They have to go to the sessions 
Court which takes a long time. So, 
Mr.Minister, this newly'constituted depart­
ment must have powers to punish those who 
are guilty.

At present, there is only one unit in 
Delhi. I suggest that there should be more 
regional branches in Bombay, Madras, Cal­
cutta, etc. Majority of the cases are in Bom­
bay and Calcutta. Why do you want people 
to travel to Delhi? Let there be regional 
branches like other institutions.

There are overlapping of functions. Most 
of the functions so derived today, Mr. Minis­
ter, will be overlapping with the Consumer 
protection Act. So, there should a total 
demarcation of functions between the objec­
tives and functions of this department and 
that department. Work relating to consumer 
protection, etc. can be looked after by them. 
But the big public sector corporations, etc. 
should come under the purview of this Act.

I also understand that at present out of 
8 members, there are only two. the remain­
ing six member are not even appointed. The 
Chairman's post itself is lying vacant. I do not 
know for how many months is it like that. 
Government should be serious about this 
and they should not allow the posts to lie 
vacant.
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SHRI RAM NAIK (Bombay North): How 
do you expect a non-serious Government to 
be serious?

SHRI MURLI DEORA: You will see, 
very soon they will be very serious.

»

There is also no need to appoint only 
retired judges as the members and chair­
man of this Board. There are eminent people 
in different walks of public life who look after 
various interests of the nation. Those who 
Io c k  ifter public interests, those who look 
after women's interests, etc. can be ap­
pointed as members. I understand that p* 
present there is no provision for appointing a 
woman member. At least crie seat should be 
reserved for worr.en to look after the inter­
ests o? women.

SHRI RAM NAIK: Why don’t you sugest 
that there should be a provision for knowl­
edge able Member of Parliament also?

SHRI MURLI DEORA: Inthe Statement 
of Objections and Reasons, the hon. Minis­
ter has stated that it is proposed to restruc­
ture the MRTP Act by omitting the provisions 
of sections 20 to 26 and transfer the provi­
sions contained in Chapter ll-A regarding 
restrictions on acquisition and transfer of 
shares to the Companies Act, 1956. There 
are some apprehensions about it I have read 
it somewhere. Just removing the problem 
from one department and sending it to some 
other department does not help in any way.
It does not solve the problem. If you are really 
liberalising and if you really do not want 
delays in industrial licensing, you please see 
that the Companies Act, 1956 does not come 
in the way.

My senior colleague and honourable 
friend was talking about protection of private 
sector, protection of public sector and so on.
I want to quote what Shri Jyoti Basu, Chair­
man. CPM (B), -CPM - (B) means CPM 
(Basu),has staled in today’sTIMESOF INDIA 
while addressing the Managing Committee 
of the ASSOCHAM. Let me tell you that I
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congratulate him for what he has stated. I am 
not condemning him. My friends in that side 
may be ashamed of him, but I am proud of 
him. He said:

"What was earlier a core sector could
now be opened up to the private sector.”

people like Shri Basu are very pragi natic ar£ 
realised where the interests of th^ country 
lie. They have realised'the£*here is nothing 
like public sectoral private sector. Whether 
it be Tata’s, Birla’s, Jk’s, Ambani’s or Sing- 
ĥ r/ia’s they own more than 50 per cent of 
the equity shares.

When I referred to the case of IFFCO, 
when I congratulated the Government, I also 
request the Government to please see that 
the name Monopolies and Restietive Trade 
Practices is removed and that this body is 
empowered enough to look after the inter­
ests of consumers and fulfil other objectives.

[Translation]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy-Speaker, Sir, this 
Bill has been brought to replace on ordi­
nance. When this ordinance was issued it 
was said that a Bill in this regard would be 
brought at an early date because we have 
made commitments under the new Industrial 
policy that we would soon bring a Bill regard­
ing monopoly commission and amendment 
of monopoly law. But I fail to understand as 
to why the work was done through on ordi­
nance. The Bill as it has been moved now 
couldi have been brought at that time also 
and it would not have made much difference. 
The other alternative was to bring that Bill 
without bringing the ordinance, as has been 
done now. Under this newtrend of issuing an 
ordinance before bringing Bill, the Govern­
ment has only followed the old tradition. 
Most of the provisions of this Bill are the 
same as are referred toJn the basic Industrial 
policy of the Bharatiya Janata Party. That is 
why I am supporting this Bill. The views men 
tioned in the new Industrial policy on some
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aspects like capital investment, public entre­
preneurs and particularly the entrepreneurs 
c' private sector-are in line with our policy. 
(Interruptions) It is our declared policy. If the 
Government is taking some steps which are 
in agreement with our policy, we will certainly 
consider H to be right.

Wher, *he ordinance was issued most 
of the newspaper: had criticised the Gov­
ernment's move and gave their comments 
that the Government is going bach from it’s 
declared policies but despite criticism 
said step was taken. It is a right decision. 
This will open new avenues of trade and 
encourage those who are interested in join­
ing this field and making capital investment.

Till date it has been accepted that the 
public sector provides every kind of facility 
and as such it has been encouraged. How­
ever, the efficiency and production in the 
public sector gradually became limited and it 
failed to cater to the needs of the people.

This matter has already been discussed 
in the House as to how the public sector 
undertakings have been running continu­
ously in toss adversely affacting the eco­
nomic condition of the country. Under these 
circumstances the Government felt the need 
to reconsider its policy and in the light of this 
situation this Bill has been brought. The 
Government’s assertion on planned econ­
omy or controlled economy proved to be a 
failure. In other words it can be said that the 
Government has come forward to recon­
sider its views in this direction.

It is correct that the world market has 
been playing vital role in our economy and in 
the circumstances we have to take world 
market into account, we have to compete in 
the world market through import and export 
of commodities. Owing to the poor perform­
ance of the public sector the revenue suf­
fered a heavy deficit, I am quoting couple of 
lines which were published in ‘Janasatta’ of
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30th September. “To strengthen its position 
in the economic field the Government con­
tinued to ignore these aspects. Subsequently 
it crossed its Revenue deficit ceiling. When 
the economic condition of the country was 
seen to be gradually collapsing, serious 
questions on the policies'of Government 
were raised. Meanwhile the model of Soviet 
Union on whose pattern our economy was 
based suffered a serios set back. In this 
precarious situation the Government was 
compelled to bring drastic changes in its 
policies. Consequently, the Government 
removed all restrictions that were imposed 
on the expansion of private sector; and the 
■•monopoly law was used in the market for 
healthy competition.’

As per the ealier inousr«»I policies, we 
had virtually started talking about public sector 
stepping into every field. The Government 
had imposed certain restrictions while fol­
lowing the said policy. So the need to re­
move these restrictions were felt. I would like 
to point out that many other aspects have 
been incorporated through this Bill. There 
are a number of provisions in clause 20 to 26 
through which those restrichtroins due to 
which M. R.T. P. Act is applicable have been 
removed. These restrictions had deprived 
some persons from entering the business 
sector. Many hon. Members have expressed 
this apprehension that it will have an adverse 
impact on the cooperative and public sector. 
I think this apprehension is not correct, rather 
I feel that it will create competition and a 
healthy atmosphere in the country. Whoso­
ever is interested in joining the industrial 
field is welcome but the Government will 
have to exercise its control overthe investing 
companies, whether they are Multinational 
Companies or not in respect of limit of re­
laxation, capital etc. Otherwise it can have 
adverse consequences. If It adversely af­
fects our domestic production it will not be iri 
our interest I reiterate that encouraging 
capital investment only is not sufficient but it 
is necessary to pay attention to the sources 
from where the capital comes, in what shape 
it comes and how much control we shall
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have on it. As I understand that the Govern­
ment has more or 'ass also accepted it. I 
would like to point out that the Bharatiya 
Janata Party was of the opinion that the 
M.R.T.P. Act will be applicable to the indus­
tries where the capital over one thousand 
crore is invested or to companies having 1/ 
3rd market share. The Government has 
moved one step further and has accepted 
this point also. While creating an atmos­
phere congenial to capital investment so on 
to strengthen the capital market appropriate 
steps should be taken to safeguard the inter­
ests of the capital investors so that an atmos­
phere of capital investment can be created.
In the course of this discussion in regard to 
this Bill, effort has been made to create such 
an atmosphere. The apprehension ex­
pressed by certain Member that the small 
scale industries or cottage industries or 
medium Scale industries may be affected by 
it and may have an adverse effect is base­
less. It is natural that in future if the compa­
nies like Lever Brothers, Sunlight Company, 
Dalda Manufacturing Companies or other 
big companies go in small productions, it is 
definitely going to hit the small scale indus­
tries or the public sector undertakings so it is 
natural to impose restrictions on such big 
industries in some way or the other and there 
is no objection in doing so. {Interruptions) In 
this Bill there is no such provision and as 
such I am drawing your attention towards 
this. There should be some cloarcut direc­
tions for these industries that they would 
produce such and such items and will not 
produce certain other items. Another hurdle 
is that the financial assistance, grants and 
loans given by the financial institutions to the 
various industries sometime create a situ­
ation in which these îndustries gradually 
become sick units and finally these areciosed 
down. The reason behind this is that we 
cross the stipulated limits while giving assis­
tance So, it is essential to consider for 
setting'up a limit up to which assistance can 
be provided and the units that are financed 
by the financial corporations should not be 
closed and may get proper protection. Oth­
erwise these sick units will gradually be
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closed and the and the Government will be 
compiled to close them for ever. It is also 
apprehended that the closure of these units 
will adversely affect the labour class It sould 
have to be proved baseless. In view of the 
deteriorating economic condition of the 
country the steps taken by the Government 
to strengthen the industrial sector, are ap­
propriate. Some steps which were taken 
earlier have not proved .much fruitful.

The Government has not been able to 
control the prices of the essential commodi­
ties which are going sky high in the market. 
We must take effective steps to make avail­
able essential commodities at reasonable 
rates and in the process we had to mortgage 
gold but we never looked back, though we 
were not in favour of it.

I understand that through this Bid an 
atmosphere of healthy competition in the 
market can be created and if h falls to create 
such a condition and the Government con­
trol still exists in this decentralised state, the 
possibilities of losses can not be avoided. 
The Government should also keep in m«nd 
this posibilrty.

In the end I would like to point out tha£ 
this Nonopoies and Restrictive Trade Prac­
tices (Amendment) Bill k in line with our 
policies.This Bill will create an atmosphere 
of healthy competition and strengthen the 
capital investment. Under this BiP, a provi­
sion has been made.to extend the powers of 
the Commission. Apprehensions have been 
exprassed that the Commission with ex­
tended powers may function arbitrarily be­
cause of the provision of power to impose 
penalty. It is essential to prove such appre­
hensions wrong. I would reiterate that this 
Bill corresponds with our policies and as 
such I support this Bill.

{English)

SHRI AMAL DATTA (Diamond Har­
bour) : Sir, we are today seized of a Bill which 
is going to introduce a feature, feature, which
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according to the undertaking given by the 
Government of India to the International 
Monetary Fund, they have to fulfil as per per 
certain time-table. They cannot go beyond 
this time-table. Only forthis reason, they had 
promulgated the Ordinance on 27th Sep­
tember. Now, it is18th December. So.nearly 
three months have gone. I would like very 
much the Minister,who is present here, to 
explain to the House what was the hurry and 
rush in having that Ordinance on 27th Sep­
tember immediately on the pororogation of 
the House afterthe Budget session and what 
benefit has it given to the country in these 
three months? Could he not wait or is it so 
important that I. M. F. had given time-table to 
be adhered to. Is It because they got 1.8 
million SDR and that 1.8 million SDR helped 
them to prevent from defaulting in payment 
of international obligations. I do not think so.

Yesterday, I made it dear that this inter­
national obligation is a bogie with which the 
Indian politicians, the entire Indian econo­
mists and everybody is sought to be cowed 
down into submissions to the IMF taking 
away our economic soverignty. It has been 
mortgaged by the Government to the IMF. 
This is what we have been saying. It now 
proves more and more true as something 
has come to light, as we saw from the letter, 
the Finance Minister has written in 
August.This subject was discussed -yester­
day and I do not want to go into the details. 
The letter makes it dear that this country will 
henceforth be rOn on the dictates of the IMF. 
Even this parliament wilt be passing those 
Bills wuhich the IMF wants the Government 
to pass. Notwithstanding that such Bills may 
go completely against our Constitution.

This parliament did not pass this legis­
lation more than 20 year ago justoutofthe 
blue, just as somebody woke up and then 
said that we must pass MRTP Act because 
rich are becoming richer. It was not that there 
was no-material before the parliament, or
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before the politidans who were leading the 
country.

Shrimati Indira Gandhi was the Prime 
Minister who is very much eulogised by the 
ruling party even today . Did she not think 
about it ? Yes, there were materials for 
thought and those materials came from 
various inquiries over a period of more than 
10 years. That was to start with Mahalnabis 
Committee Report which said that the gap 
between the upper 10 per cent and lower 10 
per cent of the population has been widen­
ing. This was because of the existence of the 
concentration of economic power.Then came 
the Hazari committee’s report which exam­
ined the industrial licensing procedure and 
came to the conclusion that the licensing 
system has worked to lead to disproportion­
ate growth of some top business houses. 
Then came the Monopolies Enquiry Com­
mittee which found out that 75 business 
houses had 46.9 per cent of the assets of 
non-government companies. And then, the 
Dutt Committee,in 1969, reported that work­
ing of the industrial licensing system has 
helped thegrowth of large industrial houses.lt 
is in this background that this Act was passed 
by Parliament to stop further undue growth 
of large industrial houses. They will be per­
mitted to grow only in areas and in situations 
where there are absolutely no other means 
available.The discretion was given to the 
Government. In my opinion, it was given very 
wrongly.The verdirt has never been given to 
the Monopolies and Restrictive Trade Prac­
tices Commission. This discretion should 
have been given to the Commission. The 
Commission had again been held out as a 
bogie. All blame has been laid at the doors of 
the Commission.

The Sachar Committee,which was 
appointed in 1977, gave its report in 1978. It 
said that only 8 per cent of the cases were 
referred by the Government to the Commis­
sion. The Government disposed of all the 
other 92 per cent of the cases on its 
own.Earlier, the Commission has been held 
out as the guilty party for arresting the eco­



485 Stat. Res. re. dis- AGRAHAYANA 27,1913 (SAKA) Monopolies & Res- 486
approval of Monopolies & Restrictive
Trade Practices (Amend.) Ordinance & 

nomic growth of India. The Sachar Commis­
sion's report of 1978, of course, is quite 
oid.But it is found that in no way the M. R. 
T.P.Act has impeded the economic growth. 
Nobody complained. I do not know about the 
case which Shri Murii Deora has pointed out, 
about Hindustan Lever. That must be one 
rare, single and solitary case. There is no 
other case. The power to take decision to 
allow the companies or Houses which came 
under the M.R.T.P. Act was left with the 
Government which could refer the matter to 
the Commission, if it desired. And even 
when that matter was referred to the Com­
mission, and the Commission gave its report 
the Government was never obliged to hon­
our the report The Government could very 
easily, overrule these reports.

The Government does not say what 
was the result of implementing the restric­
tions the monopoly houses.They have been 
allowed to grow. I do not know what are the 
figures of assets nowadays. Some say it is 
Rs. 20,000 crores and some others say it is 
Rs.30,000crores which are the assets of top 
business houses which number around 70. 
This is a tremendous growth. Can the 
hon.Minister dte from the statistics of other ’ 
countries to show that in any other country 
top business houses have grow at such a 
rapid rate and that too without resorting to 
any high technology ? All that has been 
achieved is on the basis of low technology, 
exploration of labour etc. This is what the 
Government has allowed all ak>ng.Through 
the Act was there.They could hold it out and 
say: "Yes,we are trying to bring equity in the 
country; we are trying to prevent concentra­
tion of economic growth in the country etc." 
But they have failed to achieve either. Yet 
the ills of the economy are be put at the doors 
of this Act.

But now the I.M. F. has said that they will 
not allow even this. I think what Shri Murli 
Deora talked about with regard to change of 
the name - is also in the offing and may be 
that in the Budget session that Act will come 
up. The name also will not be there, because
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they want to give it a positive aspect .’Unfair 
trade courts'.or something like that That is 
what M.R. T. P. Commission has now been 
reduced to to go into complaints of some­
body’s telephone not working or somebody 
is not getting a reservation on a plane and 
that kind of thing will be what the MRTP 
Commission will be dealing with. In fact, I 
don't think they may even consider the 
Commission at all seriously. Otherwise how 
can the post of the Chairman of the Commis­
sion be left vacant for about an year? This is 
the index of the Government regarding the 
seriousness of the matter.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI K. VUAYA 
BHASKARA REDDY): It is wrong, the Chair­
man has resigned only a few days back.

SHRI AMAL DATTA: Sir, all thisis being 
done, not because even our big wigs wanted 
it. Did they say that they will abolish the M.R. 
T. P. Commission or take away the power of 
preventing the growth of monopoly houses? 
No.We never exercised that power. That 
power was there, the Government was given 
that power, but the Government never exer­
cised that power.But even that non-exer­
cise, even that Statute Book possibility of the 
Government ever exercising that power, that 
is being taken away now. They had already 
made the power illusory. But the IMF even 
cannot tolerate thaL Therefore, that has to 
be taken away. This is the amount sover­
eignty we are left with. We cannot even have 
a clause in an Act under ;which the power to 
a Government has been made illusory by 
that Government it self yet the Government 
is not bothered to turn back and say ."Look 
here, we never meant to give it any sericus 
effect.’ They can’t even say that. Therefore, 
we have been asked now to consider and 
pass this Act, all in a great hurry, because 
otherwise the Ordinance will lapse. As I say. 
the Minster will kindly reply and to!! me what 
benefit they have go! by passing the Orudi- 
nance on 275n of September up to now. Why 
could you not say it ? I don’t know, nothing 
has come to India No foreign investment
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has come to India, nobody is investing in any 
high technology. If you are expecting that,you 
are absolutely wrong.Hindustan Levers case 
has been mentioned. What does their in­
come consist of? 75 per cent detergent and 
soaps. Is it high technology? I do not know 
what you people are after. You don’t under­
stand or you have just no time to think about 
these things and whatever the IMF tells you, 
whatever the would Bank tells you,you take 
it as the gospel truth and go on that basis 
opening the doors wide. You are showing to 
the people that you don’t mean business at 
all so far as equity is concerned, fairness to 
the community is concerned, you don't mean 
any more.You change the Constitution, you 
eliminate from the Constitution Article 39. 
This particular Act was enacted in pursu­
ance of Article 39(c) which says:

“The State shall, in particular, direct its 
policy towards securing :(c) that the 
operation of the economic system does 
not result in the concentration of wealth 
and means of production to the com­
mon detriment,”

That is why this Act was passed. Now 
they are taking away that very power from 
this Act, and let them not come openly and 
eliminate this, delete this particular clause of 
the Constitutions, but let them come before 
the country and say, 'We don’t believe in this 
any more’. On the one hand this will main in 
the Constitution, on the other hand they will 
take away the power which the Government 
has. This is the hypocrisy of the Govern­
ment. Come dean and tell the people that we 
do not believe in the manifesto on which we 
have come to power any more. In three 
months we have changed all that. Now,this 
is what we believe, wa go on that exerdse 
and we will see, when we go for ejections, 
whether you can support us or not on that 
basis! but do not continue on the basis of this 
hypocrisy.
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Mr, Deputy-Speaker, Sir, I welcome the 
MRTP(Amendment) Bill which the hon. 
Minister has introduced in this House. It 
could not have been more timely when this 
country is preparing itself to the new indus­
trial dimate which is prevalent throughout 
the world. When we have brought about a 
very pragmatic industrial policy resolution in 
1991, it not only takes into account the 
grwoth of the Indian private sector but also 
invites foreign equity and foreign capital in 
our country.

Sir, liberalisation is necessary. We have 
to take into account what is happening all 
around us. Communism as it stood or as it 
was understood has not delivered the con­
ceived goods. Even Russia and East Euro­
pean countries have give it a go-by and we 
seethat in Russia, multi-nationals have been 
invited with 100 per cent foreign equity. 
China has invited multi-nationals with 100 
per cent foreign equity. Why are we still 
conservative? We have allowed only 51 per 
cent foreign equity capital.

Sir, what was relevant two or three 
decades back is not relevant today .My friend 
Shri Murli Deora has rightly pointed out that 
one of the most pragmatic communist lead­
ers in the world today is Shri Jyoti Basu.He 
is the first comm unist leader in the world who 
brought a new direction to the communist 
thinking in the world. I admire his 
pragmatism.l would only bring to the notice 
of this House that within two years when he 
has a friendly Government in power at the 
Centre, 17 big business houses were issued 
letters of intent for West Bengai,which in­
dude Hindustan Lever Limited, Chloride India 
and Texmaoo. All these business houses 
have been invited to West Bengal; Ambanis 
have been invited and Tata'Tea was invited. 
I do not understand the mental block which 
our communist friends in this House have; a 
very enlightened leader Shri Jyoti Basu has 
such modern and progressive ideas. I would 
■ike to quote the news report of his address 
in Siliguri.it say*:
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“He has held discussions with big for­
eign companies to arrange for the sup* 
ply of better quality seeds to farmers in 
North Bengal. Another foreign firm is 
interested in brinjal cultivation in scien­
tific technology."

This is really wonderful. When Shri Jyoti 
Basu, the most respected communist leader 
of this country today does not have a mental 
bloc, then why do our friends like Amal 
Dattaji, Nirmaiji and Somnathjij have this 
mental block ? I would urge upon them to 
remove all this mental block and come for­
ward to support our industrial policy resolu­
tion, 1991 and support this METP in the new 
format.

Then only, they would be toeing the 
right and pragmatic line of Shri Jyoti Basu. 
Our Communist friends have this unrealistic 
ghost hovering around their back of the IMF 
conditionalities. Whatever conditions that 
have been put forward by the IMF those had 
been laid on the Table of the House yester­
day by Dr. Manmohan Singhji. At no point of 
time, this Government has ever bowed down 
to the wishes of the IMF. We have taken a 
very pragmatic stand. We have brought for­
ward a very pragmatic, economic and finan­
cial policy so that the growth of the industry 
is not hampered by our restrictive shackle 
thinking on backdated issues. This is what is 
necessary.

Now the hon. Member has said that the 
MRTP (Amendment) Bill is against the small 
scale sector; against the cooperative sector; 
against the economic policy, against the 
industrial policy regulations; against the core 
sector and against the planned growth.lt is 
not so. If my friend would see the industrial 
policy of 1991, it specifically says that the 
industries reserved for small scale sector 
and the cooperative sector would remain in 
those sectors. There would be no challenge 
to that.lt has always been the policy of our 
Party to give full protection to the small scale 
industry and the cottage industry which 
providemaximum employment.MRTP

trictive Trade Practices 
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(Amendment) Bill or the Industrial policy of 
this Government are not encroaching upon 
the small scale sector, handloom sector or 
cottage sector.The mental block of the 
Communist friends must be removed.

I would like to bring to the notice of this 
House that the MRTP (Amendment) Bill has 
brought the public sector also within the 
ambit of the MRTP Act, which is a good 
thing. If the public industries are bringing out 
substandard materials or if they are over­
pricing the product, why should not the 
commen consumers raise the issue where 
he has been cheated, under this Act ?

“It would continue to be the policy of the
State to give fair and non -discriminatory
treatment to both prvately and publicly.
owned units/

h is there In the Industrial Policy Reso­
lution of 1956. In the Industrial Policy of 
1980. If you see the socio-economic objec­
tive, it says that the consumer protection 
against high prices ana bad quality would be 
one of the features of the new industrial 
policy of 1980. This is precisely what this Act 
has done.

Again, in para 24 of the Industrial Policy, 
1980, it says: In a number of cases, the 
Industry has not been able to compete in 
markets abroad because the scale of output 
which is related to level of domestic demand 
is too small to give them advantage of 
modem technology and economies of scale. 
That is why, entry restrictions of the business 
houses have been removed. The MRTP Act 
had become more restrictive than the posi­
tive aspects of the Act.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Was it not the view that if the 
scale requires that not more than one or two 
units can be established, in such cases, in 
order to avoid concentration in the hands of • 
the private sector, they should belong to the 
public sector? Was not that the view? Please 
let me know.
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SHRI DIGVUAYA SINGH: I would not 
like to deviate from the precise area of the 
MRTP Act and Industrial Policy Resolution 
was discussed in this House at very great 
length and those points have been answered 
by our hon. Minister.

SHRI NIRMAL KANTI CHATTERJEE: 
The hon.Minister has not answered.

Monopolies A Res- 492 
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that although the BICP has its own method­
ology to evolve the right cost of production, 
untfl and unless the DG of the MRTP takes 
this Act seriously and brings to book all 
those persons who havp unilaterally raised 
the prices of their products, until and unless 
this Amendment Act is used in the right 
manner, the whole exercise will become 
infructuous.

DECEMBER 18.1991

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TERY OF LAW, JUSTICE AND COMANY 
AFFAIRS (SHRI RANGARAJAN KUNAR- 
AMANGALAM): Scales do not change. I 
know. It remains constant.

SHRI DIGVUAYA SINGH: The objec­
tives of the MRTP (Amendment) Act are 
very specific and dear that with the growing 
complexity of industrial strudure and the 
need for achieving economic scale for achiev­
ing higher productivity and competition in the 
international market, the thrust of the indus­
trial policy has shifted to controlling and 
regulating the monopolistic, restrictive and 
unfair trade practices rather than to make it 
necessary for certain undertakings to obtain 
prior approval of the Central Government for 
expansion and establishment of new under­
takings, merger, amalgamation, take over 
and even appointment of Directors.

These are the points which were the 
real irritants to the growth of the industry in 
this country and which have been rightly 
removed and I congratulate the hon. Minis­
ter to have rightlv brought in this Amend­
ment.

I tend to agree with hon. Chitta Basu 
that until and unless there is a political wiH to 
implement the Ad, the Ad becomes 
inf ructuous.The Act itself provides very wide 
powers to the MRTP Commission to look 
into the interests of the consumers, to bring 
down the prices of essential commodities 
which the industries make a cartel and bring 
stout unwanted price rice. That is why,I say

I also support the criterion for determin­
ing dominance as application to reguation 
and transfer of shares under newly inserted 
Sections -108A, 108B, and 108C of the 
Companies Ad, 1956.lt is proposed to be 
determined only on the basis of market share 
of 25% of the total goods produced, sup­
plied, distributed or services rendered in 
India or substantial part thereof.

This would help the common man to put 
in savings into the share market. At the same 
time, Government have provided an invest­
ment erf about Rs.2,500crores worth of shares 
in the public sedor.But they are not offering 
it to the public. They are restriding it to only 
the public sector institutions, for lending 
institution.The whole purpose of this invest­
ment is lost.

As tar as the disinvestment policy of the 
Public Sector Enterprises is concerned, I 
would urge upon the Government to bring it 
to the share-market, to bring it to the general 
public so that the real common people may 
be able to participate in the growth of the 
Public Sector Enterprises.

To conclude, I would say that the Gov­
ernment policy and this Act. have been 
brought forward at an opportune and timely 
moment. I am sure this would go a long way 
to help the industrial growth of this country.

[Translation]
SHRI GEORGE FERNANDES (Muzaf- 

farpur): Mr. Deputy Speaker, Sir, I have no 
interest in this discussion because it seems 
to me that an exercise is on to decide the fine
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of treatment after the death of the 
patient.

Now industrial policy has come and 
they had already entered into a deal to sell 
the country under that policy. Whatever we 
are doing here, the amendment in this or that 
taw etc., that is all according to the deal 
already struck with the International Mone­
tary Fund. The hon. Finance Minister had 
presented the draft of that deal in the House 
day before yesterday which we have been 
discussing since that day i.e. the day before 
yesterday. You have given each and every 
word of this law in writing to the I.M.F. We 
people are here discussing the same thing 
today. You are saying that you are doing aii 
this in the interest of the country and on the 
other hand we are of the opinion that you are 
doing harm tc the country. I do not see 
anything else in it.

Had you given this document to IMF in 
the interest of the country we would have 
appreciated your move considering it as 
your new thinking and new direction. Once 
there was Swatantra Party of Meenu Mas- 
ani, who used to sit here. We could have said 
that Congress was now following the ideol­
ogy of Meenu Masaniji and his party so we 
could have praised that sooner or later they 
have become follower c? Swatantra Party. 
We could have said so but today we are not 
in a position to even appreciate your new 
thinking. Yesterday, during the debate on 
Memorandum on Economic Policy for 1991 -
92, to 1992-93 which you had also sent to the 
Managing Director of I M.F., Mr. Michai 
Camdesus on 27th of August, the hon. Fi­
nance Minister replied my question saying 
that what could be the answer of such a 
document which was based on mutual under­
standing. In it you have stated that:

[English]

27,1913 (SAKA) Monopolies & Res­
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d ) Industrial licensing has 
been abolished for all 
projects except for a list of 
18 industries related to 
security, strategic, or 
environmental concerns 
and certain items of lux­
ury consumption that have 
a high proportion of im­
ported inputs. The exemp­
tion from licensing also 
applies to the expansion 
of existing units. Notifica­
tions spelling out the new 
procedures were issued 
on August 2...... *

[Translation]

Today, you have come with a proposal 
to make it a law. Further you have added in 
this law that:

[English]

“(ii) The Monopolies and 
Restrictive Trade Prac­
tices (MRTP) Act will now 
be applied in a manner 
which eliminates the need 
to seek prior Governmen­
tal approval for expansion 
of present undertakings 
and establishment of new 
undertakings by large 
companies. The changes 
also apply to merger 
amalgamation, and take 
over. These changes will 
be introduced with imme­
diate effect through ap­
propriate administrative 
notifications under the 
Act.*

[Translation]
Th e  first stage of the reform was an- What is the new'thing that you are

nounced in July and includes the following praising here? You have already surren-
key measures: dered before the I.M.F. {Interruptions) If you
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say so, then I would like to draw your atten­
tion towards the statement of the hon. Minis­
ter. I would like to draw your attention to­
wards the speech of the Minister which he 
made while moving this bill. It is good that 
you did not mention the names of your old 
leaders. You did not mention the names of 
your old leaders. You did not mention the 
names of Jawaharlal Nehru and Indira 
Gandhi, other leaders did not belong to you. 
You condemned them here yesterday which 
you should not have done. One should not 
forget his past to this extent. Your thinking is 
new, you want to go to twenty first century 
and you belong to the new generation. I 
would accept that you have brought new 
ideology and new thinking but do not try to 
forget your past in such a way as you did only 
yesterday, you said:

[English]

Mlt has been our experi­
ence that applications of 
large industrial houses, 
popularly known as MRTP 
undertakings, for estab­
lishment of new undertak­
ings, expansion of their 
activities, amalgamation, 
merger and takeover, 
whenever found unac­
ceptable, they were re­
jected on the grounds 
valid for purposes of li­
censing. And there were 
very few cases where 
such applications could be 
rejected on the grounds 
falling under the MRTP 
Act"

[Translation]

You are saying that applications were 
not rejected under Monopolies and Restric­
tive Trade Practices Act but were«ejected on 
the grounds of licensing. You could have

(Amend.) Bill 
agreed to it only upto licensing. But we have 
not done it keeping in mind the objective of 
this law. There may be somebody from I.M.F 
in your office. All those who are drafting all 
these things for you had once been in World 
Bank and have come here after serving 
there for five years.

(Interruptions)

[English]

SHRI DIGVUAYASINGH (Rajgarh): Sir, 
i would like to remind the hon. Member that 
in the previous Government, where he was 
a Minister, the Economic Advisor who was 
appointed by Shri V.P. Singh, was also from 
the World Bank.

[Translation]

SHRI GEORGE FERNANDES: So you 
have accepted my contention. It is proved.

[English]

SHRI DIGVUAYA SINGH: Sir, there is 
nothing wrong in taking as Economic Advi­
sors the persons who were from the World 
Bank It cannot be a fault.

[Translation]

SHRI GEORGE FERNANDES: Why 
do not you listen to me? I did not say that you 
had done wrong. I have said only this much 
that what you are reading out here has been 
prepared by those people. The I.M.F. and 
World Bank, through their own people are 
trying to implement your policies. They might 
have been in our Government also because 
bureaucracy is after all bureaucracy. There 
may not be any other provisions in Article 
311 of the Constitution but there is a full 
provision for bureaucracy. They have made 
full provision for themselves because they 
were the persons who wrote the Constitution 
from behind. (Interruptions) If our generation 
does not solve this problem then some other 
generation will solve it. If not today, then it will
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b e  s o l v e d  t o m o r r o w ,  y o u  d o  n o t  w a n t  t o
listen to me.

[English]

“In the process, the proj­
ects initialed by the MRTP 
companies were delayed 
in view of the time con­
suming procedures, the 
prior approval of the 
Central Government."

[Translation]

You have claimed in your marifresto 
with pride that only you can run the Govern­
ment and it were only you could run the 
Government. You have admitted only yes­
terday in the speech prepared by an IMF 
man that you had been very foolish that you 
had brought the country on the brink of ruin 
by following wrong policies and now you are 
trying to amend it through the I.M.F.

The hon. Minister has gone. He is bent 
upon bringing this country at par with U.S.A. 
and other big nations of the world and there­
fore, my opinion is that we are pigmies and 
they are giants. That is why we need to pass 
this law to come at par with them.

[English]

“Our so called monopoly houses are 
pigmies in comparison with the giang inter­
national conglomerations having multina­
tional operations in the changing global 
scenario. It was considered necessary to 
remove restrictions and controls and expose 
our industry to international competitiveness."

[Translation]

Nothing can be more foolish than this 
view. How can our companies be compared 
with the conglameratbn and giants of Amer­
ica. Our per capita average annual income is 
four thousand rupees and the hon. Minister 
must be aware of the fact that whpsoever

trictive Trade Practices
(Amend.) Bill 

has prepared this speech might be knowing
that per capita average annual income of 
that country is six lakh rupees. Do you think 
that you will come at par with U.S.A. over­
night through some magical wind. America 
accounts for 30 per cent of the total produc­
tion of the total production of the world and 
we produce just 0.8 per cent. Before com­
paring ourselves with the Western Europe 
we should look into the fact. The per capita 
income in Switzerland is Rs. 7 lakhs 25 
thousand against our’s Rs. 4 thousand. Our 
share in the world trade is only 0.4 or 0.5 per 
cent and we are going to consider our com­
panies equal to the Nestle Company of 
Switzerland and bther multinational compa­
nies of the world. Even in such an odd 
situation we are talking of competing in the 
world market.

The hon. Minister hails from Andhra 
Pradesh, be must have thought of such an 
enactment as may benefit the tribafs of 
Andhra Pradesh. You should have thought 
of Bihar where 4 crore and 25 lakh people 
live and get only 35 mw electricity; while in 
U.S.A. this much of electricity is consumed 
for making arrangements for lighting two 
roads only. You must think how you will 
provide more electricity to Bihar.

You should think as to how the unem­
ployment can be solved in the country where 
crores of people are jobless. Instead of that 
you are talking of multinational companies of
America...... {Interruptions)........What is your
opinion in this regard? Please do not cry. I 
know that you are trapped in ths law.

SHRI RANGARAJAN KUMARAMAN- 
GLAM: I know about your personal opinion.

SHRI GEORGE FERNANDES: We 
express our opinion frankly. And we hate the 
Government's intention behind this law, which 
is liable to aggravate the problem instead of 
solving it.

Further, I would like to say about the
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Companies can be brag hi under MRTP Act.
H the Indian Companies move the court
against this provision and engage a good
lawyer like our young friend, Shri
Kumaramangalam, they will at once win tile
case on the plea of double standards. So this
is a wrong step and the time to rectify this
step has passed. now we do not want to
waste the valuable time of the House in
discussing things .
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exports. M.R.T.P. is being discussed be-
cause we want to increase the exports. You
have written to the I.M.F. that -

Sir, please pay your kind attention to-
wards this.

[English]

. "The system of phased manufacturing
programmes, which required the progres-
sive reduction in the import content of certain
projects over time, has been discontinued
for all new projects."

[ Translation]

What items will you export? What to talk
of indigeneous production, you have even
left the idea of self reliance. You have mort-
gaged yourself to the I.M.F. you will request
the foreign companies to bring all the parts of
the machines and all these parts will be
assembled by the. those companies and will
be ex~erica:in-this process, how
-yeuare benefited. I am unable t" •. .erstand
as to what the ~ ent is thinking. (lnter-
ruptions)..-l-am not talking in terms of party
politics. I am talking onlo/ in the interest of the
country as a whole.

[English]

You are talking about the system of
phased manufacturing programme.

[ Translation]

It means technology transfer (Inter-
ruptions)... ... I was saying the same; you
were not present then. This discussion is
simply a wastage of time. I am just pointing
out how we are being be fooled the Govern-
ment is misleading the whole country.

When the foreign companies are al-
lowed to invest 51 per cent capital, and they
get an automatic approval; how the Indian

But certainly I would like to emphasise
that the concept of socialism has not van-
ished from the world and to make references
of Russia, China, Eastern Europe, Banqal,
Jyoti Babu etc. is irrelevant in this regard.
Those who accept that socialism has ended
from the world are nourishing a wrong na-
tion. The concept of socialism has not at all
been erased from the world and at least in
India it can never vanish rather it will flurish.
You are trying to finish socialism by for~",
but it won't happen. I know that ",:., e help
of MRTP Act you are SP-If:· g this country into
the funds offe'" - pitalists and multi national
cornea ·ies. You are also trying to turn poli-
tics into a game of money power only. Please
do not discuss the happenings of Russia and
Eastern Europe and do not conclude that
Ind ia will also have to face th e sam e situ ation
here.

The mode of production in,Russia was
not much different from those of America
and other countries.

[English]
,

SHRI RANGARAJAN KUMARAMAN"
GALAM: Our differences are on authorita-
tive dogma and not on anything else.

[ Translation]

SHRI GEORGE FERNANDES: Then it
should be elaborated further. Here each of
them is just bent upon criticising socialism
and Jyoti Babu. they are stating what hap-
pened in Eastern Europe and Russia but
they are silent over not individual freedom,
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the flexibility of the political parties and 
democratic set up in those countries. It is 
quite different from India Then there was no 
need to discuss Shri Gorbachev's deeds or 
the happenings in Eastern Europe. But we 
would not discuss about China. Why? (Inter­
ruptions)

[English]

SHRI RANGARAJAN KUMARAMAN- 
GALAM: What is understood is that authori­
tative dogma is not an answer. It is an 
answer where everybody has equal 
opportunity.{Interruptions)

SHIR NIRMAL KANTI CHATTERJEE:
It is so modem that in 1848, Marx could have 
written about it. (Interruptions) You have to 
understand that. Otherwise, how can you 
criticise '^(Interruptions)

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, I am very glad to know 
that at least our friend Kumaramangalam 
understands this. I know that he has been 
brought up in the same ideology. However, 
it is a different thing that he is wrongly placed. 
Even then w&are proud in saying this that he 
still contains some instincts of the same 
ideology.

It is often said in the country that this is 
the Government of capitalists. Everywhere 
within and outside the parliament it is repeat­
edly mentioned that the days of socialism 
have passed. But I hold a different opinion. 
The change in nation’s life and ideology is 
quite natural. From such changes one should 
not draw any final conclusion otherwise we 
wili have to repent in future when America 
and the multi-national giant, will dominate 
US. The examples of Russia and Eastern 
Europe are before US. So it is better to 
adopte the right path to be followed by India 
otherwise we will be too late.

tricdve Trade Practices 
(Amend.) Biff

[English]

SHRI RANGARAJAN KUMARAMAN­
GALAM: Why are you hunting with a hound 
and running with the hare?

SHRI GEORGE FERNANDES: I am not 
running with the hare. It is very important that 
you understand it that you cannot possibly 
go on singing in praise of these multination­
als.

( Interruptions)

[Translation]

The production of two American multi­
national companies is equal to our Gross
National Production...... (Interruptions).......
we are saying only but you are doing it. You 
are selling the country rather you have sold 
it. That is why we are drawing the country's 
attention towards yours deeds.

Mr. Deputy Speaker, Sir, yesterday, a 
report namely Narasimhan Committee re­
port was laid on the table of this House. I do 
not know whether it would be discussed in 
this very session or not. But I think it cannot 
be discussed. During the discussion the 
members who are willing to speak, may 
express their views at that time. I hope when 
discussion on the economic policy will start, 
some of the important paras will definitely be 
taken into account I would like to inform the 
House that some of the officers have shown 
this report to the world b^nk and the I.M.F. 
before laying it on the table of the House. Mr. 
Deputy Speaker, Sir, where this country has 
reached. Now they will not speak........(Inter­
ruptions)......

[English]

SHRI RANGARANJAN KUMARAMAN­
GALAM: Not true...... (Interruptions)

[Translation]

SHRI GEORGE FERNANDES: Not
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true? Please stand up and then say it, so that 
a question of privilege may be raised. Do not
speak while sitting.(Interruptions) Why
did they approach? They are inviting Ameri­
can Companies, other multinational Compa­
nies, Banks Insurance Companies etc. 
through I.M.F. not only to control our eco­
nomic programmes but to control every 
sphere of our activities also.

I would Ike to say a few words to our 
B J.P. friends also because they have fully 
supported the Government’s 
policy. (Interruptions)

AN HON. MEMBER: They are in a haste 
to join the Government. (Interruptions)

SHRI GEORGE FERNANDES: Com­
ing into power or going out of it is another 
thing but we cannot leave our sense of 
patriotism, culture, civilization. Surrendering 
all these to the multinational companies in 
each field is not good. Tomorrow they wil) try 
to impose their culture on us, we will find 
ourselves weak and will not be able to face 
them. We will lose even our moral strength 
what to tak of other things.

Mr. Deputy Speaker, Sir, I am conclud­
ing with one point that in the so-called liber­
alisation process it is being said that our 
public sector is in miserable condition while 
private sectoris in a good position. It is very 
necessary to compare our private sector 
with the private sectors of the world. We had 
been discussing a small Indian newspaper, 
‘Novbharat Times’ for the last 3-4- days. 
Now all have come to know how great their 
was MaxweB, who was owner of a big Eng­
lish newspaper and who committed suicide 
or died or met some other fate some days 
ago......(ktienuptionQ......

He was said tobea very efficient person 
so much so that this paper suffered a loss of 
neariy rupees twelve and half thousand crore 
due to him. Hon. MNster you are praising

18,1991 Monopolies & Res- 504 
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America where everyday two Banks go into 
liquidation.

[English]
Eveiyday two banks go into liquidation in 
America and they are all private banks.

\Translation]

In America, every year tens and thou­
sands......

[English]
businesses go into liquidation and they are 
all private businesses.

[ Translation]

And Reserve Bank of India is here. Several 
committees were constituted, Tiwari Com­
mittee was also constituted, the following is 
the statement of this committee about the 
private sector, which is praised by many who 
are sitting here. Tiwari committee has 
said......

[English]
*58 per cent of private 
sector units went sick due 
to mismanagement, 19 
per cent went sick due to 
siphoning of funds by the 
management and only two 
per cent went sick due to 
labour related problems.’

.(Interruptions).
SHRI NIRMAL KANTICHATTERJEE: 

Siphoning was good management and not 
mismanagement

[Translation]

SHRI GEORGE FERNANDES: And this 
Report will not be discussed here, all this 
information wiM not com* before the House.
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You are also in favour of this policy in the 
hope that you would find an opportunity to sit
there......( Interruptions).........These people
are harming the interests of the country. Do 
not support such policies......  (Interrup­
tions)...... A

[English]

SHRI RANGARAJAN KUMARAMAN- 
GALAM: You even stopped dreaming of 
coming to this side.

[Translation]

SHRI GEORGE FERNANDES: We 
have made you to reach there...... {Interrup­
tions)......  If all the Members of this side
make their firm determination, you will not 
speak with such an overpowering influ­
ence...... (Interruptions)........A

Mr. Deputy Speaker, Sir, I request the 
hon. Minister that Shri Bhargava has given a 
notice to circulate this Bill for eliciting public 
opinion thereon and I hope that the motion 
would come before the House. With the help 
of whole opposition Members, we will try to 
defeat the ruling party on this Bill. If it is 
impossible, at least we will be able to send it 
for public debate.

with these words, I support Shri Chitta 
Babu’s resolution and strongly oppose this 
Bill because I am against this policy.

[English]

SHRI SHARAD DIGHE (Bombay North 
Central): Mr. Deputy Speaker, Sir, I rise to 
support the Monopolies and Restrictive Trade 
Practices (Amendment) Bill, 1991.

While telling the House that it is futile to 
discuss this as the patient is already dead, I 
think, Mr George Fernandes had made the 
longest speech on this Bill thereafter.

16.00 hr*.

[SHRIMATI MALINIBHATTACHARAYA in 
the Chair]

trictive Trade Practices 
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His whole contention was tnat when the 
patient is already dead, it is futile to discuss 
the Bill, to find out the medicine and then to 
see whether that medicine is proper or not. 
After saying so he had make the longest 
speech on the Bill. That only proves that 
ultimately the merits have to be discussed as 
far as this House is concerned. Now, there is 
a fundamental difference between the ap­
proach of Shri George Fernandes and the 
approach of this Government as far as the 
economic situation and the remedies to rectify 
the situation. Therefore, it is but natural that 
he cannot agree with the Bill that is before 
this House. But once we realise that we are 
in a difficult economic situation and there is 
a new trend set up for liberalisation and 
privatisation, the only logical way is to amend 
this Monopolies Act. This step is consistent 
with the policy of the Government. There­
fore, I submit that if we are to pursue that 
policy further, then there is no other way but 
no bring an amendment on these lines to this 
Act. The Finance Minister has been making 
this announcement since long and this 
commitment is there in the memorandum 
submitted to the IMF. Therefore, this is a 
logical step in consonance with the policies 
of the Government.

This Bill, as we all know, removes all 
pre-entry restrictions. I divide this Bill into 
two parts. The first part removes ait pre-entry 
restrictions and the second part tries to give 
more teeth to this body to protect the inter­
ests of the consumers in this country.

As far as the first part is concerned, it 
tries to remove all pre-entry restrictions on 
setting up new industries, expansion of the 
existing ones and so on. It also removes the 
restrictions of amalgamation, merger, takeo­
ver, appointment of directors, etc. The state­
ment of Objects and Reasons itself makes it 
clear that the thrust of this industrial policy 
has shifted to controlling and regulating the 
monopolistic, restrictive and unfair trade 
practices ratherthan making it necessary for 
certain undertakings to obtain prior approval 
of the Central Government for expansion.
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merger, etc. It is but natural that the pre-entry 
restrictions under the MRTP Act on the in­
vestment decisions of the corporate sector 
have outlived their utility. This can be seen 
not only from the policy but the figures are 
also available. Since 1970, when this Act 
was first enacted, the projects approved by 
the Government are 2464 and the number of 
projects rejected is 934. The number of 
projects rejected for MRTP reasons is only 
199. This Act was not fulfilling its objectives 
and as stated, it has outlived its utility. By 
removing or eliminating the time-consuming 
procedure for prior approval of the Govern­
ment, it would be possible for all productive 
sections of the society to participate in efforts 
for the maximisation of production. If the aim 
is to h?ve maximisation of production, in­
crease of industrial sector even allowing the 
multi-nationals to participate in this process, 
then it would have been an anomaly if there 
had been restrictions as far as domestic 
industries are concerned. Therefore, it was 
very much necessary to bring this Amend­
ment.

By bringing this Amendment, we have 
been removing a major hurdle in the way of 
capacity expansion and the establishment of 
new undertakings by large houses. It is to be 
seen in future how far the large houses are 
responding to this gesture and whether this 
results ultimately to concentration of capital, 
concentration of industrial power or whether 
it will increase industrialisation resulting into 
more employment for this country and re­
move poverty and unemployment as far as 
this country is concerned.

Therefore, from this point of view, this 
step has been taken to pursue the present 
economic and industrial policies of the 
Government.

Now, the second part it is giving more 
teeth, sharper teeth as far as this body Is 
concerned. Therefor, from that angle, the 
wider definition of goods and the wider defi-

trictive Trade Practices 
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nition of services is a welcome step. The 
goods include issue of shares before allot­
ment and services will also cover Chit Funds 
and Real Estate dealings. The public under­
takings are also brought under this Act. 
Therefore, it is expected and hoped that 
consumers will get benefit from the machin­
ery of the MRTP as all these sectors have 
been brought in existence, brought under 
this Act and the definition also has been 
widened to widen the net as far as the MRTP 
machinery is concerned. Even the false 
representation which refers to quality has 
now been widened and it includes the quan­
tity of goods also. If the traders are showing 
at their level that such and such a packet 
contains a complete one kilogram and if it 
does not contain that much quantity of the 
product, then he can be brought under this 
MRTP. Therefore, I look upon these meas­
ures from the point of view of consumers. 
The consumers movement is slowly growing 
and they have got different avenues at pres­
ent but it was necessary also to widen the 
scope of the MRTP and also to give relief to 
the consumers of our society. From that 
point of view, more powers are given to the 
MRTP Commission and the Director Gen­
eral also. Appeals are provided. Deterrent 
punishments are provided for violating the 
orders. A J formerly when Interim injunction 
could not be given and there were several 
differences as far as interpretation of the Act 
was concerned and many big houses were 
let off because of bad drafting or the lacunae 
in the present Act, those lacunae have been 
attempted to be removed. And therefore, I 
hope that, now there is no difference or no 
doubt as far as the wording during an Inquiry 
before the Commission* is concerned. That 
was the main phrase which went in for inter- 
pretation.

In two well-known cases, namely Bata 
India Limited and Colgate-Palmolive India 
Limited, this phrase went in for interpreta­
tion. In those cases it was suggestedthat the 
action was not taken during an inquriy but 
before the inquiry itself and therefore they 
got scote-free. Now, therefore, those small
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lacunae have been removed by this Act and 
that will give a great advantage to the con­
sumers in getting relief from the quality, 
quantity and several other aspects of the 
goods that are being provided.

From this point of view, I say that it is not 
merely the concession to the big houses, but 
this Bill also contains several clauses and 
several provisions for consumers, it also 
removes some doubts as far as the interpre­
tation is concerned, so that the small man, a 
consumer is also benefited by this MRTP 
Commission and their proceedings and the 
advantages which are given in that Act. 
From that point of view In whole heartediy 
welcome the Bill and support the Bill that is 
before the House.

MR. CHAIRMAN: The Minister will now 
intervene.

SHRI GUMAN MAL LODHA (Pali): I 
have yet to speak, Madam.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I am not replying. The hon. Minister 
will reply.

Madam Chairperson, we have heard a 
number of speeches both in favour and also 
against.

SHRI BHOGENDRA JH A (Madhubani): 
Why do you not hear some more speeches?

SHRI RANGARAJAN KUMARAMAN-
GALAM: I am sure, my senior Minister, the 
Cabinet Minister will meet Shri Bhogendra 
Jha's points.

If I may submit, it was interesting to note 
that all of them, all the speakers, unani­
mously seemed to be of the opinion that the 
MRTP Act as it stood from 1970 has really 
not been effective, according to all of them, 
in achieving the objectives of controlling 
industries f rom being set upby MRTP houses 
or groups. Of course on one side the allega­
tion was that there was no will and on the

trictive Trade Practices 
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other even effective, it could not be acted 
upon.

I think it is necessary to go a little bit into 
the history of the MRTP Act itself. Let us not 
forget that there was a Monopolies Inquiry 
Commission. Let us not forget that there was 
a report and it was on the basis of that report 
that the MRTP Act in itself came into being. 
Very categorically the Commission has stated 
that economic concentration to the detri­
ment of common good is what that has to be 
stopped and not economic concentration 
per se. Merely because of the size of an 
undertaking, if you are going to step expan­
sion, then in today’s days, where capital 
assets of even a small sugar undertaking, 
just a sugar mill will bring me over the earlier 
Rs. 100 crore limit, that would become a bit 
of fallacy.

The objective basically is to ensure that 
monopoly is not used to the detriment of the 
common man. Per se, just because a per­
son is large in size as industry because of 
today's modern technology beginning higher 
investment, you do not stop him at the day 
‘go*. Today there are instances of cases, 
hundred of cases where it can be shown, 
where there is a tremendous difficulty in 
moving through the pre-entry restrictions. I 
am not talking of large houses, but of new 
enterprises, which want to set up what can 
be called sun-rise industry, what may be 
called middle or madium size industrial es­
tablishments.

The moment they cross that Rs. 100 
crores Lakshman Rekha, which is the basis, 
it becomes very difficult to justify today. They 
had to be restrained and the rigmarole and 
the methodology the, had to adopt made 
inveriably each of the - escalate in
cost often becoming ^on-viable at the end of 
the whole procedure. Was this necessary? 
Is it necessary? Is this what the Monopolies 
Enquiry commission wanted? It is necessary 
for us to go into why was the Act brought in. 
The Act was brought in because it was noted 
that large monopoly houses, especially large
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industrial groups will indulge in what is cafled 
monopolistic practices, restrictive trade prac­
tices and uniair trade practices. Unfortu­
nately, instead of giving teeth to the Act to 
control them, regulate them, this Act was 
used more as an Act for demagogic pur­
poses. It was very convenient for the mo­
nopolistic houses. This was reafly a very 
convenient Act because they were never 
stopped from growing. The Act had enough 
in ft for them to ensure that they could get 
their approvals especially large houses. In 
the State of West Bengal many houses are 
welcomed and given approval. They have 
been given essentially on the recommenda­
tions of the State Governments and its 
Secretaries. It is not that the approval was 
granted by the Government of India and 
forced down on the throat of the States. 
Almost all States unanimously welcome when 
a new industry is proposed to be set up in 
that State. They bow over to ensure that 
those industries do not leave their State and 
go somewhere else. Therefor, each is com­
peting with other and giving no objections 
and giving recommendations to ensure that 
the MRTO Act does not stop. Hundreds of 
instances can be cited, if necessary. I do not 
think, ft is necessary. But the real truth is 
what is it that this Act envisaged originally? 
ft was to ensure that monopolistic practices 
are restrained, control do not take place, 
restrictive trade practices do not take place, 
unfair trade practices do not take place.

Shri George Fernandes spoke very strongly 
about what he considered to be end of so- 
ctafism. Some other hoa Members also 
spoke. I do not think anyone of them wanted 
to say that. I did interrupt and I think he was 
kind enough to alow me to do without his 
permission. But, IdkJ get up tosay it is not the 
end of socialism that anybody sees in these 
East European countries or in Soviet Union. 
What is the end we see is an authoritative 
dogma which does not open its eys and see 
the reality that the only change today in the 
world is the change is constant You cannot

in line with what you have thought of and that 
has to be continued. We are not trying to jerk 
the country out from one group to another. 
There have been allegations that we have 
been leaving the Nehru and the past. On the 
contrary, we never started with our eyes 
closed. Panditji was very dear that mixed 
economy is the answer. (In temiptions). We 
have not said that mixed economy is to be 
given away. (Interruptions). If, I may submit, 
it is because the voice of dissent and the 
voice erf change of the youth was struck 
down in their throat and stiffled. That is why 
we have landed up in Soviet Union where: it 
is today.

Therefore, please do not stifle the voice 
of the youth. Please do understand that what 
the country wants today isgrowth. We do not 
want anybody restrained or stopped from 
having opportunity to set up an industry. But, 
at the same time, it is very dear that when 
you set up an industry, you shaft do so as per 
the laws that sodalism demands, that is one 
of equal opportunity to all. You shall not use 
your size to indulge in a monopolistic prac­
tice.

SHRI NIRMAL KANTICHATTERJEE: 
How do you guarantee it?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Can I come to that point later? I was 
saying: You shaft not use your position to 
adopte restrictive trade practices. You shall 
not use your situation to indulge in unfair 
trade practices. This is what we want to 
ensure and this is exactly what we wanted to 
do in the AcL We wanted to remove the 
aigurient that was used by most of the large 
houses for not putting up industries. They 
would say that the M.R.T.P. Act, the M.R.T.P. 
restrictions and the M.R.T.P. procedure for 
pre-entry restrictions are the reasons why 
they are not going into any new arenas for 
development.

SHRI NIRMAL KANTI CHATTERJEE:
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The only point that is even on the plane of 
theory is that it is not through unfair trade 
practices. I underline not through unf airtrade 
practices’ that the monopolists come \o 
dominate, ft is the sheer size and control 
over the economy. That is where the control 
was proposed by Panditji. He could se it via 
the Mahalanovia. Commission, via the Dutt 
Committee etc. it is from this that you are 
degrading. It is the economic lobby and not 
unfair trade practices which is the problem of 
administration. It is this point which you tried 
to comprehension and ponder and tell us. I 
want to know what answer you have got to it

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I would like to first meet your point 
and then go ahead with what I was saying. 
The point, that is very simple, is that when we 
talk of monopolistic practices, that is exactly 
what we are referring to. When a person, an 
industry, or a legal entity uses its very size or 
dominance share of the market, I repeat 
dominance of share of the market, which is 
the other factor, and indulges in practices of 
ensuring that others do not come and fair 
competition does not exist and unfair usuri­
ous profits can be indulged in. We can do it 
today under the Act. That is what you never 
did before. You only said that:11 have this 
Act'; waved the paper, I have this Act where 
you have to get my prior permission before 
starting on industry. But you gave him the 
permission. All right. Each one vied with the 
other, irrespective of which political party 
they belong to, which Government they be­
longed to, to give him the permission. But 
you did not, after giving him the permission, 
ensure that he obeyed the law of not indulg­
ing in monopolistic practices or restrictive 
trade practices. Cartels are formed. Usuri­
ous profits are made. What actions are we 
taking to destroy that? I would appreciate if 
that was the question that was asked. In­
stead we go back and wave the flag of 
dogma and say: "This is exactly what we 
want". If we want to control monopolistic 
practices, restrictive trade practices and 
unfair trade practices, you must give the 
Commission the power. And that is what was

(Amend.) BiB 
not there. The Commission should adjudi­
cate; the Commission should pass orders of 
cease and desist But then, what happened 
\mmed\alety after tha\ when ft came \o\mpte- 
mentation? Has somebody disappeared or 
violated the norms? They had to go to court
- to a Magistrate court - where there was no 
way to get it implemented.

Today you say that we have the powers 
of contempt. Has anybody said at least one 
word of congratulation or one word of thanks 
saying: 'Yes, you have at least strengthened 
M.R.T.P. Commission'. No. It is because we 
are still lost in what we thought was right and 
what we know may not be right. We are still 
lost in that. It is time for all of us to realise that 
socialism means equal opportunity to 
aW.(lnterruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
The people below the poverty line as well as 
those above the poverty line. ( Interruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Not at alt Equal opportunity means 
that ultimately every single person........ (Inter­
ruptions). If that is the meaning, then I would 
like an amendment on what you consider. 
(Interruptions). Well, I am hearing you, don't 
worry. I am not going to run away from the 
House, But I would submit. Madam Chair­
man, that the point that is important is, we 
have to ensure that with industrial growth 
there is fair competition, no unfair practices 
are indulged in, no cartelisation takes place, 
no exploisation of the common man takes 
place, and the only way thai we think it can 
be done is the way we strengthen the MRTP 
Act, and I am firmly of the view or the Govern­
ment is of the view that pre-emptive restric­
tions serve no purpose and will serve no 
purpose even in the future. That is why we 
have removed it categorically from this point 
of view saying that if any pre-emptive restric­
tions have to be made, it is not the MRTP that 
will do it, it will be the industrial policy, the 
industrial law that will do it And there are still 
industries which are in the core sector for 
which licensing is required, it is not that the
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industrial policy has removed all restraints in 
totality; we have widened maybe the number 
of industries for which licensing is not re­
quired. But still the core sector concept 
remains, still the small scale industries con­
cept remains, still the reservatbns for small 
scale industries remain. We have only 
opened to a little extent to allow people who 
want to expand and grow, have the opportu­
nity to grow. Shri Murli Deora, I understand 
when he was speaking, mentioned about 
changing the name of the MRTP Act drop­
ping the *M‘. Let me inform him that 'M* is a 
very important point when we talk of mo­
nopolistic practices, we never paid attention 
to it in the past essentially because we have 
the advantage of saying, we are stopping the 
monopoly so that there is no question of 
monopoly practice. Now, that opportunity 
does not exist and now when I feel that the 
MRTP Commission will exercise its authority 
under the Act to identify, the definition of 
monopoly is not restricted. It is very wide. 
There is enough scope forthe MRTP Act and 
the MRTP Commission to exercise power 
where monopolistic practices are indulged 
in.

SHRI NIRMAL KANT) CHATTERJEE: 
That part is the consolation prize. We under­
stand that.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: There is no consolation prize. This 
is the reality. H you prefer having a piece of 
paper which has no meaning, which you 
yourself used to recommend when you sat in 
West Bengal saying ‘ Waive, waive, waive; 
don't object because we want that company 
to come here and not go there’, and you tell 
us now to continue to keep that piece of 
paper. And that is not the only thing. If I may 
submit, I can give a 1st of industries which I 
have, which the West Bengal Government 
recommended actually to the MRTP houses 
arid said, 'Please give them the 'No objection 
certificate’ under Sections 21-22. Other 
friends have been doing it, I don't want to 
indulge in it

trictivo Trade Practices 
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I also want to bring to the notice of my 
friend who is soon going to discuss the 
economic policy, that there is a report about 
the hon. Chief Minister saying that he is not 
at aH negative on the IMF. He feels that IMF 
conditionalities, if they are acceptable to 
India since they are pragmatic, we should 
accept them. I don’t understand that when 
he is Chief Minister, he is talking in one tone, 
but when they are in the Opposition, they are 
talking in the other tone. There are different 
tones and different tongues. But that is part 
of life I presume. I would like to move ahead 
to state that what is important is not trying to 
fool ours elves withterminologiestoday. What 
is important is to ensure that you actually, 
pragmatically implement what you believe. 
And you should implement what you can 
implement and not just put words on paper 
for purposes of using it as a shield and do 
some other activities behind the shield. I 
would only like to submit that various allega­
tions have been made that we have sold 
ourselves out to the West, to America etc. 
eta I have been unable to appreciate that on 
the one hand it is said that no foreign capital 
will come to India and on the other hand it is 
said that the MNCs. will swallow. I am not 
able to coreltb the two. On the one side 
statements are being made that no foreign 
company, no multi-nationals will touch you 
with a par of tongs; on the other side it is said 
that they wiU come and swallow you up and 
even the budgets of one or two of them are 
larger than your Union Budget

SHRI INDRAJIT GUPTA (Midnapore): 
They are half way now.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: It is this half way which we hope 
would be such that it would give us develop­
ment, it would bring in  technology and it 
would notaHow exploitation. If I have strength­
ened the MRTP Act, let me tell you the ones 
who would be most worried are, in fact, the 
MNCs, because this MRTP Act is as strong 
as the anti-trust laws in their countries and 
they have realised that India is not for exploi­
tation. India is a country where 8 they wish to
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come to invest, use our talents, give us 
technological know how and assistance, we 
are there to welcome that but not tor exploi­
tation.

Madam, Chairperson, I would like to 
submit, through you, that various allegations 
in terms of ideology have been made. I 
would like to repeat and clarify that we have 
not diverted at all. We have been on the 
Nehruvian path; there has been total conti­
nuity of thought. From day one, we never 
spoke of a totalitarian State sector; we never 
did it. Even Panditji did not do it; Panditji was 
clear in his mind; he spoke of the mixed 
economy and he spoke of the public sector 
and its commanding heights and he also 
spoke of the private sector and its motive 
and incentive as the basis.

SHRI INDER JIT  (Darjeeling): He was 
not rigid in his ideas

SHRI RANGARAJAN KUMARAMAN- 
GALAM: He was always fluid in his thought 
and he had even said that it would grow with 
time. Let us not be under the impression that 
the whole arena is full today where public 
sector has ths percentage and private sector 
has that percentage and there is nothing left. 
On the country, if one takes the portions of 
what is possible growth, we have not even 
crossed 25 or 30 per cent in the industrial 
sector; vast areas are open. We are not 
saying that we are selling out what we have 
in the public sector to others. We have al­
ways said that if the public sector has to 
achieve its commanding heights, it must be 
viable. We have not spoken about liquida­
tion; we have not even ever said that in any 
way the public sector should be demeaned. 
To say that only a viable public sector would 
really occupy commanding heights, I think, 
is not a statement that can be criticised by 
anybody. If I may submit, we have, for the 
first time, very categorically said that even 
the public sector would be covered by the 
MRTP Act. We have denotified; we have 
categorically gone or record to say that the 
public sector will also be expected to keep to

the same norms of fairness that we expect 
from all industry. Our public sector is ma­
tured and it has grown up to the level where 
the protection that it had, is not requ ired ; tair 
competition is exactly what is requ ired .

Madam, Chairperson, if I may end, I 
would only to like to say that this amendment 
which we have brought forward is basically 
with the objective to ensure that Indian in­
dustry grows , matures, becomes efficient 
competitive and is capable of meeting the 
challenges from all over the world.

MR. CHAIRMAN: At 4.30 p.m. we are 
scheduled to take up the discussion under 
rule 193 on the international situation. How­
ever, it has been suggested by the Minister 
of Parliamentary Affairs that we might first 
conclude the discussion on the present 
economic situation that we had been holding 
yesterday. So, do I have the consent of the 
House for that?

SEVERAL HON. MEMBERS: Yes.

16.35 hr s.

DISCUSSION UNDER RULE 193

Discussion Re. Present Economic Situ­
ation in the Country with Reference to the 
steep rise in Prices of Essential Com­
modities in recent months, deficit financ­
ing, foreign exchange crisis and the 
Conditionalities Sought to be imposed 
by the International Monetary fund 

— CONTD.

[English]

SHRI PRITrlViRAJ D. CHAVAN 
(Karad): Madam Chairman, this debate on 
the economic affairs in the background of 
grave economic crisis has given us an op­
portunity for critical review of the economic 
policy announced by this Government.



519 Disc, under Rule 193 DECEMBER 18,1991
Present economic situation in

the country, etc. 520

[Sh. Prithviraj D. Chavan]

We have been given a detailed note on 
the state of the economy. The document has 
two parts. The first part is regarding manage­
ment of economic crisis and the second is 
the long-awaited letter of intent to the IMF.

The seriousness of the balance of pay­
ment problem had brought the country to the 
brink of disaster, to the brink of bankruptcy, 
threatening a complete collapse of our inter­
national trade.

Inflation, declaration in economicgrowth 
leading to stagnation, reduction in creation 
of jobs, has added to our worries, it is neces­
sary to analyse the causes for this crisis.

There are many reasons for the current 
crisis. First reason is, there was large fiscal 
deficit of the Central Government, on ac­
count of very large Government expendi­
ture. There was or performance of the public 
sector requiring continued Budgetary sup­
port and leakages in developmental expen­
diture. It is also because of populist financial 
programmes like loan waiver scheme and 
loan melas. There were unabated subsidies 
to vocal minorities, frequent D.A. increase to 
the organised labour.

There was unmanageable current ac­
count deficit and there was serious balance 
of payment problem. There was total deple­
tion of our foreign exchange reserves.

Another reason was, our populist labour 
legislation, which has bred inefficiency and 
indiscipline. One more reason was the low 
output of petroleum products and shortage 
of edible oils which compelled large scale 
imports. Almost our entire trade deficit is on 
account of oil imports.

Finally the most important reason was 
the political instability and disturbed social 
conditions obtaining in the last two years. 
There am all greatly responsible.

The main causes of current account 
deficit were indifferent export performance; 
gradual loss in value of rupee; steady de­
cline in invisible flow; increased debt-service 
burden due to reduced concession assis­
tance; and import intensive development 
strategy.

The Gulf war also aggravated the situ­
ation. The petroleum prices were doubled 
and exports to the Gulf declined. A huge cost 
was incurred in repatriation of Indian nation­
als. There was loss of remittances from of 
Gulf. In addition to that, unstable economic 
conditions in the Eastern Europe and 
U.S.S.R. and a general down trend in inter­
national economic growth have all contrib­
uted to the crisis. These factors have caused 
a flight of NRI deposits. Concessional exter­
nal assistance and commercial sources 
drided up, which adversely affected the ex­
ternal capital account.

This was the situation which this Gov­
ernment faced when they assumed office. 
The balance of payment difficulty was the 
most urgent problem. It required immediate 
attention. Let us consider what were the 
options open to the Government. Madam, 
the first option was to go ahead and default- 
default on all our commercial obligations. 
This, of course, would have been f olbwed by 
a request for a moratorium, debt reschedul­
ing, longer repayment terms, and even 
complete waiver. Madam Chairman, there is 
nothing alarming as many Less Devebped 
Countries and bw income countries have 
deliberately chosen this path. But what would 
have been the consequences of this ap­
proach?

Apart from the questbn of natbnal pride 
in more practical terms, it would firstly put an 
end to all commercial andconcessbna' bans.

Secondly, it would stop all international 
trade except on cash terms.

Thirdly, we would not be ah*' import
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essential goods and petroleum products, 
fertilisers and edible oils.

Fourthly, it would cause grave short­
ages which would lead to a three digit infla­
tion the like of which our country has never 
witnessed. It would cause riots and break up 
the nation, something which no democratic 
society would ev ̂ r permit.

The only other option was to borrow 
from the international lending institutions, to 
tide over our immediate obligations. IMF, 
Asian Development Bank and bilateral do­
nors were approached. If anyone has to go 
to bank for a loan, there are terms and 
conditions. Borrowing is not a very glorifying 
or happy situation.

The IMF is clearly an invention of the 
Western capitalistic economy. It was primar­
ily established for promoting growth of inter­
national trade. For this, exchange rate stabil­
ity and an orderly system of multilateral 
payment were necessary. IMF also provides 
temporary help to Member countries to tide 
over their balance of payments problems.

16.41 hrs.

[SHRI SHARAD DIGHE in the Chau\

IMF has 155 member countries, includ­
ing India. India is a founder member and is 
on the Board of Directors. Soviet Union has 
applied for membership.

Article 1 of the Charter of IMF is about 
giving bans to member countries. But the 
financial assistance has to be linked to the 
economic policy. Thai is the principle of 
conditionality. It was formally incorporated in 
'Articles of Agreement* in 1968, and was 
accepted by all member countries.

TUI the seventies, IMF considered that 
all problems of balance of payment and 
inflation were due to increase in aggregate 
demand and elimination of excess demand 
was considered essential but after mid-sev­

enties, the strategy of bng term reforms was 
the prescription for such bans.

I will refer to a well researched book 
titled 'IMF and the Third World Political Insta­
bility* by Scott R. Sidel. This book has been 
published in 1988.1 quote:-

Th e  conditions of IMF ban are:

1. Control of money supply.

2. Reduction of Government
deficit

3. Exchange rate devaluation.

4. Deregulation of prices.

5. Reduction of consumer subsi­
dies.

6. Elimination of tariff and non-
tariff barriers."

The IMF conditionalities are not some­
thing secret which were worked out behind 
cbsed doors for any Member country bor­
rowing from IMF. There are standard condi­
tionalities, standard prescriptions, to correct 
the external account imbalances.

In 1981, India got an IMF ban of 5 billion 
SDR under the Extended Fund Facility and 
accepted the conditionality then also. Every 
member country which wants assistance 
from IMF has to accept the conditionalities 
and continuous monitoring by IMF.

So, we had two choices. Eigher default 
or borrow from IMF with standard IMF terms. 
After careful thought, the Government ap­
proached th IMF.

IMF would not give the bans just for the 
asking. They would not sink in $7 biltion in 
India if they thought we would not be able to 
repay the ban.

A corrective action, a convincing plan,
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to make the economy strong and healthy, 
capable of honouring its international com­
mitments, had to be designed and I am glad 
to say that this Government has produced 
such a plan which is logical and is producing 
results. The critics of the IMF loan have not 
been able to suggest any alternatives. Who 
else would give us the loan to tide over our 
immediate problems?-Certainly not the 
Soviet Central Bank. If they are opposed to 
the IMF Loan and the IMF conditionalities 
and if no one else would give us the loan, are 
they suggesting us to default?

Sir, the short-term objectives of the new 
policy have been fully achieved. We have 
avoided defaulting. The Government has 
demonstrated the will to fight back. The 
international confidence in the Indian econ­
omy is growing. Our credit-rating is going up. 
They have removed us from the credit-watch. 
Most important, the foreign exchange re­
serves have gone up, gone up by 200 per 
cent in rupee terms and 140 per cent in 
Dollar terms.

Hon. Shri George Fernandes had a 
great objection to Government giving both 
the figures - the rupee figure and the dollar 
figure. It is an international practice, particu­
larly in dealing with the IMF, that the figures 
are quoted in local currency, dollars and also 
the SDRs. If the Government had not given 
the dollar figure, we could understand. But 
we have given both the rupee figures and the 
dollars figures. The growth in the reserves 
comes to 140 per cent. This is not a small 
achievement.

We may have succeeded in our short 
term objectives. But it has just bought us 
some time to tide over the difficult situation. 
We have to carry out the structural reforms 
and macro-economic adjustment which the 
Finance Minister had outlined in his first 
policy statement, the Budget speech. There 
is a lot more lo be done.

The respected Opposition leader Shri 
Jaswant Singh had some objections. He 
asked; What further thing is coming? The 
finance Minister has very clearly stated that 
these structural reforms would take some­
time and they will not come over-night He 
has even outlined the nature of such poli­
cies. No one is saying that they will come 
over-night. Some hard, unpopular but nec­
essary decisions will have to be taken. But 
the question is: Do we have the political will 
to do so?

There are some points which worry us. 
We should all be concerned that this debt, 
which has now made us the third largest 
debtor-natbn in the world, should not land us 
in a debt-trap. Fortunately, our debt-service 
ratio is not as high as Brazil or Mexico but we 
have to be watchful.

SHRI INDRAJIT GUPTA (Midnapore): 
How much is it?

SHRI PRITHVIRAJ D. CHAVAN: I think 
it is 21 per cent.

SHRI INDRAJIT GUPTA: It is 31 per 
cent, I think.

SHRI PRITHVIRAJ D. CHAVAN: Ithink 
the Finance Minister will bear me out It is not 
31 percent. Secondly, wecannotcontinueto 
have a negative external account Our ex­
port performance has to improve, the new 
Trade Policy and the Exchange Rate adjust­
ments have produced results. There is a six 
per cent growth in exports in dollar terms. 
Weexpectittogoto9or10percent. Thirdly, 
we have to control our large fiscal deficits 
which is mainly responsible for all our prob­
lems, inflation and current account deficit. 
Government expenditure has to be curbed. 
There has to be a political will to do it. The 
objective of containing the fiscal deficit to
6.5. per cent to the GDP is the other thing, of 
which I am a little doubtful. I have doubts 
because there are reports.

SHRI NIRMAL KANTI CHATTERJEE
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(Dum Dum): What is the validity of that 
concept? Could you explain?

SHRI PRITHVIRAJ D. CHAVAN: The 
fiscal deficit has got to be controlled because 
the inflation and the balance of payments are 
the two main results. They are the main 
reasons for this position.

SHRI NIRMAL KANTI CHATTERJEE: 
Why not the Budgetary deficits? Why do you 
cite the fiscal deficit alone as the main rea­
son? We will try to understand you. Please 
explain.

SHRI PRITHVIRAJ D. CHAVAN: There 
are reports. I feel it is difficult to meet be­
cause there are report that the Net RBI 
lending to the Central Government is al­
ready up by more than Rs. 2000 crores than 
the proposed Budget deficit. It is already 
about Rs. 9500 crores. It will have to be 
controlled. The whole nation is worried about 
rise in prices and the availability of essential 
commodities. The question is can we control 
the inflation to 9 per cent, as laid down in the 
objectives? Today, it is at 13 1/2 per cent. 
The supply management has to be improved. 
Then, there is another serious issue and that 
is about the State Government finances, 
particularly the staggering losses being in­
curred by the State Government owned 
Public Enterprises. We need to reach a 
consensus on economic pricing. For ex­
ample, the power tariffs. The finances of the 
State Electricity Boards are in a mess. Also 
take the bus fares charged in Delhi. In Delhi, 
the commuters have fares had been highly 
pampered and subsidised. Whereas in other 
cities like Bombay, Madras, Bangalore etc. 
they at least pay twice as much of the bus 
fares that the Delhi commuters pay. And the 
Central Government is subsidising an accu­
mulated loss of over Rs. 900 crores to Delhi 
Transport Corporation.

There is also a justified concern that 
these policies will not create enough jobs. 
The industry has registered a negativegrowth 
rate of one per cent. It will perhaps improve

after the import curbs are relaxed. But defi­
nitely, more thought has to be given to the 
problem of unemployment

Personally, I am not happy with the 
various amnesty schemes. This is totally 
unfair to the honest tax-payers. The tax 
evaders should be dealt with sternly. The 
Government must aggressively continue the 
policy of searches and raids by the Income- 
Tax Department and the D.R.I According to 
my understanding, these were discontinued 
due to some dispute about the safety of the 
raiding authorities. This should be sorted 
out.

The short term objectives have been 
met; the medium term policies were spelt out 
in the Budget speech. The note presented 
yesterday has outlined the progress made in 
implementing these policies. In conclusion, I 
must stress that we are neither abandoning 
the concept of planning nor the Nehruvian 
model of mixed economy. The important 
lesson was of the economic collapse of the 
Soviet Union and Eastern European coun­
tries was that we have to review the direction 
of the economy after a certain stage of soda! 
development. Soviets delayed this process 
but we should not At the present stage of our 
social development, we cannot abandon the 
Nehruvian model of mixed economy and 
blindly run after the free enterprise and market 
economy. We need to adjust the economy 
slightly to keep up wfth the reality of the fast 
changing world. This is precisely what these 
policies seek to achieve. And it is important 
that they get a unanimous support of this 
August House and all the sections of the 
society for it will greatly increase interna­
tional confidence in the Indian economy and 
strengthen out negotiating position in inter­
national circles.

SHRI BHOGENDRA JH A (Madhubani): 
Mr. Chairman, Sir, today we are discussing 
the economic situation. From the very begin­
ning, since the time of independence, we 
tried to evolve our economic policies both 
technically and strategically, taking into
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account the situation that is in the world and 
more than that, the situation in our country. 
Ours has been a over populated country; a 
developing country; not yet developed and 
not even under-developed. There are more 
hands, much more resources and some 
technical advancement also. Our has been 
mainly agricultural country. And so it was 
decided that our agriculture will not proceed 
on the path of those countries which are less 
populated and are having more land. Take 
for example U.S.A. Australia and many such 
countries where the original population of 
those countries was almost eliminated. They 
are only to be kept to show to the world that 
they still exist in the museums. So large was 
Asia and Australia, from Asia to Europe in 
population composition. That very change 
took place in USAandsoverybigfarms were 
established in those places. In our country 
which was an overpopulated country we 
have got many converts through invasion, 
through intrusion, etc. But there never have 
been mass massacres of the earlier popula­
tion in our country. That has been one fea­
ture. So we got mixed up and most of us here 
are a hybrid breed in our country.The other 
word will be derogatory; so I use the word 
hybrid breed. That is a matter of glory for us 
and for the humanity also. In this context we 
evolved the policy of land distribution, aboli­
tion of landlordism, fixing of ceiling, rights of 
the share of tillers over the land and distribu­
tion of the surplus, that was a part of strategic 
task, tactical task of our agriculture policy so 
that more hands could be utilised on the 
land.

When Gandhqi said land to the tillers, 
wt»<*.. we said land to the tftlers, our move 
was self-cultivating tendency. I simply want 
here to stress that that task has not been

this point he not mention this. He thinks
that that is beyond his sphere. When the 
Minister for Agriculture touches &, he com­
pletely not only misses it, sometimes ho

means the opposite. Without that, unless 
you complete this aspect, the millions and 
millions of people who are leaving the vil­
lages overcrowding the towns and cities or 
leaving Bihar and Eastern UP and simply 
overcrowding Punjab or Haryana and other 
places, will not be stopped.

More than that, land is passing more 
and more into the hands of absentee own­
ers, not to the tillers, but to the absentee 
owners non-the less who don’t actually cul­
tivate. Those who own, most of them don't 
cultivate. Those who cultivate, most of them 
don't own it. So there is less interest, less 
incentive for investing inputs in these things. 
That is why though we have made progress, 
much progress of course, it is not yet ade­
quate because of this aspect.

I think while the Finance Minister touches 
this point, he must ensure that our home 
market expands. In a country like India home 
market cannot expand unless those who toil 
in the land have something in their pocket to 
purchase the goods from the markets, goods 
manufactured by the industry. So, they must 
have the purchasing capacity. Our growing 
industry - which must grow; both in pnvate 
and public sector, about which I will talk later- 
must have the base for the agricultural raw 
material inside the country- both commercial 
goods and other goods. For that purpose 
also increased production in the agricultural 
sector for the industrial raw material and for 
internal market for the industrial goods, is 
required.

In that context t think it is high time - 
whatever has passed cannot be brought 
back - that we ensure that whatever the dear 
agriculture policy that we have got time and 
again, is enforced and is strictly implemented, 
so that we can move over to the other task. 
That is required in the interest of economic 
development of our country.

On the point of industrial growth, from 
the very beginning this aspect was also 
taken into account
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Over populated countries Ike India 
having more hands and the brain behind ft. 
require cottage industries also. Even today, 
if our party comes to power, if Communists 
come to power, we cannot do away with the 
cottage industries, because we have to util­
ise so many hands for national develop* 
ment, we have to utilise so many hands for 
our production. It is not only for those per­
sons who are unemployed - of course, it is 
required for them - but for others also it is 
required, for our national goods and for our 
national economy.

The cottage industry has also been 
rotting. I will give one example. Madhubani 
Khadi Bhandar was one of the two cottage 
industries in the whole country which, during 
the British days, was producing paper - hand 
made paper - from straw. Gandhiji used to 
write on that paper. It was producing soaps 
and other things also. At present all those 
buildings, built during the British days are 
hired to offices and others. This sector has 
been neglected.

As part of this policy, we are discussing 
the multi-nationals, the corporate sector, and 
the public sector. If we miss the cottage 
industries, we cannot give jobs to the crores 
of persons who are fit and who are capable 
of working - both male and female. That must 
be a part of our economic policy and it should 
ensure a job for every hand. To begin with, 
we have to make India well.

Then, we have the mini sector, the tiny 
sector, the small sector, the medium sector 
and the big sector. Our Industrial Policy was 
never against any particular sector because 
we could not afford to copy the style of USA, 
USSR and other developed countries, be it 
socialist or capitalist, because of our very 
composition of the population. As Nehru 
used to say, the big industries - the key 
industries - will generate more investment. 
And there comes the role of public sector. 
Some of our friends say that it is the ideologi­

cal sector. But, it was not so. Some people 
gleefully, some other sorrowfully and some 
others simply mentioning that ft is the col­
lapse ot soc\aftsm.Btft,they targelonefotng. 
I want to emphasise that the media is com- 
pietety suppressing, ft is the Soviet Union, 
the socialist economy and the socialist in­
dustries which saved the world from facist 
flare-ups during the Second World War, when 
all these tractor producing factories turned 
into tank producing factories. No capitalist 
country can do that. During those days, USA 
was not so developed. In one go, the most 
developed countries like France, whole of 
Europe and other countries collapsed before 
Hitler’s army, tt is not only the Soviet people, 
but the collective industrial base the social­
ists industrial base saved them. Thereafter, 
because of the investment, they have con­
centrated upon those industries. So, that 
saved them and that saved the world. There­
after also, since 1945, the world has been 
saved from the horrors of the Third World 
War. We had the Second World War in 1939. 
It was not between the socialist and the 
capitalist; but the capitalist countries fought 
among themselves Ike dogs. That war be­
come the World War. The Third World War 
was on the horizon. But because of the 
socialist economy, socialist industry con­
centrated upon strategic weapons, concen­
trated upon space weapons and space 
development. Then, the USA began crying 
in the 70’s that the USSR had gone ahead of 
it. So, in order to be equal to thatit must go 
over to Star War. The Soviet Union used to 
say, "No, we are not ahead of you. We are, 
more or less, at the equal level.” So, you 
must remember but for that, what would 
have happened when the USA Seventh Fleet 
had come to our shores during the Bangla­
desh War. Could Cuba save itself? Could 
Vietnam save itself? Could Egypt save itself 
in 1956? So, they took upon themselves and 
discharged that responsibility to save peace 
for the world, and at the same time, the 
freedom of those countries in the world. 
Whosoever sought help from them, actually 
got it. So, do not try to equate, do not try to 
compare with ot!~er things. If they are chang-
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ing, this is there is Russia. I think, the people 
in thosecountries will decide. With that aspect 
we are concerned. So I wanted to say it.

Similarly, when we began public sector, 
Pandit Nehru used to say, “If you do not plan, 
if you (k. iot give prominence to the public 
sector, *he private sector would want maxi­
mum and quick profit So, they will invest 
only in cinema houses and it hotels.” These 
are his words. They wil! invest for quick 
profit. They would not invest in basic and key 
industries. And that was the fact. At that time, 
not because of any hunch, the public sector 
came. We tried what the USA. We tried with 
Britain and other countries. We could not 
have single basic industry in the beginning. 
In that context, the public sector came. And 
public sector with the commanding heights 
could not dominate the whole economy, but 
could give a direction, give a lead, give help 
to the whole economy. That was the mean­
ing of the 'commanding height’. Commander 
is alone in the whole Army. The danger is 
there at present. The slide-down came in 
1977 with the Janata Party Government 
That was followed by the Congress (I) Gov­
ernment in 1980. The slide-down devebped 
more in 1984 and again more developed in
1990 when my friend, Mr. Ajit Singh, was the 
industry Minister.

AN HON. MEMBER: And now again.

SHRI BHOGENDRA JHA: You are tak­
ing it to the logical conclusion. The tragedy is 
being developed. Th#t is the tragedy. Here 
the danger comes. , ,.

I would not like tqtppgti, jaj ffiose points 
which will come durtnjj ‘#e^ discus­
sion. It wi’l be discus^gafntomorrow. At 
present, I would like tp sa^ af?put what the 
world is facing, what the ^ n t r y  is facing. 
Last year, we had cement‘production when 
the cement industry organisation began 
crying that there is a glut in the market The 
word was 'glut' but the cement prices went

up and did not go down. The whole eco­
nomic theory of Adam Smith and Marshal 
collapsed. More goods and cheaper goods 
did not happen. More cement but costlier 
cement;* 1.5 lakh tonnes of sugar produced
- a record production - more sugar and 
costlier sugar; more foodgrains -17,50,000 
tonnes - and costlier foodgrains.

SHRI INDRAJIT GUPTA: Produced and 
perished.

SHRI BHOGENDRA JHA: Yes, more 
production and more inflation. How did it 
happen? That is the thing wthtch our Finance 
Minister unfortunately misses. Stagflation 
is overtaking our country - stagnation and 
inflation at the same time. And that is the job 
of the monopolists in this country. This is the 
role of the monopolists, that is, produce less 
and earn profit on that by increasing the 
prices. I am not naming anybody.

SHRI INDRAJIT GUPTA: I am naming. 
(Interruptions)

SHRI BHOGENDRA JHA: That is the 
national calamity and that is the anti-national 
policy which has to be understood. The 
country has to understand it and the House 
has to understand it First of all, Shri Manmo- 
han Singh who is at the helm of affairs has to 
understand it. How can you ask the workers 
to produce more so that they will have to pay 
more tomorrow? This is the logic. The role of 
the estate which plays a regulating role, the 
role of the public sector and the commanding 
role of our Parliament should be in seeing to 
it that there must be production which means 
more goods for the people which means 
cheaper goods for the people. Sir, how will it 
happen? It will happen with our help. Those 
were the turbulent days in late 1960. ( Inter­
ruptions)..

MR. CHAIRMAN: Please wind up. Your 
party had six minutes but I gave you fifteen 
-vnutes.

SHRI BHOGENDRA JHA: Kindly give
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me some more time, Sir. The more we pro­
duce with the help of the bank advances, the 
more goods are stored in the bank godowns. 
There are less goods in the market and as 
the consumers do not go to the godowns and 
remain outside, prices rise. It is because of 
(ess goods and more consumers and with he 
help of our money, the bank money* the 
profiteers loot the country and inflation iis 
uncontrolled and our Finance Minister is 
doing so much of exercises on how to control 
inflation. You can even help the monopolists 
if they help in increasing the productivity 
which is another matter. But what I mean to 
say is that you should stop advances for 
manipulation, for speculation and for hoard­
ing. Do not pay bank advances. The private 
sector wants freedom. Give them full free­
dom. The traders of essential goods must be 
given full freedom. Let the wholesalers trade 
with their own money. Let them have their 
own money. Simply stop paying them the 
bank advances.

SHRI MURLIDEORA (Bombay South): 
It has already been stopped.

SHRI BHOGENDRA JHA: As long as 
you are on that side, it cannot be stopped. I 
will be delighted if the Finance Minister says 
that it has been stopped.

So, this is what the consumers expect 
I do not want you to pay the wholesalers. You 
cannot do that and I do not demand it from 
you. Leave them free with their own money. 
But do not give your money to them because 
that will lead to uncontrollable pressure which 
may result in more price rise and more 
inflation.

Similar is the case with regard to banks. 
I heard the radio news today that we are now 
going to give full freedom to foreign banks 
and Indian banks. I myself heard this news. 
I will be very happy if the Finance Minister 
contradicts it. Unfortunately, I heard this 
news form the All India Radio.

Similar is the cas with regard to econ­

omy. What is the curb which the Finance 
Minister has put on taxes? If you haveafixed 
deposit In the bank, then it will be taxed at 
source. The fourth grade and third grade 
employees, the very poor peasants and the 
labourers who go to Punjab from Bihar and 
Uttar Pradesh, even they have some sav­
ings in the form of fixed deposit for worse 
days or for some marriage expenses, etc. 
Now, you are taxing them. I say, your banks 
will be in danger. At present, the directive is 
that if there is a deposit of Rs. 2500 per year, 
that will be taxable at source.

THE MINISTER OF FINANCE SHRI 
MANMOHAN SINGH: Poor people cannot 
afford to have such savings in the banks.

SHRI INDRAJIT GUPTA:You have 
created a panic among the people. They are 
taking back their deposits.

SHRI BHOGENDRA JHA: Simply think 
it over. We are always in favour of taxing 
those who can really afford to pay. But the 
fixed deposits are an investment in our na­
tional economy for mobilising resources and 
for national advancement. Taxing the fixed 
deposits to that limit, goes against our na­
tional interests. That goes against national 
saving. Please do away with this directive. I 
do not think even that side will have any 
objection to it. If you do not remove it, bank 
and even the cooperative banks will be af­
fected.

AN HON. MEMBER: They have already 
been affected.

SHRI BHOGENDRA JHA: Then there 
will be disastrous consequences. This would 
lead to worse things. Our resources will be 
drained out and there will be more and more 
black money. Please give an assurance that 
you wil! modify it. I think the whole House 
supports you if you withdraw this measure.

Similarly, I have a letter with me here 
from the Bank Employees Association, the 
Bengal Cooperative Bank Employees Fed-



535 Disc, under Rule 193 DECEMBER 18,1991
Present economic situation in

the country, etc 536

[Sh. Bhogendra Jha]

erations. I think it must have reached the 
Finance Minister and the Prime Minister. We 
know from our own experience that for more 
production, for more incentives to save, for 
enhancing self-employed productive endeav­
ours, they are not to be garnered away by 
officers and even by those who take loans. 
As can be seen from my practical experi­
ence, they are also a guilty party. You must 
encourage self-employment in productive 
endeavours. Otherwise, how can you afford 
to give jobs to all? Any party that may be 
coming to power cannot do it at present. But 
you can solve the problem by encouraging 
self-employment in productive endeavours.

Similarly, with regard to public sector, I 
would Ike the Finance Minister of present a 
White Paper to the Parliament and to the 
country. How many of the private sector 
industries have fallen sick? And in how many 
units, resources have been diverted to other 
sectors?

AN HON. MEMBER: 60 per cent.

SHRI BHOGENDRA JHA: Not percent­
age alone. I want the entire thing in all 
details, so that the whle volume can be 
presented to the House and the nation will 
know s to what the so called private sector 
has done. As regards the public sector, 
please do not kill the patient. Try to see that 
he gets cured, see that he improves and in a 
healthy spirit, takes the path of commanding 
heights so that all aspects of our economy 
function harmonbusly and simultaneously, 
supplementing an complementing each other 
and not at the cost of one another.

SHIR MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Chairman Sir, in No­
vember 1989, ours was a dynamic econ­
omy, more dynamic than it had over been 
before, eversince Independence. We had at 
the stage recorded an average annual rate 
of growth in the Seventh Five Year Plan, of
5.5. percent, in June 1991, we inherited not

merely a stagnant economy, but a debili­
tated economy, an economy that was in the 
process of crashing. In November 1989, we 
had controlled prices, for the better part of 
five years to afigure well below 10 per cent. 
In June 1991, when we were summoned 
back to power, we were faced with a situ­
ation where inflation was rising rapidly to­
wards the dangerous benchmark of 20 per 
cent. It was rising rapidly and exponentially 
toward that benchmark where if the people 
of India had not decided to throwout that lot 
out and bring us in, we would have reached 
20 per cent and faced the disaster that most 
other countries have faced when inflation 
reached 20 per cent.

Mr. Chairman, Sir, when our Govern­
ment left office in November 1989, our for­
eign exchange resources were about Rs. 
6000 crores. And, when in June 1991, the 
people of India sacked them and brought us 
back into power, at that stage our foreign 
exchange resources were around Rs,. 2,600 
crores. When we left Office in November 
1989, we gave to the country a dynamic 
private sector, a dynamic agriculture and 
dynamic publb sector. When we returned to 
power in June, 1991, we were faced with a 
private sector which was crippled; a publb 
sector which was bankrupt, and an agricul­
ture that did not know where it was going. In 
November, 1989, month-by-month, millbns 
of dollars were flowing into this country from 
NRIs. By the time we were summoned back 
to power in June 1991, we were bsing our 
foreign exchange reserved to NRIs at the 
rate of over 300 millbn dollars a month. 
When we left Office in November 1989, our 
international credit worthiness was at a peak. 
It took exactly one month for a non-Congress 
Government to be denied getting a ban from 
the international community forapublb sector 
corporation as great as the ONGC.

Sir, it is an astonishing tribute to the 
capacity of our Finance Minister, the Moses 
of our present reform, that in a matter of a 
mere six months, in matter of less then 200 
days, not only have millbns started returning
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back to our country os that there is no net 
outflow of our NRI deposit, but our interna­
tional credibility has been so restored that 
every single international bank of the world, 
that every single commercial bank in the 
market and every single NRI is not only 
willing to donate to India but is eager to come 
to our assistance. Ours is an economy where, 
prices today are rising at a rate of 13 per cent 
per annum. This is not a desirable rate of 
increase. But the difference between 13 per 
cent last year and 13 per cent this year is that 
Last year it had risen from 8 to 13 and was 
heading towards 18 per cent and in our case 
it has come down from 16 to 13 and is going 
down to 8 per cent.

Ours is a process of adjustment and it is 
this adjustment which the alleged socialists 
led by Shri George Fernandes and the dis- 
credited Marxists led by Shri George Fern­
andes and the discredited Marxists led by 
Shri Amal Datta and others are attempting to 
denigrate. I am not surprise. Every time the 
people of our country have mistakenly 
handed over the political power to one or 
other combination of Janata, or some other 
name, they have landed us in crisis. In 1979, 
India faced the worst crisis that it had faced 
since 1947. And in 1991 we faced the worst 
crisis that we have faced since 1979.

It is not as if crisis only come when the 
Janata party is in power. Crisis also arise 
when the Congress is in power. Let me take 
three major crises that we have faced.

In 1955 or so, the Government of India 
faced the most severe foreign exchange 
crisis, where all the sterling balances that 
had been built up in the Second World War 
were suddenly depleted. What did we do? 
We faced up to that crisis and converted it 
into an opportunity. It was that crisis that led 
to the launching of the entire Nehruvian 
proposals, the entire Nehruvian programme 
through the Second Five Year Plan and 
subsequent plans.

There was a second crisis in 1973 when

the oil shock took place. How did India react 
under the Congress Government? We re­
acted in such a manner that almost overnight 
our oil production went up by three times so 
that we were more self-relient in petroleum 
products at the end of crisis than we were 
before the crisis set in.

In 1987, we faced probably the single 
most severe drought that our country has 
ever faced. Certainly, our country faced one 
of the severest droughts, if not the most 
severe. While our friends in the Opposition 
busied themselves with their meaningless 
allegations about Bofors, our Prime Minister 
Shri Rajiv Gandhi, instead of wasting his 
time on these matters, devoted himself 
exclusively to facing upto the crisis of drought 
with the resu* ths*t for the first time in the 
agricultural histr-^nf India, we came through 
a drougnt with a oosuive rate of growth.! 
agree with Shri George Fernandes that there 
were manv elements in the crisis that started 
in August, 1991 that were not of our making. 
But what was the difference between the 
crisis management under Congress Gov­
ernments and crisis management under non- 
Congress Governments? I have giving you 
three examples of 1956, 1973 and 1987 to 
show how a Congress Government faces 
upto a crisis. What did the other Govern­
ments do? Instead of dealing with the single 
biggest crisis that we have ever faced in 
terms of the external equalibrium, what the 
Janta Dal Government of that day do? - One 
picked up Mandal, one picked up Mandir and 
in between the two, we had a Foreign Minis­
ter, who on the sacred f toor of in this sacred 
House and actually announced that his 
Government could not make a telephone 
call to President Saddam Hussein because 
he would ask the Prime Minister what is his 
Government’s policy on Iraq and the Foreign 
Minister actually said here, he does not know 
what his Government’s policy is and so how 
can he talk to Iraq's President about this?

17.27 hrs.

(MR. DEPUTY SPEAKER in the Chao]
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It is the total failure of non-Congress 
Governments to conduct crisis management 
that has been responsible for those crisis 
worsening. And because the people of India 
know that it is only by re-entrusting govern­
ance to a Party that understands govern­
ance that we can overcome a crisis, in June
1991 they rectified their error of November 
1989 and brought the Congress Govern­
ment back to power. We have vindicated the 
hope that they reposed in us because, in a 
mere matter of six months, this country that 
was tethering on the brink of bankruptcy, this 
country that did not have any credibility in 
any financial institution, this country that 
looked as if it would collapse, has not col­
lapsed but has bounced back and is today 
regarded the world over as a shining ex­
ample of how to face up to a crisis.

I want to particularly congratulate our 
Finance Minister on this having done two 
things. I do not know why • our of excessive 
modesty - he failed to mention them in his 
own statements.

Sir, usually when a debtor country goes 
to the IMF to seek assistance, it has been the 
experience of most countries around the 
world, in Africa and in Latin America par­
ticularly, the IMF insists that as part of the 
conditionality of giving assistance, pro­
grammes that are designed to directly bene­
fit the poor are reduced. The astonishing 
achievement of our Finance Minister has 
been that in this year of adjustment, when we 
will be cutting down on a whole series of 
things, when we will be stagnating on other 
fronts in terms of expenditure, we have not 
reduced the expenditure on our anti-poverty 
programmes. We have not reduced the food 
subsidy. It is this kind of compassionate 
adjustment that distinguishes an intelligent 
governance of the country from running after 
Mandal or running after some Mandir.

We have run this country with a sense of 
responsibility. Where does this responsibil­

ity come from? This responsibility come from 
the fact that - I say with pride - ours is 
socialist party, ours is a socialist Govern­
ment, ours is a Government that represents 
the Constitution, in which our Republic is 
described and defined as socialist. (Interrup­
tions) What is our socialism ? It is a very good 
question from our Communist and Marxists 
friends. In 15 years of governances in West 
Bengal, the only light that the Communists 
have lit is the Jyoti'm Bengal lamps. There is 
the Marxists heresy which has wrecked 
socialism the world over. But merely, be­
cause Stalinist Russia has collapsed under 
the perversion of Stalinism, Socialism has 
not died. Our socialism lives. Our socialism 
is an indigenous socialism. Our socialism 
does not come from books imported from 
aboard. Our socialism has, as its primary 
objective, the removal of poverty and our 
Finance Minister has demonstrated this by 
refusing even in this crisis to cut down on the 
anti-poverty programme or to cut down on 
food subsides. And our objective is, remains, 
and shall always be, first add foremost the 
removal of poverty, Associated with this 
removal of poverty is self-reliance. We are a 
self-reliant people and self-reliant people 
are primarily a self-confident people. We are 
not going to come under the syndrome of the 
inferiority complex of Marxist theory that if 
foreign companies come in. our sovereignty 
goes. We know that we have got the ability to 
stand up for our country, our public sector 
has the internal strength, our private sector 
has the internal strength, and, above all our 
people have the internal strength to face 
upto pressures by any multi-national com­
pany, to attempt to undermine our sover­
eignty. Our people know that the multi-na- 
tional companies can be used for the devel­
opment of this country and we are going to 
use the multi-national companies for the 
development of the country.

In Panditjrs socialism the single biggest 
emphasis was placed on productivity and 
employment. And he never mixed up ends 
and means as these Marxist groups do. 
Three decades ago, he looked upon the
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ends as higher productivity and higher 
employment, and was wiling to use what­
ever means, whateveroombination of means 
was required, to achieve that objective.

Back in 1956, it was essential that the 
public sector play a much larger role than the 
private sector in promulgating and promot­
ing productivity and empbyment in our 
economy.

Thanks to the success - not failure, I 
repeat, success of the Nehruvian model, we 
have today arrived at a stage where it is 
possible for us to change that mix, and in 
changing that mix, let us not forget that we 
have not abandoned the commanding 
heights of the economy. All that we have said 
is that we shall have a tough, and lean public 
sector. It is not part of Nehruvian socialism to 
have a flaggy public sector. It is not part of 
Nehruvian socialism to allow the public 
sectorto be used for nepotistic purpose. It 
was no part of Nehruvian socialism to take 
over the sins of the private sector. The whole 
of this NTC, is a loss, it is a result of the 
government taking upon itself the sins of the 
private sector. That was no part Nehruvian 
Socialism.

If what Shri Manmohan Singh has done 
in the last six months is the remove to distor­
tions that have crept into Nehruvian Social­
ism, let us not accuse him of having aban­
doned the path of Pandit Nehru. Because, 
the Finance Minister of India today, Shri 
Manmohan Singh, is a Congress Finance 
Minister, finance minister of the Congress 
Party, he is the Finance Minister of a social­
ism that has become the only valid form of 
socialism in the whole world over. And why 
is it valid? It is valid because only in the 
Nehruvian model of socialism was democ­
racy associated with socialism. In the fast 
developing East Asian economies which are 
often held up, particularly by our BJP friends, 
as an example for us to follow, there is very 
little democracy as we understand it. And I 
would not like to see this country increasing 
its productivity at the expense of its democ­

racy. Equally, in the Soviet Union and the 
East European countries the fall of socialism 
is now because there is something wrong 
with socialism as such. It is because there 
was no democracy there. The entire world, 
whether it is the capitalist world or the social­
ist world, is not moving towards the vision of 
Nehru, which was that we have a mixed 
economy in which the mixture between the 
public and private sector is geared up to the 
realities of the time and that at ncrtime is the 
market allowed eitherto be dominated either 
by a dictatorship of the proletariat, or by 
fascist forces. What we say is that the econ­
omy must be associated with a policy of 
democracy. And it is this remarkable mix, 
between democracy and socialism that 
constitutes the essence of the Nehruvian 
vision.

I would warn Shri Manmohan Singh that 
there is one thing that every Congress Fi­
nance Minister must guard against, or rather 
two. One is praise from Mr. Palkivala. And 
the second is the kiss of death form the BJP. 
My happiness today is not undiluted be­
cause I was shocked to find Mr. J  as want 
Singh was praising my finance Minister. Why 
was he doing so? It was because he has an 
ulterior motive. That ulterior motive is to 
pretend that the Nehruvian model has failed 
and that the Government of India is abando- 
ing Nehru’s path. I assure Mr. Jaswant Singh 
through you, Sir, that the Congress Party will 
never leave the path of Nehruji, Indiraji and 
Rajivji.

And if any Finance Minister of India, 
including Dr. Manmohan Singh, were to leave 
that path, he will find that he will march alone 
and that the Congress Party will not march 
behind him. It is only to the extent to which 
the policy that he articulates is in conformity 
with the principles and objectives of socialis­
tic pattern of society, which was placed be­
fore us in 1955 at Avadi by Jawahar Lai 
Nehru, that a Congress Finance Minister 
can have any credibility.

When I look at Dr. Manmohan Singh, I
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see him as a Finance Minister, who has done 
the remarkable task of not only being true to 
the principles of the Congress Party but also 
acquiring the respect of the entire world, 
whether socialist or capitalist. If he is not 
acquiring the respect of the likes of Mr. 
George Fernandes, Mr. Jaswant Singh and 
Mr. Amal Datta, my heartiest congratula­
tions. to him, Sir. Nothing is worse then their 
kiss of death.

But the biggest single danger is this: if 
the Finance Minister allows any of his pres­
ent difficulties to stop him from persisting, if 
he allows problems on the price front, prob­
lems with regard to public sector productiv­
ity, problem with regard to employment to 
push him off the path on which he is, that will 
be a great danger. He must persist because 
it is only at the end of a period of penitence 
that we can make up for sins which these two 
Janata Governments left upon our head 
between 1989 and 1991.

Therefore, in conclusion, I plead with 
the Finance Minister to ignore the bouquets 
of the BJP and ignore the brickbats of the 
Marxists and persist upon the Congress 
path, the Nehru Path, the path of righteous­
ness.

[Translation]

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, we are discussing 
country’s present economic crisis. Dr. 
Manmohan Singh had accepted it in his 
statement two days go. What are the rea­
sons of present economic crisis? What is he 
doing for resolving the present crisis?

The rate of inflation in the country is 
increasing. Prices of the Commodities are 
rising. Unemployment and poverty is preva­
lent The gap between Import and Export is 
increasing. The foreign exchange reserve is 
decreasing and regional imbalance is in­

creasing. This is the present economic cri­
sis.

Besides, the country is under heavy 
debt. Internal debt is 81 per cent while exter­
nal is 19 per cent. According to this, we are 
under the external debt of Rs. one lakh 
eighty thousand crore. We earn 36 per cent 
from exports, and it is spent in paying foreign 
debts. Today, the country is falling in the grip 
of debt. Just now the well known Member 
Shri Mani Shankar Aiyar, was speaking on 
behalf of the Congress.

AN HON. MEMBER: Earliest also he 
was well known.

SHRI NITISH KUMAR: He was elected 
after winning popularity. In Rajiv’s time, I 
read much about him in the magazines and 
I thought that there would be some depth in 
his intellect but today, when I heard him, I 
found his speech irrelevant and illogical. He 
was making contradictory statements. We 
have not come out from Doon school but we 
have studied in village panchayat schools 
and have reatched here after studying in 
ordinary colleges and Patna University. I am 
a son of an ordinary freedom fighter, not of 
any capitalist. He is proving true to his f epu- 
t at ion. He is making contradictory statements. 
He has accepted that our economic policies 
have failed, country has failed. He is pre­
senting it in such a way as if the country has 
failed in every respect. In fact Nehruvian 
model has been adopted in this country, 
which he praised but at the same time, he is 
also criticising the economic condition of the 
country.

Nehruvian Model was in vogue in this 
country but today it is being said that it has 
failed. Nehruvian Model was to promote 
Industries. Now he is stating with pride that 
a big crisis came in 1955 and to resolve that 
crisis they gave a great boost to industriali­
sation in 1956. In 1956, from Second Five 
Year Plan, agriculture was neglected and 
industrialisation was given priority. It is the 
root cause of country's economic crisis. He
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quoted it when Shri George was speaking. I 
do not want to repeat it. Today, our per capita 
income is Rs. 4 thousand while America’s 
per capita income is more than Rs. 6 lakh 
and Sw'iterzerland’s more than Rs. 7 lakh. 
We are heading towards industrialisation 
while the world is heading towards automa­
tion. What I mean to say is that we followed 
others blind folded by and no positive results 
came out.

Nehruji had introduced public sector in 
the country. It was good, but today we are 
doing away within. Though we cannot hold 
any individual responsible for the plight of 
the public sector but the manner in which it 
has been misused, and the way it was estab­
lished, it only increased inefficiency and 
promoted nepotism. We are not in favour of 
such a public sector but at the same time, we 
are not totally against it. Shri George said 
that now dishonesty, inefficiency and theft 
was going on in private sector. But this 
charge is levelled against the public sector. 
The Nehruvian model favoured the principle 
of balanced growth and Nehru expected that 
with industrialisation the benefits of develop­
ment will reach the grass-root level, ft was a 
dream to turn the pyramid and it failed. 
Socialists opposed this model at that time. 
Dr. Lohia, J.P. etc. opposed it and you were 
talking about Indian socialism with pride. If 
Indian Socialism isthe philosophy of Swatan- 
tra Party, congratulations to Shri Mani Sh­
ankar Aiyar, Dr. Manmohan Singh, Nara- 
simha Rao but people of this country cannot 
be misguided. You are giving the name 
Indian Socialism to the philosophy of Swan- 
tantra party of Murii Deora. I cannot under­
stand this definition of socialism. It will be 
better to change its definition if you want 
capitalism to be called as socialism. You 
have a right to speak on socialism. Shri 
Nehru had said that there would be balanced 
growth but it did not happed so. It means that 
the pre-independence of the country econ­
omy was ruined by the Britishers.

In the past we had a number of cottage 
industries. There were hightly skilled arti­

sans and craftsmen in the country. Such a 
fine quality of muslin used to be produced 
that a full length of it could pass through a 
ring. But today we do not have such art. No 
matter U .S A  or other countries have pro­
gressed too much but no country has that art 
today which may match the muslin of Dacca. 
But the Britishers destroyed that industry to 
set up their own market. Gandhiji was in 
favourof cottage industries because he knew 
that India has a large population and little 
capital. But Nehurji attached importance to 
industrialisation and today we are saying 
that he too destoryed the economy of the 
country. Intellectuals like Dr. Manmohan 
Singh, Shri Narasimha Rao and Shri Mani 
Shanker Aiyar are supporting the new ideol­
ogy and the new policy. Where will they lead 
the country to? We have little capital and a 
large population and if we take the help of 
capital oriented industries our men would be 
rendered jobless. We do not have enough 
capital, so we cannot Compete in the world 
market. The Nehruvian model is the main 
course of the economic crisis of our country. 
The socialists had opposed the Nehruvian 
model. The majority of the people of the 
county were against that Nehurvian model. 
They have been securing less than 40 per 
cent of the votes and more than sixty per cent 
votes have always been cast against their 
policies. Howsoever loud claims they may 
make but their poiicy has failed. They ac­
cepted is side and outside the House before 
the death of Nehurji that their economic 
policy of industrialisation has failed. When 
agriculture did not get encourgement, the 
country faced crises one after another and 
those crises are likely to come again in your 
regime also. The previous Government was 
also pressurised by I.M.F. to withdraw sub­
sidy on fertilisers and Shri V.P. Singh was 
criticised in this regard. I would like to appre­
ciate Shri V.P. Singh because he did not 
yield to that pressure. But today the subsidy 
is being withdrawn. When we gave our argu­
ments against it the Government told us that 
it would continue to be given to the small and 
medium farmers. I want to know whether it is 
being implemented? Does the Ministry of
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Agriculture agree with it? Do State Govern­
ments agree with it and are they not facing 
any practical difficulty? The subsidy on fertil­
izers which you have mentioned just now, is 
not being given nor it will be given in future.

According to our experience, two things 
give rise to black-marketings. Even today 
black-marketing will increase in the case of 
fertilizers. You have got the approval of the 
House of Rs. 250 crore supplementary 
budget but the poor would not be benefited 
from that money. That amount will allocated 
for other items and black-marketing will in­
crease. This will cause foodgrains crisis in 
the country. Owing to the wrong policy of the 
Government there would be less production 
of toodgrains in the country and even then it 
is following the wrong policy. If you really 
want to save the country from the present 
economiccrisis you should not misguide the 
country through words. You assert that the 
IMF has not imposed any conditionality but 
you have obviously made the statement that 
the Government is going to import edible 
oils. I want to ask what sort of policy the 
Government is following? Referring to the 
famine in 1987-88 Shri Aiyar has praised the 
RajivGandhiGovernment. But I would like to 
say that is was the darkest period for the 
country. There was a minor crisis of edible 
oils and you started importing it to earn 
cheap popularity. It resulted in an increase in 
our requirements because oil was then 
available at cheap prices. Prior to it per 
capital requirement was 48 grams but after 
the fall in prices the requirement increased to 
54 grams and today it is 58 grams. I do not 
think that a person would die if the get 54 
grams of edible oil instead of 58 grams. I do 
not think it an essential commodity. If 4 
grams less edible oil is supplied to an indi­
viduate, it won’t affaect his health. It will 
rather have good effect on his health. A 
bugbear is created bout the crisis of edible 
oils. Hon. Shri Manmohan Singh, there is no 
harm in holding talks with the capitalists, 
these mud be held. But was it proper to

surrender before the edble oil kings? They 
should have been trusted. The edible oil 
kings of Gujarat create oil crisis and control 
the market of edible oils. Two years ago 
these persons attacked Shri Kurien, the 
Chairman of N.D.D.B. These persons in­
dulge in such things yet the Government 
surrenders before them. They are making 
attempts to create artificial crisis on a large 
scale. If the Government does not tackle 
them, the prices, of oils would not come 
down. I would Ike to suggest to Dr. Manmo­
han Singh not to commit the mistake of 
importing edible oils from abroad in the inter­
est of the country. Foreign exchange is 
earned with great difficulty. So it should not 
be spent in this way. I would like to say that 
there is no such crisis in the country. Only the 
wrong policies of this Government have 
aggravated the problems. Here are figures 
of the Government and Reserve Bank of 
India. But I don’t want to go into the figures.
I would like to know from the Government 
whether the employment opportunities are 
not declining at present? In the Seventh Five 
Year Plan period the employment opportuni­
ties were reduced to 1.8 percent. You are 
well aware of all these things. Whose failure 
does it show? The non-Congress Govern­
ment was formed during 1977-79 and last 
time it was formed for a period of eleven 
months. After that there was no non-Con­
gress Government in the true sense. It was 
a puppet Government of the Congress. It 
was virtually your own Government. You 
mean that the non-Congress Government 
which remained in power for two years and 
1 months was responsible for all this. Bi*t I 
would like know whether Shri Morarji Desai 
or Shri Vishwanath Pratap Singh or the 
Congress, who ruled the country for 42-44 
years, is responsible for the decrease in 
employment opportunities. The Congress 
Party time and again talks of poverty. It is 
noteworthy that the percentage of people 
living below the poverty line had once de- 
cfined to 30 per cent But now this figure has 
again reached 50 per cent. What sort of 
progress is this? What sort of economic 
management is this? You are on the one
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hand deviabale from the so called Nehruvian 
Model and on the other you are appreciating 
it. (Interruptions) The economic policy of the 
Government has failed but the treatment 
which has been started to cure it( is more 
dangerous.

The Government is going to mortgage 
the entire country to the I.M.F. and the World 
Bank and the multinational companies. This 
will create much more severe crisis in the 
country. Only public sector is accused of 
inefficiency. Hon. Dr. Manmohan Singh, a 
time will come soon when democracy will be 
called dangerous for development in the 
country. In the name of this development, 
democracy is soon going to be murdered. I 
would like to say that we people feel very 
ashamed of the way Government is pro­
ceeding and Shri Manmohan Singh is writing 
letters in his capacity as Minister of Finance 
of an Independent nation like India. When 
U.S.A. wanted to exploit India through P.L. 
480, the then Prime Minister late Shri Lai 
Bahadur Shastri called upon the people of 
the Country to miss one meal in a week, 
preferably, the evening meal. But we forgot 
about self- sufficiency and our domestic cri­
sis. We are rushing to foreign countries with 
a begging bowl in our hands to find out the 
remedy of this crisis. When Someone takes 
exception to it, the Government claims that it 
has improved the economic management of 
the Nation. The Government expresses its 
satisfaction that it has increased foreian 
exchange reserve from Rs. 2600 crore to
8,000 crores. They are giving a pay on their 
own back but the country’s condition is dete­
riorating. In this way, neither the employ­
ment opportunities would be created nor 
poverty or inequality would be removed. 
Moreover, the regional imbalance is increas­
ing with this economic policy of the Govern­
ment. In this way, development will take 
place in certain parts of this^ountry h«*t the 
whole country cannot be developed

What is the condition of Bihar today. 
Bihar has plenty of minerals but its plight is 
the worst of all. The States like Orissa, West

Bengal, Madhya Pradesh also face similar 
situation. A sort of colonies within the coun­
tries are being created. The present condi­
tion of Bihar is the result of the wrong policies 
of the Government. During Dr. Manmohan 
Singh’s visit to Patna in the last week of 
August, the Chambers of Commerce of Bihar 
gave him a memorandum. It is a detailed 
memorandum giving details as to how Bihar 
is being exploited and how such other poor 
States are being exploited. The per capita 
income of Bihar is Rs. 2122, which the coun­
try’s per capita income is Rs. 4247. Need­
less to say, that right from the first to the 
Savant Five Year Plan. Bihar has been allo­
cated per capita Rs. 626 to Bihar whereas 
the average per capita allocation of the 
country was Rs. 1026. The cash credit- 
deposit ratio of Bihar is 38 and that of the 
country is 60. Thus Bihar is treated like a 
colony. The citizens of the poor States save 
money in their States but that money is not 
utilised for the development of that State, 
rather that amount is invested in other States 
and injustice is done to them.

Today, Bihar is facing shortage of elec­
tricity. Who is responsible for the present 
power crisis in Bihar? Who ruled Bihar and 
for how much oeriod? Whenever, Bihar was 
ruled by parties other than the Congress , 
hew Power Houses and Plants were in­
stalled, but whenever Congress came to 
power, the condition went from bad to worse, 
t his has been the predicament of Bihar. 
Today, thp oer capita availability of electric­
ity in dinar is 19.56 megawatt and it is 65.16 
megawatt in the country. The peak demand 
of electricity ot Bihar is 1526 megawatt which 
is seldom supplied in full. The normal supply 
is 640 megawatt. In the field of energy, only 
2.93 per cent money is being invested in 
binar whereas 97.07 per cent money is 
oeing invested in the rest of the country, 
despite the fact the Bihar comprises 11 
percent of the population of the country but 
the investment is so little, It is not clear what 
sort of India is going to be built by the 
Government whether it is going to build India 
of the dream of Shri Murli Deora and Shri
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Mani Shankar Aiyar where certain multi­
national agents will thrive or it is going to 
build Bharat which is being reduced to pov­
erty? ( Interruptions) Today, the capitalists 
are thriving and flourishing in the country. 
This is the real picture of the economic crisis 
in the country.

With folded hands, I urge upon Dr. 
Manmohan Singh and Shri Narasimha Rao 
not to lead the oountry towards disaster, 
inequality, regional imbalances, unemploy­
ment, price-rise inflation etc. If the country is 
realty to be put on the right track, we once 
again have to fulfil our those commitments 
which had been our ideals during the free­
dom struggle. We have to start our work from 
the ground level. A nation cannot prosper 
with foreign donations and foreign loans on 
hard conditions, a nation can be built with its 
will-power, with proper use of its own re­
source and by bringing the country out of its 
present plight by hard labour and concerted 
efforts.

Mr. Deputy Speaker, Sir, I therefore, 
request the Government to pay attention to 
it. This Government is a minority Govern­
ment. It is surviving with the support of other 
parties. Anytime, those parties can withdraw 
their support and topple the Government. If 
the Government wants to continue, it must 
run properly. I am of the view that the country 
must follow the Gandhian policies so that it 
may be come self-reliant and give direction 
to the world.

With these words, I conclude.

SHRI ANNA JOSHI (Pune): Mr. Deputy 
Speaker, Sir, the previous speakers have 
expressed their views on various aspects of 
the economic situation. All are concerned 
about price rise. Inspite of its promise the 
government could do nothing in this regard. 
If we think how the prices are going up. I do 
not see any valid reason for this price hike. 
The Prices of essential commodities are

constantly increasing. The reported reasons 
of price hike are not real. Whenever the 
government wishes, it raises the prices of 
services and goods. This is all unreasonable 
and unplanned. That is why we all are wor­
ried about it.

The second point is that as Shri Jaswant 
Singh has pointed out, our economy has lost 
credibility in the world and the value of rupee 
has also supported.

In the industrial sector, though there is 
production yet there is lot of unemployment. 
There is no market for our products. Illiterate 
people are unemployed and people who 
possess qualifications migrate to foreign 
countries. Just now. I read the annual report 
of one of the I.I.T., I found that 76% students 
of every batch were going to foreign coun­
tries and only 24% remained here. Unem­
ployment is also responsible for this large 
scale brain-drain. A lot of money is being 
spent on training doctors and engineers...

[English]

18.00 hrs.

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Deputy- 
Speaker, Sir, yesterday we had an under­
standing that we would finish this discussion 
today. So, I would be obliged if the time of the 
House could be extended by two hours, up to 
8 O'clock, since there are a number of speak­
ers to participate in the discussion.

There is dinner available for Members 
who are here at Room No. 70. They are 
welcome to join.

In case even if we have to sit late, I 
would oblige if the House agrees so that we 
will finish the discussion today.
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MR. DEPUTY-SPEAKER: I think the 
House agrees to it.

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Shri Anna 
Joshi may continue his speech.

[Translation]

SHRI ANNA JOSHI: Mr. Deputy 
Speaker, Sir, the economic crisis has ere* 
ated the problem of unempbyment. As one 
of our friends said that our first five year plan 
was based on the Russian pattern. Pt. Nehru 
and his colleague were much influenced by 
Russian pattern, therefore, he paid his at- 
tentbn towards industrial isatbn and in­
vested 75% of the annual national income on 
setting up industries in cities, big dams and 
setting up heavy industries. But he did not 
pay due attentbn towards agriculture, which 
is the main occupatbn of 80% of Indian 
populatbn. Due to investment of only 20% of 
the total income on agriculture, its condition 
is very miserable. Even after 40 years of 
independence only 13-14% of our agricul­
tural land is under irrigation and the rest of 
the agricultural area has been suffering ei­
ther from excessive rain or from drought for 
the last 40 years. Even today, we can*t say 
anything about agriculture. For the improve­
ment of agriculture: For the improvement of 
agriculture, our policy should be based on 
Agro-industry. Agriculture should also be 
given the status of industry.

Mr. Deputy Speaker, Sir, I would like to 
point out that when the economic condition 
of 70-80% of the people of the country is not 
good, how the economy of the country can 
be saved because vast majority of the popu­
latbn of India depends upon agriculture and 
agriculture itself is not being devebped in a 
proper manner. For the development of 
agriculture, more funds should be provided 
so that agroindustries can also be devel­
oped and more and more unempbyed per­
sons can be empbyed in those industries.

Sir, the problems of other countries of 
the world are different and our problems are 
different. Our problem is that many youth are 
ready to do work but they are not getting any 
work. They should be given empbyment. 
Our aim should not be more production. It 
should be mass productbn by masses. For 
this we should adopt agro-industrial policy.

I remind that during Janata Party rule 
there were 76 articles which were not al- 
bwed to be produced by big industrialists. 
Those article were not to be produced even 
at the district level. These articles were 
allowed only to be produced at Tehsil level 
and bebw Tehsil level. There are both the 
raw-material an<* unempbyed youths for 
doing work, and these articles do not require 
much money. When Mrs. Indira Gandhi came 
to power, this policy had been withdrawn. 
Yesterday during zero hour our Member of 
Parliament Shri Ram Naik raised an issue 
about the policy of the Government about 
khadi and gramodhyog. Till now there were 
23 industries. Recently after much consid- 
eratbn we have given 67 industries to the 
Khadi and Gramodhyog Board. In this re­
spect, the Government has not taken suit­
able actbn. It means these 67 industries 
have been given to Khadi and Gramodhyog 
Board only on paper. For that you have to 
arrange raw material and otherthings. There 
are 6000 posts in Khadi and Gramodhyog 
Board. Out of which 1300 are vacant. Some 
more posts are going to fall vacant in 1992.

[English]

1300 posts are vacant for years to­
gether, out of 6000 posts 2300 are kept 
vacant in Khadi and Gramodyog Board.

[Translation]

It has created a doubt in our minds that 
the Government has not good intentbns 
about Khadi and Gramodyog. The Minister 
of Finance should state his views regarding 
Khadi Gramodyog, rural industries and in­
dustrial policy.
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When we support privatisation our 
friends allege that we are selling industries to 
the multi-national companies. We encour­
age and support the industrial policy. We will 
oppose the entry of multi national compa­
nies through indigenous entrepreneur. Our 
policy is

[English]

•Industrialise the nation. Nationalise the 
labour and labourise the industry.

[Translation]

Patriotism should be taught to labour­
ers. Indianisation means labourisation in 
industry and the efficient and capable la­
bourers should be given representation.

[English]

Mass production by masses, not mass 
production by industries as in the capitalist 
countries.

[Translation]

We did not hesitate in introducing priva­
tisation. I would like to say to Shri Fernandes 
that we are not against nationalisation. We 
would like that basic and defence industries 
should be nationalised and should remain in 
possession of the Government. There are 
some small industries Ike soap, paper and 
cottage industries. If we provide financial 
help to a rural youth, who is matriculate or 
graduate, he can set up these industries in 
the village. Our dream is that the farmer will 
plough the field and his son will run a factory 
besides the field. During the rule of the 
Janata Party we allotted 76 articles to rural 
industries which were produced by the rural 
youths.

[English]

Crores of rupees were invested in differ­

ent programmes which were totally unpro­
ductive.

[English]

The Government invested lakhs of 
rupees during the last 40 years for launching 
such programmes for which there was no 
planning and we are not getting a single 
paisa as return. You have distributed Rs. 
3000 crore by organising ‘Loan Melas'. And 
those Rs. 3000 crore have been divided 
among these people only who can help them 
in election, who can work in theirfavour. You 
have given loan to improve the image of your 
party in elections. During 40 years you have 
distributed money in unproductive works and 
have given it to your supporters. Who is 
responsible for it. You should do away with 
unproductiveprogrammes. You should start 
such productive programmes as may help 
the 80% of our population. Only then the 
situation will change otherwise the position 
will remain the same as it was in the period 
of Nehru. Crores of rupees have been spent 
on these big dams, but still they are incom­
plete and lying without any use. A number of 
dams have been constructed and completed 
but due to lack of funds the canals have not 
been constructed to carry the water to the 
fields. We have constructed Ujani dam in 
Maharashtra 20 years ago but there is no 
fund for constructing canals. It is better to 
construct small dams on the rivers in place of 
big dams so that the fields can be irrigated 
and the production may also increase.

Therefore, I submit that the proper at­
tention should be given to rural areas and by 
promoting agriculture, agro based industries 
should be set up in the interest of the people.

With these worlds I conclude.

[English]

SHRI SOBHANADREEWARA RAO 
VADDE (Vijayawada): Mr. Deputy-Speaker, 
Sir, I thank you for giving me this opportunity 
to say a few words on these important issues
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that are being discussed throughout the 
length and breadth of this country.

Sir, first of all, regarding the price rise, 
several hon. Members, senior Members who 
preceded me have said several things. I do 
not want to repeat what they have said. But 
I would like to ask the Government: How long 
will you be a silent spectator? when the 
traders, at least many of whom have no 
scruples, are cheating the farmers as well as 
the consumers, the producers as well as the 
consumers?

18.12 hrs.

[SHRI SHARAD DIGHE in the Chaii]

In this connection, Sir, you are quite 
aware that in Bangalore City there is the 
Banglore Horticultural Growers Cooperative 
Society which is functioning since several 
years on very sound lines. With just a lakhs 
of rupees-may be with Rs. 20.25 lakhs-of 
capital at the present stage, it is able to 
deliver vetetables and fruits through nearly 
80 retail outlets in the dty of Bangalore, 
Mysore and some other important towns of 
Karnataka. That society is able to pass on 80 
percent of the consumer price to the farmers 
who are the producers whereas in private 
trade they are charging 50 per cent, in some 
cases 100 per cent and in some other cases 
upto 300 per cent. Just in a matter of one or 
two days they are minting money. So, my 
suggestion to the Government is that even 
after 44 years of Independence, it must 
make some efforts. It is not that you should 
merely do something but you must encour­
age such institutions to bring into being the 
producer-cum-consumer cooperatives which 
can do really something in curbing this price 
rise and the inflation at least to some extent. 
Maybe in the City of New Delhi, the Super 
Bazar may not be functioning on the lines 
which we have anticipated in the beginning. 
But I would like to bring to your notice that it 
is not the case everywhere. In my own dty of 
Vijayawada, there is a Vijaya Krishna Super 
Bazar, which for sometime, was not running

on sound lines and it was defunct But when 
a committed officer, a person with intergrity, 
honesty, dedication, service motto, when he 
took charge of the situation, it is doing a very 
good service now. And not only the people of 
Vijayawada but even the people of from the 
surrounding villages are able to get lot of 
consumer goods at quite reasonable price. I 
suggest to the Government to take up in all 
earnestness and see the Cooperative Super 
Bazaars are enrouraged with good people. If 
you appoint bad people, definitely, the same 
old story will be repeated. But you will be 
having some list of persons, who in all these 
years, have some proven record. When it is 
entrusted to such persons, then the prices 
can certainly be controlled to some extent 
and it will go a long way in curbing the 
inflationary trends.

Regarding the foreign exchange crisis 
and the balance of payments position, I 
would like to bring to the notice of the House 
that let us give priority to the interest of our 
nation rather than to politics or to any ideol­
ogy. What is more important is the ultimate 
will-being of our people and improving the 
standard of living of the masses in our coun­
try. In that endeavour, we have to adopt what 
is practical, what is more beneficial and 
which serves the purpose of this country.

In this connection, I would Ike to say 
that recently I had the occasion to visit China, 
a country with more than 100 crores of 
population and it is making a very rapid 
progress. We were very much delighted to 
see how that country is progressing in sev­
eral spheres. Several years back, it was with 
an isolationist attitude.

At one point of time that is in 1974, the 
Minister for foreign trade had said that China 
will never attract foreign capital or exploit 
domestic or foreign natural resources in 
conjunction with other countries. And that 
China will never go in for joint management 
with foreign countries and still worse that it 
will never go in for foreign loans as that
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capitalist country indirectly accusing the 
Soviet Union.

After some yearg, the situation has 
compelled them and they have realised the 
necessity to open up. In the post Mao period, 
the top leaders have come to a decision that 
China should open up and it is only through 
that way the condition in China could be 
improved and the general well being of the 
people could be improved and also its econ­
omy could be improved. In that way, China 
had taken a decision. There were some 
people, some senior leaders who have 
expressed some apprehensions regarding 
the opening up. They have expressed their 
fears that something wrong may happen. 
But the great leaders, Mr. Deng, when some 
veterans, some of them have expressed 
fears that undesirable things may happen if 
the door was opened, said that I quite they 
should not be afraid and that the negative 
consequences could be contained. What is 
more important for us here is that the country 
and the people would benefit most by open­
ing up to foreign investment and participa­
tion in joint ventures and not the capitalists. 
When a country like China has opened up to 
the other countries and it has been receiving 
foreign capital, and investment, technology 
on a much larger scale than what our country 
has received in all these 44 years. In a matter 
of few years, they have attracted more in­
vestment and capital. I have gone through 
the papers which were circulated by the hon. 
Finance Minister. I could not agree with the 
hopes that this Government is entertaining 
that with just the measures which he has 
stated in these papers things in this country 
are going to improve a lot. Many of these 
things are being told for quite a long time.

My friend Shri Mani Shankar Aiyar was 
tailing very very emphatically that Nehruvian 
policy should c.v<tinue. For several decades 
the Nehruvian policy was continued. But 
unfortunately at the fag end of his life Nehruji 
realised that he had comammitted 3 mistake

and taken a wrong path by deviating from the 
path shown by Mahata Gandhi.

I would like to ask the Government that 
when two-thirds of the population are en­
gaged in agriculture, how are you going to 
change the life-style or the living standard of 
the rural people who constitute a vast major­
ity of the population without taking concrete 
steps. There is not a single word - 1 have 
carefully gone through severalpagesof these 
papers-agriculture. If the same step-moth­
erly treatment is given to the agricultural 
sector which is contributing nearly one-third 
of the gross domestic product and which is 
the main source of living for farmers and 
agricultural labourers who constituted nearly 
two-thirds of the population, if your new 
economic policy does not touch the agricul­
tural policy, if your new economic policy 
does not bring a change in the way in which 
you have earlier gone through, then I fear, by 
adopting this present economic policy which 
is enunciated by the Government, you will 
further take us into difficulties.

Several hon. Members have expressed 
some fears that taking IMF asc-stance sev­
eral countries', especially the Latin Ameri­
can countries', situation has gone from bad 
to worse. It may be a fact. But my confidence 
is, let us study as to where they have gone 
wrong, certainly we can take care, so that 
our country does not take such wrong steps. 
There are also some South Asian countries, 
which took IMF or World Bank assistance, 
and have succeeded in bringing a lot of 
economic development in their own coun­
tries. Let us not forget the experience of 
these countries also. Let us not close our 
eyes rigidly just for the sake of some ideol­
ogy or ism.

In this connection I would Ike to say that 
the main crux of the problem is that the 
investment in agricultural sector is very very 
less. The World Bank report is there, on 
which you have more confidence, where it is 
clearly stated that the real investment in 
agriculture in the 60s, particularly in the
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middle of the decade, has been lowered in 
absolute terms. The only period when the 
maximum investment was given to agricul­
tural sector was in the second half of 70s 
when the Janta Government was able to rule 
this country for nearly two and a half years. 
But afterwards a lot of negligence was there.

The decline in public investment, the 
major part of which is allocated to expendi­
tures on dams, canals, and flood control 
works, has gone down. Not only that, the 
public investment itself has gone down. Even 
the private investment has gone down be­
cause the terms of trade were operated 
against the farmers. The farmer were 
compelled to spend more money than they 
received by way of selling their agricultural 
produce. It is very clear in this report. The 
decline in private investment was even 
sharper. I would like to ask the Government 
as to whether they are going to effect a 
change in the wrong policy which they have 
adopted during all these years. The weak­
ness of private agricultural investment may 
reflect an unfavouable structure of incentive 
because you are giving a lot of incentives to 
the industrial sector and the private invest­
ment was less and less in agricultural sector. 
That was also made dear in this report. The 
cross-sectional comparisons of incentives 
show that agriculture is disprotected related 
to manufacturing. The agricultural profitabl- 
ity may be deteriorating and a decline in rural 
capital formation has taken place. So, my 
suggestion to the Government is kindly taks 
a serious note of this and at least in the 
Eighth Plan, you shall have to correct this 
imbalance and injustice done to the agricul­
tural sector. By this action, you are not only 
helping the farmers, but also the overall 
economy of this country. The farmers are not 
beggars; we are not simply asking for any 
doles. If you give us reasonable and remu­
nerative price, we need not ask for any 
subsidy. But, unfortunately in spite of the tall- 
talk by the Agriculture Minister nothing has 
been done. I would like to quote one thing 
from the CACP replies when the Bhanu 
Partap Singh Committee inquired into that.

When the Bhanu Pratap Singh Commit­
tee asked the CACP as to whether the margin 
of profit over the cost of cultivation is a fixed 
percentare and if so, what is the percentage. 
There were some other questions also. They 
said that the margin of profit over the cost of 
cultivation is not a fixed percentage and 
there is not fixed mathematical model on the 
basis of which the Commission arrives at the 
decision. This is the reply that was given 
authorisedly by the Commission.

You know very well that the industrial­
ists who are manufacturing the fertilisers are 
now operating on a very inefficient scale; 
and yet I think 12 per cent margin of profit is 
guaranteed and based on that profit margin, 
they are calculating the retention price. But 
the Government or the CACP do not think it 
fit to give at least some three per cent, five 
per cent or six per cent or something very 
reasonable percentage of profit to the farm­
ers.

Under these circumstances, my sub­
mission to the Government would be that 
they have to think carefully, give remunment 
would be that they have to think carefully, 
give remunerative price and also credit that 
is required by the farmers.

I do not want to repeat the something 
about fertilisers which I have already said on 
earlier occasions.

I would like to say something about the 
State Electricity Boards. I have gone through 
the supposed conditionalities of the IMF. It is 
stated that the State Electricity Boards are 
incurring heavy losses. If there is some jus­
tification in increasing the price of electricity, 
you can do it at a moderate level. Just 
because the IMF has stated so, you should 
not put the entire burden on the farmers, just 
as has happened in the case of fertilisers.

There are many people who are prepar­
ing dubious and adulterated fertilisers. Re­
cently firm also, a adulterating fertilizers was 
found in Guntur. So, there may be several
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other manufacturers who are simply lotting 
hundreds of crores of rupees from the farm­
ers of this country. So. the price should be 
reasonable and at stretch the burden should 
not be put on the farmers.

from rural industries. In a matter of two 
years, the contribution from the rural indus­
tries has increased by 5 per cent. When 
China could do it, why can’t our country do it? 
Certainly, we can do it. The people of this 
country, the farmers of this country certainly 
can do it.

Regarding employment, I fully agree 
with what my friends-Shri Nitish Kumar and 
Shri Anna Joshi-said. If new structural re­
forms are not going to help the unemployed 
persons of this country, there is going to be 
a lot of social tensions. Already in several 
parts of the country-in Punjab, Jammu and 
Kashmir and in our own State of Andhra 
Pradesh- the unemployed poor people are 
attracted by the militants and Naxalites and 
tat of social tension is taking place and the 
breach of peace in the villages, in the rural 
areas and even in cities, is on a very disturb­
ing scale. My submissbn is that at least from 
now onwards, you kindly take such meas­
ures where the rural industries or the small- 
scale and cottage industries are encouraged 
to the maximum extent so that more number 
of people will be empbyed. Without doing 
that, this economice policy also is not going 
to help.

MR. CHAIRMAN: I wish to bring to your 
notice that normally for all speakers, it has 
not exceeded ten minutes. You have spoken 
for 20 minutes. There are many other people. 
Lets there be fairness for all Hon. Members.

SHRI SOBHANADREESWARA RAO 
VADDE: I will conclude very soon, Sir. What 
I to say is that unless agricultural develop­
ment takes place in all aspects, the country 
is not going to progress and develop. What 
happened in China? After the reforms in the 
agricultural sedor in 1978were approved by 
Chinese leadership, in five years, they were 
able to doublethe production. In seven years, 
they were able to improve the living stan­
dards of the people which they could not do 
lor 25 years. Apart from agriculture and the 
rural industries, have come up in a very very 
big way. In 1983,13per cent oftheGDP was

My last submission to the Governmente 
is regarding the exports. You do rely only on 
manufacturing sector side. From the indus­
trial sector abne, you will not be able to meet 
the difficult balance of payments positbn. It 
is the agricultural sector which will help in 
that aspect provided the Government gives 
all incouragement, if the Government en­
courages the exports from the agricultural 
sector by implementing the recommenda­
tions made by the Bhanu Pratap Singh 
Committee. Where the agricultural products 
are best produced with all necessary infras­
tructural facilities, if you implement the rec­
ommendations, in the export sector also, our 
country can definitely go forward. That will 
help a bt in improving the conditbn of the 
people of this country and also the general 
economy of this country.

So, I appeal that let us be cautious. Let 
us not just give complete freedom or let us 
have no inhfoitbns to take the ban or 
technology or investment. But let us take all 
precautions so that it will help in improving 
the conditbns of these people and also 
provide more employment opportunities to 
the unemptoyed people. Already we are 
having 40 million unempbyed people. If the 
same thing goes in the future, I think, we are 
going to deviate from the democratic path 
also. Ultimately some other social tensbns 
and upheavals will take place and the pres­
ent set-up cannot last bng. With this warn­
ing, I thank you for giving me the opportunity.

PROF. SUSANTA CHAKRABORTY 
(Howrah): Mr. Chairman, Sir,that stateof the 
Indian economy is Ike that of a patient with 
a fractured bone. The patient must try to 
stand on Its own legs in order that he may be 
able to stand. Or the patient may also be left
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to be card by the outside agency. In that credit also adversely affect the growth of
case, you surrender the patient to the pity of output which in turn affects employment
the outsiders. possibilities.

The basic problem s of the Indian people 
continue to be the problems of hunger, star­
vation. illiteracy, unemployment, servility and 
incapability of the people to lead full lives. At 
this time, Sir. the urgent need of the econ­
omy is public action to protect and extend the 
entitlements of the poor and the under-privi- 
leged. But the present Government has 
inaugurated an economic policy which is a 
major assault on their living standards. So, 
Sir, on the one hand the problems of the 
people continue and on the other hand, the 
Government has only withdrawn its hand 
and there is no public action. This is only 
natural because this is a Government which 
believes in the philosophy of continuity in 
change.

Sir, the Finance Minister has given us a 
copy of the memorandum which he has 
submitted to the International Monetary Fund. 
Now, he has assured us that this has been 
prepared by the Government of India in 
consultation with the International Monetary 
Fund. The standards IMF policy package for 
structural reforms is this. That all the devel­
oping countries should resort to devaluation 
and fiscal austerity. There should be mone­
tary and credit contraction and there should 
be different types of liveralisation. And the 
public sector units should be privatised and 
the market forces should work in the econ­
omy. This is the prescription in all the coun­
tries which have taken IMF loans.

In short, it means the economy is to 
adjust in this way via a contraction of output 
and employment and the poor people are to 
bear the heaviest burdent of this adjustment. 
For example, the policy of fiscal austerity 
involves a reduction in public expenditure 
and investment and therefore, in aggregate 
demands, this results in a contraction of 
output and therfore, enhancement in price 
level. The policy of monetary restriction by 
means of a rise in interst rates and control on

Devaluation has an inflationary impact, 
as the Finance Minister has already admit­
ted. But because of the intermediate goods 
that are imported and used in the production 
of goods in our country, the burden of prices 
ultimately gets shifted to the back of the 
consumers and therefore, there are infla­
tionary prices.

Different kinds of liberalisation policies 
associated with structural adjustment pro- 
grammes bring about a realignment of prices, 
through financial liberalisation that raises 
interest rates which in turn contributes to the 
inflationary spiral. So, the claim of the Fi­
nance Minister and the Treasury Benches 
that this Government has taken a policy to 
curbinflationisnottrue. It will rather increase 
inflation.

An important component of structural 
programme in the rationalisation of public 
sector enterprises is the replacement of 
administrative control over prices market 
forces. There is a big question on market 
forces. The question is how prices will be­
have in the new regime of market that is 
being ushered in. Market is a wonderful 
social mechanism. But the market forces 
function on the basis of distribution of pur­
chasing power. If the purchasing power is 
not equally distributed, then the market forces 
will hurt the common people. If it is other­
wise, the rich will become an ally of the 
market forces and control the market and 
they will try to extract what they want Are we 
going to leave the fate of this Indian econ­
omy in the hands of a few individuals? These 
are the things which we should consider. 
Again, since the motion that activates and 
sustains the market is the resource-power 
that functions via prices, price level as such 
cannot be major policy consideration, though 
the Finance Minister is not ready to admit. It 
will again create problems.
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t heard the Claims of my Congress 
friends that because of an inherited legacy, 
they have got all these problems. Are their 
claims proved by actual facts? So far as 
inflation is concerned, what are the percent­
age changes in the wholesale price index? In 
1989-90, from September to December, it 
was minus one; in 1990-91, it was 3.2; and 
now it is between 12 and 14 per cent. Just 
see even the prices of vegetables are rising 
more and more. It should not be so, in this 
season when vegetables are available 
aplenty. I do not know what will happen to the 
price from after December, say from Janu­
ary. In the first quarter of 1991-92, the per­
centage change in the wholesale price index 
was only 1.9 and from that the Government 
inherited an economy where in the first 
quarter, the wholesale price index was 1.9 
per cent the lowest in the dicate and in the 
second quarter, it has become 7 per cent. 
Mr. Aiyar has said that they are in the 
present condition because of the inherited 
economy of Shri V.P. Singh and Shri Chan­
drasekhar. But is his argument substanti­
ated by facts? No Sir. It is not.

Now, what about employment? There 
were 33.2 million applicants for jobs in 1990. 
In the first four months of 1990-91, alone, the 
number of applicants grew to 34.9 million. 
Mr. Aiyar is not here what answer h$ has? 
Again he claimed that they have been able to 
solve the problems of our economy and cure 
the ills of our economy. Is that true?

The next point that I would like to stress 
is about exports. What is the picture here? 
While there has been some increase in 
exports in rupee terms, it has declined to 6 
per cent in actual terms, viz. exports in dollar 
terms. During April-September, actually, 
exports have declined by 6 per 4»nt. So. 
these structural reforms, as suggested by 
the hon. Finance Minister, will not help us.

There are other directions. There has 
already been a discussion on public sector in

this august House. Where are you moving? 
The ASSOCHAM's President has claimed 
that power should be shifted from the Presi­
dent to the people. The way they use the 
expressions, indicate a new philosophy of 
life. Who are these people? On the other 
day, I have already told you that these people 
are those to whom this Government is eager 
to hand over an industry worth Rs. 700 crore 
for a paltry sum of just Rs. 40 crore. This was 
the case of Dalla Cement Company which 
was handed over to Dalmiasfor a paltry sum 
of Rs. 40 crore! So, Sir, in this way the 
Government is functioning.

Then there is the case of devolution of 
funds from the Centre to the State. The 
Finance Minister with his new policy has 
advised the nationalised banks to open 
mutual funds. They are giving interest rates 
which are higher than what is in vogue in the 
National Savings Scheme. On the one hand 
they are relying more and more on sur­
charge on income tax and on the other the 
benefit that the States used to draw from the 
National Savings Scheme have been de­
nied. Already the Chief Minister of West 
Bengal has drawn the attention of the Prime 
Minister and the Finance Minister to this 
matter but nothing has been done.

The entire approach of the Government 
is to contain the capital deficit and not the 
revenue deficit. What is needed is to cut the 
revenue deficit; to cut the expenditure of the 
Government and to raise the direct taxes 
and to improve the collection machinery.

Yesterday, when I took part in the de­
bate on the Customs (Amendment) Bill, I 
mentioned one case of tax evasion now. I 
mention about a letter written by Shri Jaspal 
Singh, Member of Gujarat Assembly to Shri 
Manmohan Singh, the Finance Minister. In 
that letter it is revealed that against a news­
paper management the income tax officials 
after enquiry found Incriminating evidence 
was also of tax evasion but no action was 
taken. So, this is the change that has taken 
place. They bid good-bye to the Nehruvian
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model; ihey bid good-bye to all the goods 
that is there in human beings and they are 
relying upon the market forces to cure ills of 
the economy.

Now from Max Weber’s version about 
die price I will quote just one line:

“Money prices are the products of con­
flicts of interest and of compromises; they 
thus result from power constellations.

Money is not a mere voucher of un­
specified utilities which can be altered at will 
without any fundamental affect on the char­
acter of the price system as a struggle of man 
against man. Money is, rather primarily a 
weapon of the struggle and prices are ex­
pression of the struggle.*

The way we are moving with money is 
bound to create inflation; is bound to create 
unemployment and is bound to increase the 
miser of the people of our country. So, I 
request the hon. Finance Minister to give a 
rethinking on all these points and come to 
people, talk to them and devise an alterna­
tive mean by which we can cure the ills of our 
economy.

SHRI GOPI NATH GAJAPATHI (Ber- 
hampur): On a subject of this high gravity, 
the foremost question that comes to ones 
mind is has the Government's economic 
policy really succeeded. Perhaps it is too 
premature to hazard a definite answer. Many 
measures will take time to yield result for 
which there is no readymade panacea.

An inefficient, inward looking economy 
cannot be transformed into an efficient out 
ward looking economy overnight. However, 
several trends and statistics suggest that 
there is room for optimism, although the road 
ahead is strain with pitfall, it is important to 
focus our sight on the overall picture rather 
than get lost in mere statistics.

What stands out is that the hon. Prime 
Minister, Shri Narasimha Rao and his team

has transformed about an economic policy 
and brought about redicia! changes which 
were regarded as political impossibilities just 
a few months ago.

An important method of assessing the 
success of policy is to ask, how likely it is to 
be changed, if another Government comes 
to power. The Congress Government's 
package looks irreversible in the fundamen­
tals. This irreveressibility owes much to be 
the fact that the country was more or less but 
and had no soft options left. The world over, 
politicians are generally notorious for avoid­
ing harsh options, till the soft ones are ex­
hausted. However, it is not globally true that 
leaders of the bankrupt countries recognise 
the need for radical changes, quickly or 
comprehensively. The Government has and 
hence deserves credit for exhibiting courage 
and vision.

Now, coming to general analyses, infla­
tion accelerated from 12 per cent last year to 
15.6 per cent September this year, before 
abating to 13.6 per cent. Those who pre­
dicted that inflation would rise to 20 per cent 
have been proved wrong. All the same, our 
hon. Union Finance Minister's daim of single­
digit inflation by March, 1992 sounds very 
rosy. Most worrying aspect is the sharp rise 
in agricultural prices. Rice and wheat are up 
by more than 30 per cent in some mandis, 
oilseeds are 41 per cent up and some varie­
ties of cotton by 100 per cent. This situation 
is far more than warranted by higher ferti lizer 
prices or procurement prices of commodi­
ties.

It appears that the public is lacking 
confidence in the Government's ability to 
tackle inflation. Hence, inflationary expecta­
tions have led to hoarding. The Government 
must dump more grain from its buffer stock 
on the open market and keep money tight to 
penalise speculation. Perhaps, there is so 
much excess money in the economy three 
successive years of deficit financing that it 
will take yet another austerity Budget, next 
February, to soak ft up and thus curb prices.
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571 Disc, under R ub 193 DECEMBER 18,1991 the country, etc. 572
Present economic situation in 

[Sh. Gopinath Gajapathi]

Fiscal reform is the fulcrum to the new 
package. Doubts have been raised about 
the Government’s ability to fulfil its aim of 
slashing the fiscal deficit to 6.5 per cent of 
GNP from 8.7 per cent year. Customs reve­
nue fell Rs. 2000 crore short of the target in 
the first half of thp year The fertil­
izer subsidy looks like being much higher 
than budgeted. The Finance Ministry states 
that other taxes are buoyant and that spend­
ing cuts, will ensure that the fiscal target is 
met. This may be possible only if Govern­
ment holds firm against the peels for extra 
cash that usually come in from various Min­
istries, at this time of the year.

Should the Ministeries retire to the idea 
of accepting to live within their means, they 
might end up slashing Plan investment, in­
stead of pruning surplus staff or wasterful 
schemes.

that the poor industrial and export perform­
ance is the direct consequence not of the 
new policies, but of the preceding bank­
ruptcy.

The RBI'sf curbs have helped slash the 
trade deficit to one billion dollars in the first 
half of the year, down from 2.43 billion dol­
lars last year. However, this has been ac­
complished only through import compres­
sion, essentially a crisis messure, which 
should not be persisted with indefinitely.

The RBI must relax release its curbs to 
enable manufacturing and exports to boom. 
The relaxation has become feasible since 
the foreign exchange reserves have gone up 
from a shockingly low figure of Rs. 2600 
crore after devaluation in July 1991 toamore 
respectable figure of Rs. 8000 crores now. 
This is a clear indicator and add test of 
success, without which other policies would 
have been in grave jeopardy.

The Government must make it obliga­
tory to slash fresh recruitment and redeploy 
staff rendered surplus by de-regulatbn. This 
firm measure will, I dare say, release funds 
for essential public investment. Another 
crucial need of the hour is reform of the vital' 
public sector undertakings or our country.

Dynamic exports are crucial to get out of 
the foreign debt crunch. However, exports 
actually fell 6.2 per cent in the first half of the 
fiscalyear. Sales to the Soviet Union crashed 
by 56 per cent Exports to hard currency 
areas were up by 5.4per cent which is simply 
not good enough. However, the data sug­
gest that an improvement in September and 
the impact of devaluation should be felt in the 
data from November 1991 onwards.

The Commerce Ministry puts the blame 
on the RBI’s physical import curbs imposed 
in March 1991. These measures immedi­
ately led toa slump in both industrial produc­
tion and exports, three months prior to the 
Congress Party coming to power at the 
Centre. Hence, it would be logical to infer

It is all the more heartening to note the 
Union Finance Minister, hon. Dr. Manmohan 
Singh's assurance to us recently of the 
Government’s relentless efforts to bring up 
the foreign exchange reserves to cross the 
Rs. 10,000 crore mark.

The country*scredit-worthiness that had 
disappeared some time ago, seems to have 
reappeared now. Citibank and ANZ Bank 
have agreed to syndicate a ban to Air India. 
Nomura Securities thinks itfeasible to launch 
a new foreign sale of 100 miltion dollars of a 
UTI country fund in February 1992.-

With this backdrop, it would not be right 
to conclude that India has succumbed to 
pressures from international financial insti­
tutions. If the conditionalities prescribed by 
the IMF the World Bank and the Asian Devel­
opment Bank were good for the country’s 
economy, there is nothing wrong in accept­
ing them. Looking beyond the immediate 
statistics. India needs to re-shape its whole 
economy to make It more productive and 
outward-looking.
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One can ask. has it succeeded in creat­
ing a row climate for its economy’s reshape? 
Indian businessmen, by and large, are gen­
erally happy about deregulation but com­
plain that bureaucrats are still meddlesome 
and red-tapism continues to thrive. For the 
first time since independence, they view 
exports as profitable and state that they will 
factor this aspect into their investment plans. 
This is surely a good sign but only time will 
tell, if these intentions are translated into 
dollars.

Foreign investors are always cautious. 
Several new foreign investments have re­
ceived Government approval, such as the 
IBM-Tata Computer venture and the BMW- 
Escorts deal for motorcycles. However, most 
of these were proposals already in pipeline. 
It will take India some more time to gain the 
all important foreign confidence, after this 
fairly protracted economic morass.

Finally what about the obstacles ahead? 
The Government needs to bring about not 
merely economic reforms, but political, legal 
and social changes, which wiU help restore 
the moral authority of the State and the rule 
of law. That is undoubtedly a taB order. 
Recent events in the USSR and Yugoslavia 
suggest that managing a country with re­
verse religious, racial and cultural groups is, 
by no means an easy task. The Govern­
ment’s initial reforms have met with reason­
able success but it has still a long way to go. 
It also has to tighten its enforcement machin­
ery, to ensure that hoarders and profiteers 
do not take undue advantage of the new 
liberalisation policy, to the detriment of the 
common man, whose unstinted support the 
Government would need to complete the 
onerous task task ahead. Indeed recent 
events justffy for concluding this (fiscussion 
on an optimistic note and more so when one 
recatts the popular English adage: wefl begun
is half done. This belief derives further 
strength by quoting, "Indian economy would

accelerate to 8 per certt next year*, as has 
been reported in the recent monthly survey 
of Asian nation, by Merrily Lynch, the Ameri­
can investment and banking company of 
repute. Thus, let realistic optinism backed by 
position action, the vital ingredients for con­
fidence, be our motto there is enormies 
potential that global capital and Indian brains 
hold, for eliminating poverty and creating 
wealth.

[Translation]

SHRI MOHAN RAWLE (Bombay South 
Central): Mr. Chairman, Sir, India stands 
third after Brazil and Mexico in the matter of 
taking foreign loan. We take ban even from 
small countries, such as Denmark. Holland 
and Yugoslavia Today our total foreign 
indebtedness is to the tune of Rs. one lakh 
77 thousand crores.

Mr. Chairman, Sir, the hon. Members 
bebnging to Congress Party were just now 
speaking with great pride. The Congress­
men have wasted the publb money as a fool 
wastes his father’s money. They say with 
pride *Mera Bharat Mahan*, it has appeared 
in The Hindustan Tunes’ dated 9th October 
that

[English]

’11,000 people die due to hunger every 
day.’

[Translation]

In India, 11000 people die due to rise in 
prices and poverty daily. It is a matter of 
regret. The economic crisis which the coun­
try is facing today is artificial one. Our im­
ports one more as compared to exports. We 
import unessential conunodMes such as 
Maruti Motors, Pepsi Cola and cosmetics for 
a few people. The Government recovers 
taxes from the poor and exempts the rich. 
There are l lakh 34 thousands people in 
Bombay city who
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have black money. There are at least 50 
cities in the country which have at least 10 
thousand people each, who have black 
money. K you calculate, the amount of black 
money possessed by these people would be 
of the order of Rs. 74 lakh. 91 thousand and 
529 crores. But the Government can harass 
only the poor. This Government can realise 
income tax only from the Government em­
ployees. If cannot realise even a single paisa 
from the black marketeers. The income tax 
amounting to Rs. 6.560 crores was out­
standing as on 31st March, 1991. It would 
increase to Rs. 7 thousand crores by the end 
of the current financial year.

[English]

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad): Madam, there is not quorum 
in the House.

MR. CHAIRMAN. Let the quorum bell 
be rung. Now there is quorum in the House 
Shn Mohan Rawle, you may continue.

[Translation]

SHRI MOHAN RAWLE: The Congress 
party has always supported the unscrupu­
lous, dishonest and corrupt people and black 
marketeers. Due to this, our country is being 
ruined. Shri John Hopes, Executive Director, 
Hunger Project of an International Organisa­
tion has said that 11000 people die due to 
hunger every day. This Government only 
knows how to give slogans but does not 
know how to implement them. The Govern­
ment which had promised to contain the 
price rise within 100 days has enhanced the 
Railway fare and foreign. As a result the 
prices of raw material and essential com­
modities have increased. The Government

reduces the price of kerosene on the one 
hand and increases the prices of sugar, on 
the other. These rates have been increased 
from 20 per cent to 40 per cent. The Govern­
ment says again and again that no instruc­
tions have been given by the I.M.F. But it is 
not true. The Government does not want to 
tell the factual position to the people other­
wise it will stand exposed before the people. 
But the people are coming to know steadily 
that our policies are being formed in accor­
dance with the directions given by the I.M.F. 
so that we may get loan from them. When 
Shri Michael Camadessus, Managing Direc­
tor, I.M.F., came to India, he had suggested 
curtailment of the Defence Budget of India. If 
it was not done, India will not get its first 
inslament of 80 crore dollars in 1992. There 
is not alternative left with India except to 
curtail the Defence Budget. Thus, the secu­
rity of the country is in danger. The direction 
given by the I.M.F. will clearly figure in the 
forth coming Budget of 1992. There will be 
privatisation of coal. Owing to it, more than 
50 takh people would be rendered unem­
ployed during 1992. In Maharashtra, in 
Bombay more than 70thousand people were 
rendered jobless cue to strike in cotton mills 
during 1982. One hon. Member, Shri George 
Fernandes has said that earlier their number 
was two and a half lakhs which now has 
been reduced to 90 thousand. The Govern­
ment says that the sick units will be closed 
down. The Government says that the sick 
cotton textile mills have been taken over by 
the N.T.C.But these are also runnings loss. 
If we procure the clothe for curtains in Gov­
ernment offices and all the doth for uniforms 
for three wings of defence forces from the 
N.T.C., it can never suffer loss.

About inflation, the Congress party had 
said in its manifesto that they would bring 
down the prices. Can the Government say 
that it has reduced the prices? Your prom­
ises have proved false. You have neither 
arrested any hoarder nor brought any black- 
marketer to book. You do not have so much 
courage. We should learn a lesson from 
China. Recently, Chinese Prime Minister
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was here. We should have learnt from him. 
But we have not learnt from him. In China, 
the rate of inflation has been reduced from 
20 per cent to 5 per cent. The situation is 
alarming here and can go out of control any 
time. In fact, the country is facing serous 
crisis.

When Shri Churchill became the Prime 
Minister of U.K. he asked his countrymen 
that country needs tears sweat and blood at 
this time of deep crisis. Such type of dedica­
tion is also required today in our country. If 
the Government has dear intention and 
arrests the black marketeers and takes ac­
tion against them, we hope, the country 
would be able to come out from the current 
economic crisis. There is black money of the 
order of Rs. 74 thousand crores in India. We 
will have to near it.

I think you for giving me time to speak. 

[English]

SHRI BIR SINGH MAHATO (Purulia): 
Madam Chairman, in India the people are 
facing a lot of trouble. My senior colleagues 
from this side and that side discussed about 
the present economic situation. I only went 
to drawthe attention of the House to the price 
rise in the country. If you go through the price 
situation in our country for the last three 
decades, you will find that no Government 
has been able to bring down the price rise 
because of the fact that the Government 
could not take any bold step to bring down 
the price rise. The main reason for the price 
is the faulty economic policy and the tiscal 
policy of the Government. The tempo of 
price rise built up in 1989-90 was acceler­
ated due to the Gulf crisis and it crossed the 
double digit mark reaching 12.1 per cent by 
the end of thefinandalyear and it was 16per 
cent in August 1991. But in reality, if one 
goes to the market, it will be a different 
picture in spite of the satisfactory agricultural 
production for three years in succession. 
The Prime Minister himself also admitted in 
the House that the present pubiicdistribution

system is urban oriented and a large section 
of the population does not benefit from it. 
The Central Government has advised State 
Governments and the U.T. Administration to 
open fair price shops in such a manner that 
one shop can cover 2000 people. And at 
present in India not more than three lakhs of 
fair price shops have been opened. Pres­
ently, 50 per cent of the foodgrains under 
P.D.S. are consumed by only five States, 
namely, West Bengal, Kerala, Tamil Nadu, 
Maharashtra and Metropolitan Delhi, and 
just 20 per cent of the foodgrains went to the 
major States, namely, U.P., Bihar, M.P., 
Rajasthan and Orissa where 50 per cent of 
the people live below the poverty line. The 
number of people below the poverty line is 
currently estimated at about 250 million.

In West Bengal, Madam, there are 
17,256 retail shops under modified rationing 
system and 2,767 retail shops under statu­
tory rationing system to cater respectively to 
ration card population of 536 lakhs and 105. 
74 lakhs. But during the last few moths, the 
position of availability of foodgrains from the 
FCI has been very critical. The State of West 
Bengal made repeated references and rep­
resentations to the Central Government for 
bringing 14 items of essential comTodities 
within the hold of the public distribution sys­
tem at reasonable prices If this is done, I 
think, this will have an effect on the price 
level in the open market. But it is matter of 
regret that successive Centra] Governments 
had failed to appreciate the need of an 
effective public distribution system. I, there­
fore, urge the Government to straighten the 
procurement system. The present rate of 
procurement in India is 10 to 12 per cent of 
production. It must be raised to 25 per cent

Lastly, my humble submission is that 
India's relations with IMF must be under­
stood. It is no more a question of accepting 
certain conditionalties, but forthethree years, 
the Indian economy will be supervised by the 
IMF. So, I would request the Finance Minis­
ter to take immediate action to control the 
price rise, stop avoidable expenditure, not to
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surreneder before the IMF and arrange for 
proper distribution of essential commodities 
through public distribution system.

19.23 hrs.

SHRI M.R.KADAMBUR JANARTHA- 
NAN (Tirunelveli): Madam Chairman, we are 
discussing a very important and critical 
economic situation in the country. When 
such an important matter is being discussed, 
we must think as to what the people of this 
country would think about us if quorum bed is 
rung in the House.

Madam, on behalf of the AIADMK Party,
I rise to lend a cooperative hand to our hon. 
Finance Minister in meeting the challenges 
that he is facing at this juncture. The hon. 
Finance Minister has stated that the interna­
tional confidence which had collapsed at the 
begining of the Narasimha Rao Government 
has now been restored, because the foreign 
exchange reserve has gone from Rs. 2,600/
- crores to Rs. 8,000/- crores. Of course, the 
international confidence must have slightly 
improved, but. as Members of Parliament 
we must think about the confidence of the 
people of this country. Due to the unstable 
political situation in the country, the prices 
must have risen in 1989-90. Now, the people 
have sent us to Parliament to see that the 
prices do not rise further. After five months of 
governance erf this Government, we must be 
bold enough to say that the prices have risen 
and it is the duty of the Finance Minister to 
restore the confidence in the people. There­
fore, even if it is not possible to bring down 
prices to 1990 Jidyprices.it is our duty, the 
promise that we gave, that the prices should 
be restore to July. 1991 level.

At this juncture, I want to tell the hon. 
Finance Minister that in the statement he has 
said that FCI has been instructed to off-load 
to the open market with a view todampen the 
prices. What about poor rice eaten? You 
have not told anything for the rice eaters.

Bengali people, Tamil people, Kerala people 
depend on rice. Therefore, rice is an impor­
tant part of politics in Tamil Nadu or in India. 
Through rice, we had come to power'm Tamil 
Nadu during Anna’s period. So, when our 
rice price has gone up irt Tamil Nadu, our 
Chief Minister has called all the concerned 
officers and set up some committee to con­
trol the price of rice. But when I see newspa­
pers, ft has been reported that the Finance 
Minister has taked to Gujarat oil merchants 
but there is no effect. There is a proverb in 
Tamil.

See the peacock. Ask it to givesed its 
beautiful feather it will not give. One has to 
pick it up. Uke that, the Government machin­
ery must be very strict and take action for 
controlling the price.

We are taking of the Nehruvian day s. In 
those days groundnut, mustard, se-same, 
gingerly were the oilseeds. But from 1970 
onwards, we are taking cotton seed oil also. 
During the Nehru period, we were not taking 
cotton seed oil. It was extracted first in 1966- 
f>7 in Maharashtra. What about cotton? 54 
lakhs of bales were there in Nehru days. 
Now it is more than 120 lakhs of bales that 
we are producing. We are getting cotton 
seed. 80 per cent the cotton variety seeds 
are extracted and refined as oil. We are 
exporting cotton cake. Coming to this point, 
we must see what the previous Government 
in which you were the partner, did. They 
exported 12 lakh bales of cotton, never in the 
history of India. Even then, the foreign ex­
change position had gone down. During 
Rajiv's time in 1985, two lakh bales were 
exported to stabilise the price. In 1986-87, 
1989, the cotton prices were stabilised and 
there was no higher price in yarn* or higher 
price for doth also. We must understand 
this. We are not putting the blame bluntly on 
the previous Government You must also 
answer. The Janta Dal Government, their 
politicians must answer why even after 
exporting 12 lakhs of bales, the could 
not improve the balance of payment posi­
tion.
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India budget is the gamble of the mon­
soon. Alter three number crops, three good 
monsoons, we are having this crisis. That is 
why, I ask Dr. Manmohan Singh that foreign 
exchange position, public sector undertak­
ings doing good or not doing good is not the 
question for our people. But coming to the 
reasonsfor inflation, he says, they are due to 
persistent fiscal deficit associated with a 
monotisation of Budget deficit, excessive 
growth in money supply over the past yea s, 
supply and demand imbalances in sensitive 
commodities due to shortfall in domestic 
production, inability of Government to import 
disordered quantities due to pressure of 
balance of payment position, further wage- 
price spiral in organised industries leading to 
cost push inflation and demand-pull infla­
tion.

SHRI BHOGENDRA JHA: They should 
donate to millionaires.

SHRI M.R. KADAMBUR JANARTHA- 
NAN: Within seven years, we have faced 
three elections. Can you not sacrifice 365 
days only free of strikes and bandhs in the 
organised sector alone?

Whether it is public sector or private 
sector, an industry is an industry. Industries 
must make profit For public sector, please 
nominate technically qualified, production 
guaranteed Chairmen and. I will give a 
quotation from Tamil since today Ramayana 
plays an important role in our Indian fxriitics:

the country, eta 582

“KADAN PATTAR NENJAM

Our comrades, good friends should not 
forget that the unorganised labourers are 
ourmasters. You were inciting the organised 
labour to observe one day bandh on 29th 
November in the orgainsed sector. What 
about million of unorganised sector? What 
about millbns of unorganised sector? Will 
you put all of our heads together and come 
out with stand that till the unorganised la­
bour— not only those who are registered is 
the employment exchange but those who 
are remaining outside employment ex­
change— are better of, at least for one year, 
there should be a moratorium on bandh. Till 
the life of the workers in the unorganised 
sector comes to normal, let those who are 
getting good salary and who are having 
good and guaranteed jobs be given a one 
year holiday for strikes and bandhs. Then 
you win see whether the economic position 
will come up or not.

Therefore, I stress upon Shri Manmo­
han Singh that people are not worried about 
the public sector or the private sector but 
they are worried About the price situation. 
You must bring the prices If not to 1990 July 
price level but to 1991 July price level at least 
far as the price of rice and wheat are con­
cerned.

POLL KALANGINAN

ILANKAIVENDAN'

which means, Ravana in his last days had a 
pestering heart like that to a man suffering 
from the burden of debts. I will give a quota­
tion from Tamil as regards the economic 
programme: -

“AKATHU ALAVU ETTTTHAIYINUM 
KEDI-LLAI

POKHATHU AKA-LAKADAI*

which means that even it the income-source 
is bountiful, expenditure should never be 
boundless.

You want to curtail the expenditure. For 
that, Tirukkural has sung 2,000 years ago. 
This is whatthe Tamil national poet said that 
the gates of income may be narroweds but 
the gates of income fray be narrowed but 
the gates of expenditure must ever be strait. 
We should not cut the foot according to the 
chappal but chappal should be cut accord­
ing to the foot.

The bureaucrats are travelling by flight 
daily. Even the professors of Universities are



583 Disc, under Rule 193 DECEMBER 18,1991 the country, etc. 584
Present economic situation in

[Sh. M.R. Kadambur Janarthanan] 
going by flight many times. This kind of 
expenditure should be cut. We are giving a 
cooperative hand to the challenge which you 
are facing.

You aretalking of Nehruvian days. Nehru 
told Shri Dograji that eight hours work is not 
sufficient forourcountry. It should have been 
ten hours.

With these words. I conclude.

SHRI RAMESH CHENNITHALA ( Kot- 
tayam ): Madam Chairman, Our country is 
facing unprecedented economic crisis and 
?ur Finance Minister is trying to bring back 
ne economy from the bring of disaster. This 
'ear the foreign reserves dwindled to 
^s.2,600 crores and it was barely sufficient 
for two weeks imports and IMF refused to 
give credit to India. NRIs are withdrawing 
their deposits of Rs. 315 million every month. 
Industrial growth is totally negative.

This gloomy picture of our Indian econ­
omy needs urgent attention. Finance Minis­
ter has taken certain measures which were 
welcomed by the people of India. Of course, 
there are differences of opinion about the 
measures which are taken. At this crucial 
juncture, what is the way out ? Our economy 
was in shambles. We were facing a lot of 
difficulties. There was no way before the 
Finance Minister and thd Government of 
India. So, we had to take certain steps; we 
had to correct certain measures. Hence, the 
Government introduced certain measures 
for that Certain short-term economic meas­
ures as weN as far-reaching structural 
changes were made in the economy. We 
have to increase the production. That is the 
main thing. Only by enhancing the produc­
tion we can achive the growth. Government 
introduced employment-oriented pattern of 
industrialisation. I am congratulating the 
Finance Minister for taking certain steps in 
this matter.

Sir, our Government has proposed

certain measures, certain schemes for at­
tracting the NRIs to invest in our country. 
Actually, the NRIs were withdrawing their 
deposits a few months back. It created an 
alarming situation in our economy. Now. our 
Government has proposed certain schemes 
to attract the NRIs to invest in our country. 
This is creating a good atmosphere in our 
economy. Our Government is also trying to 
attract more foreign investment in the priority 
sectors like power and coal. We have to 
improve our core sectors. Our Government ' 
is trying for that. This will bring viability in the 
balance of payments position. But one thing 
is there. The full effect cannot be seen now. 
But in due course, we can see the full effect.

The main point which the other speak­
ers mentioned was that of winning back the 
international confidence.That is the most 
important thing. Unfortunately, our country 
has lost the confidence in the international 
community. Now, our Government is trying 
its level best to win bank that international 
confidence I am congratulating the Finance 
Minister who is working hard to bring the 
economy back on the rails.'

About inflation, I would like to say that 
our inflationary rate was 16.7 per cent. Now 
it is coming down to 13.7 per cent. But it is not 
satisfactory. We have to do a lot of things for 
decreasing the inflation and ensuring com­
petitiveness in regard to exports without any 
subsidies. Mayor changes in the Trade Pol­
icy were introduced. These are the actions 
taken by the Government. It has given incen­
tives to exporters. These actions have given 
us more results and at will continue to give in 
due course to come. Further, a sum of/700 
million were collected urwjpr two schemes 
proposed by the Government for the NRIs. 
Government tried to reverse the trend of 
fiscal deficits. As he has mentioned rightly in 
this paper, it is the root-cause of inflation. In 
the 1991-92 Budget, the Finance Minister 
tried to reduce the fiscal deficit from 8.4 per 
cent to GDP to 6.5 per cent to GDP by 
resource mobilisation and attempting ex­
penditure restraint. Further, he has taken
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other measures also. Export subsidies were 
abolished. Fertilizer subsidy, of course, was 
reduced. Defence expenditure was re­
strained. Monitary policy was tightened to 
counter the inflationary pressure. We were 
compelled to go in for external borrowing. 
There was no other way before our Govern­
ment Of course, some of our friends from* 
the Left Parties were critical about the IMF 
loan and the World Bank loan. Look at China. 
What is happening there? (Interruptions) 
Look at West Bengal. What are you not 
doing there with the multinationals? (Inter­
ruptions) You are not really looking at the 
problem in a proper perspective. You are 
simply accusing our Government. If you do 
something in this matter, our economic crisis 
can be solved.

I request the Finance Minister to take 
certain measures to bring down the inflation. 
He has mentioned about the revenue from 
the customs. The custom’s revenue is de­
clined and we are not able tap more revenue 
because of squeezing the imports. The 
Government has taken certain steps for 
importing more necessary items. I think that 
in the coming months, our customs revenue 
will increase. Our economic situation can be 
improved by imposing a five per cent in the 
expenditure; by not allowing any additional 
expenditure by way of supplementary grantf 
and through fiscal corrections.

We have inherited the economy in abad 
shape and because of that the prices are 
shooting up lice anything.

The Finance Minister has declared the 
other day about the import of edible oH. The 
STC  was allowed to import more edible oil 
and the States were also allowed to import 
edible oil and the States were also allowed tc 
import edible oil.

Regarding wheat, the FCI is releasing 
more wheat in the open market. In the south­
ern Stales, we are in the habit of eating rice. 
The price of rice is increasing day by day. I 
request the Finance Minister to take certain

steps so that the price of rice can be brought 
down. The export of rice has to be stopped 
innediateiy.

As has been mentioned earlier, the 
Government should take stringent meas­
ures against the borders, pro* iteers and black 
marketers and they should be prohibited.

About the devaluation, I would like to 
say that it is aimed at encouraging exports 
and discouraging the imports. But I am 
doubtful whether we can achieve what we 
wanted to achieve. The balance of pay­
ments position can be improved by reducing 
the trade gap and by restructuring the do­
mestic production. If we carefully analyse, 
we are able to see that there was no radical 
improvement Jn. the exports. The devalu­
ation can correct the balance of payments 
position only if there is a high industrial 
production, by way of export of qualitative 
and competitive products and by technologi­
cal modernisation. But in India these condi­
tions are not prevailing.

Unemployment is a very serious prob­
lem which our country is facing. In the Eighth 
Plan, it has been mentioned that three per 
cent growth will be there and that the Eighth 
Plan is aiming at fuller employment. I am 
doubtful whether we can achieve it or not.

I want to mention one more point, and' 
that is about the infrastructure industries. 
They need to be given more attention for 
achieving higher growth. The performance 
of our infrastructure industries was very poor. 
Although the actual output in areas like Elec­
tricity. Coal, Saleable Steel and Cement had 
improved in 1991, but the achievement fell 
shortofthetargetsetforthem. The Thermal 
power generation for example is showing a 
decline of 10 per cent in the last six months. 
And also the crude production is showing a 
decline of 7.5 per cent; nuclear power is 
showing a decline of 3 per cent in the first six 
months of 1991-92. We have to give more 
attention to the infrastructure industries and 
we have to take care of these industries. We
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have to see that these industries are encour­
aged through foreign aid and other aids.

I once again congratulate the Finar^e 
Minister who has taken bold initiatives forthe 
management of our economy in a good 
manner.

[Translattiori

SH R I R AJEN D R A A G N IH O TR I 
(Jhansi): Mr. Chairman, Sir the economic 
policy introduced by the hon. Finance Minis­
ter is being criticised. The Government has 
announced the new industrial poGcy to tackle 
the economic crisis. But during the last six 
months its results have not been satisfac­
tory. Devaluation of rupee in July and new 
budget and new industrial policy have a 
mixed impact on the economy of (ndia. Such 
possibilities have arisen which need thor­
ough consideration. Mr. hem. Finance Minis­
ter, it is correct that a period of six months is 
not enough to reach any conclusions but at 
the same time it is not a short period. It shows 
your intention. It has caused a great setback 
to the development process. If you want to 
see its results, you wtO have to think in that 
perspective and see as to how much income 
is feeing earned by the country from foreign 
trade. What is the positional domestic pro­
duction and what is the price situation? These 
are the main features of economy. On this 
basis we can assess the present per capita 
monthly average income, avaBabitity of 
essential commodities and employment 
opportunities in the country. All these things 
can be made dear by your economic poficy. 
In short the economic policy of the country 
has proved a total failure.

As far as the foreign exchange reserves * 
are concerned, the hon. Finance Minister 
had said in his speech in December that 
these reached Rs.8 thousand crores and 
very soon these would increase to Rs.10 
thousand crores. The in increase in the for­
eign exchange reserve has not been due to 
increase in earnings of this country. The

tuitions of foreign trade in our favour has 
been due to imposing restrictions on import. 
Hon. Finance Minister, it is thus dear that in 
the foreign exchange reserve, earning por­
tion is less and ban portion is more. The 
amount received under foreign exchange 
deposit schemes is an arranged loan. This 
type of inflow does not present a true picture 
of any increase in foreign trade because it is 
more due to imposing restrictions on import 
than increase in exports.

Mr. Chairman, I want to draw the atten­
tion of the hon. Finance Ministertowards one 
thing.'This is the country of villages. So the 
biggest consumer power lives in the villages. 
The farmers and the labourers are the big­
gest consumer power in the country. But 
economic measures adopted by you during 
the last six mqnths have brought the farmers 
and labourers of the country on the verge of 
situation. What is the source of income of 
farmers and a labourers who reside in the 
village? The source of their income is the 
agricultural production. Today, agricultural 
production has registered a sharp dedine. 
What is the reason behind it ? Inputs, such as 
electricity, water, fertilisers and seeds have 
become costlier. The farmer is earning less 
and consequently his purchasing power is 
dedining and tow purchasing power means 
poverty and starvation. We would not be 
able to meet the demand.That is why the 
factories are dosing down in the country . 
Therefore, I would line to tell you that re­
gional imbalance is increasing in the coun- 
try.

In many parts of the country the com­
modities of dafly use are not available. This 
is because of your 6 months-economic old 
policy. I have seen this situation for the first 
time. There is an acute shortage of toodgrains 
in the villages. The farmer is selling his 
jewellery, to satisfy his hunger.... (Intenvp- 
tions)

I would Ike to conclude after saying a 
few words. I would line to ask two questions 
from hon. Finance Minister. The farmers are 
in distress because of starvation conditions 
prevailing in the villages These days, the
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youths are unemployed. They do not have 
employment opportunities. How would you 
provide employment opportunities to 
them?

Mr. Finance Minister, Sir, what would be 
the fate of the country when the farmers and 
youth of the country are on the verge of 
starvation? What would be the result of your 
economic policy? The freedom of the coun­
try will be in danger.

Sir, I request you to answer my ques­
tions because you have given me just 2-3 
minutes. I have not been able to complete 
my speech but still I thank you.

SHRI OEVENDRA PRASAD YADAV 
(Jhanjharpur): Madam Chairman, today we 
are having a discussion on the economic 
condition of the country. The new economic 
policy of the Congress Government has 
dangerous implications for the present and 
also for the future. There is a shloka in 
Sanskrit:

"Rinam kritva Ghritam pivet,
Yavat jeevet sukham jeevet

No nation can survive on alms. This minority 
Government isconspiring to runacountry of 
86 crore people through ‘artificial respira­
tion'. The direction of the new economic 
policy win become dear as time goes b y . I 
was listening to Shri Prithviraj Chauhan who 
was saying that the hon. Finance Minister is 
introducing the new economic policy in a 
country where 85% of the population lives in 
rural areas and subsist on agricufture. In this 
context Shri Prithviraj Chauhan said that this 
step had enhanced the country’s prestige at 
the international level. I would Ike to know in 
what way the country’s prestige has in­
creased. I would Ike to cite the example of 
the hon. Prime Minister's visit to Harare to 
participate in the Common-weahh Summit 
During that conference, heads of State of the 
developed oountrles said that foreign aid 
should be available only to those countries 
which preserve the human rights of Ms do­
zens.

19.53 hr*.

[MR. DEPUTY SPEAKER in the ChaiH
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As a result, India and other developing coun­
tries could not express their support. Hie 
this enhanced India’s prestige ? It has actu­
ally lowered the country’s prestige. The new 
economic policy will deepen the economic 
crisis, increase inequality and unemploy­
ment , Even the non-economic sector would 
be affected as the Government will adopt a 
policy of suppression in that area. When 
farmers, labourers and the unemployed take 
to the streets in protest, there will be a strict 
response from the Government. Social jus­
tice will no longer be an issue. When there 
would be no employment opportunities in 
the public sector, armed forces and other 
departments, how will the Mandal Commis­
sion Report be implemented. Today, the 
congress has come up with a new formula. 
Whenever there is tak of the Mandal Com­
mission Report or of social justice i  is said 
that jobsd would be offered to the poorest of 
the poor. But when there are no openings 
then what would be offered to them.

Similar is the question of Farmers and 
fertilisers, farmers work hard for their liveli­
hood. Only the farmers in this country work 
honestly to attain their target If the farmers 
do not sow seeds, irrigate and plough their 
land no foodgrain w9l be produced in the 
country. Engineers construct a one kilometre 
toad and show 5 kilometres in the books, in 
this way it is only the farmer who the works 
honestly. I think steps has been taken to the 
detriment of farmers. So it is certain that 
social justice wiH no longer be an issue, what 
to tak of 27% reservation. In a market econ­
omy, formafities will be encouraged, social 
relationships will become formal and human 
relationships w9l deteriorate.

Sir, these new policies wifi stop the 
country's development. I would ike to say 
something on the effects of the economic
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SHRI RANGARAJAN KUMARAMAN- 
GALAM: Mr. Deputy Speaker, Sir, I think 
there are a number of speakers. (Interrup­
tions)

SHRI E. AHAMED (Manjeri): I would 
like to say one thing. The Chair has been 
calling the Members of the different major 
parties. This is a situation where the other 
shades of opinion should also be heard. All 
people should have been give an opportu­
nity.

SHRI RANGARAJAN KUMARAMAN- 
GALAM : It is an unfair allogarion. Even 
small parties are being given a chance.

(Interruptions)

MR. DEPU7Y-SPEAKER: I think, we 
shall sit up to 9 o’clock. I hope the House 
agrees with it.

(Interruptions)

SHRI E. AHAMED: Sir, the House should 
know different shades of opinion from aU 
parties.

( Interruptions)

M R  DEPUTY SPEAKER: Please con­
clude Mr. Yadav

[ Translation)

SHRI DEVENDRA PRASAD YADAV: 
Sir, as I was saying, this new economic 
policy will stop national development. This is 
is conspiracy of the Congress. We have new 
cultural, agriculture edyucational, environ­
ment and economic policies. The leader is 
old. I wonder what is the objective of these 
policies.

20.00 hr s.

In aH this tak of sroaH and marginal 
farmers and poverty the Government »  
hatching a conspiracy to suppress the rights

of the people. Therefore, the economy is 
going to be deeply affected. As in 1977, an 
emergency is going to be declared in the 
country on the pretext of an economic crisis. 
Its effect wiH be fait by the weaker sections. 
Agriculture has become a losing proposition 
these days.

Sir, att this is because agriculture, is 
exposed to the vagaries of nature.

The economiccondition of Bihar haswis- 
ened, Hon. Shri George Fernandes rightly 
said that this time there will be a 30% reduc­
tion in the Rabi crop. This will have a direct 
effect on the production of cereals and pulses 
because the Central Government had to 
send 8 lakh metric tonnes of fertiliser. Urea, 
D.A.P phosphates and phosphates and* 
potash to Bihar. Sir, I would like to inform the 
hon. Finance Ministerthat the Bihar Govern­
ment had sent a message to the centre that 
the rabi crop in the State was getting de­
stroyed for want of fertilizer. The quota of 
fertilizer, allocated to Bihar should be given. 
The 8 lakh tonnes tonnes of fertilizer allo­
cated to Bihar has not been sent. Willthis not 
have an adverse effect on the economy of 
Bihar? The Government approved Rs. 35 
crores as subsidy to farmers. How many 
crores have gone to Bihar? After sowing the 
Rabi crop, farmers win demand subsidy. 
Bihar and other big States are being ne­
glected. The Gadgil formula of allocating 
funds to States according to their respective 
contributions is a defective one. When our 
party was in power it took the initiative of 
rectifying the Gakgil Committee Report. This 
Government is bent on creating problems for 
big States tike U.P..M.P. etc. Tiie policy of 
the Congress Government is destructive in 
nature because they have not got votes from 
there. They wiH formulate a plan on the basis 
of the resource contribution of States . As 
long as plans are not drawn on the vasis of 
the needs of states aid the problems being 
faced by them, the States cannot make 
progress. Sir, I would like to say something 
about the economic disparities.

{English}
MR. DEPUTY SPEAKER: As you have
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taken nearly 20 minutes, kindly conclude 
now.

[ Translation]

SHRI DEVENDRA PRASAD YADAV: 
Economic despatiies haveincreased in the 
last 40 years. This situation has not come 
about in two days. We belong to villages, 
Shri Nitish has also said that we belong to , 
villages. In the older days, people of one * 
status sat atop elephants or horses while 
travelling and people of another status trav­
elled on foot. The Government’s faulty poli­
cies have increased the economic dispari­
ties. This disparity will fuel resentment, vio­
lence and terrorism and even complicate the 
Punjab and Kashmir problem.... ( interrup­
tions) It will further complicate matters....
(interruptions). The measures proposed to 
be taken by the hon. Finance Minister will 
disrupt the economy. He has said thal the 
economic crisis will not last long because it 
has been caused by a problem of balance of 
payments. Such a situation came about due 
to the livery policy followed by the earlier 
Congress Government. As a result, goods 
were bought indiscriminately and then sold 
at low prices. There was a less of Rs. 2300 
crores in 1979-80 and the figures increased 
to Rs. 5,300 crores in 1981. In 1985 during 
the right of late Shri Rajiv Gandhi the take 
deficit was nearly Rs. 10,000 crores, the 
situation in 1991 is due to the policies of 
1985.

MR DEPUTY SPEAKER: Please wind 
up now.

SHRI DEVENDRA PRASAD YADAV: I 
am concluding now. The neweconomicpolicy 
wilt cause large-scale destruction in the 
country. With these words I end my speech.

SHRI E. AHAMED: Mr. Deputy Speaker 
Sir, I hope I am the last speaker today.

MR. DEPUTY-SPEAKER: No please. 
There are fount more speakers I

SHRI E. AHAMED: I would not Ike to 
trade much of the valuable time of this House

because we have been discussing the eco­
nomic situation m great detail. I think there is 
nothing much left out and everything wonder 
the sky has been discussed. Therefore, I 
would like to scrupulously avoid the repeti­
tion of what other hon. Members have al­
ready mentioned on the floor of this House.

On one side, there has been criticism of 
the economic policy of the Government and 
a number of arguments have been advanced, 
based on ideological stand. On the other 
side, countering that argument and justifying 
thepolicytiken by theGovemmentto wriggle 
out of an economic crunch facing the coun­
try.

I would Kke to taken a critical view of the 
situation. Since the Government has taken 
some policy changes, I would just like to ask 
one thing. Had the Government not taken a 
policy change, that we have seen in this 
fiscal policy, what would have been the 
position of the country in facing the chal­
lenges? It is true that we have been following 
Mahatma Gandhi's perspective for the fu­
ture India. It is also true that we have been 
following Pandit Jawahar Lai Nehru's policy 
of mixed economy in the country. But we 
cannot forget the fact-it is an undisputed 
fact-that this country was passing through a 
grave, serious economic crisis. We cannot 
forget the grass root reality that the country 
has engulfed in facing the economic situ­
ation.

As pointed out by hon. Members of this 
House, as on June, 1991, our foreign ex­
change was to the tune of Rs. 2677 crores 
and we were about to be declared by the 
international trading community as defaul­
ters as our balance of payment was the 
lowest in the history of India. Now, after the 
policy change, as on December 3,1991, we 
have the foreign exchange to the tune of Rs. 
7242 crores. This is a fact and we were also 
assured that we are going to have foreign 
exchange to the tune of Rs.10,000crores by 
the end of this calendar year. Had we not 
changed that attitude and not introduced 
some new changes in our fiscal policy we 
would not have been in a position to give a
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creditable position to India in the world 
market.

Therefore, Sir, I find that the downward 
adjustment in the exchange rate against the 
major currencies was a correct step in a 
given situation, in a best of currencies, our 
currency was very much below. There was 
no improvement at aB. This must have gone 
further down. At the very same time the 
policy of the Government, of promoting 
competitiveness of our exports and reducing 
the inessential import, has helped the coun­
try toagreat extent That is an undisputed 
fact.

The structural changes in economic 
sphere also were very significant The Trade 
Policy of fiberalisation of the system from the 
administrative control of licence has given a 
boost to export and encouraged the com­
petitiveness. Further liberalisation an­
nounced by this Government in August, 1991 
hasped decanalisation of 20 imports and 16 
export items. These are the realities we 
should see and we cannot also dose our 
eyes to other achievements made by way of 
this policy like, inflow of remittances by NRIS 
etc. I those policy changes helped to take 
steps to reduce the outflow from NRIs’ de­
posits. This House has also passed a legis­
lation regarding NRIs remittances.

We are also very glad to know about the 
steps taken you the hon. Finance Minister 
for redeeming 4he gold which was pledged 
outside our country. Many people have 
described this as a shameful act on the part 
of the Government Even in an ordinary 
house, whenever they feel that there is a 
crunch of money, they use to place their 
gold. Such was the situation of our country at 
that time. The Finance Minister and the 
Government had no other alternative except 
to pidge our gold in a Bank in London.

AN HON. MEMBER: It was surrendered.

SHRI E. AHAMAD: It was not surren­
dered. K has been redeemed now. That

shows, there is stabilisation of our economy. 
Now. everybody is taking about the condi­
tionalities of IMF. Why should there be con­
ditionalities? May I say just one thing? When 
anybody gives money , he wants that that 
money should be repaid and for that he 
attaches some strings. Suppose, an ordi­
nary man goes to a bank and takes a ban, 
the Bank wiH also ensure that that money is 
repaid. Whether of it is a local bank or a 
nationalised bank or the IMF, they will at­
tached some strings. This is applicable 
everywhere. When we are not in a position to 
repay the money, what is the use of taking. 
more loans? Even without taking loans, -that 
was an admitted fact-it is not possible for us 
to move forward. Even the Governments 
under Shri V.P. Singh and Shri Chandra 
Shekhar had resorted to taking loans. When 
the Congress Government goes in for such 
a loan, then they will say, with a begging 
bowl, they are going. When the other Parties' 
Governments go in for such a loan, do you 
mean to say that those Parties go with a 
Golden bowl? We cannot just forget the 
reality because of which our Government 
had to resort to such a measure. I would 
canghratulate the hon. Finance Minister for 
taking such drastic steps, of course, without 
deviating from the policy enunciated by Pandit 
Jawahartal Nehru, for the benefit of this 
country.

I would also like to remind the hon. 
Finance Minister about the steps to be taken 
on the production front? I would also Ike to 
know whether the Government will continue 
wfth this policy or will there be any changes? 
Now, the Finance Ministry is controlling so 
many Departments. I am asking this ques­
tion because our economic situation has 
stabilised. Are we prepared to go with this 
economic perspective so as to stabilise our 
position more?

I would Ike to know whether any tan- 
gMe or perceptble changes will be there in 
the production front. Every Minister had been 
issuing statements that NRIs wiH be coming 
for foreign ties-up. New industries w i be 
coming up. I would Ike to ask as to how many 
such new industries have come up during
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the last six or seven months. How many 
MOUs have been signed? How many MOUs 
have been implemented in this country?

On the economic front, we have stabi­
lised but on the production front, we have 
not I would like to know whether, we will be 
going in the similar way or wiH there be any 
perceptible change with respect to the policy 
changes that we have made, in the near 
future? I hope, the Finance Minister will 
enlighten the House during his reply.

Many hon. Members have referred to 
the price front May I say that it is very much 
disappointing? The general public is scepti­
cal about the fiscal policy change, not be­
cause the policy could not stabilise our 
economy, but the prices have not been 
brought down, especially with regard to the 
essential commodities. The Finance Minis­
ter's frequent assurances that the price rise 
is about to be checked, may I say, unfortu­
nately, has not so far materialised? How­
ever, the impression is that the Government 
is nowhere in a position to control the price 
rise, rather the spiralling of the prices of 
essential commodities. I deem it my duty to 
bring it to the notice of the hon. Finance 
Minister and this House. Especially the fixed 
income group people fine it extremely diffi­
cult to make both ends meet That was the 
position in the country. I do not want to deny 
that.

Sir, everybody says hand to mouth. 
Many of the State Government they are now 
saying Treasury to mouth. That was the 
financial position. But as far as the general 
public is concerned, they are not very much 
happy, the rate of inflation has been pointed 
out here was 6 per cant in 1988-89, 9 per 
cent in 1989-90 and 13.5 per cent now. It is 
going up. This, we cannot deny. We cannot 
dose our eyes to these factors.

Also, I would Gke to request the hon. 
Finance Minister, the Government also 
should dispel the impression that some 
people have created that the fiscal policy 
changes, that the new economic rtruoture, 
looks after the wel-being of smal minority al

the top and brings about the impoverishment
of the rest of the society. This is a fact That

* is the propaganda going on in this country. 
But I do not endorse or subscribe to that 
propaganda. But it is the duty of this govern­
ment to take Into account this reality and 
dispel the impression that interested parties 
have created in the country.

And I would also request the hon. Fi­
nance Minister that he may have to apply his 
mind to the stabilisation of the economy of 
many of our State Governments. And waste­
ful expenditure on the one hand and also a 
sort of disorder in the financial economic 
front have brought many of the States to the 
brink of an economic crisis. And I wish the 
hon. Finance Minister will look into this matter.

Therefore, I am summing up my impres­
sions of this economic policy. The fiscal 
changes, the radical changes of liberalisa­
tion brought into operation by this Govern­
ment were the need of the hour. But at the 
saipe time, I would Bke to caution the hon. 
Finance Minister, whatever be the anxiety 
for foreign aid, whether be our anxiety to 
double or triple income from RNI, we cannot 
simply depend on such things because these 
are also governing several factors of the 
country which they are comming forward to 
help us.

In this respect, I quote here the assess­
ment of Dr. Jai Dubashi, in one of his artides. 
I am just quoiting it here. I quote:

*1110 Government seems to be rely­
ing loo much on foreign investments 
including non-residents. It is like put­
ting one’s eggs in one basket, that too 
a foreign one. The role of foreign 
capital is important. But it is being 
exaggerated. The buK of investment 
nowhere in the world is financed by 
domestic savings, not foreign capital.

A study by the World Bank of 14 
developing countries indfcated that 
on an average inflow of the foreign 
capital were equwaient to less than
10 per cent of dometfic savings."
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SHRI MANI SHANKAR AIYAR: Are you 
aware that Mr. Jai Dubashi is a spokesman 
of the Bharatiya Janata Party and you read­
ing him is like seeing the Devil quoting the 
scriptures?

SHRI E. AHAMED: It is immaterial to me 
whether he is a BJP spokesman or not. 
Whenever I read one thing, if any idea strikes 
to me, which is acceptable to me, I would 
take it I do not take the other part of his 
article. I will accept any good idea whether it 
is from Mr. George Fernandes or Mr. 
Vajpayee though I have a lot of difference of 
opinion with them. Whenever they speak 
something good and if it is acceptable to me, 
I will take that I am with an open mind. •

I do not accept all the views expressed 
by Dr. Jai Dubashi. He trusted that foreign 
aid and foreign investment was good in the 
interests of our country. Therefore, I thought 
it my duty to bring to the Government. At the 
same time, this is the time to encourage the 
foreign investment but we shall not solely 
depend on the foreign investment. That is 
my submission.

I would Ike to point the whatever 
changes the Finance Minister made in the 
fiscals policy were in the best interests of the 
country.

I would also like to avail of thir opportu­
nity to point out that the opposition, unlimited 
and unbridled oppotion, to the Government 
policy is wrong. The Government policy 
should be in the best interests of the country. 
The policies pursued by the Government, 
especially by the Finance Minister, are in the 
best interests of the country. Therefore, all 
of us should give a nod of approval to these 
policies.

[ Translation]

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Deputy Speaker, Sir, we have 
improved very much our economic condition 
during the last 5 months after implwnenta- 
tibn of the economic policy of the Govern­
ment announced some time bake Hon. Prime

Minister, the Finance Minister and this Gov- 
. emment should be thanked for this.

Second thing is that you cannot guess 
how much our economic condition has im­
proved. Many hon. Members have criticised 
Pt. Nehru's policies in the House. I do rrat 
know whether you know or not but if you 
were present at that time you would have 
realized the importance of the policies which 
Shri Nehru adopted. The country would not 
have reached in today's position. Expels of 
several countries are before us whose con­
dition has gone from bad to worse, after 
their independence. It is only our country 
where democracy prevails in all respect and 
which has developed economically. Iknowit 
very well, so I want to inform you also and 
you can judge yourselves that no country 
has developed as much as we have.

Sir, I do not want to take much time of 
the House but I would definitely like to point 
out that our hon. Prime Minister and Finance 
Minister andthe Congress Government have 
created such an atmosphere that the people 
have become conscious about the economic 
condition of the country and they have helped 
in improving the miserable economic condi­
tion. I wish that our Government should also 
create an atmosphere as may help to check 
and toreduce the rapidly growing population 
of our country.

Unless the population growth is 
checked, we can not achieve progress de­
spite our best economic schemes and plan­
ning, Each party should try to deate an 
atmosphere congenial to checking of grow­
ing population at every cost. As our hon. 
Prime Minister had said one day that efforts 
should be made to check the growing popu­
lation at each and every level, Village, Block, 
District, State and Capital. We must decide 
the steps to be taken in this direction after 
deliverating on the matter very though fully.

Improvement in a country's economy 
can be measured only in two ways. First the 
maximum people should get employment 
which is very much required In our country 
, secondly, prices of essential commodities
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>hould we reasonable. It is a fact that Gov- 
arnment has not achieved its goal in reduc­
ing the prices as much as it intended during 
the last 5 months but there are some rea­
sons behind it. We are fully hopeful that our 
Minister of Finance will soon succeed in his 
efforts to implement new schemes and he 
will have able to control the inflation. As soon 
as the rate of inflation is reduced, I hope the 
prices also, that have gone up, will definitely 
be reduced.

It is not correct to say that once the 
prices go up, it becomes difficult to reduce 
them. However, we will have to continue our 
efforts to being down the prices.

The industrial policy should we benefi­
cial for every sector. Till now there has been 
economic disparity in the country. There 
may we a controversy over the reasons for 
this desparity but to remove this disparity 
such factories should be set up as may help 
us increase production. Ironpetrol should be 
produced, at these places where it is pos­
sible to do so. Only then the prices of the 
essential commodities can be decreased in 
our country.

Power crisis has engulfed the whole 
country. Farmers in Madhya Pradesh get 
electricity hardly for three hours. Industries 
get electricity for not more than five hours. 
Unless the power-generation is increased, 
the target of our production wiH not be 
achieved. I would Ike to point out that the 
quantity of power varies from State to State. 
I am of the opinion-of course, you may not 
agree while me-that if possible the Centre 
should over the whole operation of power 
generation so that it is increased uninterrupt­
edly. At present, the generation of power in 
many States has been very low and the 
State Governments are also paying little 
attention to it on. The one hand, we make 
cbmpiaints that our economic condition is 
deteriorating and the prices are rising but on 
the other hand, we go on strike. Today the 
need the hour is not to go on stride but to 
increase the production. I congratulate the 
workers of the oounby, especially the W TUC 
workers that inspite of the strike on the 29th

the production has not been affected rather 
it has somewhat increased. In the fields of 
steel plants and several other spheres, the 
production has been remarkable. In the fields 
of coal and iron the production has increased.
I would like to advise the union leaders that 
they should take a lesson from it.

I would like to refer to the issue of 
economic policy. The Eighth Five Year Plan 
is being finalised. In view of the present state 
of agricultural in the villages, there is no 
possibility of improving the lot of the farrner. 
I, therefore, would like to suggest setting up 
small scale and cottage industries in each 
gram panchayat through Small Scale Indus­
try and Tiny Development Bank which has its 
headquarters in Lucknow. Unless Small 
industries are opened, nothing can be done, 
Now-a-days, after getting education, youths 
are unpins to take up agricultural operations 
Therefore, taking these factors in to account 
Tiny banks should be encouraged to set-up 
small scale industries in villages.

In place of consumer industries, core­
industries Ike coal, iron, petroleum etc. should 
be paid special attention and more money 
should be invested in them. Unless keeping 
these things in view, we increase the produc­
tion, the country can not make progress.

I express my thanks for giving me time 
to speak.

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Deputy Speaker, Sir, now 
the discussion is about to condude his, and 
the hon. Minister is going to reply. I shall not 
take much time and stand between him and 
the house.

The hon. Finance Minister showed his 
out-spokeness in statement in presenting 
the picture of economic condition of the 
country. I would Ike to thank him for that. The 
statement clearly shows that though we have 
overcome the immediate problem of foreign 
debt yet we have not achieved our goal

Many changes have been made in the 
economic, industrial, trade and financial
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policies during the last 6 months. These 
changes are far-reaching and in some re­
spects these chants are fundamental 
changes. I am not one of those who say that 
the old structure has failed completely. We 
had adopted mixed economy after inde­
pendence. It was a right decision but later on 
due to certain pottical reasons the power 
and functions of the State have increased. 
The industrialists of our country also (fid not 
so justice witjfrhe country. They were inter­
ested in profit making only, and they inroads 
the development of the country. They did not 
like competition; they wanted a protected 
market.

The developments in Europe dearly 
show that competing is very essential for the 
economic development. Monopoly either of 
the Government or of the industrialists is an 
obstade in the economic development I do 
not see any thing wrong in the concept of 
Public Sector Industries. Public Sector In­
dustries were started for public welfare but 
we could not run them property because we 
could not manage them professionally. We 
left the public sector industries on the mercy 
of IA S . offioers. They do get administrative 
training, but they do not get training in 
running industries. What should be done 
with the industries which are running in loss. 
We increase the prices of toms which are 
manufactured in these industries. But the 
problem is not solved because the people 
have to pay it in the form of taxes. I would Ike 
to know whether it has been decided to dose 
the public sector industries on a large scale 
as k appears from the long fist of industries 
which has been pubbs <td. Perhaps the 
circumstances forced the *»on. Finance 
Minister to take some immedk e decisions 
in this regard. My complaint is th 'the coun­
try and specialy the labour das have not 
been prepared mentaly for the fa reaching 
changes of liberalisation and priva sat ion of 
pubfic sector industries. What wM be the fate 
of labourers 9 the factory is dosed. I fear the 
new economic policy wifl fail due to price hke 
and growing unemployment problem. Prices 
are rising.

The hon. Minister of Finance may im­
port edUe ois to perovide immediate relief; 
though this adion is Ikely to increase the 
loss in foreign trade but edfcle oils will have 
to be imported otherwise masses wiH feel 
dissatisfied for want of edble oils. We have 
to-bring about changes in the infra-structure 
of our democratic system. In the present 
infra-structure there is tough competition in 
politics; a race is going on to win; and a fluid 
situation prevaSs as to when elections may 
have to be held.

A national consensus, which is very 
necessary to be developed before introduc­
ing reformatory steps, has not yet emerged. 
The general impression is that these refor­
matory steps have been taken under the 
pressure of IMF or World Bank, k is also a 
matter that creates difficulty. It is to be seen 
as to how the confusion that may arise due 
to the unprepared mental attitude, can be 
overcome. I susped that price rise and 
unemployment would further increase in the 
next two years. I was going through the 
figures collected by International Labour 
Organisation, they have come to the conclu - 
sion that by the year 1992-93the number of 
unemployed persons would be around 10 to 
30 lakhs and by the year 1993-94 this num­
ber would increase to about40-60 lakhs. It is 
very strange that industrial produdion is 
increasing and the job opportunities are 
decreasing.

We are taking about the latest technol­
ogy. New technology is rather essential to be 
adopted because we have to increase our 
production and improve the quality as wel so 
that we may be able to compete in the world 
market. Who w il purchase inferior things? At 
the same time it is also a fad K new technolo­
gies introduced, it w# reduce the job oppor­
tunities. Where all those unemployed per­
sons would be absorbed?

II is essential to dose a l those pubfic 
sector industrial units which are running in 
loss, but where a l the labourers rendered 
unemployed in this manner wtt go. The 
members of afl the pofitical parties should 
arrive at a consensus hi M s regard, which
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they do not have. Just now, there was a 
reference to the strike called on 29th. The 
leftist parties are following their own prin­
ciples and I do not blame them. They have 
their own way of thinking, either the matter 
should have been discussed extensively—

SHRI BHOGENDRA JHA: Vajpayee ji, 
you were never of the opinion to dose the 
industries which is just Nke kiiing the patient 
than curing him. Why do you not suggest 
improving their condition and giving repre­
sentation to labourers in running those in­
dustries properly.

SHRI ATAL BIHARI VAJPAYEE: Ef­
forts should be made to improve the public 
sector industries. But I know that there are 
some industries which are not viable. What 
can done regarding textile mills?

SHRI BHOGENDRA JHA: Those are in 
private sector too.

SHRI ATAL BIHARI VAJPAYEE: Yes. 
they are in private sector loo. What can be 
done in regard to those mils? I was referring 
to the approach of the Government

There is a jute mil named New Central 
MiHs Company situated in 24 Paraganas, 
South in which 13,000 labourers are work­
ing. ThemiS owners dedared alock out in the 
factory in April 1986 but the labourers united 
and said that they would colled about Rs.6 
crores out of their own wages for restarting 
the uniL They gave that money. But B FR  
delayed the report and financial institutions 
did rut provide financial aid. Perhaps, this is 
the only example in which the labourers 
were ready to contribute to raise finance to 
restart the sick mil. But the matter remained 
perding due to the wrong policy adopted by 
the Government. There may be many cases 
where sick units restarted after streamining 
the mangement taking the help of labourers. 
I am not in favour of closing the sick indus­
tries. But there are certain industries which 
have become white elephants, their condi­
tion should be improved. Exit poficy is being 
dw cuw d but a general view should be 
formed at least in this regard. R would not be

good I  the labourers are rendered jobless 
due to the closure of industrial units. I beg 
your pardon, the labourers would not be 
ready to hand over the industries to the 
capitalists 9 corrupt practices are adopted in 
this regard. Similar is case in regard to DALA 
Cement factory. I beg your parden— corrup­
tion is rampant in the public sector.

I would Ike to cite an example. I would 
not mention the name. The Government 
changed hands at centre and Shri V.P. Singh 
came into power. We were not partners in his 
Government Rather we were giving support 
to them from outside. A gentleman came to 
me with a high official of a public sector 
undertaking. I would not mention his name. 
If the hon. Minister of Finance is keen, I way 
disclose his name to him afterwards. I was 
told that a new chairman and a managing 
director was to be appointed in that under­
taking; the person mentioned a name and 
suggested that if I helped him to be ap­
pointed to that post, my party may get aid of 
about one crore rupees per annum from the 
same unit. I was just stunned to hear all this. 
Are the public sector units set up for this 
purpose? However, the fact is that they are 
misused in this way also. That may be one of 
the causes of their going in loss. Public 
sector industries cannot run properly m this 
manner, irregularities do take place tliere. 
The Government imposed checks to help 
the weaker sections but that led to artificial 
scarcity and corruption and a feeling erf 
competition faded away. Neither unneces­
sary control nor regulation should be there, 
it may encourage unhealthy competition to 
establish authority; how poor man. smal
industries and smaH farmers wilt survive-------
this is the chalenge to be met. My submis­
sion is that though the hon. Minister of Fi­
nance is very wise, yet he cannot find solu­
tion to it without getting a general opinion. 
Decisions may be correct but their imple­
mentation would not be effective i  the at­
mosphere in the country is not favourable, 
and the present atmosphere is not favour­
able. Nor efforts are being made to create 
such an atmosphere.

Generation of olectricity in thecountry is
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inadequate. I beg your pardon, I may be 
misquoted but it is a fact that farmers have 
been getting power at a very cheap rate, 
even that is not being recovered from them. 
Power theft is taking place on a large scale 
and the Government is not able to check it—  
— (Interruptions)

SHRI BHOGENDRA JHA: Power theft 
in cities is also going on unchecked. (Inter­
ruptions)

SHRI ATAL BIHARI VAJPAYEE: It is in 
the cities also, the Government cannot check 
this practice nor they can increase the rate. 
Electricity Boards are running in losses. Just 
now one of my friends was saying that the 
Centre may • ake over these Boards. But that 
will not solve the problem. This disease ha 
spread every where. There are no work 
ethics in the country. People lack the sense 
to wo k hard in order to overcome the pres­
ent crisis. The Government has failed to 
inculcate this feeling. Hence, I fear that when 
there is price hike people will come on roads; 
and as one of our friends submitted, unem­
ployment will increase, youth will revolt openly 
and political tussle will start. We saw that the 
decision to reduce the subsidy on fertilisers 
was basically correct. How long this facility 
can be continued? This country cannot make 
progress on the basis of subsidy. But who 
will decrease the subsidy and if at all it is 
decreased, we agree to the decision here in 
the House but would oppose it outside. What 
will happen then? Still there is time, the 
Government should try to seek a general 
opinion in this regard.

A suggestion has been made to curtail 
the Government expenditure. I beg your 
pardon, there has not been considerable 
curtailment in the expenditure. The present 
atmosphere is not that of simplicity, f eople 
are not ready to realise that the country is 
incrisis, rather they should unite in order to 
overcome this crisis. How this difficulty will 
be overcome? Let the political race con­
tinue. I would not like to say much in this 
regard but if the hon. Minister of Finance

wants that the measures taken to bring about 
reforms may prove effective, then favour­
able atmosphere will have to be created. 
General opinion will have to be devebped 
for this. With these words I conclude.

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Sir, many hon. Members of 
the House have expressed their views in the 
discussion going on over Indian economy. 
Our economy has collapsed and the hon. 
Minister of Finance on behalf of the Govern­
ment propose to improve it by getting aid 
from IMF. But it would not improve in this 
manner. Loans takenfrom IMF are not meant 
for development purposes; moreover, the 
interest charged on that ban will further 
deteriorate the financial conditbn of the 
country.

Some of the hon. Members have given 
a very good suggestion just now. I do not 
know whether the Government sincerely want 
to improve the situation or not, rather every­
one wants this situation to be improved. But 
ail the members in the House, right from 
officials to pcficians do know that a parallel 
economy is going on in our country ; and so 
bng as that economy is there, the financial 
conditbn of the country ca. tot be improved 
whatever efforts are made. Because when 
there is mflatbn there is price hike. We do 
not have purchasing power but there is a 
small sedbn of people who purchase things 
even though the prices may increase from 
Rs. five to fifty thousand. And this is what is 
called black money whbh has been destroy­
ing our economy. Can the Minister of Fi­
nance control all this? He cannot, because 
those persons who are running this parallel 
economy become the members of Lok Sabhp 
and ^ay be of Legislative Assembly also, 
rather they are elected, how dare you do 
this? Unless parallel economy is removed, 
the economic conditbn of the country can­
not be improved.

Secondly, the Government want to fill 
the foreign exchange reserve, how is it 
possible, it is possible only by means of 
import. You know that ours is an agricultural 
country, a little attention was paid to it and
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the Government must have developed a 
misconception that development has taken 
place in the name of Green Revolution and 
were relieved of PL 480 under which they 
had been forced to bow to the conditions laid 
by USA. How much foreign exchange was 
required? If the Government had modern­
ised agricultu* completely the situation 
would not have deteriorated this extent and 
the import of agricultural products would 
have increased* and this in turn would have 
to fill the foreign exchange reserves. Just as 
the country grow toodgrains to suffice the 
needs, we would have earned adequate 
foreign exchange. But the Government did 
not pay any attention to it.

Now we want that the country should 
grow best quality of cotton. If best quality of 
seeds are sown we would be able to grow 
best cotton which can be exported.Similarly 
if sugar is produced in abundance it can be 
exported. There are several other agricul­
tural products which can be grown in abun­
dance and then exported. But it is a matter of 
wisdom on the part of the Government.

Thirdly, there are certain goods the 
export of which proved profitable to the 
Government. But the Government will have 
to find out a way to expand the domestic 
market. Unless the purchasing power of the 
people working in rural as well as urban 
areas increase, domestic market cannot 
expand-the Government have to put this fact 
before them. The Government had adopted 
a policy to employ educated youth in small 
scale industries under self-employment 
scheme. The Government spent thousands 
of crores of rupees in the implementation of 
self-employment scheme. Did they monitor 
it? Is the scheme still in implementation? Not 
more than 5 per cent of the youth have been 
able to become self-reliant, they were not 
capable to do 90. About Rs. 35,000 in total 
are given to tham m aM, out of which bar* also takas commlssbnHfr^qpt*00*) About 84000/- out of the total Rs. 3S0CV* are 
left This amount is not adequate to set up an 
industry. Our area Jahanabad is also cov­
ered under this scheme but not even two 
percent people are working under this

scheme. How the Government will bring 
about reforms? If inflation is not checked, 
corruption will certainly increase. Every 
person wants to get as much money as 
possible even at the cost of the interests of 
the country. The Government should accept 
our suggestions. They should take the black 
money borders to task. Rather their money 
should be extracted and tax-evasion should 
be checked. Smuggling leads to tax-eva­
sion Smugglers are invited for convassing 
in the election compaigns. If they are en­
gaged in such activities, smuggling cannot 
be checked. Thus tax worth hundreds of 
crores of rupees is evaded. It must be recov­
ered. Multi-storeyed buildings are being 
raised in metropolitan cities. From where all 
that money is coming? It should be detected. 
No one is sincere to take the initiative in this 
regard. The Government will be able to 
assess the results of the policy they are 
adopting only after four months. A small 
number of youth have taken weapons, oth­
ers may also do the same. It will create crisis 
in the country. With these words I conclude.

[English]

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): After the dinner is arranged in 
the dining hall, I thought I should wait in the 
House to say something at least! I will not 
take a lot of time.

Let me f irst indicate my agreement with 
the hon. Finance Minister. He has been 
candid enough to state on page 6 that the 
burden has to be borne by all. That precisely 
is one of the points that we are making. Our 
objection starts from there that the burden 
has to be borne by all including those people 
who fall below the poverty fine. This is what 
we are objecting to.

A second part for which I thank him is for 
another very candid statement, (should say, 
Which is that what is at fault ara the paisislant 
.macro-economic imbalances.

I take the first statement not as self* 
criticism butasa criticism because he was 
not there In the ruling party at that tune.



611 Disc, under Rub 193 DECEMBER 18.1991 the country. etc. 612
Present economic situation in

[Sh. Nirmal Kanti Chatteijee]

I thank him for making these two state- 
ments after pursuing the policies in the course 
of the last eight years.

But the second part of the statement 
also leads to another statement which is 
what were the policies which led to the 
macro-economic imbalances that you are 
reversing today.

21.00 tirs.

Or, is it not the same policies, in a much 
more accentuated form, that you are pursu­
ing today? I know that. I have heard Shri 
Mani Shandar Aiyar*s excellent oration about 
Nehru. I will come to socialism including that 
of Stalin’s socialism. One of the merits of 
Pandit Jawaharlal Nehru was that he knew 
what he was saying and what he was not 
doing according to what he was saying. 
There was a very famous piece of work. The 
old-timers must be knowing about it. He 
used the pseudonym of Chanakya but he 
laughed himself at it. What we take to be 
Nehruvian is what he professed, and not 
what has been practised. Let us try to distin­
guish it there. What did he profess? His 
profession included a statement, unlike the 
statements made by some, that the Public 
Sector is there only where the private sector 
is not throwing funds. That is the pactice. 
The profession was that there should be the 
Pubfic Sector. Yesterday I interrupted some­
one while he was speaking.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I wit just take one minute, please.
II is already 9 o’ dock. The time has to be 
extended. I would request that the time be 
extended till 9.30 p.m (Interruptions)

I would 0ce to make it dear that beyond 
930 p.m. it would be difficult to sit because 
we have not made arrangements for the staff 
for returning home and their dinner etc. So, 
I request the Members to be a fittle bit coop­
erative.

MFL DEPUTY-SPEAKER: Is it the de­

sire of the House that we should extend the 
time till 9.30 p.m.?

SEVERAL HON. MEMBERS: Yes.

M R DEPUTY-SPEAKER: A# right. We 
extend the time tiU 9.30 p.m.

SHRI NIRMAL KANTI CHATTERJEE: 
This is the same practice. Because of some 
mistakes as is the case in the House or 
mistakes in the policies, others have to suf­
fer. Coming to my point, I would Ike to say 
that he wanted the public Sector as an instru­
ment of his ideals, one of his ideals that there 
should be an egalitarian society and no 
concentration of wealth. He even suggested 
that M due to the requirement of the skill for 
efficiency no more than one unit could be 
established, in such a case it should be in the 
Public Sector and not in the Private Sector. 
That was mentioned in that statement They 
talk of mixed-economy. That is att rubbish. 
As I asserted, there is no part in the world 
where it is in the mixed-economy. Ourobjec- 
tion is to the mixed-up economy. What we 
are tailing is that it is from that path that you 
have deviated. The aims of egalitarianism 
could not be achieved. Everybody knows 
what Pandit-ji said. Whoever has heard him 
he would know. I hope the older people 
would know what he said. Pandit-ji in his 
eloquent language would say that the people 
cannot be hurt and there has to be the 
egalitarian society; there cannot be a pas­
sion for demonstrating one’s wealth: there­
fore, wealth has to be curbed. That was the 
justification for the Avadi Resolution. That 
was the justification for the Public Sector. 
But in practice it was not so. We discussed 
about the MRTP Act and otherthings. During 
that discussion, in fact, we mentioned that 
the entire policy has led to the concentration 
of more wealth. R is quite contrary to what 
Pandit-ji professed and stated. So. which 
Nehru do you want now? That question has 
to be answered. Pandit-ji himse* posed a 
question. I hope Shri Mani Shankar Aiyar 
remembers this.

Sir, we were critical aft the time of Pan- 
djt-ji and yet supported-al that was best in
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him. We did not support the growing concen­
tration of wealth into a few hands.

Now, where will your policies lead to? 
The point is, everybody knows that capital­
ism was not born with the monopoly, ft was 
through competition, through the market that 
they arrived at the monopoly stage. This has 
to be remembered. When you say that we 
will open up, will indulge in competition, the 
conclusion of the competition is ouster of 
some and victory of some. It is not always a 
cricket tie. This is the inevitable process 
which we have witnessed in the course of the 
last 3000 years of capitalist development all 
over the world. So, when you talk of the 
competition, when you talk of the conditions 
in the country, you talk about the peopio and 
not the geography of the country. Today, if 
we say that we want to be integrated at the 
world level what does it really mean? At the 
work) level, forget the socialist countries that 
were there. The production is dominant 
Why do you call multinationals? When we 
say 20 houses control 67 per cent of indus­
trial production in India, is that concentration 
or is that cpmptition? Everybody knows it 
and I need not advise Dr. Singh. The idea of 
protection inside the country or outside the 
country, the idea of the infant industry argu­
ment was bom against the competition 
Germany generated the f irst potectopion- 
isL economist in the would-he was not called 
Marx - against what was propounded in 
England, the foremost capitalist country at 
that time. Marx came afterwards. He ana­
lysed and showed now competition invitably 
generates monopoly. Therefore, what we 
say is that opening up does mean the oust­
ing of the smal scale sector. If the multina­
tionals come, it means ousting of even the 
medium sized and large scale industries 
from India. That is one part. And that is one 
major reason which we object to.

I agree with Shri Vajpayee very easiy 
that there are cobwebs to be deaned up. I 
totaly disagree with him that V the people 
couid be taken along with us, then this policy 
couid have been adopted. People wil never 
agree to H There is atak of sodaSsm-permit
metoutterthosewords-indudingaStafinist

socialism. You almost gloated over it. Kindly 
remind yourself that had there been no 
socialism, even of the Stalinist variety, we 
would never have discussed the question of 
how many people are there below the pov­
erty Ene in India or in U.S.A. Do you realise 
this fact that but for the existence of what­
ever kind of sodaSsm that was there, we 
would not have taked about the literacy 
campaign in the world? The kind of socialism 
that existed, with all its distortions that you 
associate name with the name of Stalin, 
even with that, had that not been there, you 
would not have taked about the poverty 
level, literacy campaign, health, welfare State 
and welfare economies. And there would not 
have been no planning at all in the world. Do 
you not know and did Pandit ji not know that 
without socialism m the Soviet Union, there 
would not have been any independence on 
the steel front. On the Steel front, Bhilai and 
Bokaro are the landmarks of all the distorted 
socialism that you accuse the Soviet Union 
of.

Coming back to our own economic situ­
ation, the question is, if we oppose such a 
policy can we suggest an alternative. The 
risk involved - that even the Congress 
benches admit - is that one is not sure as to 
what future is there for the Indian economy, 
going by the way the policies are being 
framed and pursued. The question therefore 
is, legitimate and it can be asked of us. what 
afternative do we propose. We were on the 
brink, on international terms. Well, no matter 
that they themselves were responsible for 
this. An answer has to be provided to the 
situation as of today.

What are the internal economic condi­
tions? In aN the States, even the most impor­
tant egalitarian measure in the country is 
connected with land reform. Is that men­
tioned here! You know the danger of compe­
tition, you knowthedanger Everybody knows 
it, induding Dr. Singh. Therefore he is al­
ways trying to be around it The single most 
important egalitarian measure is abolftion of 
landlorcfism and land reforms. You have not 
done that This has no mention..
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The second important thing is, when 
you admit by all means that our large houses 
or industrialists, despite ail restrictions, have 
reaped enormous profits, have accumulated 
enough wealth, for the sickness of both 
private and sector if anybody is responsible, 
that is the large houses in the country. Can 

you deny that? So, if you have to search for 
an alternative, don't think the public sector is 
91 because of itself. Public sector is sick 
because the public sector has permitted the 
growth of huge private sector outside H. It is 
they who manipulate the public sector as 
well. Why are the Government sometimes 
directly allowing this? So, an alternative has 
to be sought. On the one hand as a measure 
of egalitarianism, land reforms are there. 
The workers are no longer satisfied only with 
the kind of statement that they will not be 
retrenched. They have come of are in the 
country. They are now in the mood to say 
that here we are, we want to take charge at 
the economy That is the alternative way.

When the working class in the country 
went on a strike on 29th, they were not only 
saying that they are afraid of retrenchment; 
they also said that they want to take over the 
public sector, and it possible the Govern­
ment. This is the other route.

This, Mr. Aiyar has to realise when he 
recollects what Pandit Nehru said. At the 
best of his times he said that these industries 
to the extent possble-even under the pres­
ent brcumstances-shouid be managed, if 
not owned by the workers. This is the alter­
native. H you want to gamer, if you want to 
colect taxes, if you want to siphon off the 
accumulated wealth, take the help of the 
workers, bureaucracy. This kind of a Gov­
ernment wifl beof no help. That is the alter­
native route which has to be pursued. (Inter­
ruptions/)

THE MINISTER O F FINANCE (SHRI 
MANMOHAN SINGH): Mr. Deputy Speaker. 
Sir, lam very grateful to al the hon. Members 
who have taken pvt in this debate. I was 
particularly struck by the note on which Shri

Vajpayee ended his speech, that our country
is faced with formidable challenges.

Nobody has the monopoly of wisdom, of 
knowledge. We are faced with unprece­
dented with unprecedented penis il I may 
say so; and the task is something which no 
single individual, no single party can carry by 
itself Therefore, there is a need, an urgen I 
to need evolve a national consensus to' 
dealing with these formidable challenges 
that our oountry faces. It is in pursuit of this 
that-in the very first week that our Govern­
ment came into power-the Prime Minister 
took the initiative of inviting all the hon. 
Leaders of Opposition and I can say in all 
truth, that I presented to that august assem­
bly as truthful a picture as I could; short of 
telling that I was going to devalue the cur­
rency, I black all the facts of the economic life 
of the country as we found on the day our 
Government came into Office before the 
House, without saying who is responsible, 
without apportioning blame, we gave them 
an account of the situation in which our 
country was. If that situation was allowed to 
drift the way it was drifting, I can say in all 
truthfulness, you would have seen in this 
country, a total breakdown of the economic 
system. It was not merely a foreign ex­
change crisis; it was a crisis of the total 
economic system of our country, of a coun­
try’s treasury which was nearly bankrupt, a 
country which was not able to import even 
the most essential things of life, a country 
from which the Non-Resident Indians were 
taking money out at the rate of nearly 350 
million dollars a weak and a country which 
had reserves which were not equal to two 
weeks’ imports.

In that situation, it we had allowed the 
situation to develop, you would have seen 
the magnitude of unemployment, the mgni- 
tude of the disruption of industrial production 
as well as of agricultural production, that has 
never been seen in this country. I do not, in 
any way, want to gloat over what has hap­
pened to the Soviet Union or what has hap­
pened to the countries of the Eastern Eu­
rope, In many ways, it is my honest convic­
tion that many of the political turmoils which
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havedevetopedintheseoountrtesare routed 
in the malfunctioning of their economic. 
These maMunctionings were put under the 
carpet for some time. At one time, we have 
all thought that Yugoslavia was the workers* 
paradise; workers also rule Yugoslavia. 
According to all the norms, it was a model 
econolny that the civilised human beings 
ought to emulate.

But, over period of time, Yougoslavia 
developed a system where financial disci­
pline weakened, where wages rose much 
faster then productivity, where the economy 
became totally isolated from the rest of the 
world; and then the seed of decay was sown. 
That led to the ultimate disintegration of 
Yugoslavia.

I submit to you that the economic history 
of the its disintegration will be traced back to 
economic mismanagement. I think the two
oil price increases of the 1970s and the early 
1980s saved the Soviet Union. But the prob­
lems which we are tackling today, have been 
there in the Soviet Union. Their inability to 
tackle them accumulated into a massive 
political crisis has wich ultimately led to the 
disintegration of the old Soviet Union that we 
know.

I do not want to gloat. But I want to 
submit to this House that if we do not tackle 
the economic crisis effectively, I think, there 
is no iron law which says that this blessed 
republic of ours is immune from the normal 
economic laws. There is, therefore, a great 
danger. So, I submit in all humility , without 
scoring debating points, that we do need a 
national consensus on all the major issues 
that our country is confronted with.

I do not claim in my statement that we 
have found solutions to the problerrs of the 
country. All that I said was that we havp 
bought some time, that we Hav^ restored a 
measure of international confidence. But let 
me tell you that this can be destroyed over­
night also. Tomorrow, for example, if you do 
not control the budget deficit or H there a lot 
of violence kt the country, whether over 
communal issues or other tesues, if there is

a lot of industrial unrest, this
disappear. History is full o1 CS&C&. ft 
years to build confidence. It takes days to 
destroy it. So, we are in a very fragile state 
of the health of our country.

I do not want to create an illusion that we 
have found solution to these problems. We 
have begun the arduous journey. The first 
steps have been taken - some success in 
achieving a semblance of stability. But along 
journey lies ahead to control fiscal deficit, to 
make our public sector much more vibrant, 
much more competitive. Let me say that in 
terms of our objectives, our commitment to 
growth with equity, our commitment to ad­
justment with equity or what I described in 
my speech as adjustment to the human 
phase, I think is firm. That is irrevocable that 
is the message that is contained in the litter 
of intent that I sent to the IMF that we will not 
do anything which would put disproportion­
ate burden on those who are not able to bear 
them. Whether it is the organised working 
class or the unorganised working class, our 
Government is fully committed to ensure 
social justice to see that the costs of adjust- 

. ment to a more dynamic economy are not 
put on the weakest shoulders. That commit­
ment is repeated in my letter of intent to the 
IMF. Once again, I reiterate that commit­
ment

But let me say that you cannot achieve 
your objectives without handsel. I think, Mr. 
George Fernandes yesterday said, “Are you 
not worried about agriculture? Are you not 
worried about food production?” Are you not 
worried about unemployment Some hon. 
Members said, “Are you not worried worried 
about regional imbalances?” We are very 
worried about these things. But you cannot 
find solutions to these problems if you do not 
start by correcting the fiscal and balance of 
payments mess that we were in June. 1991. 
It is only if you have a sound fiscal system, a 
Centra! Government, which is strong enough 
to have surpluses, can come to the help of a 
State like Bihar. I sympathise with the plight 
of Bihar. I think, Bihar certainly deserves tot 
more attention from the country than it has. 
But what can a bankrupt treasury do for
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Bihar? Therefore, we must set our fiscal
system in good shape so that the Central
Government can go to the helpofthe weaker
States of our Union.

Mr. Atal Bihari Vajpayee mentioned
about the state of the public sector, the way
the public sector is managed, the way losses
accumulate, the way corruption takes place.
Nowthat is not a public sector with whichcan
achieve the objectives that Mr. Nirmal Kanti
Catterjee had in mind. That sort of public
sector, lit me say in all sincerity, is a dreg.
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that this-is a bankrupt country, this is only the
beginning and you will see a lot more of
devaluation and therefore, they have dis-
couraged non - residents from sending money
here, etc. Now,lwantto say and Ihave made
it very clear in my letter of intent to the IMF
also that we are committed to maintaining
the present nominal exchange rate of the
rupee and that we have no intention to de-
value further and I do not think that there is
any need to do so because the rupee is
becoming stronger and our foreign exchange
reserves have improved. Therefore, this is a
malicious propaganda that we are planning
for another devaluation.

Therefore, all of us have an obligation
and we are committed to supporting the
public sector which is efficient . We must
plug all sources of inefficiency. But to have
this mantram that regardless of efficiency
and social cause every public enterprise
must be kept alive I submit to you, is neither
serving the cause of the public sector nor is
it serving the cause of the workers employed
in those industries. Our Government swears
by working honestly to improve the working
of the public sector. We will, for this, seek the
help of the workers, the trade unions and all
interested parties. But, I think, you cannot
solve the problems of the public sector by
asking people to go on strike. I am not saying
that by way of criticism. It is a right of trade
unions and workers in a free society to go on
strike. But that one day strid that took place,
I tell you, has sent, I think, wrong signals all
over the world that this country does not
appreciate the value of discipline. May be it Inthesameway, several han. Members
was our failure that we did not have time to have raised issues with regard to price rise.
develop an all-round consensus that there I share my concern with them. I" my state-
was no need for strikes. But strikes, lock outs ment, I have said that we have not chivied
and other events like communal violence are the success that we would liked to do on the
all barriers fA pwgress and this country has price front. I submit to you that considering
to find ways and means tu I with these the handicaps that we have had, the handi-
problems. ---..Jt.'<ur.. of a large overhang of excess liquidity.

considering t we have to put. a sav~ge
imports squeeze so that Sl~hes
become in adequate , consideri~ the short- -
age of foreign exchange, we had to send
even essential commodities like wheat and
rice outside the country so that we could
import fertiliser and dieseL Taking allthese

Now, several hon. Members raised
points and one particular Member said that
we are heading for a third devaluation. Now,
interested parties and these who do not want
India's balance of payment to be improved
have been spreading rumours from day one

Now. several non. Members have ex-
pressed their concern about industrial pro-
duction. Let me say that I share that concern.
But in a situation when you have no foreign
exchange, if you have to impose a savage
import compression of the type that we have
has to import, then what else could you have
expected? And I have been saying this from
by one that I am worried about the affects of
import compression on industrial production
in our country. All that I am saying is we had
not taken the measures that we did now we
are beginning the process of import liberali-
sation gradually and we are beginning the
process of credit liberalisation. In expect the
industrial situation to improve. But this is a
direct consequence of the tremendous im-
port squeeze which has to be imposed to
deal with the foreign exchange crisis that our
country was facing.
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factors into account, to expect that the prica 
situation coukf be brought to control in a 
short period of time, I am afraid, is unreafis- 
tic, as I was saying from day one.

As I can assure you that 9 we persist 
with the path that we have, if this hon. House 
suppers us in correcting the fiscal imbal­
ances about which Nirmal Babu spoke, and 
if we also persist with the path of supply 
management, I am confident that the price 
situation will improve day by day. Now that 
ourforeign exchange position has improved, 
we can import vegetable oils also. H we do all 
this, the situation will certainly improve. Fi­
nally, I do want to say...(Interruptions)

MR. DEPUTY-SPEAKER: It is not lair to 
interfere unnecessarily. Let the hon. Finance 
Minister complete his reply. Then you can 
ask clarifications.

SHRI MANMOHAN SINGH: Finally. Mr. 
Deputy Speaker Sir, I had promised to this 
House that I would place this letter of intent 
before this august House to convince the 
hon. Members that what we have done in 
this letter of intent is no more than the re­
statement of pofcies approved by this House. 
Therefore, this propaganda inside the 
House and out side the Housethat somehow 
we have sold this country's national inter­

ests, is incorrect I think this letter of intent 
with its strong emphasis on groth and equity, 
strong emphasis on poverty alleviation, 
strong emphasis on rural development and 
strong emphasis on environmental protec­
tion, gives the lie to those who perpetuate 
this propaganda that we are out to sell this 
country’s honour and interests.

With these words. I world Gke to thank all 
the hon. Members who participated in this 
debate.(lnterruptions)

AN HON. MEMBER: I want a clarifica­
tion.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: This is not a Bill; nor is this a third 
reading. Clarifications are never sought on 
discussions under Rule 193. It is neverdone. 
We have spoken for more than four hours 
and H is also 9.30 pm. Please listen to me.

MR. DEPUTY-SPEAKER: The House 
now stands adjourned till 11 o'clock tomor­
row.

24.33 hrs.

The Lok Sabha then adjourned tiH Eleven 
of the Clock on Thursday, December 
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